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BEFORE THE JdON’BLE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Original Application No.98 of 2025 (SZ)

Y.Pondurai,

No 129, Usman Road,

T.Nagar, Chennai, Tamil Nadu-600017,

Mob: 9042404030

Email:yashwanthrajan.adv@gmail.com ... Appellant

Vs

1. State Level Environment Impact Assessment Authority (SEIAA),
Rep.by its Chairman,
9t Floor, MetroS(CMRL Building),
Nandanam, Chennai-600035,
Email: seiaamstn@email.com
Phone No. 044-24359973

2. Tamil Nadu Pollution Control Board,
Rep. by its Chairperson,
No.76, Mount Salai,
Guindy, Chennai-600032.
Mcb:044-22353134
Email:tnpcb-chn@gov.in ... Respondents

COUNTER AFFIDAVIT FILED ON BEHALF OF SEIAA - TAMIL NADU,
THE 1st RESPONDENT

I, Syed Muzammil Abbas, I.F.S.(R), aged about 63 years, working as
Chairman, State Level Environment Impact Assessment Authority, Tamil
Nadu (SEIAA-TN) having office at No.327 Metros, 9th Floor, Anna Salai,
Nandanam, Chennai- 600035 do hereby solemnly affirm and sincerely state

as follows:

STATE LEVEL VIRONMENT IMPACT
ASSESSMENT AUTHORITY - TAMIL NADU
No. 327, Metros, 9th Floor,

Anna Salai, Nandanam, Chennai-§00 035.



1. 1 am filing this counter affidavit on behalf of the 1t Respondent herein
and as such I am well acquainted with the facts and the circumstances

of the case from the records available in this office

2. 1 state that I have perused the application and deny the averments and
allegations stated therein except those that are specifically admitted
hereunder and put the Appellant to strict prc of of the same.

3. It is respectfully submitted that the proponent Y. Pondurai, had
applied to SEIAA-TN for Grant of Environmental Clearance for the
Proposed construction activity of high raise building at S.F No
31,32,34,35,37 of Padi Village, Ambattur Taluk, Thiruvallur District,
Tamil Nadu. The project is covered under category Category "B" of ltem
8(a) "Building and Construction project of the Schedule to the EIA
Notification, 2006. of the to the EIA Notification, 2006 as amended.

4. It is respectfully submitted that the Project Proponent was issued
Environmental Clearance dated 23.12.2022 under the Violation
Category in accordance with MoEF&CC Notifications dated 14.03.2017
and 08.03.2018, for a commercial building complex constructed

without prior EC.

5. It is respectfully submitted that the EC dated 23.12.2022 mandated the
deposit of Rs.1.48 Crores towards ecological remediation, resource
augmentation, and Corporate Environmental Responsibility (CER)-
related activities. The calculation and imposition of the said amount of
Rs.1.48 Crores is as per the procedure established by the MoEF&CC
Notifications dated 14.03.2017 and 08.03.2018.

)

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY - TAMIL NADU
No. 327, Metros, Sth Floor,

Anna Salai, Nandanam, Chennai-600 035.



6. It is respectfully submitted that independent of the above, earlier,
pursuant to the directions of the Hon’ble National Green Tribunal (NGT)
Principal Bench, New Delhi in OA No. 37 of 2015, the PP deposited
Rs.7.41 Crores as Environmental Compensation (EC) to the TNPCB,
calculated as 5% of the project cost.

7. It is respectfully submitted that the PP now seeks a refund of the
Rs.7.41 Crores paid as Environmental Compensation, contending that
the later Environmental Clearance amount of Rs.1.48 Crores overlaps

with or supersedes the earlier judicially imposed penalty.

8. It is respectfully submitted that the issue was discussed during the
496" SEAC meeting (06.09.2024) and further deliberated upon by
SEIAA in its 758™ meeting (25.09.2024), based on the PP’s
representation dated 31.07.2024. SEIAA, while accepting SEAC’s
recommendation, recorded that the PP should approach the

appropriate legal forum for any relief.

9. It is respectfully submitted that subsequently, the PP filed the current
OA No. 98 of 2025 before the Hon’ble NGT Southern Zone Bench
seeking refund of the Rs.7.41 Crores.

10. At the outset, it is respectfully submitted that the statement
renderea in SEAC’s 496" meeting suggesting the PP “approach the
court for relief” was merely acknowledging that SEIAA and SEAC do not
possess the statutory authority to modify, adjust, or refund amounts

imposed by judicia® orders, including those issued by the Hon’ble NGT.

3 It is respectfully submitted that the observation does not preclude
SEIAA’s right to raise objections, including the issue of jurisdiction and

maintainability.

STATE LEVEL ENVIRONMENT IMPACT
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12. More pertinently, it is submitted that the legal remedies available
to the applicant are conferred by power and procedure of law and the
same is not as per any statement or observa:ion of the SEIAA in any of
its meeting. The statement of SEIAA in its minutes on the issue of legal
jurisdiction is only an observation and does not confer any right or
otherwise on the applicant. It is for the applicant to establish the merit

in its case and the jurisdiction / maintainability.

13. At the outset, it is respectfully submitted that the Environmental
Compensation of Rs.7.41 Crores imposed by the Hon’ble NGT Principal
Bench, New Delhi remains binding and final. The same being an order
of the Hon’ble Court cannot be refunded, altered, or reconsidered by
SEIAA or SEAC. The order has not been set-aside or modified at the
instance of the applicant by any judicial order till date and thus it is
not open to the Applicant to seek a refund oi the same, that too, when

the deposit of the same was made free of any contest by the Applicant.

14. Similarly, it is submitted that the Applicant apart from the above
penalty imposed by the Hon’ble Tribunal also made an application
under the violation category. As per the established procedure, the
Environmental Compensation for the damages caused due to the
illegal construction was also imposed on the applicant. The same was

remitted by the Applicant without any protest.

APPLICATION IS NOT MAINTAINABLE

15. It is submitted that the payment made by the Applicant, both under
the orders of the Hon’ble Tribunal and also as a part of the process of
EC application, were without protest, thereby admitting to the liability

of the same.

STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY - TAMIL NADU
No. 327, Metros, 3th Floor,

Anna Salai, Nandanam, Chennai-600 035.



16. It is mere afterth(iught' on the part of the Applicant to seek refund of
the payment of Rs.7.41 Crores which is without any merit. The
imposition of the penalty and the compensation were for default and
violation of the Applicant, and as a violator there is no right to refund

which is vested on the applicant.

17. Thus, it is submitted that on both grounds, one - absence of any
procedure or right of refund and two- both payments for “penalty” and
“compeasation” being accepted and paid without any protest and
having become final on the applicant, the present case is only an
afterthought by the Applicant and has no legal basis and is submitted
to be unsustainaple and not maintainable as per Section 14 of the
National Green Tribunal Act, 2010.

18. It is further submitted that as per Section 14 of the NGT Act, the
jurisdiction of this Hon’ble Tribunal can be invoked by an applicant if
there is a “substantial question relating to environment including

enforcement of any legal right relating to environment”.

NO LOCUS STANDI FOR THE APPLICANT

19. It is submitted that it is an admitted case that the applicant was a
violator of environmental laws and has damaged the environment. -
There is absolute‘y no locus standi for the applicant as an admitted
violator of environmental law to seek any relief under Section 14 of the
NGT Act. Further, the applicant is also not pleading any right which
is in the interest or protection of environment but rather is on his
personal interest of refund of an amount which was paid by the
applicant as admitted liability without protest. Therefore, even
assuming the applicant might be entitled for a refund, in any event,

the present application invoking the jurisdiction of this Hon’ble

T
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Tribunal is merely an abuse of the procedure and the application is
not maintainable as the applicant is not an aggrieved person within
the scope of Section 14 of the NGT Act and has no locus standi to

maintain the present application.

RELIEF SOUGHT FOR IS NOT MAINTAINABLE !

20. Further, it is submitted that the case of the applicant is that the
deposit of the sum of Rs. 7.41 Cr was made subsequent to the orders
of the Hon’ble NGT “subject to adjustment”. It is submitted that the
same is misinterpreted to mean and include a refund of the amount.
In fact, the scope and spirit of the order of this Hon’ble Tribunal would
only mean to include any further assessment to be imposed on the
applicant. The damages caused by the activity of the applicant has
resulted in both short term and long term consequences and it is in
that context that the Hon’ble Tribunal made liberty for the authorities
to also seek additional compensation in futuire as against the violation

of the applicant.

21. That apart, it is submitted that by no stretch of imagination it can be
understood that this Hon’ble Tribunal imposed a penalty and
punished “in excess of” what was understood by the wisdom of the
Tribunal to be the actual damage and left it to the authorities to
calculate any refund that is to be paid to the applicant. It is submitted
that this Hon’ble Tribunal relied upon precedents and settled position
of law to arrive at the penalty of Rs.7.41 Crores to be imposed on the
applicant and it is erroneous for the applicant to state that the same
was made by this Hon’ble Tribunal subject to further reductions of the
amount subsequently. Alternatively, it is algo submitted that there is
no procedure of law permitting for a refund of the penalty which has

been concluded as per the order of the Hon’ble Tribunal.

STATE LEVEL ENVIRONMENT IMPACT
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22. It is further submitted that the relief that can be claimed as per the
procedure under Section 14 of the NGT Act can be for the betterment _
of the environment and all monetary orders made by this Hon’ble
Tribunal is for restitution and rel:'nediation of damages. The present
relief claimed for by the applicant is not in the nature of any relief
under Section 14 or 15 of the NGT Act and thus the applicant is not

maintainable at all and liable to be dismissed in limine.

APPLICATION IS BEYOND THE PERIOD OF LIMITATION

23. Without prejudice to the above, it is submitted that the relief claimed
for by the applicant is further not maintainable for being not within

the period of limitation as per Section 14 of the NGT Act, 2010.

24. It is submitted that the relief claimed for is the refund of a sum of
Rs.7.41 Cr paid by the applicant. It is submitted that as per Section
14 of the Act, the relief has to be claimed within the period from the
date on which the cause of action “first arose”. In the present case it
is submitted that the payment of the amount which is now claimed to

be refunded is the first cause of action or when the cause first arose.

25. It is submitted that therefore the payment is made many years back
and obviously beyond the petriod of limitation and also the condonable

period of 6 months as per Section 14 of the Act.

It is further submitted that the minutes of the SEIAA for the claim of
additional payment of Rs.1.48 Cr while recording that adjustmentv
would be considered as per the claim of the applicant on the basis of
the payment of R..7.42 Cr during the process of the EC application
was negated and the applicant also made the deposit of the amount
as claimed by the SEIAA. Therefore, the entire proceedings including
the further minutes of the SEIAA recording that relief can be claimed

only before any Court do not, in the submission of this respondent,
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26.

constitute any cause of action for the relief claimed for by the
applicant. Thus, the first cause of action as stated above is beyond the

period of limitation and the application is liable to be dismissed.

It is therefore prayed that this Hon’ble Tribunal may be pleased to
record and pass orders as this Hon’ble Tribunal may deem to fit and
proper in light of the facts and circumstances of this case and thus
render justice.
STATE LEVEL ENVIRONMENT IMPACT
ASSESSMENT AUTHORITY - TAMIL NADU
No. 327, Metros, 9th Floor,
Anna Salai, Nandanam, Chennai-600 033.
Solemnly affirmed in Chennai Before me,
th
On this the 04" day of February 2026 Ve, 31700
: . : (W 104, Law chambera
signed his name in my presence Hirdooint: Wahas)

Advocate, Chennai



4. Land use classification obtained from the DTCP for the Survey Nos falls under project.
Further, the project proponent shall submit the planning permission obtained from
the DTCP, if any.

5. The proponent should treat the effluent generated from the laboratories, operation
theatres and laundries separately and provide the dedicated ETP with separate RO
system for the same. The ETP treated effluent should be reused back in the hospital
for laundry purposes after ensuring no pathogens present in the treated effluent (RO
Permeate) by suitable disinfection arrangements. RO reject shall be disposed into
elevated solar evaporation pan with adequate size.

6. The proponent shall conduct the EIA study and submit the ElA report for the entire
campus along with layout and necessary documents “A” register and village map.

7. The project proponent shall explore the possibilities of treating and utilizing the trade
effluent and sewage within the premises to achieve Zero liquid discharge.

8. The layout plan shall be furnished for the greenbelt area earmarked with GPS
coordinates by the project proponent on the periphery of the site and the same shall
be submitted for CMDA, /DTCP approval. The green belt width should be atleast 3m
wide all along the boundaries of the project site. The green belt area should be not
less than 15 % of the total land area of the project.

9. Performance report of the STP for the past one year shall be furnished.

10. The proponent shall furnish the details of source of water supply and necessary
permission for the water supply from the competent Authority.

11. Details with respect to the Bio medical waste management facility for the proposed
hospitat facility shall be furnished along with compliance under the Bio Medical Waste
Management Rules — 2016 as amended.

12. As per the MOoEF&CC Office Memorandum F.No. 22-65/2017-1A.1I1 dated:
30.09.2020 and 20.10.2020 the proponent shall furnish the detailed EMP
mentioning all the activities as proposed in the CER.

Agenda No: 189-05

(File No: 6723/2020)
e =P
Member Secretary Chairman

SEAC -TN w| ¥ SEAC- TN
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Proposed Construction of High Rise Building at S.F.Nos. 31, 32, 34/1, 35, 37 of Padi Village,
Ambattur Taluk, Thiruvallur District, Tamil Nadu by Thiru. Y. Pondurai,- For Environmental

Clearance under violation.
(SIA/TN/MIS/175754/2020)

The proposal was placed for appraisal in this 189*meeting of SEAC held on 19.12.2020. The
details of the project furnished by the proponent are available on the website
(parivesh.nic.in). The project proponent gave detailed presentation.

SEAC noted the following:

1. The Proponent. Thiru. Y. Pondurai has applied seeking Environmental
Clearance under violation category for the Proposed Construction of High Rise
Building at S.F.Nos. 31, 32, 34/1. 35, 37 of Padi Village, Ambattur Taluk,
Thiruvallur District, Tamil Nadu.

2. The project/activity is covered under Category “B” of ltem 8(a) "Building and
Construction projects” of the Schedule to the EIA Notification, 2006.

3. TOR issued vide SEIAA Lr.No.SEIAA-TN/F.No.6723/SEACNiolation/
ToR636/2019 dated 16.08.2019

Based on the above, the subcommittee inspected the site on 03.06.2019 and submitted the
report to SEAC. Based on the inspection report and the violation notifications issued by the
MoEF&CC dated 14.03.2017 & 08.03.2018, SEAC dlassified the level of damages caused by
the Project Proponent on the environment based on the following criteria:

1. Low level Ecological damage:
a. Only procedural violations (started the construction at the site without obtaining EC)

2. Medium level Ecological damage:
a. Procedural violations (started the construction at the site without obtaining EC)
b. Infrastructural violation such as deviation from CMDA/local body approval.
¢. Non operation of the project (not occupied).

-
Member Secretary Chairman
SEAC -TN SEAC- TN

Yas



11

3. High level Ecological damage:
a. Procedural violations (started the construction at site without obtaining EC)
b. Infrastructural violation such as deviation from CMDA/local body approval.
¢. Under Operation (occupied).

As per the OM of MoEF& CC dated: 01.05.2018. SEAC deliberated the fund allocation for
Corporate Environment Responsibility shall be to a maximum of 2% of the project cost.

in view of the above and based on the inspection report & the Ecological damage,
remediation plan and natural & community resource augmentation plan furnished by the
project proponent, the SEAC decided the fund allocation for Ecological remediation, natural
resource augmentation & community resource augmentation and penalty by following the
below mentioned criteria, as per category 3, stated above.

Level of_"EcoIc-:»gicaI | natural | community | CER (% of | Total (% of '
damages remediation | resource resource project cost) | project cost)
cost (% of | augmentati | augmentati |

project cost) | on cost (% | on cost (%

of project | of project
cost) cost) |
T T T s eI T [0.75
Ecological ‘ |
damage _ _ |
Medium | 0.35 015 0.25 0.5 i2s
level ‘ | ‘
Ecological
| damage | | |
High level | 0.50 1 0.20 1 0.30 1 1.00 2.00
Ecological
| damage | | J

The project cost of this proposal submitted in the EIA report under violation is
Rs.14825Lakhs.

.

.l. "” e
"._.--F"'FFFF--
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The Committee observed that the project of Construction of High Rise Building at S.F.Nos.
31, 32. 34/1, 35, 37 of Padi Village, Ambattur Taluk. Thiruvallur District, Tamil Nadu by
Thiru. Y. Pondurai for Environmental Clearance under violation comes under the “High level
Ecological damage category™. The Commiittee decided to recommend the proposal to SEIAA
for grant of EC subject to the following conditions in addition to the normal conditions:

]

The amount prescribed for Ecological remediation (Rs.74.13Lakhs), natural resource
augmentation (Rs.29.65 lakhs) & community resource augmentation (Rs.44.48
Lakhs), totaling Rs. 148.25Lakhs. Hence the SEAC decided to direct the project
proponent to remit the amount of Rs. 148.25 Lakhs in the form of bank guarantee to
Tamil Nadu Pollution Control Board and submit the acknowledgement of the same
to SEIAA-TN. The funds shall be utilized for the remediation plan. Natural resource
augmentation plan & Community resource augmentation plan as indicated in the
EIA/EMP report.

The project proponent shall carry out the works assigned under ecological damage,
natural resource augmentation and community resource augmentation within a
period of six months. If not. the bank guarantee will be forfeited to TNPCB without
further notice.

. The amount committed by the Project proponent for CER (Rs. 148.25 Lakhs) shall be

remitted in the form of DD to the beneficiary for the activities committed by the
proponent. A copy of receipt from the beneficiary shall be submitted to SEIAA-TN.

Number of lifts provided for shoppers in the mall shall be increased.

The Project proponent shall operate the STP effectively and continuously so as to
achieve standards prescribed by the TNPCB for treated sewage.

The Project proponent shall operate the ETP for the treatment and disposal of
effluent effectively and continuously so as to achieve standards prescribed by the
TNPCB for treated effluent.

The Project proponent shall utilize the treated sewage for the development of green
belt and toilet flushing after achieving the standards prescribed by the TNPCB.

SA TN

Member Secretary —— Chairman
SEAC -TN SEAC- TN
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8. The project Proponent shall operate Bio-Methanation plant efficiently and
continuously for the disposal of the Organic waste generated from the campus and
collecting non-bio degradable waste regularly and disposal through TNPCB
authorized recycler

9. The Project proponent shall collect &dispose the hazardous waste through TNPCB
Authorized vendors/recyclers as per the Hazardous and other wastes (Movement and
Transboundary Movement), Rules 2016.

10. The Project proponent shall collect and dispose the E-Waste through TNPCB
Authorized vendors/recycler as per the E-Waste Management Rules 2016.

11. Necessary permission shall be obtained from the competent authority for the
drawl/outsourcing of fresh water before obtaining consent from TNPCB.

12. All the mitigation measures committed by the project proponent for the flood
management, Solid waste disposal, Sewage treatment & disposal etc., shall be
foliowed strictty.

13. Tapping of solar energy should be at least 10% of total energy consumption Solar
energy usage mainly for the illumination of common areas, street lighting etc.,

14. The project proponent shall provide separate standby D.G set for the STP proposed
for the continuous operation of the STP in case of power failure.

15. Waste of any type not to be disposed of in any water bodies including drains, canals
and the surrounding environment.

16. The proponent should explore the possibility of increasing the quantity of rainwater
harvested at the maximum extent within the campus itself.

17. The proponent should increase the green belt area from 10.45 to 15% with more
number of indigenous species. The proponent shall earmark greenbelt area with
dimension and GPS coordinates all atong the boundary of the project site with at
least 3 meters wide and the same shall be included in the layout out plan and the
total green belt area should be minimum of 15% the total area.

A A 2=

Member Secretary Chairman
SEAC -TN ! 5, SEAC- TN
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18. The project proponent shall submit the proof for the action taken by the state
Government/TNPCB against project proponent under the provisions of Section 19 of
the Environment (Protection) Ac. 1986 as per the EIA Notification dated: 14.03.2017
and amended 08.03.2018.

Agenda No: 189-06

(File No: 6729/2020)

Proposed “Manufacture of Petroleum Base Distillates, De-aromatized Solvents, Alkyd Paint
Resin and other allied Chemicals™ at Plot No.124 to 126 & 138 to 143, Gummidipoond|
Village, Gummidipoondl Taluk, Thiruvallur District, Tamil Nadu by M/s. GCallada
Petrochemicals Pvt. Ltd - For Environmental clearance.

(SIA/TN/MIN/49553/2020)

The proposal was placed for appraisal in this 189t"meeting of SEAC held on 19.12.2020. The
details of the project furnished by the proponent are available on the website
(parivesh.nic.in). The project proponent gave detailed presentation.

SEAC noted the following:

1. The Project Proponent, M/s, Gallada Petrochemicals Pvt. Ltd has applied seeking
Environmental Clearance for the proposed “Manufacture of Petroleum Base
Distillates, De-aromatized Solvents, Alkyd Paint Resin and other allied Chemicals”
at Plot No.124 to 126 & 138 to 143 , Gummidipoondi Village, Gummidipoondi
Taluk, Thiruvallur District, Tamil Nadu.

2 ToR issued vide SEIAA-TN/F.N0.6729/SEAC/ 5(e)/ToR-622/ 2019 dated L7
.06.20t9

3. The project/activity is covered under Category "B" of Item 5(f) "Synthetic
Organic Chemicals Industry * of the Schedule to the EIA Notification, 2006.

Based on the presentation made by the proponent and the documents furnished, the
committee instructed the project proponent to furnish the following details:

1. The project proponent shall furnish the Raw materials used for the individual product
along with its storage details.

2. The proponent shall furnish the safety measures proposed for Solvent storage.

Meifiber Secretary Chairman
SEAC -TN SEAC- TN

“4a



\&/

15

Agenda Mo: 198-23

(Fke No: 67.23/2019)

Propased Comstruction of High Rise Building at 5.F. Nos. 31. 52, 34/1, 33, 37 of Padi
Village, Ambattur Taluk, Thirovallur District, Temil Nadu by Thiru. Y. Pondural- For
Environmental Clearance under viclation

[SIATREMIEANTS5T754/2020, dated 27.09.2020)

The proposal was placed for appraisal in this 189*"meering of SEAC held on 19.12.2020.
The details of the profect fumithed by the proponent are avaflable on the website
fparlvesh nic.in). The project proponent gave detailed presentatlon.

SEAC nited the following:

1. The Praponent, Thirw. ¥. Pondural has applied seeking Environmental Clearance
under viclation category for the Proposed Construction of High Rise Building at
§.F.Nos 31, 22, 344, 35, 37 of Pach Village, Ambattur Taluk, Thiruvallur Distriet.
Tamil Madu.

2. The project/activity |s covered under Caregory "B™ of Item 8(a) “Building and
Congttuctlon projects”™ of the Schedule 1o the ELA Notification, 2006,

3. TOR isued wvide  SEIAA LrMNoSEIAA-TN/F No.G7235EAC Violation/
ToR636 2N dated 16,08 2019

Bared on the above, the subcommuties inspacted the site on 03 062019 and subrmeted
the report to SEAC. Based on rhe inspection report and the viclation notifications isswed
by the MaEF&CO dated 1403, 2007 L 08.032.2018, SEAC classfied the level of damages
cauted by the Froject Proponent an the environment bated on the lollowing criterta:
I. Low level Ecological damage:

a. Only procedural violations (starred the construction at the site withour obtaining
EC)

2. Medium level Ecological damage:

a. Procedural violafions (started the construction at the site without obtaining EC)

b. Infrastructural wiolation such as deviarion from CMDA/ocal body approwal,

. MNon aperation of the project {nol occupied).

0 c:_"_\L,,._ A
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a. Procedural viclations (started the construction at site without obtaining EC)
b, Infrasiructural viclation tuch ag deviation from CMDMAocal body approwval.
< Under Operatfon (occupied).
At per the OM of MoEF& CC dated, 01.05.20318. SEAC deliberated the Tend allocation
for Corporate Emviranment Responsibil ity shall be to a maximum of 2% of the project

oost,

In view of the abowe and based on the intpection report & the Ecological damage,

remediation plan and natural & community resource augmentation plan fumished by

the project proponest, the SEAC dectded the fund allocation for Feological

remediation, natura]

resource augmentation & community cesource augmentation and

penalty by following the below menticned criteria, as per category 3. stated above.

Level  of Ecologweal

damagze; remediation
wl (% of
project cost)

Low fevel 025

Ecological

| damage |

Madium | 0.35

level

Ecological

damage

'High level 0.50

Ecological

damage

MEMBER SECRETARY
SEAC TN~

Or S SEtANT———

Member Secretar
SEAC o)
Chenrfai-15

natural

| commurity | CER {% of | Total (%% of
g5 1alT [ o resdurce project cost) | praject emar)
augmenfati | augmentati

on cost (% on cost (%

of  projet | of  project

cemt) ot}

o loas 035 | 0,75

|

005 25 0.5 125

020 D30 1 1.00 L 2.00 )
'fl:'\ic,r 2‘%
CHAIRMAN —
, .SEAC- TN
Ok 5 MOHARN,

Et}. L rmEn

BB AL - T
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The project cost of this proposal submitted (5 the ElA report under viclation s
Ri.14825Lakhs.

The Committee obietwed that the propcl of Construction of High Rise Building et
5.F. Mo 3T, 32, 344, 35, 37 of Padi Village, Ambattur Taluk, Thiruvallur Cistrict, Tamii
Madu by Thiru. ¥, Pondural for Environmental Clearance under violation comes under
the “High level Ecological damage category”. The Committes dedded [0 recommend
the propo:al to SE1AA for grant of EC subject to the following conditions in additicn
ta the normal conditions:

1. The amount prescribed for Ecotogical remedlation (R: 74.13Lakhs), naturat
resource augmentanon (R 29,652 lakhe) & communily resource augmentation
{Rs.44. 48 Lakhs), totaling Rs. 148.25 Lakhs, Hence the IEALC decided ro direq
the project proponent to remit the amount of R, 148,25 Lakhs in the form of
bark guarantgz to Tamll Madu Pallution Confrel Board and wbmir the
acknowledpement of the same to SELAA-TMN. The funds shall be utilized for the
remediation plan. Natural resource augmentation plan & Communily résouroe
adgrmentation plan as Indleaked bn the ELAEMP report,

2. The project proponent shall carry cut the works asgned under ecological
damage, natural resource augmentalion and cormmuntly reource augmeniallon
within a periogd of six manrhs. If not, the bank guarantee will be forfeited to
THPCB without fTurther notice.

3, The amount committed by the Project proponent for CER {Rs, 148,25 Lakhs)
thall be remittad In the form of DD 1o the beneft:lary for the activitbes commirted
by the proponent. A copy of receipt from the benefidary shall be submitted to
SETAA-TM.

4. MNumber of lfrs provided for ;shoppers in the mall shall be Increased.

&, The Prédect proponent shell operate the STP effectively and continuously so as
1o achieve standards preseribed by the THPCH For treated sewage,

.-":r: ™
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The Project proponent thall operate the ETP for the treatment and disposal of
effluent effectively and continuously s at 1o achleve standards presaxribed by the
THNEPCE for treated effluent.

The Project proponent shall utlhize the treated sewage for the development of
green belt and toilet Aushing afier achieving the standards presctibed by the
THFCE.

The project Propanent shall operate Bio-Methanation plant efficiently and
continuously for the disposal of the Cirgante waste genarated from the campes
and collecting nonebio degradable waste regularly and disposal through THPCE
authorized recycler

The Project proponent shall collect ddispose the hazardous waste through
TNPCB Authorized vendors/resyelers as per the Hazardous and other wastes
{Movement and Transboundary Movement), Rules 2016,

The Frolect proporent shall collect and dispose the E-\Waste through TNPCE
Authorized vendors/recycler as per the E-Waste Managernent Rules 2016,
Mecessary permission shall be obtained from the commpretent authority for the
drawl/ioutsaurcing of freth water before obtaining consent from TNPCB.,

All the mitigation measures commitied by the project praponent for the lood
mavagement, Solid waste dhspaosal, Sewage treatment & dlisposal erc.. shall be
followed srictly,

- Tapping of solar energy should be st least 10% of tokal energy consumplion

Solar energy usage mainly for the illumination of common areas, streel lighetng
] [

The project proponent shall prowide separate ttandby DG set For the TP
proposed For the continuous operation of the 5TP in case of power fallure.
Waste of any type not to be disposed of in any water badies incloding drains,
canals and the syrrounding emvironment.

The proponent should explore the posnibility of irreasing the quanfity of

rairwater harvedted at the maxirmum extent within the campus 1kelf,

ol
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17, The proponent should Increase the preen belt area from 10045 (o 15% with
more number of indigencus species. The proponent shall earmark greenbedt
area with dimension and GPS coordinates all along the boundary of the prajec
slte with at least 3 meters wide and the same shall be included in the layout
out plan and the total green belt area should be minimum of 15% the total
area.

18. The project proponent shall submit the proof for the acrion taken by the itare
Covernment/TMPCE against project proponent under the provisions of
Section1@ of the Environment (Protection) Ac, 1986 a¢ par the EIA Notificarion
dated: 14.03.2007 and amended Q8.03_2018,

The subject was placed in the 418" SEIAA meating held on 11.01.2021 & 12.01.2021,
Aftar delailed deliberation, the proponenl was directed to furnish the bank guarantee
to Tamil Nadu Pollution Control Board a: recommended by the SEAC and furnish the
copy of the receipt along with the above details <o as to rake further action, Based on
the minures of the 418" Authority meering letrer was addrersed to the proponent vide
Lr. Neo SEIAA-TN/F.No.6723/2019/B0y dated: 19.01.2021 to fumish 1he lollowing
details:

1. The project proponent shall submir the proof for the action taken by the ttate
Government/TMPCE  against project proponent under the proviions of
section1@ of the Emvironenent (Frotection) Ac, 1986

2. The amount prescribed for Ecological remediation {(Ri74.13Lakhi). natural
resource augmentation [R<29.65 [akhs) & community resource augmentation
{Rs43.48 Lakhs). totaling Rs, 148,25 Lakhs. Hence the SEAC decided to direct
the project proponent to remit the amount of Rs. 1348.25 Lakhs in the form of
bank guarantee to Tamil Madu Pollution Control Board and submit the
acknowledgement of the same to SELAA-TM, The funds shall be utilized for the
remediation plan, Matural resouree augmentation plan & Community retource
augmentatlon plan & indicated in the ETA/EMP report.

<\ S
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3. The project proponent shall carry ot the works assigned under ecolopical
damage, natural resource augmentation and commMunily réscurce augmentat|on
within a period of six months, IFf not, the bank guarantee will be fofeted (o
THPLE without Further netice,

4. The amount caommitted by the Project proponent for CER, (R: 148.25 Lakhi)
shall be remitted in the form of DI 1o the beneficiary For the activities committed
by the proponent. A copy of receipt from the beneficiany shall be jubraithed to
SEIAATH,

Whereas the proponent vide letter received dated 29.01,2021 ha¢ stated as follows:

1. In the matter of Princlpal Bench of NGT order via QA No.37 of 2015 dated
F.07.2015 directed.

“The project proponent 19 pay 5% of Project cost (Rupess 7.4125 Crores) as
Environmentatl Campentation foe restoration & restitution of the Enwvironment
and ecology &s well as towards their liability arising from impacts of the illegal
and unauthorized constructions carried out by them, They thall deposit this
amount at the st ingtance. which shall be subject to further adjusiment.™

As per the order, the proponent elrcady paid Bs. 7. 4125 Crores [5% of the total
propect codtd 0 THPCE at enviranmental Compensation in the viotation case.
Receipts of the same is submitted by the proponent along with the E1A Repcrm

Description a N a [SEAC  recommended Cumpensatlnn

amount for vicdation in | already paid a5

[akh: per lthe NCT
order
| Ecological Remediation | R:74.13{0.5%) ' Re.7.4125
| Natural Recwouree Alamentalion | RE.E‘?-aﬁ%fﬂ_.z%r - Crioret (5% o

| _ the total gost)
Community Fesource Augmentation = Ri.d<4.48 {0.3%)]

CER Adtivities CPs.142.25 (1%}
r&-_.-ﬂi - ; Ny
MEMEF(ER s&anTARY CHAIRMAN —
SEAL (TN _ SEAC-TN
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Total amount | R$.296,50 Lakhs (2% of | Rs.7.4125
rhe Total project cost Crores (% of
| the total |
progest coet)

Further THPCE has filed case in J.M.Court. Ambatiur a; pam the credible

action for the project violation and the case (C.C Na 168 of 2018) proot or

the same 15 enclosed by the PP
The subject was placed before the 420" Authority meeting hald on 04.02.202] and
after detailed discussion the Aurhoriny decided to request M SELAS to fonwarded the
request of the Froponent [stter daled 29.00.2021 to the committee for further
recommandation Of the SEAC,
The subject was placed in the 199" 5SEAC meeting held on 09.02.2021, Aflter detailed
ditcusdons. Since NGT i their order has already made an  Environmentsal
Compensation and penalty for Bupees 7.4125 Crorer and the proponent already
paid Bs 74125 Crores (3% of the total project costp to THPCE as envirsnmental
Compensaticn in the viclation case. fince, the proponent haiy already paid the
arwitanmertal compensation codt, the commitiee has accepted its request For waiving
the ervironmental cost a: stipulated by the SEAC and recommends for Environmental
Clearance,

Agencia Mo, 19924

{Fik N0.5039/2019)

Proposed Multi-Coloured Granlte Quarry lease over an extent of 1.45.0 ha In
#F.MNos. 34172 & 5004 of Melall Viliage, Kangeyam Taluk, Tiruppur Districe, Tamlinedu
b Tmt. V. Cowai- For Environmental Clearance,

GLASTM/MINAZ A0 2,2019)

The proposal was placed in the 1707 SEAC Meeting held on 13,00,2¢020. The project
proponent gave darailed presentation, The detalls of the profect furmshed by the

proponent are avaitable in the website {parivesh,nlc in).

MEMBERMEF:R‘E-- CHAIRMAN
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Agenda No: 225-20

(File No: 6723/2018)

Proposed construction of commercial complex at S.F.Nos.31, 32, 34/1, 35 & 37 of
Padi Village, Ambattur Taluk, Tiruvallur District Tamil Nadu by Mr.Y.Pondurai- For
Environmental Clearance.

(SIA/TN/MIN/175754/2018, dated: 28.03.2018).
The proposal was placed for appraisal in this 189 meeting of SEAC held on

19.12.2020. The details of the project furnished by the proponent are available on the
website (parivesh.nic.in). The project proponent gave detailed presentation,

SEAC noted the following:

1. The Proponent, Thiru.Y.Pondurai has applied seeking Environmental Clearance
under violation category for the Proposed Construction of High Rise Building at
5.F.Nos. 31, 32, 34/1, 35, 37 of Padi Village. Ambattur Taluk, Thiruvallur
District, Tamil Nadu.

2. The project/activity is covered under Category “B” of Item 8(a) “Building and
Construction projects™ of the Schedule to the EIA Notification, 2006.

3. TOR issued vide SEIAA  Lr.No.SEIAA-TN/F.No.6723/SEAC/Violation/
ToR636/2019 dated 16.08.2019

Based on the above. the subcommittee inspected the site on 03.06.2019 and
submitted the report to SEAC. Based on the inspection report and the violation
notifications issued by the MoEF&CC dated 14.03.2017 & 08.03.2018, SEAC classified
the level of damages caused by the Project Proponent on the environment based on

the following criteria:

1. Low level Ecological damage:
a. Only procedural violations (started the construction at the site without
obtaining EC)

2. Medium level Ecological damage:

L s
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Wevei of | Ecological natural community CER (% of | Total (% ofﬁl
damages remediation | resource resource project project ’
cost (% of | augmentation augmentation | cost) cost)
project cost (% of |cost (% of
cost) Project cost) | project cost)
Low level | 0.25 0.10 0.15 0.25 0.75
Ecological ! ? |
| damage N
Medium 0.35 0.15 0.25 0.5 1.25 |
level ! !
’ Ecological ’ ’
damage i
.}?igh level | 0.50 0.20 0.30 1.00 2.00 |
Ecological |
damage r )
MEMBER SECRETARY CHAIRMAN
SEAC -TN éo/ SEAC- TN
s 60

N

\}_‘u/

23

a. Procedural violations (started the construction at the site without obtaining

EC)

b. Infrastructural violation such as deviation from CMDA/local body approval.

¢. Non operation of the project (not occupied).

3. High level Ecological damage:

a. Procedural violations (started the construction at site without obtaining EC)

b. Infrastructural violation such as deviation from CMDA/local body approval.

¢. Under Operation (occupied).

As per the OM of MoEF& CC dated: 01.05.2018, SEAC deliberated the fund

allocation for Corporate Environment Responsibility shall be to a maximum of 2% of

the project cost.

In view of the above and based on the inspection report & the Ecological damage,

remediation ptan and natural & community resource augmentation plan furnished by

the project proponent,

the SEAC decided the fund allocation for Ecological

remediation, natural resource augmentation & community resource augmentation and

penalty by foliowing the below mentioned criteria, as per category 3. stated above.

—_—
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The project cost of this proposal submitted in the EIA report under violation is
Rs.14825 Lakhs.

The Committee observed that the project of Construction of High Rise Building at
S.F.Nos. 3, 32, 34/1, 35, 37 of Padi Village, Ambattur Taluk, Thiruvallur District,
Tamil Nadu by Thiru. Y. Pondurai for Environmental Clearance under vioiation
comes under the “High level Ecological damage category”. The Committee decided to
recommend the proposal to SEIAA for grant of EC subject to the following conditions
in addition to the normal conditions:

1. The amount prescribed for Ecological remediation (Rs.74.13Lakhs), natural
resource augmentation (Rs.29.65 lakhs) & community resource augmentation
(Rs.44.48 Lakhs), totaling Rs. 148.25 Lakhs. Hence the SEAC decided to direct
the project proponent to remit the amount of Rs. 148.25 Lakhs in the form of
bank guarantee to Tamil Nadu Pollution Control Board and submit the
acknowledgement of the same to SEIAA-TN. The funds shall be utilized for the
remediation plan, Natural resource augmentation plan & Community resource
augmentation plan as indicated in the EIA/EMP report.

2. The project proponent shall carry out the works assigned under ecological
damage, natural resource augmentation and community  resource
augmentation within a period of six months. If not, the bank guarantee will be
forfeited to TNPCB without further notice.

3. The amount committed by the Project proponent for CER (Rs. 148.25 Lakhs)
shall be remitted in the form of DD to the beneficiary for the activities
committed by the proponent. A copy of receipt from the beneficiary shall be
submitted to SEIAA-TN.

4. Number of lifts provided for shoppers in the mall shall be increased.

5. The Project proponent shall operate the STP effectively and continuously so as
to achieve standards prescribed by the TNPCB for treated sewage.

6. The Project proponent shall operate the ETP for the treatment and disposal of

effluent effectively and continuously so as to achieve standards prescribed by

the TNPCB for treated effluent.

ME SECRETARY CHAIRMAN
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7. The Project proponent shall utilize the treated sewage for the development of
green belt and toilet flushing after achieving the standards prescribed by the
TNPCB.

8. The project Proponent shall operate Bio-Methanation plant efficiently and
continuously for the disposal of the Organic waste generated from the campus
and collecting non-biodegradable waste regularly and disposal through TNPCB
authorized recycler

9. The Project proponent shall collect & dispose the hazardous waste through
TNPCB Authorized vendors/recyclers as per the Hazardous and other wastes
(Movement and Transboundary Movement), Rules 2016.

10. The Project proponent shall collect and dispose the E-Waste through TNPCB
Authorized vendors/recycler as per the E-Waste Management Rules 2016.

1. Necessary permission shall be obtained from the competent authority for the
drawl/outsourcing of fresh water before obtaining consent from TNPCB.

12. All the mitigation measures committed by the project proponent for the flood
management. Solid waste disposal. Sewage treatment & disposal etc.. shall be
followed strictly.

13. Tapping of solar energy should be at least 10% of total energy consurmption
Solar energy usage mainly for the illumination of common areas, street lighting
etc.,

14. The project proponent shall provide separate standby D.G set for the STP
proposed for the continuous operation of the STP in case of power failure,

15. Waste of any type not to be disposed of in any water bodies including drains.
canals and the surrounding environment.

16. The proponent should explore the possibility of increasing the quantity of
rainwater harvested at the maximum extent within the campus itself.

17. The proponent should increase the green belt area from 10.45 to 15% with
more number of indigenous species. The proponent shall earmark greenbelt
area with dimension and GPS coordinates all along the boundary of the

project site with at least 3 meters wide and the same shall be included in the

=R
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layout out plan and the total green belt area should be minimum of 15% the
total area.

18. The project proponent shall submit the proof for the action taken by the state
Government/TNPCB  against project proponent under the provisions of
Section19 of the Environment (Protection) Ac, 1986 as per the EIA Notification
dated: 14.03.2017 and amended 08.03.2018.

The subject was placed in the 418" SEIAA meeting held on 11.01.2021 & 12.01.2021.
After detailed deliberation, the proponent was directed to furnish the bank guarantee
to Tamil Nadu Pollution Control Board as recommended by the SEAC and furnish the
copy of the receipt along with the above details so as to take further action. Based on
the minutes of the 418" Authority meeting letter was addressed to the proponent
videlr. No. SEIAA-TN/F.N0.6723/2019/BC/ dated: 19.01.2021 to furnish the
following details:

1. The project proponent shall submit the proof for the action taken by the state
Government/TNPCB  against project proponent under the provisions of
section]9 of the Environment (Protection) Ac, 1986

2. The amount prescribed for Ecological remediation (Rs.74.13Lakhs), natural
resource augmentation (Rs.29.65 lakhs) & community resource augmentation
(Rs.44.48 Lakhs), totaling Rs. 148.25 Lakhs. Hence the SEAC decided to direct
the project proponent to remit the amount of Rs. 148.25 Lakhs in the form of
bank guarantee to Tamil Nadu Pollution Control Board and submit the
acknowledgement of the same to SEIAA-TN. The funds shall be utilized for the
remediation plan, Natural resource augmentation plan & Community resource
augmentation plan as indicated in the EIA/EMP report.

3. The project proponent shall carry out the works assigned under ecological
damage, natural resource augmentation and community resource
augmentation within a period of six months. If not, the bank guarantee will be

forfeited to TNPCB without further notice.

C:(Q\Q}
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4. The amount committed by the Project proponent for CER (Rs. 148.25 Lakhs)
shall be remitted in the form of DD to the beneficiary for the activities
committed by the proponent. A copy of receipt from the beneficiary shall be
submitted to SEIAA-TN.

Whereas the proponent vide letter received dated 29.01.2021 has stated as follows:

1. In the matter of Principal Bench of NGT order via OA.No.37 of 2015 dated
7.07.2015 directed.

“The project proponent to pay 5% of Project cost (Rupess 7.4125 Crores) as
Environmental Compensation for restoration & restitution of the Environment
and ecology as well as towards their liability arising from impacts of the illegal
and unauthorized constructions carried out by them. They shall deposit this
amount at the first instance, which shall be subject to further adjustment.”

As per the order. the proponent already paid Rs.7.4125 Crores (5% of the
total project cost) to TNPCB as environmental Compensation in the violation

case. Receipts of the same is submitted by the proponent along with the EIA

Reports
Gescription SEAC recommended amount Compensation already paid |
for violation in lakhs as per the NGT order
Ecological Remediation | Rs.74.13 (0.5%) Rs.7.4125  Crores (5% of!
Natural Resource Rs.29.65%—(0.2°/oi)7 | the total cost) f

Augmentation

Community Resource | Rs.44.48 (0.3%)

Augmentation

CER Activities Rs.148.25 (1%)
Total amount Rs.296.51 Lakhs (2% of the Rs.7.4125 Crores (5% of the :
Total project cost total project cost)
- QL%
MEMBER SECRETARY CHAIRMAN <
SEAC -TN 6%1 SEAC- TN
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o Further TNPCB has filed case in J.M.Court, Ambattur as part of the credible
action for the project violation and the case (C.C No.168 of 2016) proof for
the same is enclosed by the PP,

The subject was placed before the 420t Authority meeting held on 04.02.2021 and
after detailed discussion the Authority decided to request MS-SEIAA to forwarded the
request of the Proponent letter dated 29.01.2021 to the committee for further
recommendation of the SEAC.

The subject was placed in the 199t SEAC meeting held on 09.02.2021, After detailed
discussions, Since NGT in their order has already made an Environmental
Compensation and penalty for Rupees 7.4125 Crores and the proponent already paid
Rs.7.4125 Crores (5% of the total project cost) to TNPCB as environmental
Compensation in the violation case. Since. the proponent has already paid the
environmental compensation cost, the committee has accepted its request for waiving
the environmental cost as stipulated by the SEAC and recommends for Environmental
Clearance.

The subject was placed before the 433« Authority meeting held on 17.03.2021. After
detailed discussion, it was noted the Hon'ble NGT Principal Bench & Hon'ble
Supreme Court have pronounced certain orders in which this project is also included
as one of the petitioners. Hence the Authority decided to request the Member
Secretary to put up with detailed note in chronological order along with court cases
and its various orders and details of discussions on the other proposals which are
covered under this court case in the ensuing meeting.

The subject was placed before the 438t Authority meeting held on 15.04.2021.

After detailed discussion, the Authority noted as follows.

1. As per the direction of Hon'ble NGT in O.A.No.37 of 2015 & 213 of 2014
dated 07.07.2015. environmental compensation was levied for restoration and
restitution of the environment and ecology as well as towards their liability
arising from impacts of the illegal and unauthorized constructions carried out
by the project namely M/s. Ruby Manoharan Property Developers Pvt. Ltd,
M/s Jones Foundations Pvt. Ltd, M/s. SSM Builders and Promoters, M/s. SPR
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and RG Construction Pvt, Ltd, M/s.

29

Ltd and Mr. Y. Pondurai as follows,

Dugar Housing Ltd, M/s. SAS Realtors Put.

Projects lEnvironmental Amount |SEAC Recommendations| SEIAA decision based on
iCompensation remitted Ecological [CER as per the recommendation of
5% of the to damage as SEAC
b TNPCB oM
| project cost PET lo1.05.2018
: (crores) (crores) | Notification
14.03.2017 | (Lakhs)
(Lakhs)
Mr. Y. 7.4125 7.4125 148.25 148.25 |1. SEAC in its 199
Pondurai meeting  held on'
| 09.02.2021  waived|
both the amount of!
ED & CER|
considering i
environmental [
cempensation l
amount asper requestl
of proponent.
M/s. Ruby 1.8495 - 1. The proponent has!
Manoharan not filed applicationi
Property under violation
Developers notification.  Hence
Pvt. Ltd EC was not issued to
the unit.
M/s Jones | 7.00 4.00 56.00 28.30 1. Rs. 56 Llakhs Bank
Foundations | ‘ | Guarantee submitteﬂi
ME R SECRETARY CHAIRMAN Zc
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Pvt. Ltd

. Rs. 56 Lakhs adjusted

. Affidavit  submitted

. EC issued on

to TNPCB

in Rs.4 crores paid
with a condition this
amount shall not be
claimed at any point
of time from the
environrmental

compensation of Rs.4

Crores paid.

regarding CER
activities 28.3 Lakhs.

10.08.2018.

M/s. §SM 36.00
Builders and

Promoters

36.00

12 Crores refunded
by TNPCB as per
order of Hon'ble
NGT  Direction &
TNPCB to utilize
remaining 24 crores
to be utilized by
TNPCB as;
Environmental

Compensation.

M/s. SPR and 12.5505
RG
Construction

Pvt. Ltd

1.50

251

251

Submitted Bank
guarantee Rs. 2.51
Crores to TNPCB for

carrying out Ecology
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Housing Ltd !
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6.8795 1.50 47.18
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23.9

. Rs. 150 Lakhs

. Affidavit

. EC issued on

Submitted proof of

. Rs. 23.9 Lakhs

remediation ian_cﬂ .
natural augmentation
/ EMP works.

adjusted from 150
lakhs already paid in
TNPCB with a
condition this amount
shall not be claimed
at any point of time.
submitted
for regarding CER
activities 1.01 Crores
to Forest
Development Agency
regard to Community;

augmentation.

10.08.2018.

Bank guarantee Rs.l
47.18 Lakhs to!

TNPCB for carrying
out EIA/ EMP works.

adjusted from 150

lakhs already paid in
TNPCB with a

condition this amount|

N
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shall not be claimed
at any point of time.
3. Affidavit  submitted
for regarding CER
activities 23.9 Lakhs,
4. EC issued on

10.08.2018.
M/s. SAS 4.50 4.50 - - 1. The proponent has
Realtors Pvt. not filed application
Ltd f under violation

! notification. Hence

EC was not issued to

the unit.

In view of the above, the Authority decided to refer back the proposal to SEAC
during the 438" Authority meeting held on 15/04/21 to reconsider its
recommendation in line with earlier recommendations of SEAC on the other
proposals covered under the Hon'ble NGT order dated 07.07.2015 in O.A.No.37 of
2015 & 213 of 2014 and request the Member Secretary, SEIAA to send a detailed note
to SEAC in chronological order along with orders of Principal Bench of NGT in
OA.No.37 of 2015 and final action taken on the other proposals which are covered

under this court case.

The proposal was placed for appraisal in this 225 meeting of SEAC held on
13.08.2021. The SEIAA recommends to follow the earlier similar cases for which NGT
has given the verdict. After detailed deliberation the committee adopt the same

recommendations and accordingly Environmental clearance is recommended with the
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following additional conditions,

1. The project proponent shall submit Bank Guarantee to TNPCB for an amount of
Rs.148.25 Lakhs and the same amount Rs.148.25 Lakhs will be adjusted in
Rs.7.4125 Crores paid with a condition this amount shall not be claimed at any
point of time from the environmental compensation of Rs.7.4125 Crores paid.

2. The project proponent shail submit an Affidavit regarding CER activities for
Rs.148.25 lakhs.

On receipt of the above documents, the committee would further deliberate on this

project and decide the further course of action.

Agenda No: 225-21

(File No: 7901/2020)

Proposed Gravel quarry lease area over an extent of 3.38.0Ha at S.F.Nos. 237/5,
238/1, 238/2A, 238/2B, 239/5A, 239/5B & 240/9 of Thethampatti Village, Kayathar
Taluk,Thoothukudi District, Tamil Nadu by Thiru.M.Rajkumar - For Environmental
Clearance.

(SIA/TN/MIN/175523/2020, dated: 29.09.2020).

The project proposal was placed in the 195" SEAC meeting on 27.01.2021. The
project proponent made detailed presentation. The details of the project proposal

furnished by the proponent are given in the website (parivesh. nic. in).

SEAC noted the following:

. The project proponent, Thiru.M.Rajkumar has applied for Environmental
Clearance for the proposed Gravel quarry lease over an extent of 3.38.0Ha at
5.E.No. 237/5, 238/1, 238/2A. 238/2B. 239/5A. 239/5B & 240/9 in
Theethampatti Village, Kayathar Taluk, Thoothukudi District, Tamil Nadu.

2. The project/activity is covered under Category "B2" of item I{a) "Mining of
Minerals Projects” of the Schedule to the EIA Notification 2006.

3. The production for the three years states that the total quantity of recoverable
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Agenda No: 311-03

(File No: 6723/2018)

Proposed construction of commercial complex at S.F.Nos.31, 32, 34/1, 35 & 37 of
Padi Village, Ambattur Taluk, Tiruvallur District Tamil Nadu by Mr.Y.Pondurai- For
Environmental Clearance Under Violation. (SIA/TN/MIN/175754/2018, dated:
28.03.2018).

Earlier the proposal was placed for appraisal in the 189" meeting of SEAC held
on 19.12.2020. The details of the project furnished by the proponent are available on
the PARIVESH web portal (parivesh.nic.in). The project proponent gave detailed

presentation.

SEAC noted the following:

1. The Proponent, Thiru.Y.Pondurai has applied seeking Environmental Clearance
under violation category for the Proposed Construction of High Rise Building at
$.F.Nos. 31, 32, 34/1, 35, 37 of Padi Village, Ambattur Taluk, Thiruvallur
District, Tamil Nadu.

2. The project/activity is covered under Category “B” of ltem 8(a) “Building and
Construction projects” of the Schedule to the EIA Notification, 2006, as
amended.

3. TOR issued vide SEIAA  Lr.No.SEIAA-TN/F.No.6723/SEAC/Violation/
ToR636/2019 dated 16.08.2019 under violation category.

Based on the presentation and documents furnished by the Project Proponent , the
subcommittee constituted by the SEAC inspected the site on 03.06.2019 and
submitted the report to SEAC. Based on the inspection report and the violation
notifications issued by the MoEF&CC dated 14.03.2017 & 08.03.2018, SEAC dlassified
the level of damages caused by the Project Proponent on the environment based on

the following criteria:

1. Low level Ecological damage:

a. Only procedural violations (started the construction at the site without
obtaining EC)

2. Medium level Ecological damage:

a. Procedural violations (started the construction at the site with btaining
EC)

MEMB SECREIARY : 9 CHAIRNK
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b. Infrastructural violation such as deviation from CMDA/local body approval.
¢. Non operation of the project {(not occupied).

3. High Iével Ecological damage:
a. Procedural violations (started the construction at site without obtaining EC)
b. Infrastructural violation such as deviation from CMDA/local body approval.
¢. Under Operation (occupied).

As per the OM of MoEF& CC dated: 01.05.2018, SEAC deliberated the fund
allocation for Corporate Environment Responsibility shall be to a maximum of 2% of
the project cost.

In view of the above and based on the inspection report & the Ecological
damage, remediation plan and natural & community resource augmentation plan
furnished by the project proponent, the SEAC decided the fund allocation for
ecological remediation, natural resource augmentation & community resource
augmentation and penalty by following the below mentioned criteria, as per category

3, stated above.

Level of | Ecological natural community CER (% of | Total (% of

damages remediation | resource resource project project
cost (% of | augmentation | augmentation | cost) cost)
project cost (% of |cost (% of
cost) project cost} | project cost)

Low level 0.25 0.10 0.15 0.25 0.75

Ecological

damage

Medium 0.35 0.15 0.25 0.5 1.25

level

Ecological

damage

High level 0.50 0.20 0.30 1.00 2.00

Ecologicat

damage

The project cost of this proposal submitted in the EIA report under violation is
Rs.148.25 Lakh.

The Committee observed that the project of Construction of Hig

isg Building at

S.F.Nos. 31, 32, 34/1, 35, 37 of Padi Village, Ambattur Taluk, Thi aflur  District,
MEM CRETARY 10 CHM
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Nadu by Thiru. Y. Pondurai for Environmental Clearance under violation

under the “High level Ecological damage category”. The Committee decided to

recommend the proposal to SEIAA for grant of EC subject to the following conditions

in addition to the normal conditions:

1.

MEMB

The amount prescribed for Ecological remediation (Rs.74.13Llakhs), natural
resource augmentation (Rs.29.65 lakhs) & community resource augmentation
(Rs.44.48 Lakhs), totaling Rs. 148.25 Lakhs. Hence the SEAC decided. to direct
the project proponent to remit the amount of Rs. 148.25 Lakhs in the form of
bank guarantee to Tamil Nadu Pollution Control Board and submit the
acknowledgement of the same to SEIAA-TN. The funds shall be utilized for the
remediation plan, natural resource augmentation plan & community resource
augmentation plan as indicated in the EIA/EMP report.

. The project proponent shall carry out the works assigned under ecological

damage, natural resource augmentation and community resource
augmentation within a period of six months. If not, the bank guarantee will be
forfeited to TNPCB without further notice,

. The amount committed by the Project proponent for CER (Rs. 148.25 Lakhs)

shall be remitted in the form of DD to the beneficiary for the activities

committed by the proponent. A copy of receipt from the beneficiary shall be
submitted to SEIAA-TN.

Number of lifts provided for shoppers in the mall shall be increased.

The Project proponent shall operate the STP effectively and continuously so as
to achieve standards prescribed by the TNPCB for treated sewage.

The Project proponent shall operate the ETP for the treatment and disposal of
effluent effectively and continuously so as to achieve standards prescribed by
the TNPCB for treated effluent.

The Project proponent shall utilize the treated sewage for the development of
green belt and toilet flushing after achieving the standards prescribed by the
TNPCB.

The project Proponent shall operate Bio-Methanation plant efficiently and
continuously for the disposal of the Organic waste generated from the campus
and collecting non-biodegradable waste regularly and disposal through TNPCB
authorized recycler.

The Project proponent shall collect & dispose the hazardous pvaste through
TNPCB Authorized vendors/recyclers as per the Hazardous a her wastes
(Moyerrent and Transboundary Movement), Rules 2016.

SECRETARY 11 CHAI M
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16.

17.

18.
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The Project proponent shall collect and dispose the E-Waste through TNPCB
Authorized vendors/recycler as per the E-Waste Management Rules 2016.

Necessary permission shall be obtained from the competent authority for the
drawl/outsourcing of fresh water before obtaining consent from TNPCB.

All the mitigation measures committed by the project proponent for the flood
management, Solid waste disposal, Sewage treatment & disposal etc., shall be
followed strictly.

Tapping of solar energy should be at least 10% of total energy consumption
Solar energy usage mainly for the illumination of common areas, street lighting
etc.,

The project proponent shall provide separate standby D.G set for the STP
proposed for the continuous operation of the STP in case of power failure.

Waste of any type not to be disposed of in any water bodies including drains,
canals and the surrounding environment.

The proponent should explore the possibility of increasing the quantity of
rainwater harvested at the maximum extent within the campus itself.

The proponent should increase the green beit area from 10.45 to 15% with
more number of indigenous species. The proponent shall earmark greenbeit
area with dimension and GPS coordinates all along the boundary of the
project site with at least 3 meters wide and the same shall be included in the
layout out plan and the total green belt area should be minimum of 15% the
total area.

The project proponent shall submit the proof for the action taken by the state
Government/TNPCB against project proponent under the provisions of
Section19 of the Environment (Protection) Ac, 1986 as per the EIA Notification
dated: 14.03.2017 and amended 08.03.2018.

The subject was placed in the 418* meeting of SEIAA held on 11.01.2021 & 12.01.2021.
After detailed deliberation, the proponent was directed to furnish the bank guarantee
to Tamil Nadu Pollution Control Board as recommended by the SEAC and furnish the
copy of the receipt along with the above details so as to take further action. Based on
the minutes of the 418% Authority meeting letter was addressed to the proponent

videlr.

No. SEIAA-TN/F.N0.6723/2019/8C/ dated: 19.01.2021 to furnish the

following details;

CRETARY 12 cr—tm
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The project proponent shall submit the proof of action taken by the State
Government/TNPCB  against project proponent under the provisions of
section19 of the Environment (Protection) Ac, 1986

. The amount prescribed for Ecological remediation (Rs.74.13Lakhs), natural

resource augmentation (Rs.29.65 lakhs} & community resource augmentation
(Rs.44.48 Lakhs), totaling Rs. 148.25 Lakhs. Hence the SEAC decided to direct
the project proponent to remit the amount of Rs. 148.25 Lakhs in the form of
bank guarantee to Tamil Nadu Pollution Control Board and submit the
acknowledgement of the same to SEIAA-TN. The funds shall be utilized for the
remediation plan, Natural resource augmentation plan & Community resource
augmentation plan as indicated in the EIA/EMP report.

The project proponent shall carry out the works assigned under ecological
damage, natural resource augmentation and community  resource
augmentation within a period of six months. If not, the bank guarantee will be
forfeited to TNPCB without further notice.

The amount committed by the Project proponent for CER (Rs. 148.25 Lakhs)
shall be remitted in the form of DD to the beneficiary for the activities
committed by the proponent. A copy of receipt from the beneficiary shall be
submitted to SEIAA-TN.

Whereas the proponent vide letter received dated 29.01.2021 has stated as follows:

1.

In the matter of Principal Bench of NGT order via OA.No.37 of 2015 dated
7.07.2015 directed,

“The project proponent to pay 5% of Project cost (Rupess 7.4125 Crores) as
Environmental Compensation for restoration & restitution of the Environment
and ecology as well as towards their liability arising from impacts of the illegal
and unauthorized constructions carried out by them. They shall deposit this
amount at the first instance, which shall be subject to further adjustment.”

As per the order, the proponent already paid Rs.7.4125 Crores (5% of the
total project cost) to TNPCB as environmental Compensation in the violation
case. Receipts of the same is submitted by the proponent along with the EIA
Reports

1 Rs.74.13 (0.5%)
Natural Resource | Rs.29.65% (0.2%) Rs.7.4125  Crores (5% of
Augmentation the total cost) 0
MEM ETARY 13 CHAI ¢
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Community Resource | Rs.44.48 (0.3%)

Augmentation
CER Activities Rs.148.25 (1%)
Total amount Rs.296.51 Lakhs (2% of the | Rs.7.4125 Crores (5% of the

Total project cost total project cost)

o Further TNPCB has filed case in J.M.Court, Ambattur as part of the credibie
action for the project violation and the case (C.C No.168 of 2016) proof for
the same is enclosed by the PP.

The subject was placed in the 420" meeting of the Authority held on 04.02.2021
and after detailed discussions the Authority decided to request MS-SEIAA to forward
the Proponent's letter dated 29.01.2021 to the Committee for further
recommendation of the SEAC.

The subject was placed in the 199 meeting of SEAC held on 09.02.2021. SEAC
noted that Hom'ble NGT in their order has already made an Environmental
Compensation and penalty for Rupees 7.4125 Crores and the proponent already paid
Rs.7.4125 Crores (5% of the total project cost) to TNPCB as environmental
Compensation in the violation case. Since, the proponent has already paid the
environmental compensation cost, the committee has accepted its request for waiving
the environmental cost as stipulated by the SEAC and recommended for
Environmental Clearance.

The subject was placed before the 433 Authority meeting held on 17.03.2021.
After detailed discussion, it was noted the Hon’ble NGT Principal Bench & Hon’ble
Supreme Court have pronounced certain orders in which this project is also included
as one of the petitioners. Hence the Authority decided to request the Member
Secretary to put up with detailed note in chronological order along with court cases
and its various orders and details of discussions on the other proposals which are
covered under this court case in the ensuing meeting.

The subject was placed before the 438" Authority meeting held on 15.04.2021.
After detailed discussion, the Authority noted as follows.

1. As per the direction of Hon'ble NCT in 0.A.N0o.37 of 2015 & 213 of 2014
dated 07.07.2015. environmental compensation was levied for restoration and
restitution of the environment and ecology as well as towards their liability
arising from impacts of the illegal and unauthorized constructions carried out
by the project proponent, Mr. Y. Pondurai as follows.

MEMBER SECRETARY 14 IRMAN
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Mr. Y, 7.4125 7.4125 148.25 148.25 |SEAC in its 199" meeting
Pondurai held on 09.02.2021
waived both the amount
of ED & CER considering
environmental

compensation amount
asper request of
proponent.

In view of the above, the Authority decided to refer back the proposal to SEAC
during the 438" meeting of Authority held on 15/04/21 to reconsider its
recommendation in line with earlier recommendations of SEAC on the other
proposals covered under the Hon'ble NGT order dated 07.07.2015 in O.A.No.37 of
2015 & 213 of 2014 and request the Member Secretary, SEIAA to send a detailed note
to SEAC in chronological order along with orders of Principal Bench of NGT in
OA.No.37 of 2015 and final action taken on the other proposals which are covered
under this court case.

The proposal was placed for appraisal in the 225" meeting of SEAC held on
13.08.2021. The SEIAA recommended to follow the earlier similar cases for which
NGT has given the verdict. After detailed deliberation the Committee adopted the
same recommendations and accordingly Environmental clearance was recommended
with the following additional conditions,

1. The project proponent shall submit Bank Guarantee to TNPCB for an amount of
Rs.148.25 Lakh and the same amount Rs.148.25 Lakh will be adjusted in Rs.7.4125
Crore paid with a condition this amount shall not be claimed at any point of time
from the environmental compensation of Rs.7.4125 Crore paid. |

2. The project proponent shall submit an Affidavit regarding CER activities for
Rs.148.25 Lakh.

MEMBER SECRETARY 15 CHAI I
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On receipt of the above documents, the committee would further deliberate on this
project and decide the further course of action.

The subject was placed in the 464 Authority meeting held on 27.09.2021. After
detailed discussions, the Authority noted as follows.

1. The Proponent, Thiru. Y. Pondurai has applied seeking Environmental
Clearance under violation category for the Proposed Construction of High
Rise Building at S.F.Nos. 31, 32, 34/1, 35, 37 of Padi Village, Ambattur Taluk,
Thiruvallur District, Tamil Nadu.

2. In the minutes of the 225" meeting of SEAC held on 13.08.2021, the SEAC has
stated as follows.

e . The project proponent shall submit Bank Guarantee to TNPCB for
an amount of Rs.148.25 Lakhs and the same amount Rs.148.25 Lakhs
will be adjusted in Rs.7.4125 Crores paid with a condition this
amount shall not be claimed at any point of time from the
environmental compensation of Rs.7.4125 Crores paid.

e The project proponent shall submit an Affidavit regarding CER
activities for Rs.148.25 lakhs.
On receipt of the above documents, the committee would further deliberate on
this project and decide the further course of action.

In view of the above, the Authority decided to request the Member Secretary,
SEIAA to communicate the SEAC minutes to the project proponent requesting to
furnish the additional details/documents sought by SEAC in its 225" meeting held on
13.08.2021. On receipt of details, it shall be forwarded to SEAC for further course of
action.

The proposal was again placed in this 311" meeting of SEAC held on
15.09.2022. The Committee decided to direct the project proponent to submit the
affidavit regarding CER activities for Rs.148.25 Lakh as recommended -earlier.
Accordingly the PP has furnished the same is as follows.

Budgetary Allocation for Proposed CER Activity

Budgetary

c _ Allocation
No CER Activity Proposed (INR in

Lakhs)

Infrastructure Creation and Improvement of Activities in the below schools:
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Government High School, Ellaiyamman Nagar, Korattur,
Agraharam, Chennai- 600 076.
¢ Construction of Class rooms in First floor - 2 Nos

» lInstallation of RO plant for Drinking Water

» Construction of Water Storage Sump

Government Higher secondary School, Savadi Street, Periyar
Nagar, Vanchi Nagar, Korattur, Chennai- 600 080.
» Construction of Lab and Library with furnishings

* Renovation and fencing of school compound wall

* Installation of Parking Shed for bicycles

Ambattur Municipal Middle School, Moorthy Nagar, Padi,
Chennai -600 050.

* Scraping, White washing and Colour washing of the School
Block

* Fund towards installation of book shelves and purchase of
books for School Library 30

* Fund towards furnishing of the primary class rooms with
sitting tables.

¢ Fund towards fixing of grills in the school corridors.

Total Allocation of Funds for CER (in lakhs) 150

As the PP has submitted affidavit affirming CER commitment, SEAC decided to reconfirm

the minutes of 189* meeting of SEAC held on 19.12.2020 & 225 meeting of SEAC held
on 13.08.2021.

AGENDA No: 311-04

(File No: 9110/2022) '

Proposed for the construction of residential development in $.No. 90/1, 90/2, 92/2,
91/1A2, 91/2B, 91/38B, 91/1A1, 91/1B, 91/2A, 91/3A, 92/1, 95/2, 94/2B, 95/1B, 94/18B,
95/1A, 99/4,105, 94/28, 95/1B, 96,104,94/1A,94/2A.99/3 of Valasaravakkam Village,
Maduravoyal Taluk Chennai District, Tamil Nadu by M/s.landmark Metro Projects

Private Limited and four others - For Terms of Reference (SIA/TN/MIS/72653/2022,
dated 25.02.2022)

Earlier the proposal was placed in the 275® meeting of SEAC held on
20.5.2022. The details of the project furnished by the proponent are aviilible on the
PARIVESH web portal (parivesh.nic.in).
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The project proponent gave a detailed presentation. SEAC noted the following:

1.

2.

3.

The Proponent, M/s. Landmark Metro Projects Private Limited & four others
has applied for Terms of Reference for the Proposed for the construction of
residential development in $.No. 90/1, 90/2, 92/2, 91/1A2, 91/2B, 91/3B,
91/1A1, 91/1B, 91/2A, 91/3A, 92/1, 95/2, 94/2B, 95/1B, 94/1B, 95/1A, 99/4,105,
94/2B, 95/1B, 96,104.94/1A,94/2A,99/3 of Valasaravakkam Village,
Maduravoyal Taluk Chennai District. Tamil Nadu.

The project/activity is covered under Schedule Bl Category 8(b) “Township
Development Projects” of the Schedule to the EIA Notification, 2006.

Total Plot Area - 92834.11 Sgm and Total Built up area 191731 Sqm. The
construction involves combined basement for Block 1 & 2, Block 1(Tower 1 to
7) combined stilt + 15 floors and Block 2 (Tower 1 to 6) combined stilt + 15

floors. Commercial block (Basement+GF+9 floors ).

During the meeting, neither proponent nor EIA coordinator was fully prepared to
clarify on the title of the proposed site. Therefore, SEAC decided to defer the
proposal.

Subsequently the proposal was placed in this 311" meeting of SEAC held on

15.09.2022. Based on the presentation and documents/clarifications furnished by the

project proponent, SEAC after detailed deliberations, decided to recommend the

proposal for the grant of Terms of Reference (TOR), subject to the following ToRs in

addition to the standard terms of reference for EIA study and details issued by the
MoEF & CC to be included in EIA/EMP report:

1.

MEM

SEAC -TN

The proponent shall furnish the detailed sewage treatment technology
available and furnish the reason for selection for SBR technology for this
proposal and also furnish the design details of the STP treatment system.
The PP shall furnish the proposal for the design of the proposed
development shall meet green building norms and should obtain a
minimum of 1IGBC Gold ranking.

The proposal to construct a pond of appropriate size in the earmarked
should be

modelled like a temple tank with parapet walls, steps, et pond is

OSR land in consultation with the local body. The po
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meant to play three hydraulic roles, namely (1) as a storage, which acted
as insurance against low rainfall periods and also recharges groundwater in
the surrounding area, (2) as a flood control measure, preventing soil
erosion and wastage of runoff waters during the period of heavy rainfall,
and (3) as a device which was crucial to the overall eco-system.

4. The treated/untreated sewage water shall not be let-out from the unit
premises accordingly revised water balance shall be incorporated.

5. As per G.O. Ms. No. 142 approval from Central Ground Water Authority
shall be obtained for withdrawal of water and furnish the copy of the
same, if applicable.

6. Commitment letter from competent authority for supply of water shall be
furnished.

7. Copy of the village map, FMB sketch and "A" register shall be furnished.

8. Detailed Evacuation plan during emergency/natural disaster/untoward
accidents shall be submitted.

9. The space allotment for solid waste disposal and sewage treatment & grey
water treatment plant shall be furnished.

10. Details of the Solid waste management plan shall be pre pared as per solid
waste management Rules, 2016 and shall be furnished.

. Details of the E-waste management plan shallbepreparedasperE-
wasteManagementRules,2016andshallbefurnished.

12. Details of the Rain water harvesting system with cost estimation should be
furnished.

13. A detailed storm water management plan to drain out the storm water
entering the premises during heavy rains period shall be prepared
including main drains and sub-drains in accordance with the contour levels
of the proposed project considering the flood occurred in the year 2015
and also considering the water bodies around the proposed project site &
the surrounding development. The storm water drain shall be designed in
accordance with the guidelines prescribed by the Ministry of Urban
Development.

14. The proposed OSR area should not be included in the activityl area The
OSR should not be taken in to account for the green belt a
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15. The layout plan shall be furnished for the greenbelt area earmarked with
GPS co ordinates by the project proponent on the periphery of the site
and the same shall be submitted for CMDA/DTCP approval. The green
belt width should be at least 3m wide all along the boundaries of the
project site. The green belt area should not be less than 15%of the total
land area of the project.

6. Cumulative impacts of the Project considering with other infrastructure
developments and industrial parks in the surrounding environment within
5 km & 10 km radius shall be furnished.

17. A detailed post-COVID health management plan for construction workers
as per ICMR and MHA or the State Govt. guideline may be followed and
report shall be furnished.

18. The project proponent shall furnish detailed baseline monitoring data with
prediction parameters for modelling for the ground water, emission, noise
and traffic.

19. The proposal for utilization of at least 25% of Solar Energy shall be included
in the EIA/EMP report.

AGENDA ITEM No: 311-05

(File No: 8809/2022)

Proposed Construction of High Rise Building for Hospital” by M/S. Sunmed Health care
Private Limited at R.S.NO:146/1Bl pt, 16111 pt, 161/2A1 pt, 171/2A2A, 171/2A2B,
171/2A3B, 171/8A2 & 171/10 of Uthangudi Village, Madurai East Taluk, Madurai District
by M/s. Sunmed Health Care Private Limited - Amendment to Environmental Clearance.
(SIAVTN/MIS/275194/2022, dated 07.05.2022)

The proposal was placed in this 311" meeting of SEAC held on 15.09.2022. The
details of the project furnished by the proponent are available on the PARIVESH web

portal (parivesh.nic.in).
The project proponent gave a detailed presentation. SEAC noted the following:
1. The Proponent, M/s. Sunmed Health Care Private Limited has applied for

Amendment to Environmental Clearance for the Proposed Comstruction of
High Rise Building for Hospital™ by M/S. Sunmed Health care Pfi Lirmited

at: .20:146/181 pt. 161/1 pt, 161/2A1 pt, 171/2A2A, 171/2A238, {171/2A38B,
MEM E ARY 20 CHAI
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sl Year RoM Production Granite rejects
No [ 25%]
1. 2020-2021 Nil Nil Nil
2. 2021-2022 500.340 125.085 375.255
{Actual) {Actual)
3. 2022-2023 12,100 3.025 9.075
4, 2023-2024 10,106 2,527 7.579
5. 2024 -2025 12,112 3,028 9,084
26.01.2025
(Up to Lease period)
Total 34,818.340 |8705.085 26113.255
Approved Modified Scheme of Mining -lll
Rc.N0.4326/MM2/2023, dt.10.07.2023.

Based on the presentation & documents furnished by the PP, SEAC decided to
recommend for the grant of aforesaid amendment to the Environmental Clearance.
All the other conditions stipulated in the EC Lr. No. SEIAA-TN/F.No. 4049/1(a)/EC.
No.3886/2016 Dt. 14.11.2016 remain unaltered.

Agenda No: 395-13

(File No: 6723/2018)
Recommendations for releasing the Bank guarantee for the value of Rs 114.62 Lacs

{0.5% of the Project cost) remitted towards Ecological remediation, Natural resources
Augmentation and Community resources Augmentation under EIA Notifications dated
14.3.2017 & 08.03.2018 (violation category) for the existing commercial complex at
$.F.Nos.31, 32, 34/1, 35 & 37 of Padi Village, Ambattur Taluk, Tiruvallur District Tamil

Nadu by Mr. Y. Pondurai without obtaining prior Environmental Cleargnge.
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(SIA/TN/MIN/175754/2018, dated: 28.03.2018)
The Project proponent’s letter dated 20.06.2023 was placed in this 395" meeting of

SEAC held on 27.07.2023. The details of the project furnished by the proponent are

available on the PARIVESH web portal (parivesh.nic.in).
The SEAC noted the following:

1. Environmental Clearance under violation category was issued for the existing
commercial complex at $.F.Nos.31, 32, 34/1, 35 & 37 of Padi Village, Ambattur
Taluk, Tiruvallur District Tamil Nadu by Mr.Y.Pondurai vide T.O. Lr. No. SEIAA-
TN/F.No.6723/EC/8(a)/879/2022 dated 01.11.2022 subject to the conditions

stated therein inter alia the following:

o The amount prescribed for Ecological remediation (Rs.74.13 Lakh),

natural resource augmentation (Rs.29.65 Lakh) & community resource
augmentation (Rs.44.48 Lakh). totaling Rs. 148.25 Lakh shall be
remitted in the form of bank guarantee to Tamil Nadu Pollution
Control Board and submit the acknowledgement of the same to
SEIAA-TN. The funds shall be utilized for the remediation plan,
Natural resource augmentation plan & Community resource
augmentation plan as indicated in the EIA/EMP report.

The project Proponent shall carry out the works assigned under
ecological damage, Natural resource augmentation and community
resource augmentation within a period of one year as committed. If
not, the bank guarantee will be forfeited to TNPCB without further

notice,

Now the Proponent vide letter dated 20.06.2023 has reported the following:

As part of violation EC requirements, | have submitted Bank Guarantee to
TNPCB for Rs.1.48.25.000 vide Bank Guarantee No. 0350NDDG00003222
dated 05.10.2021 {Amended on 22.11.2022) towards Ecological Remediation

Plan (ERP). Natural Resource Augmentation Plan (NRAP) & Community

Resource Augmentation Plan (CRAP). Now | would like to inform you that !

have successfully implemented ERP. NRAP & CRAP as recommended by SEIAA

and in this regard | have also obtained certified compliance repprf (CCR) from

MEM
SEAC -TN
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MoEF&CC. Now | would like to release my submitted Bank guarantee from
TNPCB. Hence. 1 request you to issue recommendation letter for the release
of above said Bank Guarantee from TNPCB.
2. CCRRef.No. E.P. /12.1/2023-24/SEIAA/12/TN/733 dated 15.06.2023
In the CCR, it is reported that the expenditure statement and bills of the funds spent
towards Ecological Remediation Plan (ERP), Natural Resource Augmentation Plan
(NRAP) & Community Resource Augmentation Plan (CRAP) were produced by the
Project Proponent during the inspection of the project site on 17.05.2023 and the works
carried out were verified during the site inspection.
The Committee after detailed discussions, decided to recommend to SEIAA to accept
the request of the Proponent to release the Bank Guarantee submitted to TNPCB, as
the PP has fulfilled all conditions.
Agenda No: 395- 14

(File No: 976 /2023)
Extension of validity of Environmental Clearance issued for the construction of

residential buildings in the name and style of M/s. Smart Value Homes Limited at
S.F.Nos. 76B/1,77/1, 77/2A.78/1A,78/2,78/5,78/8A,79,80/1,80/2A,81A/9,81A/10 of
Keezhakottaiyur Village and $.F.Nos. 131/1A, 131/1B of Mambakkam Village, Tiruporur
Taluk, Kancheepuram District, Tamil Nadu by M/s. Tata Value Homes Limited.

(SIA/TN/MI5/299841/2023, 04.05.2023)
The proposal was placed in this 395" meeting of SEAC held on 27.07.2023. The Project

Proponent made a detailed presentation on the proposed project. The details of the
project furnished by the proponent are available on the PARIVESH web portal
(parivesh.nic.in). The SEAC noted the following:

1. The Project Proponent, M/s. Tata Value Homes Limited has applied seeking
extension of Environmental Clearance issued for the construction of residential
buildings in the name and style of M/s. Smart Value Homes Limited at §.F.Nos.
76B/1.77/1, 77/2A. 78/1A, 78/2, 78/5., 78/8A, 79, 80/1, 80/2A, 81A/9, 81A/10
of Keezhakottaiyur Village and S.F.Nos. 131/1A, 131/1B of Mambakkam Village,
Tiruporur Taluk, Kancheepuram District, Tamil Nadu.

2. The project activity is covered under Schedule B Category 8(b) pBuilding and

MEMBE ARY 40 CHAIRMAN
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amenities by M/s. Chennai Metro

Rail Limited located at
Nandhanam consist of S. F. Nos.
3871/1(pt), 3871/3(pt)  Block
No.76, Mylapore

Mylapore Taluk, Chennai District,

Village,

Tamil Nadu under Category “B2”
and Schedule S.No. 8(a) Building

and Construction Projects.

whether Environment Clearance is required or
not for Metro and Railway projects for the
Construction of Metro Head Quarters -
Basement + Ground + 12 Floors, Residential
Block (Type A) — Ground + 5 Floors,
Residential Block (Type B) — Ground + 9 Floors,
Utility — Ground + 1 Floor, Security Kiosk 1 —
Ground Floor, Security Kiosk 2 — Ground Floor
and Other Utilities by M/s. Chennai Metro Rail
Limited located at Nandhanam with a total built
up area of 62,816 Sq.m in S. F. Nos. 3871/1(pt),
3871/3(pt) Block No.76, Mylapore Village,
Mylapore Taluk, Chennai District, Tamil Nadu.
But, No clarification in this regard was received
from the MoEF & CC, Gol to SEIAA.

Hence, SEIAA decided that after the receipt of
clarification from the MoEF & CC, Gol further

course of action will be taken on the subject.

Note to consider the grant of
of under
of
constructed Commercial Building
by Thiru Y. Pondurai, S.F No. 31,
32, 34/1, 35 & 37 in Padi Village,
Ambattur  Taluk,
District, Tamil Nadu under Sl. No

8 (a) of the Schedule — Building

Reference

the

Terms

Violation for project

Thiruvallur

and Construction Projects.

6723

The Authority decided to recommend for the
issue of standard ToR for the preparation of EIA
Report along with the additional ToR as
prescribed by SEAC in addition to the following:
1. The study should include storm water
management for the entire area.
2. The proponent should submit the
EMP covering all the components
including scientific disposal of solid
waste management, planting of trees
and maintenance, etc.

3. A detailed plan on plastic waste

management shall\be furnished.

b _‘. [_( )
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Further, the proponent should strictly
comply with, Tamil Nadu
Government Order (Ms) No.84
Environment and forests (EC.2)
Department dated 25.06.2018
regarding ban on one time use and
throwaway plastics irrespective of
thickness with effect from 01.01.2019
under Environment (Protection) Act,
1986.

4. A detailed flood management study
shall be conducted considering the
project site and surrounding area.

5. Detail of Risk analysis for Fire &
safety shall be furnished & evaluated
plan shall be submitted.

6. A detailed on traffic study report.
Further, the proponent shall discuss
with the traffic police and provide the
entry and exit with additional signal
if required for smooth flow of
vehicles at his cost.

7. Solid waste management plan shall
be furnished including segment,
collect disposal mechanism.

8. The structural stability for the
proposed expansion project from the
reputed government institutions like
Anna University, IIT, NIT, etc shall
be furnished.

4%«/*’/ - IT:’ )
MEMBER SECRETARY MEMBE CHAIRMA

SEIAA-TN
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MEMBER JE#RETARY

To consider the grant of Environmental 6723

Clearance under Violation Notification
issued by MoEF&CC dated 14.03.2017
& 08.03.2018 for the

Commercial Building complex

constructed
at SF
No. 31, 32, 34/1, 35, 37 in Padi Village,
Ambattur Taluk, Thiruvallur District, in
the State of Tamil Nadu by Mr Y.
Schedule 8(a) of

Pondurai under

Page 26 of 38
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e

After detailed discussion, the

Degls of the building along with floor

wise area of the each building.

Details of study on social impact,

including livelihood of local people.

A detailed plan on plastic waste
management shall be furnished. Further,
the proponent should strictly comply
with, Tamil Nadu Government Order
(Ms) No.84 Environment and forests |
(EC.2) Department dated 25.06.2018
regarding ban on one time use and throw
away plastics irrespective of thickness
with  effect from 01.01.2019 under
Environment (Protection) Act, 1986. In
this connection, the project proponent has

to furmish the action plan,

A detailed post-COVID health
management plan for workers as per
ICMR and MHA guidelines or the State
Lovit. guideline may be followed and

report shall be furnished. |

Authority

unanimously accepts the recommendation of

SEAC and decided to request the Member

Secretary, SEIAA to obtain the following details

from the proponent as recommended by SEAC

and place the proposal in the ensuing Authority

meeting for further course of Action.

L. As directed by SEAC, the proponent may
be directed to remit the amount of
— =y

e . et =
% / 7/
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| Building & Construction Projects as per | Rs.148.25 Lakhs in the form of bank

the EIA Notification 2006 as amended guarantee to Tamil Nadu Pollution
Control Board and submit the
acknowledgement of the same to SEIAA-
TN for the amount prescribed for
Ecological remediation (Rs.74.13 lakhs),
natural resource augmentation (Rs. 29.65
lakhs) & community  resource
augmentation (Rs. 44.48 lakhs), totaling‘
Rs. 148.25 lakhs. The funds shall be
utilized for the remediation plan, Natural
resource  augmentation plan &
Community resource augmentation plan
as indicaled in the EIA/EMP report.
Hence the project proponent has to remit
the amount of Rs. 148.25Lakhs in the
form of bank guarantee to Tamil Nadu
Pollution Control Board and submit the
acknowledgement of the same to SEIAA-
TN.

2. The amount committed by the Project
proponent for CER (Rs.148.25 Lakhs)
shall be remitted in the form of DD to the'
beneficiary for the activities commitied
by the proponent. A copy of receipt from
the beneficiary shall be submitted to
SEIAA-TN.

3. The project proponent shall submit the
proof for the action taken by the state
Government/TNPCB  against  project

proponent under the provisions of

— 1 — _.L. = 1 — - — .:..d'
V o
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Section 19 of the Environment
(Protection) Ac, 1986 as per the EIA
dated: 14.03.2017 and

amended 08.03.2018.

Notification

To consider the proposal for the grant of| 6992 ' Afier detailed discussion. the Authority noted

Environmental Clearance for the
Proposed Gravel quarry lease over an
extent of 4.28.5 Ha at S.F.Nos.539/1, 2,
3 & 514/1, 3, Saminatham Village,
Taluk, Thoothukudi
District, Tamil Nadu by Thiru C..
Senthilvel

Ottapidaram

To consider the proposal for the grant of 7252 |After

Environmental Clearance for the
Proposed Earth quarry lease over an
Extent of 1.72.0 Ha at S.F.Nos. 937,
Pazhavur Village. Radhapuram Taluk.
Tirunelveli District Tamil Nadu by

Thiru.Sivaperuman

MEMBER SECRETARY

Page 28 of 38

Clearance

that the SEAC has recommended the proposal to
grant Environmental Clearance subject to certain

addition conditions such as.

“Area of Mining is restricted to (Block |
of 2.92.5Ha) at S.F. No. 539/1, 2, 3.
Hence the proponemt shall furnish the
proportionate muneable quantity for the
aforesaid restricted area (Block 1 of
292.5Ha) at S.F. No. 539/123 to
SEIAA before placing the subject in|
SEIAA.”

In view of the above, the Authority decided to
request the Member Secretary, SEIAA to get the
details from the proponent as recommended by |
SEAC and place the proposal in the ENsUINg
Authority meeting so to consider the proposal for

1ssue of Environmental Clearance.

detailed discussion, the Authority

unanimously accept the recommendation of

SEAC and decided to grant Environmental |

subject to the conditions as

recommended by SEAC & normal condition in

addition to the following condition.

. As per the MoEF & CC ofﬁce‘

- -
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- F 4
MEMBER

CHATRM AN
SEIAA-TN



54

projector with computer), library and sanitation

‘ facilities for Thandrampattu Government School
as CER for Rs. Rs.3.37 lakhs as committed. The
CER activities shall be carried out before
obtaining CTO from TNPCB.

—=ces |

19. INote lo consider the grant of | 6723 | After detailed discussion, the Authority decided to |
Environmental Clearance | request Ms-SEIAA to forward the request of the

under Violation Notification Proponent letter dated 29.01.2021 to the committee

issued by MoEF&CC dated
14.03.2017 & 08.03.2018 for

for further recommendation of the SEAC.

the constructed Commercial
Building complex at SF No.
31, 32, 34/1, 35, 37 in Padi
Village, Ambattur Taluk, |
Thiruvallur District, in the
State of Tamil Nadu by Mr.
Y. Pondurai under Schedule
8(a) of Building & ‘
Construction Projects as per
the EIA Notification 2006 as

amended.

20, To consider the proposal for| 1260 | After detailed discussion, the Authority noted as

the gramt of Terms _of| follows.
LR Pabrlc .-:‘J-..,-L..-.n'm..
Relerence under violstion for 1. The Project Proponent M/s. Tamil Nadu

the Peijmbakkam Black Minerals Limited has obtained Environmental |
Granite Quarry Over an
Extent of 6.09.0 Ha in SF No
11(P) of Perumbakkam
Village, Vanur Taluk,

Villupuram District by M/s.

Clearance for the Perumbakkam Black Granite
Quarry Over an Extent of 6.09.0 Ha in SF No
11(P) of Perumbakkam Village, Vanur Taluk,
Villupuram District, Tamil Nadu State vide|
Letter No.SEIAA-TN/F.No.1260/EC/1(a)/ 1834

- ] }1, - o
P : /“&
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Nole to consider the grant of | 6723

Environmental Clearance
under Violation Notification
issued by MoEF&CC dated
14.03.2017 & 08.03.2018 for
the constructed Commercial
Building complex at SF No.
31, 32, 34/1, 35, 37 in Padi
Village, Ambattur  Taluk,
Thiruvallur District, in the
State of Tamil Nadu by Mr.

Y. Pondurai

Page 21 of 21
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dated 09.06.2020

4. The Assistant Director, Department of
Geology & Mining, Coimbatore vide
Rec.No.428/Mines/2018 dated 09.06.2020 has
reported that no other quarries were located
within 500m radius from this proposed quarry.
In view of the above, the Authority

unanimously accepts the recommendation of

SEAC and decided to grant Environmental

Clearance subject to the condilions as

recommended by SEAC & normal conditien in

addition to the following condition.

1. As per the MoEF& CC office memorandum
F.No0.22-65/2017-1A.111 dated: 30.09.2020 and
20.10.2020 the proponent shall furnish the
detailed EMP to TNPCB, mentioning CER
activities as committed. The CER activities
shall be carried out before obtaining CTO
from TNPCB.

After delailed discussion, it was noted the
Hon'ble NGT Principal Bench & Hon'ble
Supreme Court have pronounced certain orders in
which this project is also included as one of the
petitioners. Hence the Authority decided to
request the Member Secretary to put up with
detailed note in chronological order along with
court cases and its various orders and details of
discussions on the other proposals which are
covered under this court case in the cnsuing

meeting.

—
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| Clearance by

the same terms and

the

environmental clearance was initially

applicant on

conditions under which prior

granted, and for the same validity
period.

In view of the above. the Authority decided to

request the Member Secretary, SELAA to obain
legal opinion from the Additional Solicitor General
of India by sending a dewiled note, regarding

consideration of Transferability of Environmental

the Regulatory Authority to

thetransferee without obtaining a writien “no

objection™ from the transferor and decide on

further course of action on receipt of legal opimion.

Mote to consider the grani of 6723

urider
Violation Notification issued by |
MoEF&CC dated 14.03.2017 &
08.03.20018 for the constructed
Commercial Building complex at
SF Mo. 31, 32, 34/1. 35, 37 in Padi
Village, Taluk,
| Thiruvallur District, in the State of |
Tamil Nadu by Mr. Y. Pondurai

under Schedule 8(a) of Building &
| Construction Projects as per the
ElA Notification 2006 as amended

Environmental  Clearance

Ambattur

After detailed discussion. the Authority noted as

follows,

1. As per the direction of Hon'ble NGT in
O.AN.37 of 2015 & 213 of 2014 dated
07.07.2015, environmenial compensation
was levied for restoration and restitution of
the environment and ecology as well as
towards their liability ansing from impacts
of the illegal
constructions carried out by the project

and  unauthorized

namely M/s. Ruby Manoharan Property

Developers  Pwi.  Ltd, M/s  Jones
Foundations Pvt, Lid, M/s. S8M Builders
and Promoters. M/s. SPR and RG

Construction Pvt. Ltd, M/s. Dugar Housing
Lid, M/s. SAS Realtors Pvt. Ltd and Mr. Y.

Pondurai as follows.

i

_ —
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Projects

Environmental
Compensation

5% of the
project cost
{crores)

Amount
remitted

TNPCH
{crores)

SEAC
~ Recommendations

Ecological
damage as
per
Notification
14.03.2017
{Lakhs)

CER as
per
oM
01.05.2018
(Lakhs)

SEIAA decision based on |

the recommendation of
SEAC

Mr. ¥,

Pondurai

7.4125

74125

148.25

148 35

. SEAC

its 1997
meeting held on
09.02.2021 waived both
the amount of ED & CER
considering
environmerntal
compensation amount as!

per request of proponent. J

in

M/s. Ruby
Manoharan

Property
Developers

Pvt. Lid

1.84%95

The proponent has u-mt
filed application under

violation notification.
Hence EC was not issued
to the umit.

hlis Jones

| Foundations

Pvt. Lid

T.04

4.0

a6.00

| Mis SSM

Builders and
Promoters

36.00

16.00

28.30

kJ

. Rs. 56 Lakhs

. Affidavit

Bank
Guarantee  submitted to
TNPCB

Rs. 56 Lakhs adjusted in
Rsd crores paid with a
condition this amount
shall not be claimed at
any point of time from
the envimnmenlali
compensation of Rsd4
Crores paid.

submitted
regarding CER activities
28.3 Lakhs.

EC i1ssued on 10.08.2018.

12 Crores refunded by
TNPCB as per order of
Hon'ble NGT Direction
& TNPCB to  utilize
remaining 24 crores to be| |

MEMBER SEcLﬁR\*
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otilized by TNPCB as||
Environmental
Compensation.

Mis. SPR
and RG

Pvt. Lud

Construction’

1.50

. Bubmitted Bank guaraniee

Rs., 251 Cromes to
TNPCB for carrying out
Ecology remediation and
natural  avgmentation
EMP works.

Rs. 150 Lakhs adjusted
from 150 lakhs already
paid in TNPCB with al
condition this  amount
shall not be claimed at
any point of time. ,
Affidavit submitted for
regarding CER activities
.01 Crores to  Forest
Development Agency!
regard to  Community|
augmentation.

EC issued on 10.08.2018.

M/s, Dugar
Housing Lt

6.8795

1.50

47.18 239

. Submitted proof of Bank

guaraniee Rs.  47.18
Lakhs w TNPCB lor
carrying out EIA' EMP
wirks.

Rs. 23.9 Lakhs adjusted
from 130 lakhs already
paid in TNPCB with a
condition this amount
shall not be claimed at
any point of time.
Affidavit submitted for
regarding CER activities
23.9 Lakhs.

EC issued on 10.08.2018.

Mz, SAS
Realtors Pwi.
Lad

4.50

4.50

. The proponent has not

filed application under
violation notification.
Henee EC was not issued

MEMBER S
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to the unit.

In view of the abave, the Authority decided to refer back the proposal to SEAC to
reconsider its recommendation in line with earlier recommendations of SEAC on the other
proposals covered under the Hon'ble NGT order dated 07.07.2015 in O.A.No.37 of 2015 &
1213 of 2014 and request the Member Secretary. SEIAA 10 send a detailed note 1o SEAC in
chronological order along with orders of Principal Bench of NGT in OA.No.37 of 2015 and |
final action taken on the other proposals which are covered under this court case,

To  consider the gramt of

Environmental Clearance under
Vielation Motification issued by
MoEF & CC dated 14.03.2017 &
08.03.2018 the proposed

for

Expansion of  Mixed LUse |
Development Construction F'mjr:ct|
by M.
Lud., at RS No ; 21875, 2, 2191, 2,
3, 4.5, 6, 2202, Block 11, and RS

Mo ; 22172, 222/1, 2. Block 12,

SPR  Construction Put

Perambur Village. Purasawalkam-
Perambur Taluk, Chennai District
in the State of Tamil Nadu - Under
Sl. No B (b) of Category B2
| Township and Area Developmem

Projects as per the E1A Notification

20 as amended

6761

The subject was placed before the 438™ Authority

meeting  held on

15.04.2021. Afier detailed

discussions, the Authority unanimously accepts the

recommendation of SEAC and decided to reques:
the Member Secretary, SEIAA to obtain the

tollowing details from the proponent as and place

the subsequent in ensuing meeting.

1.

As per the MoEF& CC Notification, $.0.1030
(E) dated:08.03.2018, the project proponent
shall submit a bank guarantee equivalent to the
amount of remediation plan and Natural and
Community Resource Augmentation Plan with
the State Pollution Control Board and the
quantification will be recommended by the
Expert Appraisal Committee for category A
projects or by the State or Union territory level
Expent Appraisal Committee for category B
projects, as the case may be, and finalized by
the concerned Regulatory Authority, and the
bank guarantee shall be deposited.

MEMBER SEC
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2. Accordingly, the amount prescribed for
Ecological remediation (Rs. 11.5 lakhs),
“h
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18

Gravel & Pebbles Quarry lease subject to the conditions as recommended by
area over an extent of SEAC & normal condition in addition to the
2.17.0Ha at S.F.Nos.94/1C, 2, following condition.
72/3C, 7, 8, 9A, 9B, 9C, 10, 3. As per the MOoEF&CC office
73/10 & 4A(P) of memorandum  F.No.22-65/2017-1A.111
Nadiyappattu Village, dated: 30.09.2020 and 20.10.2020 the
Vridhachalam Taluk, proponent has furnished the detailed
Cuddalore  District, Tamil EMP, mentioning all the CER activities
Nadu by for Rs. 0.48 Lakhs as committed. All the
Thiru.V.Chakravarthy CER activity shall be carried out before
obtaining CTO from TNPCB.
21. | Note to consider the grant of | 6723 | After detailed discussions, the Authority noted
Environmental Clearance as follows.
under Violation Notification 1. The Proponent, Thiru. Y. Pondurai has
issued by MoEF&CC dated applied seeking Environmental Clearance
14.03.2017 & 08.03.2018 for under violation category for the Proposed
the constructed Commercial Construction of High Rise Building at
Building complex at SF No. S.F.Nos. 31, 32, 34/1, 35, 37 of Padi
31, 32, 34/1, 35, 37 in Padi Village, Ambattur Taluk, Thiruvallur
Village, Ambattur  Taluk, District, Tamil Nadu.
Thiruvallur District, in the 2. In the minutes of the 225" meeting of SEAC
State of Tamil Nadu by Mr. held on 13.08.2021, the SEAC has stated as
Y. Pondurai follows.
1. The project proponent shall submit
Bank Guarantee to TNPCB for an
amount of Rs.148.25 Lakhs and
the same amount Rs.148.25 Lakhs
will be adjusted in Rs.7.4125
Crores paid with a condition this
amount shall not be claimed at any
point of time from the
environmental compensation of
MF
- MEMBER S%R‘Y MEl\ﬁE; CHAIQM{’NJ
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Rs.7.4125 Crores paid.

2. The project proponent shall submit
an Affidavit regarding CER
activities for Rs.148.25 lakhs.

On receipt of the above documents,

further

deliberate on this project and decide

the committee  would

the further course of action.
In view of the above, the Authority decided to
request the Member Secretary, SEIAA to
communicate the SEAC minutes to the project
proponent requesting to furnish the additional
details/documents sought by SEAC in 225"
meeting held on 13.08.2021. On receipt of
details, it may be sent to SEAC for further

course of action.

22.

Note to consider for the grant
of Terms of Reference under
violation for the Proposed
Township Development by
M/s. ETA Star Tech City Pvt.
Ltd. at S.F. Nos. 51/1, 2, 3, 4,
5, 9A, 9B, 10, 52/2A, 2B, 2C,
3A, 3B, 53/2A1, 2A2, 2B, 2C,
2D, 2B, 2F, 2G, 2H, 21, 2], 3,
4,5,6.7,.8 910, 11, 12, 13,
14, 15, 54/1, 2, 9A, 9B, 9C,
10, 11, 12, 13, 16, 17, 55M4A,
4B, S, 6,7, 8, 11, 12, 56/1, 2,
3, 4, 5, 6, 7A, 7B, 10, 11A,
11B, 12, 13, 14, 15, 57/2, 3, 4,
5,6,7,8.9.10,11, 12, 14, 15,

82

After detailed discussion, the Authority decided
to accept the recommendation of SEAC and
decided to grant standard Terms of Reference
for  undertaking  Environment  Impact
Assessment and preparation of Environment
Management Plan with specific Terms of
Reference under violation for assessment of
ecological damage, remediation plan and natural
and community resource augmentation plan to
be done by an environmental laboratory duly
notified under Environment (Protection) Act,
1986, or an environmental laboratory accredited
by National Accreditation Board for Testing and
Calibration Laboratories, or a laboratory of a

Council of Scientific and Industrial Research

institution working in the field of environment,

MEMBER SE@TARY

MEMBER

—

@\- H
CHA
SEIAA-TN

19




RS S

62

¢ State Expert Appraisal Committee (SEAC)

Minutes of 495% meeting of the State Expert Appraisal Committee (SEAC) held on
06.09.2024 (Friday) at SEIAA Conference Hall, 2+ Hmr.wwm.
Chennal 600 015 for consideration of Building and Construction, Bio-Medical Waste
Treatment Facility, Metallurgical Industry and Mining Projects.

Confirmation of Earlier Minutes

The minutes of the 494* SEAC meeting held on 05.09.2024 were circulated to the
MunhﬂhMmEuthn:mmm_ﬂuﬁmmmidudmm
the minutes.

Agenca No: 495-01

(File No: 11188/2024)
whmmwmwwmmmuﬂmrm.m
2P, 20, 3A, 381, 382, 383, 3B6A2. 386C. 7521, 28. 4. 7. 8, 768/2A), 2A2, 2A3, 781,
2B2, 769/4,5, 6,8, 9,10 11, 770 /1 o 11,12 PART. 13. 16 17,18, 19, 7717 3A1AZ.
3A2, 3B1. 4A2C2, 58, 6, 7RIA2, 20A2 & 771/21 of Kalapattl Village, Colmbatore North
Taluk, Colmbatore District, Tamil Nadu by MA. Kovai Mllﬂulﬂ!ma‘hlﬂl‘hmhll
Limited (KMCH) - For Terms of Reference.

Based on the documenty iubmitted and presentation made Dy the project proponent
Hong with the consultant, fhe following facts have emarged: -

I. The Proponent, M. Kowal Medical Center And Mospltal Limited (KMC H) has
applied for Terms of Relerence for the Proposed Expanilon of Hoipital and
Medical College Buildings at 5F.Now. 7514, 2N, 2P, 20, 34, 381, 382, 33,
IBEA2, 3BEC. 752/1. 28, 4, 7. 9, 7687241, 242, 2A3, 2B, 282, 769/4. 5.6, 8,
210,04, 770 7 110 11,12 PARY, 13,16, 17.18. 19. T 3A1A2, 381, 4A2C2,
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5B, 6, TBIA2, 2042 & 771/21 of Kalapani Village, Coimbatore Norh Taluk,
Coimbatore District, Tamil Nadu,

2. The project propasal falls tinder Category “BI™ of Mem B(b) "Township and Area
Development Projects™ of the Schedule to the EIA Notification, 2006{m
amended).

3. Earlier Environmental dearance luued SEIAATN vide - Letter No. SEIAA/TN/F.
6369/EC/B(a)/516/2016, dated:22.05.2017 for the hoipitel component with
total built-up area of about 1,22.886 Sq.m.

Based on the presentation matke by the proponent and the documents furnished. SEAC
decided to recommend the proposal for the grant of Teems of Reference (TOR). subject
to the following TORs. in addition to the standard terms of reference for EIA study and
detally lssusd by the MOEF & CC 1o be included in EIAJEMP Report:

L. The PP thall furnish the video of the proces of disposal of blomedical waste
fram hosplial to dispasal faciity (CBMWTFL,

5 The PP shall furrilsh the agreement made witt CBMWTF and alio indicating the
capatity availability with CEMYUTF to handle additional quantity of biowaite
expected to be generted.

3. The PP thall furnish the third pany audit cepart an the efficacy of functioning of
STP. ETP and Biogas Plant.

4, The PP thall furnish the video and photograph of demelition of existing bullding.

5 The PP shall furnish the details of construction and demaolition waste and disposal
mathod,

& The PP shall revise the detdiis of No. of students and employees In water
requirement calculations.

7. The PP may finallse ihe Corporate Sodal Respamitility/CER in consultation of
Comminicner of Colmbalore to indsl elegtrical crematorlumi [n the
Corporation area, Simitarky FP may consult the Forest Department for finalitirg
comervation mesilires for Nilgids Tahe in Mulklcurth Nationa! Park.

& The PP thall explore the possibility of conveying the treated sewags water 1o
New Trigiir Area Development Corporation Limited (NTADC]. 1

I

|
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§. Land ute clawlfication shall be obtalned from the DTCP for the Syrvey Numbers
of thid project. Further, the project proporent shall submit the planning
permission obtained fron the DTCP, if any.

W0 The proponent shaill condhiet the EIA study and submit the EIA repart for the
entire campis slong with layout and necessary docuinents swich as “A™ regiter,
village map and FMB tketch shall be furtilihed.,

UL The proponent thall ensure the development meets green bullding norms and
shall obtein 1GBC Gold ranking,

12 Thet proposal to conitrict a pond of appropriste size in the esrmarked OSR land
I consuitation with the local body. The pond should be modalled like a temple
tank with parspat walls, steps, etc. The pond s meant to play three hydraulic
foles, namely (1) ar a storage. which scted 2 Insurance againgt low rainfall
periodi and alvo recharges groundwater In the surraunding ares, (23 as a flood
control mesilrs. preventing woll erotion andwtmgunfmﬁmhnchﬂng
the period of heavy rainfall, and (3) as & device which was erucial to the overall
ecoaystum.

3.Commitment letter from competent siuthority for supply of water thall be
hurnished,

. Proposal for dial-fusty gas powered DG sets shall be fumished.

5. Detalls of itigations, i any perxling againit the project thall be furnished along
with supporting documents,

16 Detalled Evacuation plan during emergency/natural disasterfuntoward sccidents
shall be submitted,

17.The space allotment for solid waite dirposal and sewage treatmant & grey waler
treatrient plant shall be furnlithed.

18 Detalls of the Solld waste mansgement plan shall be pre pared as per Solid Waste
Management Rules, 2016 at amended and thall be fumished. The PP thall submit
& “Sof for Demolltioh™ to the DEE/TNPCE, & Concerned Authorities before
oblaining CTE. whith descrities the guidelines for breaking, exavating/loading.
fransporting and dumping of the tullding material to be demoti within the
Gampus considenng the existing hospiltal Ufe.

MEMBTR SECRETARY 3
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16, Detalls of the Ewwpste managsment plan dhall be prepared s peér E-wade
Management Rules, 2018 a1 amended and shall be fumished.

A Details of the Rain water Karvesting system with cogt estimatioh thould be
furnishad.

2 A detailed storm water managerment plan to drain olit the @oem wiater entering
Ihe premises diring hezvy rains period thail be prepared inchuding main drairs
and sub-drains In accordance with the contour levels of the proposed project
considering the water bodles around the peoposed project site & the surrounding
development. The storm waler drain shall be deasigned in accordance with the
guidelines prescribed by the Ministry of Urtian Development,

22The OSR area thould not be included In the activity area and not be taken in to
account for the green belt area.

Z3The layout plan shall be furnished for the greenbelt area earmarked with CPs
co- ordinates by the project propanent on the periphery of the tite and the same
shall be whmitted for CMDADTCP appioval. The green belt width should be
at least 3m wide all along the boundaries of the project site. The green beit area
should not be less than 15950f the total lsnd ares of thie profect.

MCumulative impacts of the Projeet consdering with other infrestructure
developments and Industrlal parks In the surrounding environment shall be

E&dﬂd&dmﬂ'{ﬂﬂnrﬂnhwﬂmnfmmmtnnwmkmupﬂ
ICMR and MHA or the State Govt. guideline may be fallowed and report shall
be furnished.

2The project propanent thall fumish detalled baseline monitoring data with
nrediciion parameters for modelling for the ground waler. emission, nolie and
traffic.

27 The proponl for utillzation of at least 50% of Solar Energy shall be Included In
the EIA/EMP repott.

As per the MOEF&CC Office Memorandum F.No0.22-65/2017-4A lidatec:
30.09.2020 and 20102030, the proponent shall himish the- defailed EMP
mentioning all the activiries ai directed by SEAC in the CER ahd the sam.

HEM%HT " EM
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Agenda No: 495-02
(Fila No: 11079/2024)
Proposed Common Bio-Medical Waste Treatment Fadlity (CBMWTF) al New S.F.
Ne:32/3, Plot No. A11/2 Part Bl SIPCOT Industrial Park, Thervoy Kandigal,
Gummudipoond! Taluk, Thiruvallur Digrict, Tamil Nadu by M/ Parlsudh Eco
Concepts Private Limited - For Terms of Reference.

(SIA/TN/INFRA2/483591/2024 D1. 06/07/2024)

The propensal was placed in 495* meeting of SEAC held on 06.09.2024, The details
of the project fumithed by the proponint iire given In the webiita {parivesh.nicin).
The SEAC noted the following:

1. The Project Proponent, M/s. Poriwsdh Eco Conczpts Private Limited has applied
for Terms for Reference for the Propivsed comman bio-medical waste treatment
facility (CBMWTF] at New SF. No. 3273, Plol No. A-11/2 Part Bl. SIPCOT
Industrial Park. Thervoy Kandligal, Gummudipocnd! Taluk, Thinmaliur District,
Tamil Nadu.

2. The project/ctivity Is covered under Category “BI” of Mem 7[d (a)) "Common
Blo-Medical Waste Treatment Facility™ of the Schedule to the EIA Notlfication,
2006.

3. The capacity of CEWTF is 20 TPD of Blomedical Waite,

4. The SIPCOT Inclustrial Estate, Thsrvoy Kandigal locsted at Gummudipoandi
Taluk, Thirawallur Diviris hat obtalned Environmental Clesrance for the
development of Industnal Park by condiscting Public Hearing vide EC No: 23-
41/200%9-1A4.111 dated 09.08.2010,

3. As per the OM dated 27.04.2018, It clearly sates thal “the exemption from
pubdic conmultation, a5 provided under para (U Wi State (F)N®) of the EIA
Notification 2006 thall not be appiicable to the following projects or sctivither
(ocated within the indusinal extatey/jparks) listed as under-
Ifcl) Thermal Power plants
Me] Nudwar povwer profects and procening of nuidear fuel
2fa) Coal washener
2(l) Mirers! Beneliciation

MEM RETARY 5
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Ly !

3fa) Mutallurgical industries

Fb) Cement planti

4(a) Petroieum refining inchistry

d(b) Coke oven plants

d(c] Aibestor milling and arbosros baied produrr”
417) Skin/hidle procening lncluding ranning indusiry
S(g) Distilleries

511} Pulp & paper indiastry

5 Sugar indurtey”™

&. Further, the proled proponent hat sbmilted a letter (o TNPCE vide Its latter
dated 10.05.2024 1o isiue " Site sultability lerter™ forestablishment of the CRWTF
at the proposed site located st SIPCOT Therkoy Randigal. Chennal,

7. 1t Is nioted that the Kannankottal Reservolr s located at o distance of 600 from
the proposed site. However, the buffer distance i notified a5 500m aceording
to the "mmhmmmmm
Disposal Facilities” issued by CPCH dated 21.12.2018.

Earfier, the proposal was placed In 486" meeting of SEAC heid on 26.07.2024. Bawmd
on the presentation made by the proponent, SEAC recommended to grant of Terms of
Reference (TOR) without Public Hearing, whjed to the following TOR. In addition to
the stondard terms of reference for EIA sudy for the Propaied Common Sio-Medical
Waite Treatment Facility (CBMWITF) snd dotally lisued by the MOEF & CC 1o be
included in FIA/EMP Report:

1. The PP shall discust the slternative sites 10 the proposed site within SIPCOT
inchsstrial Extate. Preferably. alternative site thould be away from the water body
and may be selected In distussion with PCB. The details of the same thall be
included in the EIA repoet,

2 PP shall conduit & stakehiclder ineeling under the leadership of SIPCOIT, with
notices served to all the afiotieei/indurtrial units of SIPCOT Industeial Extate.
Thiervoy Randigal and the milnutes of the meeting mus be submitted with action
plan in the ELA Report. 1

MEM ARY 5 mmﬁzf

SEAC -TN SEAC- TN



68

3. The PP shall sutwrit Photograph and video of othier Blo-miedical waste treatmenit
facilities owned by the PP in Tamil Nadu along with EIA Report,

4. Site nutability report for the proposed site from TNPCB.

5. Gap Analysls for this area reguired from TNPCB.

6. Enumerate the details of agriculture, type of cropy, harvesting petiod and the
implication of the proposal shall be included in the EIA report,

7. The Implication on agricullure. nearby water biodies Le., tank & relervolr, water
table dhall be included in the EIA repor,

8. The implication on fore & fauna shall be included in the EIA report,

9, Detalied design specification of Incinerator thall be included.

10. Detally: of various ftate of art of rechnology aveilable for this FAled and
|ustification for selection of a particular technalogy,

N, Commitment Ietter from competent authority for the wipply of fresh water,

12, Land requirernent for the facility Including its break up for varlous purposes, It
avallability and optimization.

13. Detalls of proposed layout clearly demarcating various scthvities such as security,
Waste Storage Roomw, Waste Treatment Equipment Robmt/Areas, Treated
Walte Storege Room, Pollutlon Control Devices like APCS and ETP, ash
Horage/disposal area, vehicde washing arens, and offiery weli as admin ares,
worker's room, health centres. greenbelt, ete.

18. Detalls on collection and transportation of Bio Medical Warte fron health care
establishiment. No. of vehicles and feature of vehicles, ste

15. Detalls of waite storage facilities/rooms.

16. Details of the treatment aquipment's capacity.

17, Details of the incineration syitem — a staternent on the compliance 1o CPCB
guidelines for common bio medical waste Incinerators in respect of waste feed
cut-olfs. operating parameters of combustion chsmben, flue Bos deaning, ash
handling, ete.

18. Detalls on fuel requirement for indneration.

19, Details on Mue gis emisson: dicharge through wack and
control rachnelogies,
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20. Details on residus/ash generation and management.

21. Details of waste heot utilization. if any,

22. Detalls on wastewater manngement.

23 Detalls of thie proposed overall safety and health protection measure:.

24, Detalls on source of water andd power 1o the facility.

25. Details of the existing sccess roadis)/walkways 1o the designed operationt in the
e mnd [ layoul.

26. Location of the incineratian facility and neareit habitats with distances from the
facility to be demarcatad on & toposhest (1 0000 scale).

27. Land use map based an satellite imagery Including location rpecific sensitivitiet
sisch a5 national parks / wildlife sanctuary. villages. industries, elc.

28, Topography detalis.

20 Surface witer quality of nearby water bodiel.

30. Details nnpmpoudgmndumtﬂmmmmm. locations, frequency ol
monitodng. paramelen, sit.

31, Action plan for the gresnbelt development in accordance to CPCE guideline,

32. Detalls on pollution control technologies and online monltoring equipment.

33. Detalls on moritoring of pollutants at source ~performance of the incinavator,
inclheding oparating hours, fuel comurmption, operating parameter {Combustion
charmbar - temperature, presiure, Stack temperature, total pasticulate matter,
HCI, NOx as per 8io Medial Waste (Management & Handling) Rules 1998,

34, $tack and fugitive emission may be monitoced for SPM, HCL & NO2 a1 pei Bio
Medial Waite (Management & Handling) Rules 2016,

35. Specific programme 1o monjtor vafesy and health protecrion of woarkem.

36. Detslls of adminlitrative and technical organizational structure.

37. Datails of the emergency préparedriess plan and orvsite & off:site disaiter
management plan. Submit details of 3 cocnprehentive Disaster Management Pian
induding emergency evsaiation during natursl and man-made disaster,

38, The EIAJEMP thall conforin to the “Revied Cuidelines for Common Blo-medical
Waste Treatment snd Disposal Facllitier iued by the Central Po . on Control
Board.

y " q-umda
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35. FP shall drive 10 generate a minimurm of 25% of energy consumption by way
of solar energy.
40. Details of litigation pending against the project. i any, with diredtion forder
passed by any Court of Law against the Project will be given.
4L The cost of the Projec (capital cost and recurring cost) a1 well a3 the cott towardy
implementation of EMP will be dearly speit oul-
Subsequently, the subject was plaged in the 747* Authority meeting held on
08.08.2024 & 09.08.2024. The Authority noted that the sublect war appraised in the
486% meeting of SEAC heid on 26.07.2024 and SEAC has furnithed Ity
recommendations for granting Terms of Refererce without Public Hearing isied
sibject 10 the canditions stated therein,
Authority noted the following:

1) The PP shall examilne the ahtemative rites outside the SIPCOT industrial sstate.

2) The PP shall conduet & akeholder meeting under e leadership of SIPCOT
regarding the alternative sitey ingide the SIPCOT fnchusirisl astate, preferably
before the linue of Termt of Refererice.

3) Meanwhile, Siting criteria tepart recelved from the Member Secretary, TNPCE
whigrein il i tated that “the residential and reserved forests are located far mone
than 500m from the proposed site”, All points placed In the repart tmay aiso be
kindly exarnined.

In view of the abowve, the Authorily dedded to refer back the proposul to SEAC for
remarks antd recommendations on the above details.

Now. the propedal was plackd i this 495 meeting of SEAC held on 06.09.2024,
mwﬁ?wmﬁmmmnﬂmmthemmrm
Mwwmmmnﬁmw which Is as folliows:

(SNO | SEIAA Notes Project Proponent’s Response ]
I The PP shall examine the | We have extmined alternate dtes

alternative  1tes  oulside the | cutside the industrial ertate and the |

J SIPCOT industrial edtate. _ details are furnished,
2 The PF shall coridict o stakeholder | & Ar per  SIPCOT  Latler at. |
| .
me=ting under the leadership of 03.09.2024. 'h'mn’f no vacant |
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| SIPCOT regarding the alternative

estate, prefersbly before the lisue

sites inside the SIPCOT Industrial |

industrial  area  infide  the

SIPCOT. Thervoy Kandigsi o
presnl.

of Terrm of Reference. ¢ We have requested Project
Oificer, SIPCOT to condua a
stakeholder meeting regarding
the altemnate site,

3 Meanwhile, Siting crilerla report & Nearest Habitation-Tharvoy
received  from  the Member village-750m

Secretary, TNPCE whemin & ks % Resarved forests are ot a distance

finted that “the mesidentiai and of

reserved forests are lozated far * Periyapulyur RF - §E-1.96
| more than 500m from the Xm

proposed site”. « Thervoy RF-NE-3.57 Km

* Siru vada RFE-N-4,8Km
« Palavakkam RE-SW-55 Km
« Palem RF-NW-9.35Km

Bemd on the pressntation made by the proponent and the documents furnithed, SEAC
decided to make the following changes in the minutes of 486™ meeting of SEAC held
on 26,07.2024.
Additional cordition o be Included:
“Ars there iy a water body Jocated close 1o the proposed site and it forms part
of tenks used as waler storage for supplying drinking weater to Chennal City,
the PP is requested to obtain NOC from Chennal Metro water Department”™,
Agenela No: 495 - 03
(File No: 111B5/2024)
Proposed Rakindo Plot Development of 164.63 Ha at' Perur Chettipalayam Village:
Survey Nos. 212/1 Pact, 21272 Part, 212/3A Part, 212/3B Part. 212/3C Part, 2134, 215
Part, 216/1 Part. 216/2 Part, 21673, 21771 Part, 217/2 Part, 21773A Pynt, 217728 Pan,
217/3E Part, 217/4A Part, 217/4C Part, 217/5, 217/6A, 217/6C Part, 218/iPart, 218/2A

SEAL -TN



72

Part, 218728, 218720, 2191 Part, 219/2 Part. 219/3 Part. 219/4, 220/2A Part. 220/28,
229Part, 230Part, 231/3A, 233/1Part, 23372, 234/2A, 235, 236/1, 236/2A, 236/2C,
236/38, 236/3C. 236730, 237N, 2372A, 237/28, 294 part, 29571, 295/2, 296/1A1,
296/1A3, 296/1B1, 296/1B2, 296/184, 296/1B5, 296/1C1, 296/1C3. 296/2. 297N,
297/2M. 297728, 297/3, 29801, 296/2, 29873, 299, 300/2. 301/1. 301/2. 3013A.
301/38. 301/3C, 3020, 302/2A, 302/28, 302/2C, 305/1A, 305718, 305/1C, 305/1D1,
305103, 306/2. 312AC, 312724, 312/2C, 312/3, 313/1A, 313718, 313/3A. 313738,
JI3MA, 313/48, 3141, 472, 3N5Part, 316/1A, 316/1B, 316AC, 317/, 31772, 318,
I19/1Part, 319/2. 320, 320/2Pant. 320/3, 32111, 32173, 322, 323/2. 32418, 32472
and Sundakamuthur Village Survey Nos:.233, 235, 236/, 23672, 237/, 23772A,
237/3A, 237/4A, 2381, 23872, 238/3, 239/, 239/2A. 239,281, 239/382, 239283,
239/284, 239/2C, 24071, 240/2, 25073, 241/1A), 241NA2Far, 2411181, 2411182 Par,
2411C1, 241/1C2Part, 241/2Parl, 242/1Part, 242/2, 243/2Par, 244/1. 24672, 247,
24871, 248/2A, 248/3B, 248/48, 248/58. 248/68, 249/, 24972, 250. 251/1Part,
251/2Fart, 252/1. 25401, 254/2, 25473, 255/2APart, 255/28. 255/2C, 256/1A. 256/18,
236N1C, 256/1D, 256/2A, 256/28 Part, 256/3Purt, 257 Part, 259/1Part, 260 Pan,
261/1A, 261118, 261/1CPart, 262/2A, 262/28, 262/2C, 2630, 26373, 264. 2651, 28641,
286/2. 287N, 287/2APart, 287/2BPart, 288/1Part, 288/2Part, 28971, 289/2A1,
289/2A2, 289/28, 289/2C, 289/2D. 289/2F1, 289/2E2, 289/2F, 289/3Part, 290/2 of
Perur Taluk, and Colmbatore District, Tamil Nadu by M/ Rakindo Xoval Township
Private Limited. - For Terms of Reference. (SIA/TNAINFRA2/493309/2024, Dated:
21/08/2024).

The propoml war pleced In the 405 méeting of $EAC held on 06.09.2024. The Project
Propanent made a detailed presentation on the propased project. The detally of thwe
project fumished by the propunent are available on The PARIVESH web portal
(parivesh, ric.ind,

The SEAC noted the following:

L. The Projed Propament. Mys. Rakindo Koval Townshlp Private Limited. has
spplied reeking Terms of Referencs for EIA study for the Proposed Rakindo Plot
Revelopment of 164,63 Ha at Perur Chittipalayam Village: Survey Nos. 2121
Part, 212/2 Part, 212/3A Port. 212/38 Pan, 212/3C Part, 213/1 715 Pant, 21601

f
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Part. 2162 Part. 21673, 2171 Part. 217/2 Part. 217/3A Part, 217738 Part. 217/3E
Part, 217/4A Part. 217/4C Part, 21775, 217/6A. 217/6C Parr. 2181Par, 21824
Part, 218/28, 218720, 2191 Pan. 219/2 Part, 219/3 Part, 219/, 220/2A Part.
22028, 229Par. 230Pan. 231/3A. 233/1Pan, 23372, 234/2A, 235, 2360,
23624, 236/2C. 23638, 236/3C, 236730, 237/1. 237/2A, 237/28. 254 part,
205/1. 39572, 296/1AL 2961A3, 296/181, 296/1B2, 296/184. 296/185, 296/1C),
296/1C3, 296/2. 297/, 297/2A, 297/28, 297/3, 298/). 298/2. 298/3. 299,
30072, 3017, 30172, 30173A. 301/3B. 301/3C. 30271, 302/2A. 302/28, 3022C,
305/1A. 30518, 305/1C. 305/1D1. 305/D3. 306/2, 3121C, 312/2A, 3122C,
31273, 3130A. 3IAB, 313734, 313738, 313MA, 313/48, 3140, 31472, 315Past,
316/1A. 316718, 316/1E, 317, 317/2. 318, 319/1Fart. 319/2, 320/1. 320/2Fart,
32073, 3211, 32173, 322, 323/2. 324/18. 324/2 and Sundakamuthur Villige
Survey Nos:.233. 235, 236/1, 236/2, 237/1, 237/2A, 2373A. 237/4A, 23871,
238/2, 238/3. 2391, 239/2A. 239/281, 239/262. 239/283, 239/284, 23972C,
240/1. 24072. 240/3. 24171AT, 241/1A2Pan, 241181, 241/182 Part, 241/1C1
241A1CIEart, 241/20art, 242/1Part, 24272, 243/2Pan1. 244/1, 24672, 247. 24811,
24824, 24B/38. 248748, 248/58, 248/68, 249/, 24972, 250, 251/1Pan.
251/2Part, 25211, 25471, 254/2. 254/3, 255/2APart, 25528, 255/2C, 256/1A,
256/1B. 25671C, 256,10, 256/2A, 256/28 Part, 256/3Part, 257 Part, 259/1Pan,
260 Part, 261/1A. 281118, 261/1CPart, 262/2A, 262/28. 262/2C, 263/1, 263/3.
264, 265/1, 28671, 286/2, 287/1. 2B7/2APad,  187/2BPart. 2BENFan,
288/2Part, 189/1, 2B9/2A1, 289/2A2. 289/28, 289/1C. 28920, 189/2EN.
280/2E2, 289/2F. 289/3Part, 290/2 of Perir Taluke and Coimbatory Distndt.
Tamil Nadu.

. The project/atthvity b covered under category "B1- af ltem 8(b) “Townrhip and
Ares Development Projects™ of the schedule to the EIA Nofification, Z2006.

, Total plot ares of the project |s 406.81 acres [16.46.301.1 Sa.m).

4. Farller, the PP has obtalned EC vide Lr-No.SEIAA/TN/TC/8{b)079/F135/2000

Datei25.08.2010 for the activiies of Resicantisl Houses, Golf Courses,

Recrestional & Open Spaces, Office Park, Commerclal | Hotel.

$SEAC TN {EAC-TN
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Henpital, School, The plot area i B45.65 acret and built-up aren Is 28 25.047. 11
S,
Based on the presentation made by the proponent and the documenits fumished, SEAC
decided to recommend the proposal for the grant of Termys of Reference (TOR), subject
te the following TOR. In addition to the standand terms of reference for EIA stisdy and
details inued by the MOEF & CC 1o be indludad in IA/EMP Repor:

l. The proponent sthall ensure the proposed development meets green building
norms and thall abtain a mintmuen of IGEC Gold ranking.

2. The PP shall furnith commitment letter from competent authority for supply of
fresh water & disporal of treated wastewater during ElA Appraisal,

3. The project proponent shall submit a Cettified Complianat Report obtained
from the office of the concerned DEETNEPCE (or) IRD, MobF & CC, Chennal &
per the MOEFACC OM daled.08.062022 for the previows EC dsied.
25.03.2010 and appropriate mitigating meaunss for the nom-compl lance items,
i any.

4. Since Bolampatt! Bloek | Reserus Forest i located adjacent 1o proposed project
site, the PP shall carry out detailed study on implication of wolid waite dispoal,
warle water dispeaal. tearipordation el on the AF and ipell out the miigadlon
MEASLNEL,

= The PP shall furnish the detalls of the tresy existing within the tite and also the
PP shall fumish plan for trees traniplantation & revised EMP budget induding
thir cont of the sama.

6. The PP shall explore construction of pond of appropriate sze In the sarmarked
OSR land in conmiltation with the local body, The pond thould be modelied fike
2 temnple tank with paraper walls, seps. et The pond i mesnt to play three
bydraulic roles, namaly (1) as a starage. whiich acted as inwurance againit fow
rainfall perods and alio recharges groundwater In the wrrounding ares, (2)ara
flood control measure. preventing soil erosion and wastage of runoff waten
during the period of heavy r=irdall. and (3) a5 & structune which was crucial to
the overall sco-system.

7. Copy of the village map, FMB sketch and A" regitter chall be ed.
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8. Detalled Evanuation plan during emergency/natural divaster/untoward accidents
vhall be wibmitted.

9. The space allotment for sofid waste disposal and sewage treatment & grey warer
treatment plant shall be fumished.

10. Details of the Solid waste management plan thall be prepared a1 per sofid waste
management Rules, 2016 and shall be fumithed,

1. Detalls of the Eawaste management plan shall be prepared as per Eawvaste
Management Ruler, 2016 and 1hall be fumbihed,

12. Detalls of the rain water harveiting syitemn with cost estimation should be
furnkhed.

13. A detailed storm water management plan to drain out the sform waler entering
the premises during hzsvy raims period shall be prepared including main dralnt
snd sub-drains In sccordance with the contour levels of the proposed projec
constdering the flood occurred In the year 2015 and #lso considering the water
bodies around the proposed projedt e & the wrrounding development, The
storm water drain thall be desdgned In sccordance with the guidelines preicribed
by the Ministry of Urban Development.

14. The layout plan shall be fuumished for the greenbelt aiea earimarked with GPS
coordinates by the project proponent on the periphery of the siteand the sane
shall be whmitted lor CMDAJDTCPR agprowsl. The gresn bell width should be
at least 3m wide all along the boundaries of the project site. The green belt ares
should not be les than 15% of the total land area of thet project.

15, Curmulative fmipacs of the Project considering with other infrastrocture
developments and industrial parks in the wirrounding environment within 3 lon
& 10 ken sadius shall be furnithed.

1. A detallid post-COVID health management plan for construction workers as per
ICMR ahd MHA or the State Gowt. guldaline may be followed and report shall
b furnilstvind.

17. Tne project proponent hall fumich detatied baetine monltoring dats with
prediction parameters for modelling for the ground water, ¢ malie and
traffic
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18, As per the MOEFECC Office Memorandum F.N0.22.65/2017-1A1 datec:
30.09.2020 and 20.10.2020, the proponint thall furnish the detailed EMP,

Agenda No: 495.04
(File No: 11200/2024)
wmmﬂmmdmmummlma_mmm
Kundurnarenapalli Village, Denkanlkottal Taluk, Krishnagiri District Tamil Nadu by M/
Vishni Techsoft Private Limited - For Environmental Clearance,
(SIA/TN/INFRAZ/492504/2024, dated: 16,08.2024)
The proposal was placed In the 495% Meeting of SEAC held on 06.09.2024. The
details of the project furnished by the proponent are given on the wehsite
(parivesh.nicIn),
The SEAC noted the following:
Based on the documients wibmitted and presentation made by the project proponent
along with the consultant, the faliowdng fazts have emerged: -

I.TME;anhﬂdmmusnuynfuitthmpmdmlmﬂ
Industrial Bullding at S.No. 114/1A snd 114/18 pt, Kundumaranapalll Viliage,
Denkanikottal Taluk. Krishnagiri District, Tamil Nadu by M/s, Vishnu Techsolt
Private Limited,

2. The project/activity is covisred under Category “B2" of ltem 8 (3) Byllding and
Comtruction Projects of the Schihule o the BIA NetHiction, 2006 (a
amended).

3. M/s. Right Source Industrisl Solutions Private Limited is the EIA Cansultant for
the project.

4. Total plot area of the projec is 29.949.16 m and billt-up area [+ 21.229.84 m?
rEpecively,

2 Maximum number of floon will be Ground Floor snd Mezzanine Floor and
maximum helght of the bullding will be 14.2 m.

6. Total Salesbie DU {dwelling units) (s NIL

7. 3alient features of the project = fubmitted by the Project Progionent:

PROJECT SUMMARY

L

m%m 13
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' GENERAL
J Piat Anza | 29.949.16 SQMT
2 Proposed Built-up Ates 3:.1_129.34 SOMT
3 |Total noof Salenble DUy Villas Nl No.
4 Max Helght - (Helght of tallest block) ;:u M
5 | No of Building Blocks (Industrial Bullding + | incusirial Building | Nok.
Unility) (1) + Wiilities (1) _1
& | MaxNoof Floon | Ground Floo and [No.
| Mezzatiine Floor
7 Expected Population 220 Nos,
Total Cost of Project 970 R
9 Project Activity: ' The projec is construction of Industrial Bullding
(Ground + Mezzanine Floar) and Urfiitiss
I{thundiﬂnnr}wﬂhmti busilt-up ares of
21.229.84 Sq.m
AREAS
10 Permisiible Ground Coverge Areo (709%) 2096441 SQMT
n Propased Ground Coverage Ares (61.36%) | 18.376.13 SQMT
12 | Permiuible FSI Area (1] 21,229.84 sQmT
13 | Proposed Fsi Area (0.7 n2z8s sQwT
114 | Other Non FS! Arsag . including baserment SQMT
ares efc
15 | Proposed Total Buiit-up Ares | 21,229.84 SQMT
WATER _
16 !Tmu-uhrer Requirement 9 , KD
' |
|
RY 16 C H:H
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17 Fresh waler riguirement 9 KLD
18 |Treated Water Requirement KLD
19 Wastewater Cenesation L] KiD
20 Proposd Capacity of STP 10 KLD
2 Teeated Water Available for Reuse '8 KID
22 | Treated Water Recycled B (Greenbelt KD
Development)
23 Surplus trested water to be dicharged In Nt KLD
Munlepal Sower with Prior permission, if
sy |
RAINWATER HARVESTING
24 Rairwater Harvesting - Recharge Pits 13 Nos,
25 Rainwater Harvesting Pond 60 M
| PARKING
25 | Total Parking Required as / Buillding Bye | Lordes— 10 FCS
Lawes Four-Wheelen —
58
Twro-\Wheelers -
367
|Cyeles - 367
26 | Propased Total Parking Larries— 15 ECS
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28 | Proposed Green Area (Minimum 15.0% of |4,501.48 SQMT
plot aren) | {1303 %)
Total area 4,501.48 samT
Exditing trees on plot Nil NoL
Nurriber of treet ta be planted 300 Mo,
Number of frees to be transplanted/ast Nl Nos.
SOLID WASTE MANAGEMENT
23 | Total Solid Waste Generation 42 TPD
30 |Biodegradable waite 7 TFD
‘ Nan-Biodegradable waite 25 TPD
31 | Mode of Treatment & Divposal
Blodegradable wasie oW
Non-Biodegradable waite Authorized
Recyclars B
32 Quantity of Sludge Cenernted from STP & Nil CC/DAY
Ditposal -
33 | Quantity of E-\Vaste Generatian & Disposal |0.1 TPA
34| Quantity of Hazardous waste Generation & 0.2 TPA
i
POWER / GREEN POWER
34 | Total Power Requirement 11500 KW
35 | DG set bacup "r:u VA
36 | Noof DG Sets n Not.
37 | Solar Ponels - Rool Caverage I %
38 Hot Water Requirement NIl
Of which mat by Solar Panels Nil i
is CHA N
SEAC -TN SEAC- TN

ia
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Population detalls:
DESCRIPTION | NO. OF. FLOORS TOTAL
POPULATION

Industrial Bullcting and Utilities Ground & Mezzanine 200
| Floor

Viilton 20

Total Population 220

| EMP Cost (Rs.) ' Capital Cont - Re. 72 Lakhs

' Recarring Cost - Rs. 15 Lokhs / Annum

—
1

CEA Cost - Ru. 10 Lakhs

$.No Description ' Total cost (In takhs) |
1. Government High School 10 *
' Kundumaranapall, krishnagirl 635113
Planting. of treet and library, Tollsts for boyy, girls |
and t=achery & Ity maintendnice, Compound wall
rsising safety. drinking water faclitles. Sump for
water storage, bore well & dais room, Children’s
play field with ploy equipment. furniture's,
Compten, eic.,
Total 0 J
RECOMMENDATION OF THE COMMITTEE

The Committee examined the propesal and dedded 1o recommend the proposal for
grant of environmental dearance fubject to the mandard conditions a4 per the
Annexure Il of this minutes & normal conditions stipulsted by MOEF &CC, in

addition 1o the following specific conditions:

“Additional Conditions:

MEMBER SECRETARY 19
SEAC -TN
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I, The conitruction ehall comply with Green Building norms and shall get misimum
IGBC Cold rafing.

2. STP shall be installed on 104year BOOT basle, 0 that the conitruction and
malntenance are combined In one single responsitiility.

3. The project proponant shall provide entry and exit pointt for the OSR arsa, play
srea 84 per the normi for the public usage and as committed. The PP shall
construgt a pond of appropriate size in the earmarked QSR land in consultation
with the local body. The pond ihould be modelled llke a tample tank with
parapet walle. steps, ete. The pond i meant to play three hydraulic roles. namaiy
(1) #5 & storage, which acted as intirarice againyt low rainfall periods end aho
recharges groundwarer in the wirrounding aren. (2) 55 a Mood control measure.
preventing 1oil erosion and westage of funoff waters during the perfod of heavy
rainfall, and {3) 85 a device whith war crucial 1o the oversl] eco-tystem,

4. Project proponent K advised to explore the poaibility and getting the cement In
a clotad conitainer rather through the plastic bag to prevent duit emisdon at the
time of Iading/inloading,

5. Projedt proponent should snisre that there will be no use of "Single use of
Plastic™ [SUP).

6. Tha proponent should provide the sufficient electric vehicle charging pointe 1
por the regisirements nt ground lewi and ailocate the wafe and sultable place in
the premises for the same.

7. The project proponent should develop green belt in the project ares as par the
plan whmitted ond also follow the guidellnes of CPCB/Development authority
for green beit as per the norm:.

8. Praject proponent should invest the CSR/CER amolint &y per the propoal and
wbmit the compliance repoct regularly 1o the concerned authority/Directorats
ol environment.

5. Proponent should submit the crrtifled campliance report of previcus/prevent EC
along with action taken report o the Regional office MoEFGCC/Director of
Environment and other concermning authomly regularty.

HE@#H 0
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Proponent stall pravide the dual pipeline network |n the projed for utilization
of treated water of STP for different purposes and also pravide the monltering
mechankim for the same. STP treated water not to be discharged outside the
prerided without the permtision of the concerned authority.

- The peojest proponent shall provide a measuring device for monitoring the

various 1olrces of water wipply namely fresh water, treated waste water snd
harveriad raln water,

The proponent should provide the Mol with STPY' ownerfconcerned
department fot getiing the STPy treated water for construction use.

At ngreed by the project proponent. the CER cost of Ry, 10 Lakhs shall be wtilized
for the following activities within a year fram the date of e of Environmantal
Clrarancs,

=

$.No Description Total cost (In lakhs)|

| Government High School N 10
' Kundumaranapalll, kriihnagist 635112
l Planting of trees and Iibrary. Tollets for boys, gits
and tenchers & ks mualntensnce, Compound wall
raising  safety, drinking water facllilies, Sump for |
waler forage. bore weil & clag room, Children's
play feld with play equipment, fumitse's,
|mp..|t¢r5. EiC.,

Totl | 10 E

Agenda No: 495.05

Proposed Construction of Industrial Shedi/Logistics/\Warehouse/Assembling  Unit
facflities at 5.F.Nox. 1006/1. 1006/2, 1006/3, 1007/4A. 1007/48, 1007/4C, 1011/2A.
1011/28, 1011/2C, 1012, 1013/2A, 1013/2B, 1013/3A. 1013/38, 1014/1, 1014/2, 101571,
101572, 101573, 1015/4, 1016, 1017, 102001, 1020/24, 1020/28, 102073, 1020/4A.
1020/48, 1020/5. 1021/1A. 10211181, 10211182, 1021/2A. 1021/28.
1022/28. 1023/1A, 1023/18, 1023/2, 1023/3A. 1023/38, 1023/4.

MEMEBPRSE ARY 3 1 CHAI
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1024/1A. 1024718, 1024/2, 1025/1. 1025/2. 1026/, 1026/2, 1027/1A, 1027/18, 102772,
1027/3. 102744, 1027/5A1, 1027/5A2. 1027/58, 10281, 1028/2, 1028/3, 1026/4, 1029,
1030, 103171, 103172, 1031/3, 10314, 1032/582, 1032/6A, 1045/3A, 1045/5A, 1045/6A
of Husialn Negaram, Mappedu Village, Thirnvallur Taluk, Thiruvallur District and
S.F.Nos. 409, 410/1, 410/2 of Sengadu Village, Sriperumbudur Taluk, Kanchipuram
District, Tamil Nadu by M/s, VPW Warehousing Private Limited - For Environmental
Clearance. {SIA/TN/INFRA2/483889/2024, Dated: 26,06.2024)

The proposal was placed in this 495" meeting of SEAC held on 06.09.2024, The
detalls of the project fumbhed by the proponent are glven In the webilte
{parivesh.nicin).

The SEAC naoted the following:

1. The Project Proponent, MA. VPW Warehouting Private Limited has spplied for
Environimental Cledrance for the Proposed Congtruction of Inclustrial
Shede/Loglstics/ Warchouse/Assemibling Unit facilities at §.F Nos. 1006/1. 100672,
1006/3, 1007/4A, 1007 /48, 1007/4C, 101/ZA, 1011728, 1011/2C. 1012, 1IN3A2A,
1013726, 1013/3A, 1013/38, 101471, 101472, 1015/7, 1015/2. 101573, 1015/4, 1016,
1017, 102071, 1020/2A, 1020728, 1020/3, 1020/4A, 1020/48. 102075, 1021/1A,
1021481, 1021482, W021/2A, 1021728, 10221, 102372A, 1022/28, W0230A.
10:23/18, 102372, 1023734, 1023/38, 1023/4, 1023/5. 1023/6, 1024/1A. 102418,
102472, 10250, 102572, 1026/1. 1026/2. 1027/1A. 1027/18, 1027/, 102773,
112744, 10277541, 1027/5A2, 1027/58, 1028/, 1028/2, 102873, 1026/4. 1029,
1030, 10314, 103172, 102173, 103174, 1032/562, 1032/6A. 1045/3A 1045/5A,
1045/6A of Fusssin Nagaram, Mappedu Village, Thirmallur Taluk, Thiruvallur
District, and 5.F.Nos. 408, 41071, 410/2 of Sengadu Villsge, Stiperumbudur
Taluk, Kanchipuram District, Tamil Nadu

‘2. Thie praject/activity is covered under Category “B2" of 1tem 8(s) “Bullding and
Canstruction Projeds™ of the Schedule to the EIA Notlfication, 2008, as
amnded.

3, Total plot ares of the project s 2.09.161.96 ¥ and total bullt-up ar=a is
1.48, 428,42 m respeaively.

4, Earlier, the proposal was placed for appraisal in the 485°

SEAC -TN
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held on 25.07.2024. The Commitiee noted that the praject propopent
wihmitted the vAthdraws| request of ToR proposal (Online Proposal Ne.
SIAVTNAINFRA2/476968/2024) as It was wrongly applied for abtaining the
prior EC under B1 category imtead of applying for EC application under 82
category since the total builll-up area for the said project 15 1.48.428.42 ¥ which
I less than 1,50,000 i snd hence ToR was not spplicable for this projest. The
PP hat applied for EC under B2 calegory vide Online Propossl Ne,
SIA/TN/INFRA2/4838B9/2024 and requested the SEAC to considar the ssme for
appraissl. Further, the PP alio submitted withdrewal request letter for the ToR
propodal (Online Proposal No. SIA/TN/INFRA2/476%68/2044) vide letter dated
27.06.2024.
Hm.bmdmhmudmi&w:hﬁ.mmﬁﬂﬁdﬁ&dm
recormimend to SEIAA to accept the PPy requett for withdrawat of ToR proporal
{Onlire Proporal No. SIA/TN/INFRAZ/476968/2024) and decided to apprajse
rm&wmrﬂ-mﬁmmmﬂm
SIATTN/INFRAZ/483889/2024),
Bundanthemntaﬁnnmrhndnmmmmﬁﬂﬂm&rﬂtmhd
proponent, the SEAC decided 10 ¢all for the following detsils from the project
proponent:

1) The PP shall fumnish wetland converiion cerificate obfained from the
concermed Distric Collector for the §.F. No., 410/2 of Sengadu Village,
Stiperumbudur Tatuk. Kanchipuram District,

2) PP shall carry out troffic study and subein ths report.

3) Adequacy of roed from Highway 1o the propodid dite 10 be studled with
reference 1o anticipated traffic

On receipt of the above details, the SEAC wauld further deliberate an this
project and decide the further course of acrion,

O receipt of the sbdve deralls. the propaial was again placed in th 495" mieeting
of SEAC held on D6.09,2024, During the meeting. the PP miade the prewsntation o
foliows,

TARY 73 U—mﬂ/mn
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1. | SEAC Query:

The PP shall fumith wetland conversion certificate obtained from the concemed
Déstrict Collector for the §.F, No, 410/2 of Sergady Village, Sripsrumbudur Taluk,
Kanchipuram District.

Reply submitted by the PP:

The wetland converdon cenificate obdained from the Distric Collbcor,
Kancheepuram for the $.F. No, 41072 of Sengadu Village, Sripesumbudur Taluk,
Kanchipuram Blitric vide letter dated 07.08.2024,

"2 | SEAC Query:
PP shall carry out traffic fudy and wbmit the repon. l
Reply submitted by the PP: ‘
The detailed Traffic Study report b lumithed bolow.
. Letani O '.-. d Connectivity 1o the Project Sl
Name of |
M Description
Arskonam
Higway
cysop | g N e | sodth: | 50 | 3B
Channat) 1o
Arakonam
[ U Road
Panchayal | connecting  from
Union Rosd [ the  Proposed | Adjacent | South 15.0 1.13
{PUR) Projea She to SH
- 508

The methodology adopted for carrying out the traffic study wa 1o select the
major roads around the project e and count the various ﬂupqg_u:r vehices,

SEAC -TN
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The traffic study details sren ghven in Tabie. The vehicular traffic on the existing '
rosd were determined and converted into pansngsr car units (PCLL) by applying
the respective “M" factont and compared with IRC 106-1990 guidefines for
capadty of urban roads In plaln sreas, Traffic study i conducted at $H SOB.
Thandalam - Perambakiam - Thakkolam - Arakonam Road, The wditing traffic
load during the moming and evening peak hours were studied and the vehitle
eounty were categorired under diffarent beadi, The peak traffic load in terms of
PCUs was arrived and the Incremental tralfic due 1o the project was worked out.
This projected traffic losd (freremental) was comipared with the standard carrying
capacity of the exiiting road. It was obierved that the ratlo between Volume and
Capacity [V/C ratho) was well within the limits. Hences the Impad of the hﬁCJ
due ta the proposed projset is Insignificant, The detall of the traffic assessment is
furnished balow,

Traffic Survey:

Morning Peak - §H 50 B Thandalam « Perambakicam - Thalkdolam - Arakonam
Road

Two Four ™ II
" Wheel » (Light Other ||
Time | (Motor | (Autoricksha | ercars, | e | Blovde| s
cycle, | w, motorised | Pidup | " il Lok
Scooter | arts ete) wans :::t ea)
eic) e T |
Moming Peak il
07.00-
o730k | - &5 %3 o 2
07.30 -
oRoo e | 188 59 254 278 2 | &

MEM ARY 13 nwm"/
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oRL0- 209 55 7 :
08 30 Hry 275 182 31 1
vs30- 211 57 286 i76 23 | 6
msm He
ol 27 70 315 23
09.30 Hre ) ) 20 3
05,30
28 75 379 245 g 2
10.00 Hn
10.00 -
196 54 279 1596 256 &
10.30 Hry
m-aﬂ -
175 59 256 |74 24 5
11.00 Hrs
Teerm Total | 1584 485 2269 1746 198 31
Total Numbser of Vehicles 6313
Percentags
Compositio | 26 8 36 28 3 0.5
f
M. Factor 0.75 1.2 H 37 0.5 2
PCU naa 582 2269 B46G0 99 62
Toial No, of PCUs (For 4 Hrs) 10660
Total No. of PCUWHr (Avg.) 2665

Evening Peak - $H 50 B Thandalam - Perambalkkam - Thikkalam - Arakonam

SEAC -TN

 Road
Two Thres
Wheele | Wheselers
Time rs {Autoricksha
(Mator | w. motorised
cyde, carts etc.)
MEM Y %
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Scooter vans Trucks &
etc.) ete.) | Buses etc)
Evaning Peak
el 174 56 254 168 23 I
16.30 Hny
w30 e 74 268 e | ar | 3
17.00 Hes
17.00 -
£ 225 82 267 205 35 1
17.30 Hn
756 245 93 289 225 41 7
18.00 Hrs
18.00 -
232 G 296 256 39 4
18.30 Hrs
18.30 -
264 15 308 327 38 5
1%.00 Hn
I9+m -
271 121 321 263 ET 7
19.30 Hr
00 201 81 281 289 2% | 6
20.00 Hre
ke Total | 1563 720 2284 1927 263 34
Total Number of Vehicles 6797
Percentage
Compoaitl 23 1 28 28 4 05
on
M. Factor | 0.75 12 | 3.7 0.5 2
PCU nn2 Bad 2284 7130 134 | &8
Total No. of PCUs (For 4 Hrs) 11652
Total No. of PCUy/Hr (Avg.) 2913

SEAC -TN
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Total Parking Area: 5,895.00 Sq.m.

* | Beseription No. of Parking Required a5 per | No. of Parking
No. DTCP Norms Provided
L | Truck 127 127
4. | Fourawheeler 153 153
3. | Twowheeler 55 55
Differently
4. | abied (4 7 7
wheelery)
Differently
5 |abled 2 7 7
wheeler)
Total 349 349

Permissible Deslgn Service Volume a4 per IRC: 106 - 1990 for Arterial Roads {4-
Lane (Tweo way) i 3600 PCUs per Hour (Lewel of Service: B), The traffic patiem
and the exdsting Tratfic lpad in $H 50 B & PUR we sweued and Increate in
Vehiaslar Population due to the proposed developmen! was estimated, The V/C
Ratlo was caloulated below,

Increas in Capadity of
e Vehicul S &mu:uh
ar
Traffic Load — Future Traffic S\ v/iC
r
WsHIap | PN Volume in " Ratio
in PCUYHr Proposes pcucte vy | M PeTIRE
Development 1990 (C)
7. 2665 MP . 3139
P 200 474 PCUVHF 3600 PCU 0.9
EP- 2913 BP - 3387

s Since the V/C ratio s 0.9. TrafMe Congestion will nol occur duting emergency
stuationd.

SEAC Query:

SEAC -TN
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3 | Adequacy of road from Highway to the proposed skte to be Rudied with

tederence to anticipated traffic

Reply submitted by the PP:

The Adequacy of toad from Highway 1o the proposed site with reference to

anticipated traific ik fumished below.

Adequecy of rond due 1o antidpated traffic

Total number of vehicles from the nearby companies viz. M/, 2F Commerdal

Veehicle Control System Pyt Ltd, M/s. Inventa Technologies Put Lid, M/s. Sangsin

Brake Indis Put Lid. MA. Ding Woo Surface Tech (India) Pvi. Ltd using the

Panchayat Union Road s 30 Nos approximately, Our Proposed development i

planning for 3 1hifts: hence the vehides moverient I minimal In the peak hogrs.

The width of the PU Road is 15.0 m which is sdéquate to carrying the Traffic load

‘ fram State Highway to Proposed Project Site. The Revente NOC, BDO letter and
 Combined FMB showing the existing road with sdequate width of 15.0 m are

| |md¢mn. Alsa, Internal Driveway b provided with adequate road width around

1 lﬂlt site for emsy manosuvring of vehiies, |

Request by the PP: l

* We hereby Inform you that we have not included the Survey Number 1025/2
ﬂmppmvmhmmmlminnwmmmmmmumnmm-
$ame sunvey number has been already Included Ih the total land extent which
it furnithed In the application,

. %kuﬂrm:;nymtnlndmmmwnluwhWWMIni
the Environmental Clearance.

Salienn features of the praject as submiited by the project proponent:

l Schedule 8{a). Cat
. Category B2
1 af )
ICM? Propa Bullding and Construction Projects
. SEIAA-TN/F . No. 110232024
Proposal Number '
=WHFWW4
Name of the Proponent My, VP Warehiousling Pﬂmhl.hﬁm

]
Mﬂ%ﬂ_ﬁ' 29 c.lumd
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M3, Geeen Envirocare Private Limited.
Natre of the Con ‘No. 98- G3. Lakshmi Niwes: 2 Cross Streef,
1" Main Road, Veokatraman Nagar,
Hasthinapuram, Chennat = 600 064
DweolAppliaion 260620
Estimated Project Cost (Rs. in crore) Rs. 477.11 Croves
Green Bullding Norm Commitied  1G5€ GOLD
| PROJECT SUMMARY
5, Total Quantity Unit
Im
GENERAL
1. |Plot Area 2086196 SQMT
3. | Lathude & Longitude of all Comners |13°1.968'N latitude sid 79°53.637°F longituce
of the Site
3. |Proposed Built Up Area 1.48,428.42 SQMT
4. |Tofal no of Saleable DU'sVillas, | - Na,
5, | Mt Height - (Height of tallest 18 M
block) |
6. | Noof Buliding Blocks (Residenstial +| 4 Nos. Blocks & Utilites | -
Community facilitles) | |
7. | Max No of Fioors Graund Floor + Mezzanine Floor  No. |
8. |Expected Population (XXX 5,690 No. |
Retldential + XXXX Floatkng) N
"9, | Project Activity: M. VPW Warehousing Private  Limited,)
Proposed Comstruction of  industrial
Logiic/Warehouses Avembiing Unlt. facili
located ot Hussain Nagaram, Mappedd Village.

o« . L
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Thiruvallur Taluk, Thiruvaliur Distric, and|
iSengady  Vilige, Sriperumbudur  Taluk,
Kanchipuram District with totsl land area of
51.685 acres (2.09,161,96 Sq,m.) and the total
Buillt up ares of 1.48,428.42 Sq.m
AREA
10. | Permissible Ground Coverage Area | 5 SQMT
(xx%k)
1. |Proposed Ground Coverage Area 1.13.23.97 SQMT
(54.08%) |
12. | Perminible FS1 Area (150%) 3.13.742.94 SQMT
13, | Proposed Fst Area 1.48.428.42 SQMT
14. | Other Non FS) Areas - hﬂunlru S . sQMT
. basement area sic.
| 15. | Proposed Total Bullt Up Ares | | 148.428.42 SQMT
| WATER REQUIREMENT
Construction Phase — |
16. | Water Regquiremant During 23.0 KLD
Condruction Phate
17, | Source for 16 above Tankess
18. | Modw of Dispoal ' Local body
_" _l .
19. | Total Water R-lqa.lh.m
iu. Fresh water requiirernent “
| 21, | Treated Water Reguilrement
"u_'%mum Genecation }
:tE. Fl‘npm:ﬂ Capacity of STP J

MEMBER SECRETARY 1
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24| Trasted Water Avallsbls for Reuse 82 (Flushing) KLD
25.| Treated Water Recyded N2 (Cardening)  |XAD
& (OSR Gardening) _|
26. | Surpius treated waler 10 be - ':u:
discharged In Municipal Sewser with
Prioe permiidion, i any
WATER RECHARGE ’
27.| Rattwater Horvesting - Recharge Pits - No. |
28. | Rainwater Harvesting Sump | 2600,00 B
PARKING & TRAFFIC MANAGEMENT
29, | Total Parking Required s / Bullding 252 ECS |
Bye Lizws _
30. | Propoied Total Parking 252 ECS
| 31, | Parking In Bassments ECS
32. | Width of Adjacent Public Road 15.0 M
33, | Number of Eniry and Exit provided 1.0 'No.
on approach road |
GREEN AREA
34, | Proposed Green Area (Minimum | 31.921.47 sQMT
15.0% of plot &rea)
Tatal area (Plot Area) 2.09.161.96 SOMT
Existing trees on plot s :
Number of trees to be planted 2619 Hnil
Number of tree to be '
transplantec/cut , _‘
12
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35. | Total Solid Waste Generation 1.0638 TPD
36, | Organic waste 0.42552 TPD
37. | Mode of Treatment & Disposal Treated In OWC and used a3 manure for
Cardening
38. | Quantity of Studdge Genarated from 211 KG/D
STP & Dispomnal AY
35| Quantity of E-Waste Generation & 0.25 KG/D
Disposal | AY
40. Quantlty of Hazardous warte 102  TPA
Certration & Disposal
PONWER REQUIREMENT
' 41. | Total Power Requirement 9 |
42. | DG st backup 4ﬂm.xmnnm.sm.:mma,l KVA
5 Nos. x 250 KVA, 4 Nos. x 180 KVA,
4 Nos. x 120 KVA
43. DG fet:
No. and capacity of the DG wets: 22 Ne.
Fuel and |15 Quantity: | 4000  Liday
44, | Solar Panels - Roof Coversge 50 | %
43, | Hol Water Requirement S
Of which miet by Solar Panels - | L
46. | EV Charging Details ]ENm.nfEVEhu#rqpulms
47.| Non Reridentinl 4948 Noy,
a8, Vidton 742 Nos,
-19‘..' Total Populstion 5690 New,
Rs, 19.92 Lakhs {Construction ;F.fj
i
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Operstlon Phase:
Caplinl Cost - Rs. 153.50 Lakhs

Malntenance Cott/Annum - Ry 13,42 Lakhs

Sl | Detalls of CER Activities:

Budgetary
5No Schiiols Description of Adivities Allocation
fin Lakhs)
Digital Class Roams, Books & Joumals,
Government High | Water Supply, Furnlture for Library,
1. | School, Saiitation  Facilities, Solar Systems, 155.70
Kandamangslom Road Dewelopment, Pond
Management and Tree Plantation
' Digital Clasi Rooms, Books & Joumnals,
Weter Supply, Furmniture for Library,
2. ﬁmz:m Sanllation Fhdlitles. Solar Systems |  155.70
Road Development. Pond
Muatiagement and Tree Plantation
Digital Class Rooms, Books & Joumali,
Govemment Higher | Water Supply, Fumiture for Libeary,
3. | Seconadary School. | Sanitation Facilities, Solar Systemi 155.71
Senguduy React Devetoprmen), Pond
Managemant and Tree Plantation
Total 467.11
52.| SEAC Recommendation Retommentied
53.| standard Conditions " [ Annesure i
54.| Specific Condition As below
RECOMMENDATION OF THE COMMITTEE
M 34
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The Comnities examined the pvopowsl and dedded to recommend grant of
environmental clearance subiject o the standard conditions ar per the Anpexure Il of
thit minutes & normal conditions stipulated by MOEFECC. in addition to the

following specific conditions:
| Additional Conditions:

1. The PP shall provide separate commaon facility (Restroom, Walting Hall, Ubrsry,
#lc.) for the wamen woirkers In thelr unit premises,

- The PP shall prowice hybirid DG set with dual fuel compatibility.

3. The construction shall cosmiply with Green Building nonms and thall get minimum
IGBC Gold rating.

4. 5TP shall be instalied on 10.yesr BOOT bash, fo that the construction and
maintenance are combined in onie <ingle regponibiility.

5. The project proponent shall provide entry anid exit polnts for the OSR area, pliry
ares ai per the norms for the public wage and a5 committed. The PP shall
tonsiruct a pond of appropriste size in the earmarked OSR lond in consltation
with the local body. The pond should be modelied like a temple tank with
parapet walls, deps, ete. The pond b mesnt 1o play theee hydraulic roles, namely
(1) as & stoeage, which acted as insuronce sgairst low rainfall periods and alio
mhmmmmthemndmaiﬂ. (2] 81 & flood control meatune,
hreventing 1oil enosian and wastage of runoff waters during the perod of heawy
rairdall, and (3) a3 & device which was crudial to the overali eco-syiiem,

6. Profect propanent is advised 1o explore the possibility and getting the cement i
& cloted canteiner rather through the plastic bag 10 prevent dust emisdons at the
titre of losding/imlcading.

7. Project propenent should énsre that there will be no use. of “Single wie of
Prastic™ (SUP),

B, The proponent thould provide the sufficlent elecric vehide charging points as
per the raquinemants st grolnd kevel and allccate the safe and niltoble place in
the premises for the sams.

SEAC -TN
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9. The project propanent should develop green belt n the township as per the plan
submitted and also follow the guideling of CPCB/Development authority for
green belt a1 per the norms.

10, Project proponent should spend the CER sivount as per the propossl and submit
the compliance repont regularly to the concemed authority/Direciorste of
Ertvironment.

1. Propanent should wulumit the cartified complisnce repont of previout/present EC
along with action taken report to the Regional office MoEF Lika/Director of
Environment and other conceming authorlty regulisily.

12. Proponent shall provide the dudl plpeline network in the piroject for utliization
of treated water of STP for differant purposes and ales provide the monitoring
mechanism for the same. STP frested water not 1o be discharged outside the
premises withott the permisikon of the concernisd atthority.

13, The project proponent shall provide a measuring device for monitoning the
vistioul joiirces of water supply namaly freth water, ireated waste water and
harvested raln waler.

14, The proponent should provide the Moll with STP owner/concertied
department for getting the STPs treated water for construction uie.

15, As accepted by the projed proponent, the CER cost is Rs, 467.11 lakhs and the
amount thall be spent for the following activities @ committed within a period
of 1 year from the daté of lswwe of EC.

S.No Schools Description of Activities Allocation
(in Lakhs)
Digital Class Rooms, Books & Joumnali
Government High Water Supply. Furniture for Library,
1. | School, Sanitation Facllities, Solar Systems [ 15570
Kandamangalam Rood Deveiopmant. Pond
Management and Tree Plantation

SEAC TN
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higital Tlass Roorms, Books & Joumals,
Water Supply. Fumniture for Library.
Goverriment High . T g
2 Sanitation Facilities, Solar Systems. 155,70
Schoo! Malnallsthyr
Road Development, Pond
Management and Tree Plantation

Digital Class Roomi. Books & Jourmal,
Gensernment Higher | Water Supply. Fueniture for Library,
3. |Seconadary School, | Sanitation Facilities. Solar Syserm, 155.71

Sengadu Road Bevelopment. Pand
| Management and Tree Plantation
Total 4671
Agenda No: 495-06
(File Neo; 11169,2024)

Proposed Construction of Restdential High Rise and Non High-Rise group developmetit
building st §.F.Nos, 5600, 561/1B1B2 of Rakkispaloyam Village, Avinathl Taluk,
WMTMMWMMMMW-FH
Environmental Clearance. (SIA/TIN/INFRA2/491732/2024, Dated: 07.08.2024)

The proposal wes placed for appraksal in this 495™ menling of SEAC held on
06.09,2024. The detalls of the project furnlihed by the proponent are given in the
webiite (parivesh.nic.inj.

The SEAC noted the following:

I The Proponent. M/ Cata Geande Colmbatore LLP has applied for
Ervironmental Clesrance for the Fropoied Conttniction of Resldential High Rise
and Non High-Rise group developmant bisliding at £.8 Nos. 560/ . S6INBIB2 of
Rakklapelayam Village. Avinashi Taluk, Tingppur District, Tamil N,

2. The projecti/activity iy covered under Category “B2” of ltem B{a) “Bullding and
Comtruction Projects™ of the Scheduls 1o the EIA NotHication, 2006, -as
amended.

3. Total piot ares of the project |1 22358.60 et and bullt-up ares It 5923102 m2
retpectively,

A
MEMB ¥ ar mmﬁu/u

SEAC -TN SEAC- TN



99

4. Salient featuses of the praject a3 submitted by the projea proponent:

L Schedile 8(a), B2

sl s |Building and C:ﬂtTInn Projects
A SEIAATN/E N, 11169/2024

QATRANFRA2/451732/2024

Name of the Propanent MJs. Casa Grande Calimbatire LLP
Name of the Consultant M. Eco Tech Labs Pyt Lid

Date of Application 07,08.2024
Estimated Project Cost (Rs. fn crore) {Rs. 142.50 Crores
Green Bullding Norm Committed IGBC COLD
L PROJECT SUMMARY
8. Total Quant Unit
e |
B GENERAL

1. |Pot Area | 22358.69 oM

| ' T

2. | Latinde & Longitude of 8l Cornen of the|1I* 926.54°N. 771F40.15'E
5ite 'n-nsm. 77"18'46.687E
| 1 922.83'N . TTMIB46.29°F
1 92199N, TTIEWE.00°E
TI*92331°N . 771540.19°F
N*G2440'N . TTIR40ATE
N*924.64'N , TTIR3I.28°E
N*926.09'N . 771839.57°F
_H'ﬁﬁ.ﬂﬂ'ﬂ . TTHEI99TE

3. $FNox. of the Site |5.Nos. 560/1. 561/18182 of Rakklapslayam
Village. Avinasnl Taluk. Tiruppur District

SEAC -TN . SEAC- TN
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4. | Proposed Buflt Up Area 59231.02 SQM
T
5. | Total no of Saleable DUVIllas 173 No.
6. [ Max Height - (Helght of tallest block) 42 M
7. Noof Bullding Blocks (Residential = 5 N
, Community facilities) |
8. | Max No of Flowrs - GE+ 12F 'No.
| 9. | Expacted Popuation (XXX Residwntial + | 1137+ 124 No,
XHXX Floating)
1&]%!@@1 | Construction of Residential High Rise and
| Non High-Riw Group Development
Consigts of 5 Blocks, Block 1 1o 4: Ground
+ Firt + Second Floor (Part) (36 D/U).
Bleck 5: Basement + Ground Floor (Part)
Club House (Pan) + 12 Upper Floors (137
D/U) Totally 173 D/U with Swimnming Pool
on the Ground Level
AREA
1. | Permissible Ground Coverage Area [xx®h) | 1117934 QM
! T
12, Propowd  Ground  Coversge  Ares) 6595.83 SCam
(29.5%) T
13. | Permissible FS! Area faoxx) 78255 :snm
T — . |
14. | Proposed FS! Area 42077.29 QM
T
15. | Other Non FS1 Areas - Inchuding basement | 17153.73 - oM
ared el n [ T




101

16. | Proposed Totsl Built Up Ares [ 59211.02 SOM
T |
WATER REQUIREMENT '
— |
17. | Water Requirement During Construction | 20 !ug
 Phag= | :
18, | Source for 16 sbove | Private Tankers |
19, |' Maode of Disposal $eptic Tank/Sonk pit
20, Total Water Requlrument 178 o
| 21, | Fresh woter requirament .‘ os KLD
22, Troted Water Reqirement 73 KLD
23. | Wastewater Generation 146 - KLD
24, | Proposed Copacity of TP~ [170 - a0 |
25.  Treated Water Availsble for Rewse | 139 KLD
26, | Treated Water Recycled 73 KD
27, | Surpius treated watsr 1o be discharged In | 66 KLD
Municipal Sewer with Prior permission. if
any
WATER RECHARGE
26. | Rairwater Harvesting - Recharge Pif |48 Na.
29, | Ralniwster Harvesting Sump Capadty | 65 e
) PARKING & TRAFFIC MANAGEMENT
30. | Total Parking Regrired & / Building Bye | 388 ECS
L‘m 1
31. | Propased Total Parking 427 A ECS |

ARY £ ﬂ-l.hlll’lﬁ:
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| 32.| Parking in Baserments 240 ECS |
33| Witth of Adjacent Public Road 18 M
34. | Number of Entiy and Exit provided on| 1 N
sppiroach rosd
35. | Proposed Green Area (Minimum 15.0% | 3694.18 QM
of plot area) L 3
Total area 22358.69 sam
v
[Bdsiln:umnnplﬂ! ] |'Hu. I
| Number of trees 10 be planted 280 No. |
Nuinber of trees to be traniplantediast | 0 'No.
36, Total Solid Waste Generation 707 TPD
37. Organic waste 283 D
38, Mode of Treatment & Disposs The Bodegradable waste will ba  TPD
processed n the proposed Organls
| ‘ wiile comeerter 1o be lnstalied In
. the ste.
39. Quantity of Sludge Cenerated from STP | 25 KRG
& Digpesal DAY
40, Quantity of E-Waite Geniratlon & NIL Ky
Iuw DAY
A1, | Quantity of Hazardous waite Generation| NIL D
& Disposal |
POWER REQUIREMENT
11]‘F_uhl Power Requirement 1368

hﬁ%ﬁ? a1
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43. | DG set backup 1 No. of 250 KVA KVA
H#.I_Dﬂrilu: J No. ]
Mo, and apadty of the DG sets:
Fuel and it Quantity:
45, | Solac Panels - Roof Coverage | 50 %
OF wihich miet by Solar Pansis 28 =
47.| EV Charging Detais ;_mnm._ -
POPULATION |
48.. Residential DUS | POPDU TOTAL
 POBULATI
EH |
49, Total Saleabile Du's 394 | IBHK - 6 Persons - | 1137 '
74 - 424
4 BHK - 7 pertons - 63
| - 441
4 BHK VILLA - 7
personk - 36 - 252
50.| Total g |-
51| Non Residential . . -
52.| CLUP hoiise [Employess etc,) | Ares .
53.| Club -
54,| Commerdal - -
55.| Facllity Mansgement Staff "
56. Total . -
57.| Visitors - . . |
58.| Residential " Lot of |
MEM TARY a
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Reyidential
PopLilation
' 59.| ClubyCommunity Hall - wxe of :
| Residential
| Population
60, Commercial : -
&L Tonl Visiton : . n3
62, Total Population |- 1261
63. EMP Cot Capital cost - Rs.120 Lakhs
| ‘ Recurring coat — R1.32,34 Lakhs
64.| Details of CER Activities:
5. Capital cog
No CER Activity Allocation | Action Plan
(in lakhy)
Ammapalayam Govt School, Sulur - 0.51 km,
aw
L Green belt development in the school WAl be tpent
Ik Providing hygiene Toilets rooms for within 1 year
| ; audents s sfter
‘ | i, Providing Environmental retated books in . obtaining
The school library Environmenta
b, Infrastruciure development works if any as | clearance
’ per demand
I | u;Buﬂd.fn; repals work a1 per school demand
MEN 43
SEAC -TN
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Gevi Corporation . Middle  Schoal,
Asthupalayam - 113 km, E

I Geeen belt devilopment in the school

{l, Providing hyplens Tollets rooms for
stuclents

iil, Providing Envirorsmental related books in
The schoal library

b, Infrastructure development works if sny as
per demand

v. Bullding repair work as per school demand

Government Primary School, Paramibikulamn,
Annzmalai Block

Electric Cramatarkim with sandtation facilities
in Tiruppur municipel corporation

75

Total Cost Allocation

140

65. SEAC Recomemendation

Rocommended

S P— |

ﬁﬁ.[ stanidard Condition Annexuare ||

E?J $pecific Conglitiont Ag below

L S

Thcmmnunuwmdlnpmpnulmddedddmmmndmmtm

environmental dearance subjest to the standard cohditions as per the Annexure Il of
this minutes & normal conditions stipulated by MOEFACC, in addition 1o (he
follawing spedfic conditioni:

Addirional Conditions:

I The PP shail furnish the commitment lotter foir supply of fresh wiiter and disposal
of meceds treated wewage obtained from the compietent authority before sppiying

for

2 The comtruction thall comply with Geeen Building normd and ¥

CTO.

IGBC Gold rating.

SEAC -TN
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3. §TP shall be Instalied on 10-year BOOT bail. 5o that the construction and
malriienance are combinad In one singie reiponiibility,

4. The project proponent thall provide entry and exit polnts for the OSR area, play
area as per the norms for the public uage and as committed, The PP shall
contract a pond of appropriste size in the earmarked OSR land I comultation
with the local body, The pond should be modelled fike a temple fank with
paraget walls, stops, #tc. The pond it meant fo play three hydraulic roles, namely
(1) &5 a storage. which acted ad Insirance ogaifnst low rainfall perlods and also
recharges groundwater in the wurrounding area, (2) a1 & flood confrol meaisre.
preventing sofl erosion and wastage of rinoff waten during the period of heavy
rainfail, and (3) as a device which was crucial to 1he overall eco-pyitem,

5. Project proponent i advised to explore the poulbility exnid getting the cement o
a dosad container rather through thi plastic bag to pirevent dust emisslons af the
time of loading/unloading.

6. Project proponent thould ensure that there will be no we of “Single use of
Plagtic™ (supy,

7. The proponent should provide the wifficlent electric vehicle charging points m
wrhmwmﬂsummmlwulmmmmﬁmmgmm
the premises for the same,

B. The project proponent should develop green belt in the township as per the plan
ribmitted and alio follow the guideiines of CPCH/Developmeni authority for
green belt as per the normy,

9. Project proponent should spend the CER amount a3 per the propossl and wubmis
the compliance report regularly 1o the concermed suthority/Direcorte of
Environmant.

18. Proponent should submit the centified compliance report of previout/present EC
along with action teken report 1o the Regionsl office MoEE Lkew/Director of
Favironment and other conceming autharity regularly.

. Proponent ihall provide the dusl pipeiine network In the project for utllization
ufmwdmufmmrmﬁﬂum purpases snid Wl provide the monitoring

m%w as CM
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machanlsm foir the same, STP trealed water nat 1o be dlicharged outiide the
premiies without the permission of the concerned authorty.

12. The project proponent shall provide b messising device for monitoring the
various souress of water swupply namely freth waler, trested waste water and
harvested rain woter, |

13. The proponent thould provide the Moll with STPY owner/concemed
department for gerting the STP trasted water Tor constriction ue,

14. As accepled by the project proponent, the CER cont is Re,140 lakhs and the
amount thell be spant for the following sctivities at committed within a period
of 1 year from the date of lssweof EC.

3. Capiltal cost
- CER Activity Alloestion | Action Plan
(in Iakhs)

Ammapalayam Govl Schood, Sulur - 0.5 km,
W

l. Green belt development in the school

iL. Providing hyglese Tollets raoms for stdenty
1 | HL Providing Envirotmental related books In 20

the school library

. Infrastructure development works if any as Wil be spert
per demand within 1 yesr
v. Bullding repalr wark &) per school demand after obtaining
Cowt Corporation Middie fchool. Environmental
Agthupsalayam - 1.13 km, £ clesrance

I. Green belt dewelopment in the school
il, Providing hygiene Toilets rooms for sudents

2 20
ill, Prowviding Emvironmental meleted books in
the school library
k. Infrastnacture development works i any o
per demand A
i
MEM 45 c
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v. Bullding repalr work as per school damand

. Governmen! Primary  School, Parambikuinm, 14
Annamalai Blodk

Electric Crematorium with sanitation facilites In
Tireppur munidpal corporation

Tertal Cost Allocation 140

Agenda No: 495-07

(File No: 11183/2024)

Proposed Construction of Industrial Buildings to Carry out Finithing Process for Cover
Class of Moblle Phone and other Electronic Devices at Plot No, A-1/5 & A-1/6. SIPCOT
Industrial Park. Pillalpakkam comprised In S.Nos. 25 pt. 44 pt. 45 pt. 46A pt, 468, 47A
pt, 53 pt, 54A pe, 548 pt, 55 pt, 57 pt. 736 pt & 737 pt of Pillaipakiam A & B Village,
Sriperumbudus Taluk, Kancheepuram District, Tamil Nadu by M/s. Bhurst
ImﬂmemﬁsFﬂmw-FwMﬂm
(SIA/TN/INFRA2/491561/2024, Dated: 16.08.2024)

The proposal wad placed for sppralssl in this 495 meeting of SEAC held on
06.09.2024. The detalls of the project furnished by the proponent &z given in the
webiite (parivesh.nic.in),

The SEAC noted the following:

L. The Proponent, M/s: Bharat Innovative Glass Technolbgies Private Limited has
applied for Environmental Clearanes for the Proposed Construction of Ingeustrial
Bullcings 1o Carry out Finlihing Progess for Cover Glan of Maobile Phone and
ather Electronic Devices ot Plot No. A-1/S & AV, SIPCOT Industrial Park,
Pillaipakkam comprised In 5.F.Nou, 25 pt. 44 pl. 45 pi. 46A pt. 468, 47A pt, 53
Pt S3A pt. 548 pt. 55 pt. 57 px. 736 pt & 737 pt of Pillaipakkam A & 8 Village,
Selperumbudur Taluk, Xancheepuram Districr. Toemii Nadu,

2. The project/activity Is covered under Category "B2" of llem Bfa) “Bullding and
Consruction Projecti™ of the Schedule to the EIA Motification, 2006, a3
arenided.

3. Tota! plot anes of the project 14 1.09.462 m* and bullt-up ares & 40882.30 2

MEM%? a7 CHA
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rejpectively,
4. Sallent festures of the projedt & iubimitted by the projec proponent:
Category of Project | S¢hdule Bla), Category B2
' Building and Conftruction Projects
“Proposal Number | SEIAA-TN/F.No. 11183/2024 1
| SIA/TNANFRA2/491561/2024 _
Name of the Proponent MYz, Bharat Innovative Glan Technologles |
| Priviste Limited |
Name of the Consultant "My, Green Envirocare Private Umited |
' Date of Application 16,08.2024
Estimated Project Cost (Rs. Incrore] | Rs. 640.79 Crores
"Green Bullding Norm Committed IGBC GOLD
5. | Ducription Total Quantity Uk |
m |
' GENERAL |
1. | Flot Area 11.09.462.00 QMT |
3. | Latitade & Longhtude T12°57'5.90°N Latitude and :
‘ | 79SB13.02°F Longitude
3. | Survey Nos "Piot Nb, A-1/5 & A-1/8, SIPCOT '
| incuttrial  Park,  Pillaipaidam
comprised in 5.F.Nos. 25 pt, 44
pl. 45 pl. 46A pt. 468, 47A g1,
53/pt, 54A pr. 548 pr. 55 pt, 57 |
|pt. 736 pr & 737 pt of
Pillsipaldam A & B Village,
Sriperumibucur Taluk,
Kancheepuram  District,  Tamil
| Nady
:4.. "Proposed Bl Up Area 40,382,390 | sQuT

SEAC TN SEAC. TN
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5. | Total no of Saleable DU'sVilles | - No.
6. | Max Haight - (Height of tallest [ 15,5 M
block)
- 7. | No of Bullding Blocks [ No.
"E. | Max No, af Floon Ground Flcor + Mezzaning | No.
Floor
9. | Expected Population (Population | 1050 Nos.
+ Viditors + Security Staft)
0. | Projeat Acilvity: Proposed  Comstruction  of
Industrial Bultdings to Carry out
Finlshing Process for Cover Glass
of ‘Moblle Phone and other
Flectronit Devics '
AREA
- 1. Permbible Ground Coverage Area | - SQMT
[}
12, Proposed Ground Coverags Area | 27,6990 SOMT
(25.31 %)
13, | Permissiblo FST Area (18] | 1.64.193.00 SQMT
| 4. | Propored F51 Area 30.484.45 SQMT
15. | Other Non F5i Arest - including | 9897.85 SQMT
‘basenent erea elc
16, | Proposed Total Bullt Up Area | 40,382.30 SQMT
WATER
17. | Total Water Requiremunt 1630 KLD
18, | Fresh woler requirement 39 KiD
| 18, | TTRO Water from SIPCOT 403 Ko |
20, | Trested Water from Unit Premises | 1188 KLD
STP
| 2L | Wastewater Genaration 46 KD
4G
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- Proponed Capacity of §TP 50 KLD
Treoted Water Recycled (From | 81 (Gardening] KD
] ‘T'P] A
i ETP
| 22. | Effiuent Generation T2 KD
| Proposed Capadity of ETP 500 Kb
Treated Water Avallable for 721 KD
Reuse Vied foe:
I} \eb Scrubber - 20
) HVAC -180
| | ) Progess- 521
[23. Surplus ftreated water 1o be - KLD
discharged in Municipal Sewer
with Prior permission. If any |
"24. Rainwater Harvesting - Recharge | 44 Nox.
Fits |
35, | Rainwater Harvesting  Pond | 2250 M
26. | Totsl Parking Requimed as / . No.of | ECS
Bullding Bye Laws m Description | Parking
Required
Trruck
1. 59
Parking
2. | CarParking |11
Two-
3. |wheeler |[588
Parking
L
s
Y % CHAI
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| a Cycle 588
Parking
27, | Proposed Total Parking " No. of ECS
k. Be | Parking
Prowvided
1 Pt 60
Paiking
‘ (12, | Car Pasking | 11
Two-
‘ 3. |wheeter |593
Parking
4 S 603 !
Parking.

28, | Parking in Bamements SQMT
| GREEN AREA
i 29.  Proposed Green Area (Minimum | 27.432.42 SQMT

25.06 % of plot area} _

30.  Total ares 27.432.42 SQMT
| 3L | Exidting trees on plot - Nos
| 32. | Numiber of trees to be planted | 1370 Nos
| 33, Number of treet 1o be| - -

l transplanted/cut

34 | Total Solid Waste Generation 0,315 TTPD

35. | Organie waste 0.189 | TPD

36. | Mode of Treatment & Dispissal | Treated in OWG and used a3 manure Tor

Gardening
37 | Quentity of Sludge Cenerated | 3.0 - will be dried & used a5 | KC/DAY
from STP & Disposal manure foe green belt
[ SMosrom "
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38.

e o

SEAC -TN

52

Quantity af E-Waite Cenerstion & | 1.2 (T/¥:} — Handed over to T rar
_ Disposal authdrized recyder
39, Quantity of Hazardous weite Generation & Disposal
Made of
SNo.|  Name of the Waste | Quantity | Unit Deioul
Hazardous Waste
! | Handed over to
1. | Uied or spent O 10 | T/AAnim | Authorized
Recysler
2, WSz e reRces | 025 Tfkmn}wm
contalning oil | TSDF
i _ | Handed over to
3. Lo I ' 35 TrAnnum | Authorised
hazardous chemicalt fatel | ey
| Handed over 1o
g |POMRAVOrCIONINE | so | Takarom | Autsoret
R Racycler/TSOF
Incineration/
5. | ETP Sludge 472 | T/Annum | Coprocentng in
Cement Kin,
Handed over 10
6. | 3alt from Evaporator 2650 | KgDay | Authorized
, _ TSOF
4D, | Quantity of Biomedical warte | 1,0 Kgmonth— Authorized | KG
generation & disposal Biomedical waste disposal
facility
POWER / GREEN POWER
41, | Total Power iequirement 18662 Mw
42, | DG set backup (2 Not. x 625 KVA KVA

(]
.*

J

EHMHM(
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43.  Noof DG Sety 2 Mos
44. | Solsr Panels - Roof Coverage 50 %
45. | Hot Weater Requitement - KLD
OF which mwt by Solar Paneh
46. | Alr Pollution Control Meawres
Source of Top | Material of
Emisslon | Diameter Construction
LW Scrubiber 1
Progess _ ' _ |
o _ with commaon 0.4 32 FRP
| emissions |
ek | |
e )
02 -03 625 KVA 0.2 20 Mild §
with Stack Vo
| =2 Nos,
; POPULATION
[ 47. | Non Residential - Employees | 1000 Now,
: Vigitors ' 50 Nos
49, | Total Population | 1050 Nos.
50, | EMP Cont Re, 66,80 Lakhs (Conttruction Phase)
Operation Phae:
Ry, 148,73 Lakhs (Capital Con)

I Ry, 69.14 Lukhs (Maintenanc Cont/Annam)

51, | Detally of CER Activities:

Bucgetary

5.No, Beneficiaries Description of Activities Allocation

(in Lakhs)
ﬁllﬂl:J Clann Roorns. Ennh &
L | Primary i r”h 1, Wnl;ﬁu}';dv. Fumiture
Pillaipekkarm Fry, Snrtion Facktles,

solar Syitems and Tree Plantation ]
.
M ECRETARY 53 CHAI %

SEAC -TN SEAC- TN
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al Cla Book
e :’l:nnh.ﬂ:i::p:l‘v.w;
e for Libeary, Sanitstion Faclifer; | 0
Sriperumbuciur _ '
Solar Sysiems and Tree Plantation
Rejuvenstion of water bodies in
3. | SIPCOT and around the SIPCOT 200,00
Irhegirial Park
Total 320.40
52. | SEAC Recommendation | Recommended
53. | Srandard Conditions Annexure I
'I54. Specific Conditions | As beliow

[

The Committee examined the propoml and decded 10 recommend grant of
envitonmental dearance subject to the gandard conditions as per the Annexure | of
this minutes & normal conditiom stipulated by MOEF&CC, in additian 1o the

lollowing specific conditions:
| Additional Conditions:

1. The PP shall fumish the commitment letier for diposn| of excess traated sewsge

and effluent obtained from the competent authority before applying for CTO.

2. The construction shall camply with Green Bullding norms and shall ges minlimum
IGHC Cold rating.

3. TP shall be inutalled on 10-year BOOT hashs. so thet the construction and
maintenance am combined In one single respotuibility.

4. The project proponent shall provide entry and et pointe foe the OSR acea. play
ares as per the normu for the public usage and =1 commitied, The PP dhall
zonstruct a pond of appropriate size In the earmarked OSR land in comultation
with the local body, The pond thould be modellsd like a temple tank with
parapet walls, steps. etc. The pond Is mesnt 1o phay theee hydrsulic roter. namealy
(1) ai a siorage. which acred as infurance sgaindt low ratnfall and also

" 54 CHMN@’
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rechargel groundwster In the sustoursding ares. (2) a5 a flood control measure,
preventing soil erotion and wastage of runolf waters during the period of heavy
rainfall, and (3) as 5 device which was crudal to the overall eco-system,

5. Project proponent is advised to explore the posibllity and getting the cement In
& dowed contalnér rather throlgh the plastic bag to prevent dusl emiitions at 1he
time of loading/unicading.

6. Project proponent should ensure that there will be no we of “Single we of
Plastic™ (SUP).

7. The proponent should provide the sufficient electric vehidle charging polnts at
per the requirements at grourid Tevel and allocats the tafe and suitable jlace in
the premises for the same,

8. The project proponent thould develop green beit in 1hie township as pet the plan
submirted and alio follow the guidelines of CPCE/Development suthority for
green bell as per the nomms.

9. Profect praponent should spend the CER amount as per the proposal and st
the compliance report regularly 1o the concemed authority/Directorate of
Efwvironment.

10. Propanent sholld wbmit the certified compliance repont of previous/presant EC
along with action taken report 1o the Reglonal office MokF Lko/Director of
Environiment and other concerning authority regularty.

1. Proponent shall provide the dial pipeline network in the project for utifization
of treated water of STP for different purposes and also provide the monitoring
medhanium for the same. STP treated witer nol 1o be discharged outdde the
premises without the prrmiigion of the concerned authority,

12. The project proponent dhall provide 8 miauring device for manltoring the
wirious sources of water supply namely fresh waler, treated wasts water and
hirvestad rain swater.

13. The proponent should provide the Moll with $TRY owner/concerned
cepartment for gatting the STPy treated water for construction use.
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4. As accepied by the project proponent, the CER <ot is Rs. 320.40 lakhs and the
amount shall be spent for the following dctivities as commitiad within a pericd
of 1 year from the date of Issue of EC.

Budgetary
§.No. Beneficiaries Description of Achvities Allocation
(in Lakhs}
Drigital Clati Rooms, Books & Journals,
oo Water Supply, Furniture for Library,
I |Primary  ShOOL | conitation Faclities, Solsr Systins and —
s, Tree Plantation
Digital Clasi Roorm. Rooks & Joumald,
- :T Hﬂﬂ Water Supply. Fumiture for Library. 60,30
Sanitation Focilltles, Solar Systermnt and
S IOu Tree Plantation
uwvenation of water bodies In and
3. [w0eon ::imm the SIPCOT Industrial Park o
Total 320.40
Agenda No; 495-08
(File No: 11189/2024)

mmmﬁﬂmmwmmwmm
mm:m.mﬂwwaw.mnm
Nos. 17622, 3, 4, 5, 6, 7 & B, 1763, 1764/11 & 12 and 1792/] of Old Jail Road,
WWW.MMTMMH.MWIWM
College and Hospital - For Environmental Clearance.
(SIA/TN/INFRA2/489732/2024, Dated: 26.07.2024)
The proposal was placed for appraisal in this 495% meeting of SEAC held on
04.09.2024. The detalli of the project furniihed by the propcnent ane glwen in the
waobslte (parivesh.nic.inj,
The SEAC noted the following:
1. The Project Froponent. M/ Governiment Stanley Madical Col

ME Y 5G CHAI
SEAC-TN
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has applied for Environmental Clearance far the Proposed reconstruction of
Mew multl-spadalty Critical and Emergency care block (G+6 floon) at
Governimen! Stanley Medical College & Mospital, Chernal of 450 bedded
capacity hodpital with the built-up ares of 20,194.77 Sq.m at Survey Nos
17622, 3, 4, 5, 6, 7 4 B, 1763, 1764/11 & 12 and 1792/ of Old Jail Road,
Royapuram Village, Chennal District, Temil Nady,

- The project/activity s covered under Category "B2" of [tem 8(s) “Bullding and

Construction Projectt™ of the Schedule to the EIA Notification. 2006, as
amended,

- Rorlier, the PP has obtained EC from SEIAA-TN vide Letter No. SEIAA/TN/

F.3572/EC/B(a)1/496/2016 d:05.10.2016 for the Proposed Construction of
Speciolty Tower Biock in Gowernment Staniey Hoipital s Survey Noi, 17622,
3, 4,5.6,7.8. 1763, 1786411 and 12, 179211, Block No.26 of Tondiarpet Villags,
Fort - Tondiarpet Taluk. Chennal District, Tami! Nod. for the total bullt-up srea
of 26,256.08 Sq.m.

4. Now, Total plot area of the project s 9625.59 m* and toial buiit-up arca b

20,194.77 n¥* respectively,

Bated on the presentafion and the documents fiirnished by the project proporient. the
SEAC decided to eall for the following @etalls from the projedt proponent:

L&

The project proporient shall obfain Certified Compliance Report (CCR) from
Regional Office. MOEF&CC, Chenriai, for the sarlier Environmental Cleararice
obrained rom SEIAATN,

2. The PP shall examing 1o apply for omprehensive EC induding homital,

3,

4
5.

educatianal institutlon, hosel and other facilities.

The PP ihall furnish the present functioning statiss of STP. ETP and waite
management including blomecical waste slong with photograiphs,

The PP shall fumish the deteils of trees wisich &re 10 be removed/transplarited.
The PR shall furnish the CCTV details and its locationy ta be inualled.

6, The PP shall furnish the compariipn statement (Exiiting, Proposed and Afier

MEM

Expaniion).
|

SECRETARY (1) CHA
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7. The PP shall fumish the detalls regarding cdeanlineds of the prewent hospital
environment along with photographs.

O receipt of the above detalls, the SEAC wolld further deliberate o this projec
and decide the further course of nctlon. Hence, the Proponent k advised to submit
the additional documents/information ar solight sbove within the petriod of 30
dayy falling which your proposs) will automatically get dellsted from the PARIVESH
portal.

Agenda No: 495-09

File No: 11170/2024

Proposed expansion of existing Industrial Bullding at §.No. 18/2A1, 1873, 19, 22/3A,
22/38, 23, 24/1A, 24/1B, 24/2A, 24728, 25N, 25/2, 2573, 26/1. 26/2. 27 in
Poonamalles Village and Survey No: 19/1, 19/2, 19/3A, 19738, 19/3C1, 19/3C2A In
Senncerkisppam Village of Poonamalies Tatuk, Thiruvallur Distriet, Tamilnadu by M/s.
Headway Ace Induspark Private Limited — For Environmental Clearance.
(SIA/TN/ANFRA2/490640/2024, dt: 07/08/2024),

The proposal was placed for appraial in the 495" meeting of SEAC held on
06.09.2024. The details of the project fumished by the proponent are given In the
wabsite (parived,nic.in).

The SEAC noted the following:

1. The Project Froponent. M/s. Headway Ace Induspark Privete Limited has
spptied for Environmental Clearance for the Propoted expantion of existing
Industrial Bullding 2t $.No. 18/2A1, 18/3, 16, 22/3A, 22/38. 23, 18/1A, 2418,
2472A, 24728, 250, 2572, 2573, 26/1. 26/2. 27 In Foonamilles Village and
Susvey No: 1971, 1972, 1934 19736, 19/3C1, 19/3C2A in Senheeriuppam Village
of Poonamalles Taluk, Thinuvallur District, Tamil Nadhi

2, The peoject/activity ks covered urder Category "B2" of tem 8{a) “Building and
Consruction Projects™ of the Schedule o the EIA Notification. 2006, ar
arnended.

3. Total plot area of the project s 62142 $a.m and built-up area is 63780.26 Sq.m

reipectively.
4, The Other Salient features of the project st submitted by the

SEAC -TN
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PROJECT SUMMARY
si. No. | Description | Total Quantity Unit
| GENERAL
L |Plot Area 62142 sQmMT
2. [tantude & Longitude of sl 5. | Lafifude Longitude |
’iCumm of the Sine No
1 [13"33030°N | 80" 632.43°E
2 [13733026'N | 80" 636.28°F
3 |@IsEN | 80°63632F
‘ A 1TIF027N | 80 641.09°F
5 13 I2E6TN |80 6447
6 | I13°3TN64'N B0 GAAIVE
| 7 [13733234N |80 64456°F
8 13 3IBLION |80 646.89°F
| 9 |17 3OTN | 80" 646.04°F
10 |13'3268I'N | 80° 639.95°F
‘ I 13°32690'N | 80° 63555
2 | 1T I25I0N | 80° 63569
1313 32E76N | 80 634 60°F
14 I3°32559N | 80" 63456
155 [ 32579N 80 e3iseE
|16 [13*397.4TN |80 63).96°F
3. |Proposwd Built Up Area | 63780.26 SOMT
4. Total no  of Saeable 'g Nao.
DU/ Villas |
5. IMax Height - [Height of 26.57 M
tallest block)
e A
SEAC TN SEAC- TN
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6 |No of Buiding Biocks 3 Blocks
(Revidential « |
‘Cammunity facilities)
7. MaxNoof Figons 2 Mo,
8. |Expected Population (XXX |10 Now.
Enumuu 0 NXXK
;Hm;hn
75, |Praject Adtivity: # The projeat involies modemnization of exiiting
Indistrial Builiding consisting of Factory A - G+
, Floori. Fadory B — G#1 Floor and Office
bullding — B4+G+2 Floors
AREA
10, |Permissibie Ground | 60% sQmT
|Coverage Area (k%) |
1. | Proposed Ground Caverage 337369 (54%) SQMT
Ares [xx9b)
12, |Permissible FS| Area (oex) 2019615 samT
13, :FlnpdiHFﬂAm 62359455 —S'QHT'
14, (Other Non FSI Aress - [1i85.71 : |samr
including basement area ete I
_1_5‘__IMHMI Up 6378026 : SQMT
ikﬂ
WATER REQUIREMENT
Construction Phase
16 |Water Requirement During |15 )
_Gnmt'ri.mim?hw |
2 Source for 16 above ‘Private Water Tanker .
MEME . ' L

SEAC-TN
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18. Mode of Disposal §TP
19. |Total Water Requirerment | 69 KLD
20, thwittr—wqi.ﬁmm Hl : KLD
21l |Treated Water Requitemient lﬁ! - JHLD
2. \Usitewster Generation |45 iﬂm
| 23. | Proposed Copacity of STP |60 KD
24, [Treated Water Avallabie for 43 KLD
_Rluu
25. |Treated Water Recycisd 4 KLD
26. | Surplus frested water to be (O kLD
discharged 1o Avenue
plantation  with  Prior
permibision, if any
WATER RECHARGE
27. Rainwatér Harvesting - (0 Now
Recharge Pits
28, Reinwater Harvesting Sump 1500 M
Capacy
PARKING & TRAFFIC MANAGEMENT
29. |Total Parking Required as / 68 Cary, 872 Two Wheelers, ECS
Buildling Bye Lws
30. |Propossd Tota| Packing 88 Can, 872 Two Wheslers, ECS
3. Parking in Basements & Stilt |88 Cars. 872 Two Whelers. ECS
3. \Width of Adjocent Public |60 m
e |

e o

SEAC-TN

e,

&1 CHAI
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33. | Number of Entry and Exit |1 Nos.

| provided an approach road
GREEN AREA

34, Proposed Green  Ares 9907.5 (16%) SQMT
(Minimum 15.0% of plot
Total area 62142 SQMT
Existirig trées on plot 223
Number of trees to be 600 ' Net.
planted |
Number of Irées to be |0 |
ransplantedut

35. Total  Solld  Waste 0212 TPD
Getwration

36.  Organicwaste 0.085 TPD

_!T. ‘Mode of Treatment & Wil be trested In Organic Wmte TPD
Disposal |Corverter and used as manure for

| gardering.

38, Quantity  of ﬂ:mp|z KG/DAY
chnnuitlﬂ from STF &
Disposal ‘

39, |Quantity of ENUate O RG/DAY
Generation & Disposal

40, |Quantty of Hazardows 0 50
lmawnim

POWER REQUIREMENT

SEAC-TN SEAC- TN
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41. Towl Power Requirement | 5000 KVA
42, |DG st backup 3 Not of 1250 kVA, 2 Nos. of 750 KVA
KVA, 1 No. of 500 ¥VA |
43, |DG et | N,
No. and capuclty of the DG |3 Nor. of 1250 KVA, 2 Nos. of 750 |
sets: kVA. 1 No. of 500 kVA HighSpeed
Digsel,
Fuel and ity Quantity: ‘
4. |Solar Panels - Roof SO im.
Coversga
45. | Hot Water Requirament | =]
.nfmhmh-pmmrmul - %
 46. _fw:':rmglm Detalls N
| 47, | Residential DUS | POP/DU | TOTAL
POPULATIO
_. N
48. | Total Sateable Dy i |
49. | Total [
50. | Non Resldental 1
ERRET nouse (Employess efc.) | Ares
‘_5'1 Club
34. | Facility Managemen Stalf |
55, | Total | |
56. | Industrial Building : 000
MEAEL RY a
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57. | Total Visitors

| 10%: of totsl population | 100

58 | Maintenance Staff

1% of total population 0

%

Total Population

| 1o

60. | EMP Coat

During Comstruction Phase —

Capiral Cost - 6.6 Lakhs,

O & M Cost = 2.9 Lakhy per Year.
During Operation Phase -

Capital Cost - 51.1 Lakhs.

Recurring Cont - 18.12 Lakhs per Year. \

5.
o |
1 | Gowermnment Higher Secondary School,
liﬁm-ﬂﬂ'hui-iﬂuﬂﬂ
| A ‘|mm: ol whool | & moath from
infrantructure, ¢ Satitation | the ‘
| MIW;Jw_m|mmml
waler treatmen! glant, = of |
|| Solar lighting & smart clagy | 270"
l (LED  Projecior  with ‘
computer),
b |/ Firniture. development | 6month from
of gporty Tacilties. | Mh€
| Greenbelt  development | COMMEREME
' With In swhodl campus, | ™ of
‘ Addltional dassrooms for | ConsRiCtion

CER Activity r::liml'ﬁn

—

wchoals and Maintenance of
tollet  lor the  $choDls
1 maertioried uplto

MEMBER SECRETARY
SEAC TN
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| construction phase of the

Propased Projed.

Secondary School — 0,81 km, § - 50 Lakhs

'8

Improverment of school
infrastniciure.,

< Sanitation facility,

v library. Drinking water
treutment plant,

¥ folar lighting & sman
class (LED Projector with
omputer),

9manth from
the

.
nt of ‘
construction

¥ Fumniture, development
of sporie  faclities.
Greenbelt  development
with In  shool  ampus.
Additional dasiroomy for
schools and Malntenance of
tollet  for the schools
menticined upto
cordtrdction phase of the
' Prapased Project.

| '3 Tomwil Nac State land Board for Dighal GI§
| Baed database - 103 Lakhs

f
|

l:'ramcmauummm

i

RECOMMENDATION OF THE COMMITTEE
The Committee divcussed the matter and recommended the propesal for grent of
swironmental clearsnce subjed! lo the standard conditions a5 per the Annexure Il of

SEAC-TN

&3 EM
SEAC- TN
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this minutes & normal conditions dipulated by MOEF &CC, in addition to the
following spedific conditions:.

Additioaal Conditions:

1. The proporent thall fumnish NOC for flood inundation paint of view obtaitied
from the Campetent Authodity.

2. The construction shall comply with Creen Building horms and shall get minimum
IGBC Gold rating.

1. STP shall be jnstalled 6h 10year BOOT basls, so that the construction and
malntenence are combined in one single respordibility.

4, The project proponent shall provide entry and exit polnts for the OSR arca, play
mupuihenmmhrﬂwp-ﬂkuwmmmmm.m PP shall
conitnct i pand of appropriate dre in the cormarkpd OSR land in comultation
with the focs! body. The pond thould be modelled like & tample tank with
parapet wally, fteps. etc. The pond is meant {0 ploy three hydraulic roley, namely
0} & & storage. which oced as Insurance ageinst lowe rinfall pariods and alo
recharges groundwater in the surrounding area. (2) & & fleed control measure,
preventing soil erosion and wanage of rnodl waters during the period of heavy
rainfall, and [3) 15 a device which wat crucial fo the overall eco-fem.

5. Project proponent is achviied to explore the posibiiity ahd getting the cement in
a tloswed cantainer rather through the plaitic bag to prevent dust emisions at the
time of loading/unioading.

6. Project proponent thould ensure that there will be no use of "Single use of
Plastic™ {SUP).

7. The proponent shollld provide the witicient alecrnic vehicle charging poants &
per the requirements at ground level and allocate the safe and suitable place in
the premisd for the same,

8. The project proponent ihould develop green beif in the project area a1 per the
plan whmirted snd also follow the guicelines of CPCE/Development authority
for green belt a por the normi.

[
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9. Project proponent should inven the CSR/CER amount 21 per the propodal and

10.

1L

whmit the compllance repont regularly to the concernest authority/Direclomte
of erironmant.

Praponent thould sabimit the certified complisnce report of previous/present EC
along with sction faken report to the Reglonal offlce MoEF&CC/Director of
Enviranmint and other concetning suthorlty regulstly,

Proponent shall provide the dual pipeline petwork n the prolict for utilization
of treated water of STP for different purposes and also provide the monitoring
machanism for the samie. STP treated water not 1o be diichargad outiide the
premises without The perrnission of the concerned suthority,

12. The project proponent shall provide a measuring device for monitoring the

13,

14,

varous sources of water supply namely fresh water, trested waste water and
harvested rain water,

The proponent should provide the Mol with STPY' ownerconcerned
department for gaiting the STP: treated water for construction use,

As agreed by the project proponent, the CER cost of Rs 203 Lakhs shall be utilized
for the scivitiey within a ywar from the date of isiue of Enviranmental Clearance.

‘L
No

| CER Activity Acion Plan

- Covemnment Higher Secondary School, Seneerkuppam — 0.20 km. § - 50 Lokl |

1
A

.[Imprwnm aof whoo! Infrastructure, '!inimiun{ﬁ month from lhll'
ifﬁ:ﬂﬂn v library, Drinking water trestment plant, < | S<Ommencement  of
Soler lighting & sman class (LED Profectat with | COMstruction

! compuster). l

[V Furniture, development of sors foclilles. 7|6 month From The
Greenbelt  development with in tchool campuy, | COmmencement  of
Adgditional classrooms For schools and Malntenance of | construction

loflet Tor the schoal imentioned upte comtriction
| phae of the Proposed Project,

Q@ 2
(¥ | Y &r C M

SEAC
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2  Poonamallee Government Girls Higher Secondary School — 0.81 km, § - 50 |
Lakhs

3 | Improvement of ichoo! Infrasnicture. S month from the |
< Sanitation facility, cominencemant  of |
7 library. Drinking wates trestment plant, conitruction
< Solar lighting & tmart dass (LED Projector with
computer),

B |7 Fumiture, development of sporty facilities, v | 9 month from the

Greenbelt development with In school campus, | commencament of
Additional clastrooms for schools snd Malntenance of | corstruction
| toilet for the wchooli mentioned upto contructiof |

| phate of the Proposed Projedt. |
T3 Tamil Madu State land Board for Digital GIS Based database — 103 Lakhs
I'Tuﬁ Cost Allocation- 203 Lakhs |

Agenda No: 49510
File No: 11196/2024
Proposed Elactronic Equipmint Manufacturing Unit over an extent of B7.87 acres of
Plot No: A-1 &Survey No: A-1 (385, 386, 410, 411, 412, 413, 414, 415, 416/1pt, 416/2pl,
418, 419, 420, 421, 422, 428, 429, 433, 434/1 pi&434/2pt), Koolanalckenpatti Village.
Pollachi Teluk, Colmbatore District, Tamil Nadu State by M/, WON Technologles
Private Limited. - For Environmental Clearance.
(SIA/TN/AINFRA2/493817/2024, di: 23/08/2024).
The proposal was placed for apprabal in the 495" maeeting of SEAC held on
06.09.2024. The details of the project fumnished by the proponent are given in the
wahbiite [parvsh,nicinj.
The SEAC noted the following:
1. The Praject Proponent, M/, WDN Technalogies Private Limited has applied for
Ervironmental Clearante for the Proposed Elecirminic Equipment Manufacturing
Uit Gwiir an extent of B7.87 scred at i Flot No: Al &Sunwey No: A-1 (385, 386.

410, 411, 412, 413, 414, 415. 41&Npt, 416/2pt. 413, 419, 420, 4321 . 4328,
. |

SEAC -TN SEAC- TN
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429, 433, 434/1 & 43472p1), Koolanaickenpattl Village, Pollachl Taluk,
Coimbatore District. Tamil Nadu.
2. The project/activity ls covered under Category “B2” of Item 8(3) “Buliding and
Construction Projects™ ol the Schedule 1o the FIA Notification. 2006, as

amended,

3. Total plot area al the project Is 3,55,726.50 Sq.m (87.87 Acres) and bullt-up
#rea 15 135611.00 Sq.m respectively,
4. The Other Sallent feature of the project as sibmitted by the project proponant:

SEAC-TN

si. No.. Deseription ] Total Quantity Unit
GENERAL
I Plot Area | SRS SQMT
(87.B7 Adres)
2 Proposed Built Up Area | 135611.00 QT
i Not applicable !
The total developable ares Is 87.87
beres (35.5726 Ha) which Indudes
|
; Towl ne of _ production block. Corporate office,
DU'WWillas Kitchen& gorage, Creiche, Tralning, No.
Clinic. Loblyy, Sump, Pumip, Temple,
Diesel yand, ROUH rank, Gresnbelt,
Rond, OSSR and such other
infrmstracture facifities.
. Max Height - (Meignt of
tallest biack) 300 M
' !
No of Bullding Blocks = o
3 |(Resdential + Community cain No.
facilities) Hloek 2
| Hlock 3
Mf%“ .
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Black 4

Corporste Office (G3)

Kitchen & Storage

Creche. Training, Clinic. Lobby,
Surnp, Pump, Temple. Diesel yard
andd RWH

ete.

SEAC -TN

EB and Service Ama/ ER panel
& |Max No of Floon G+3 Nao.
+ | expeced Popiation Construction phase - 200 Noi. N
Operation phase - £700 Noi |
8 |Total Cost of Project INR. 364 CR |
“Electronic Equipmesnt Manufacturing Unlt™ over
ari extent of B7.87 seres at Plot No: A-1 & Survey
No: 385, 386, 410, 411, 412, 413, 414, 415,
416Mpt, 416/2pt, 418, 419, 420, 421, 422, 4241,
Gl i o 429, 433, 434/1 pt & 434/2p1, Koolanaickenpatti Ia
Village. Pollachi Taluk, Coimbatore Distria and |
Tarnil Nadu State by M/i. VWDN Technologies |
Private Limined.
AREAS |
o | | 124371.20 Sa.m |
10 | Permissible Ground Coverage Area (xx%h) 3496 %) SQMT |
124371.20 Sq.m .
11 |Proposed Ground Coverage Ares o) | i SQMT |
12 | Permissible F51 Area (oox) " - '
13 | Propoted FSI Area -
y Other Non FSt Areat - incluging basement ares _
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15 ?ﬂp;m:l Total Built Up Area ] 135611.00 sQMT !
o WATER ]
16 | Total Water Requlremient J 67060 | WD |

17 Fresh wster requirement | e KLD
|18 | Treated Water Requirement | 202.90 | x|
20805 |
19 Wastewater Generation (Sewnge-190.4 & KLD |
] Efflueni-12.75) |
STP-200 KLD |

20 | Peopoved Capadty of STP & FTP S KLD

21 | Treated Whter Available for Reuse 202.90 Ko
.. n :Tmm!d Waler Recycled - | LD |
| | Surplls frested water 1o be dichargad In . - ‘o |
| Municlpal Sewsr with Prior permission, If any N

RAINWATER HARVESTING

| 28 | Reiowater Harvesing - Recharge Pits No. |

|' 25 | Reinwater Harvesting Sump Capadity | 400 we
. PARKING =
Total Parking Reguired a5 / | Provide Ama |

25 | Building Bye Pecig d(Nos) | t5q.m) | ECS

Laws CarParking | 171 | 1553.40

- 1952 | 7405.80 ]
Parking |

26 | Propused Tatal Parking Heavy vehicle ECS

iy 24 | 143450 | |
Total

27 | Parking in Rasements

o any

SEAC-TN

i |
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GREEN AREA
Area '
Building ' 9%
Proposed Geeen Ared (HA) | acras
Minirnum 15.0% of plot Greanbelt (Ha
| area) aren 9.06161 | 2547 ]
OSR area 3.559853 012
Acres
28 | Votal aren B7.87 acres (35.5726 Ha)
(Ha)
Existing trees on plot eucalyptus (70 Nos) N
Mumiber of trees to be |
22788 Nos
planited l
HNI.II'I'J.'MT of trees to be 1 .
eutalyptus (70 Not)-cut Nos
: transplantediout !
SOLID WASTE MANAGEMENT
l
Total Solid Waste Propos | Collecti
; Treatment / disposal || TPD
Generation Waste | ed on
| _ method
30 | Organic waste (kg/d) | Method TPD
Mode of J will be collected and
3N | Treatment & converted a2 || TpD
Disparal manure throbgh
: 4| Chrgani ONC (1500 kig/coy) ||
1269 Bins o)
c and wirne will be
Quantity of l wied! as a manune for
g | ’ Gremnkel KG/DA
Generatad from deveiopment. Y
STP & Disposal || | VAl b cftected.
4 B46 Bins | stored and disposed |
" through TNPCB
I 1
.|
MEN TIARY n CHAIR
SEAC TN SEAC-TN
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| suthorized
Vendor/recyclers
will be used as a
5TP manure for
20 Bins
Sludge Geeenbelt
development.

[ Towl | 2035 | - -

Quantity of E- The propased E-wiite such as generated will bs
Waite LOT/Ann. The generated E-waste will be dispored

a3
Ceneration & 1o TNPCH auzhorized recyclert as per Ewade Y

| Disposal Management Rules, 2022.

Harardous waste ;neramd within the unit will be

callecied and stored and disposed through TNPCE

Authorized TSOF/ recycler under Marardous waite

(Mansgement and Transboundary) Rules 2016 and

It Emendment.

—_— Proposed | Treatment / “
quantity | disposal method

r [
:r:;: i 0.5 KL/A
waste | nn
34 lﬂm‘!pml ofl by
Cenerations | T 0o
Dfiposal Will be collected

Discarded
, 5 Now/Ann
N o/ and disposed to

bags

Grinding
dust/BUlMing | 0.5 T/Ann
dust
37.3 MEE Sait | 55 kg/day

- /
MEM ARY » mumﬁ
SEAC. TN
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VU be collectiad
353 ETF .|| anid dispoted to
. 3.1 kg/day
Slidge TNPCH authorized
| TSOF J
POWER / GREEN POWER
35 DG st backup requirement | 15 TANGEDCO KVA
(IMVA)
Bagsp 2 Nosx 56 b
2000
(k\VA)
5. 7B KLD | Local Supplien
Fuel (HSD)* | (say 6.0 | wch ax HP, 1OC,
36 | No of DG Sers KD} ap Ne.
Renewable energy:
509% of 4.4 From Roof top
total enmrgy | MVA | solar
will be from 31 From Rerswable
renewable- h&* energy vendar
7.5 MVA nearby [windmill)
5 Solar Parels - 50% 3 ‘
Root Coverage |
Hot Waer -
Requirement .
38
Of which met by _ \
Solar Panels |

ARY

4
?

74
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POPULATION

TOTAL

Total Saleatie Dy’

Total - - L

CLUB houm Ared |
{Employess etc)

St/ Induitrial 4700 . 4700

Total Visitors . . .

| Total Population| 4700 - 4700

EMP Cont 73.02 Croces

As pet CER OM F.No. 22-65/2017-1A.111. dated: 01.05.2018, INR 5.5

Em{wh:m&:l.ﬁ%nfﬁutmlpnhumﬂmm&um:ﬂm

SEAC-TN
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crares - <500 crores for greeafield peojects). However, &t per ihe
Latest OM F.No. 22-65/2017-1A11 aated: 30.09.2020, CER i not
mandatory and but It will be spent as a part of EMP.

» Activities under CER (Tentative) Sl
No. | o (INR Lurkh)
MNamakksl government educational - Intitiste
(ks School, Colleger, Polytechriic, Hospital &
other bodies:
1 «  Avenie PMantation & afforestation 350
s Library and Ecucation Exhibition
« Sanitation faciity & drinking
water plant
Grand Total (INR. In Lakh) 550
G o ]

T aries dicaned The matter and recommended the proposal for grant of
enivironinental cesrance subject 1o the itandard condlilons as per the Annexure [ of
this mirutas & normal conditions itipulated by MOEF &CC, in addition 10 the
follerwing specific conditions:
[Additional Conditlons:
1 The proponent shell Tarmish NOC for fioad Inundation point of view obtained
fram the Competant Authority.
2. The construction shall comply with Green Bullding normi and shall get minimum
IGBC Gold mating.
3. 5TP shall be inualled on 10-year BOOT basls, fo that the consruction and
malrtenance are combined In one single responsibil ity
4. The projedt proponent shall provide entry dnd exit points for the OSR area, play
ares @4 per the normi for the public usage and @ committed. The PP thatll
construct a pand of sppropriste size In the earmaried QSR land In consultation
with the local body. The pond should be modetled ke & termp

MEM ARY T CHAI _
SEAC TN SEAC- TN
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parapet wally, stepi, #1¢. The pond ls mesnl [0 play three hydraulic rales, namely
{1} a5 a sorage, which aced a1 insurare againit low ralnfall periods and also
recharges groundwater n the surrounding area, (2) a5 a flood control measure,
preventing soil erosion and wastage of runof waters during the period of heay
rainfall, and {3) as & device which was aucial 1o the overall eco-wystern,

5. Project proponerd I advised lo explore the ponibliity and getting the cement in
3 dosed cuntainer rather through the plastic bag to prevent durt emissions af the
tirme of loading/unloading,

©. Project propanent thould ensure that there will be nio we of “Single ue of
Flastic™ [SUP).

7. The propanent should provide the sificent electric vehice charging points as
per the requirements at ground level and allocote the wafe and witable place In
the premises for the same.

8. The project proponent should develop green belt In the project ares as per the
plan wibmitted and alio follow the guidelines of CRCR/Developmint suthosity
for green belt ot per the nopm

9. Project proponent should invest the CSR/CER amount as per the proposal and
ubmit the compliance report regularly to the concerned authority/Directorsie
of environment.

10. Proponent should subim the certified compliance report of previouypresent EC
alang with sction teken report (o the Reglonal office MOEF&CT/ Director of
Enviconment and other concerning suthority regularly,

1. Proponent shall provide the dial pipeline network in the project for utiiizntion
of trentad water of STP for different purposes and alio provide the monftoring
mechanism for the samis, STP rreated water ot 4o be dircharged outiiche the
premites without the permision of the conesrned aughority,

12. The project proponent thall provide a measuring device for monitoring the
varioui sources of warer supply namaly freth watsr freated wajte water and
harvested rain water.

13. The proponent should provide the Mol with TPy ownerfconermed
department for getting the STPs treated water for conitiuction

1
m%m :

SEAC -TN SEAC- TN
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14, As agroed by the project proponent, the CER cost of Rs 550 Lakhs shall be utiilzed

[ar the activities within a year from the date of [sue of Environmental Clearance,
2025-2030
{INR Lakh)

5. Na. Activitles under CER (Tentative)

Namakkal government educational - Institute ke
School. Colleget. Polytechnic, Hospital & other bodies;
1 «  Avenue Plantation & afforestation 530
« Library and Education Exhibition

« Sanitation facilty & drinking water plant
1Gmu:[ Total (INR. In Lakh) 550

Agenda No:495-11

(File No:11191/2024)

Proposed Development Industrial Park over an extent of 150,036 Ha & 5.F.Ne: 9/1A
part, 10/1A1, 10/1A2. 1018, 10/2A, 10728, 11/2, 11/3A, /38, 11/4. 12/2.12/3A pent,
13/2A1, 13/3, 13/4A1, 14/38, 14/4A, 14/48. 131/212, 131/3A2, 152/6, 153, 154, 1551,
155/2. 196018, 15672, 156/3, 157/18, 157/3, 157(4, 157/5. 157/6, 157/7. 157/8, 158/1A.
158718, 158/1C. 158/2A2, 160/1, 160/2, 16073, 160/4. 160/5. 161/1A, 161/181, 16173,
162/1A, 16571, 165/2, 165/3, 165/4, 166, 168, 169/1, 169/2. 169/3. 170/, 170/2. \T\/L,
V2. 171/3, 17174, 1TBAA. 17818, 17B/2A. 1T9NA. 179/1B, 179/2, 179/3A, 236/1,
23672, 236/3A, 236/4, 237/1, 237/2, 237/3A. 237/4, 238/1, 238/2, 2491, 24972, 250,
252, 25301, 253/2, 253/4A, 256/1, 256/2, 256/3, 257/, 25772, 25773, 258MA,
258/18, 258/1C2, 256/1C3, 258D, 258/28, 258/3A1, 258/3A2, 259/18, 23972,
260/18. 260/2, 262/28, 263/, 263/2, 264/182, 264/1C2, 264/2A. 264/28, 264/3,
265/18. 4501, 450/2. 450/3. 4511A part, 451018, 45172, 451/3, 262/, 258/3B,
236/38, 111, 163, 164, 233, 234, 235, 251, 255 of Verapattl Village, Sulur Taluk.
Coimbatore DHﬁd.TﬂHth?MﬁiﬂhmFmﬂth
Tamil Madu Limited « For Environmental Clearance. (SLA/TN/INFRA2/4930942024

Dated: 18/08/2024),

MEM TARY n CHA
SEAC TN SEAC: TN
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The proposal was placed In the 495 SEAC Meeting bald on 06.09.2024, The projea
propoten! gave a detalled presentation. The detalls of the project fumnithed by the
proponent are svallable In the website (parbvesh.nicin).

The SEAC noted the following:

1. The Propanent, M/, State Industries Promotion Corporation of Tamil Nady
Limited  has applied for Envirohmental Clesrance for the Proposed
Development Industrisl Park over an extent of 150,036 Ha at $.F.No: 9/1A s,
10N1AL 10142, 1018, 10/2A, TOV2E. 1172, 11/3A, 11/38, 11/4, 1272, 1273A part,
13/2AT. 1373, 13/4A1, 14738, 14584, 14748, 131,202, 131/3A2, 152/6, 153, 154,
1551, 155/, 1S6NB. 15672, 156/3, 15718, 15773, 157/4, 157/5. 157/6. 157/7.
157/8. 138/1A. 158/18. 1S8/1C, 158/2A2, 16071, 16072, 16073, 160/4, 160/5,
1611A, 161181, 161/3. 162/TA. 165/1. 165/2, 165/3. 165/4, 166, 168, 1691, 1692,
16973, Y7077, 17002, 77, 17W2, 1713, 171/4, 1T8/1A. 17848, 178/2A, 179/1A,
17918, 179/2. 179/3A. 236/, 236/2. Z36/3A. 236/4, 237/1, 23772, 237/3A,
237/4. 238/1. 238/2. 24971, 249/2, 250, 252. 253/1, 25372, 253/4A, 2561,
25642, 256/3. 257/, 257/2. 257/3. 258MA. 258/18. 258/1C2. 258/1C3,
258/1D, 258/28, 258/3A1. 258/3A2, 2598, 259/2. 26018, 2602, 262/28,
263/, 26372, 2641182, 264/1C2, 284/2A, 264/20, 264/3. 26518, £50/1,
430/2, 43073, 451/1A parr. 45110, 45172, 451/3, 2621, 258/38, 236/38, 111,
163, 164, 233, 234, 235, 251, 255 of Varapatti Village. Sulur Teluk, Coimbators
District, Taimdl Nadu,

. As per the EIA Notification; 2006 and Ity amendments, the project i termed
under Schedule 8 (b), Category B, since the area of Industrisl Park is< 500
hectare and not housing any indusry of Category A or B,

3.ToR lsued vide ToR Identification No. TO24B3BIITN5391958N
datac:22.04.2024 for total plol area- 150,905 Ha,

4. ElA report submitted on 19.08,2024.

5. The total plot area of the projet is 150.036 Ha.

4.The sallent features of the proposed project as follows:

Categury of Project : Schedule 8(b). Category Bl

SEAC TN
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Proposal Number | SIA/TN/INFRAZ/493094/2024
Narhe of the § M/, State Industries Promation Corporation
of Tamil Nacky Umited
Name of the Consultant M. Hubsrr Emiro Care Systens (P) Lid ‘
Date of Application | 19/08/2024
Eitimated Project Cost (Rs. in crone) Rs. 259.70 Crores
Green Buliding Norm Committed IGBC COLD
PROJECT SUMMARY
§l. No. Description | Total Quantity - Unit
GENERAL |
370.59 Acres
1 Piot Area ' Acres (Ha) |
. (s0036HM |
S.No| Latitude (N) | Longitude (€] | S.No | Latitude (N) | Longitude {Eq
L 10°5523 661" | 77" 1154.737 | 36, | 10°5424.654" | 7771122385
2. | 10°55'20.95" | 771156151 | 37. |10'5424.641" | 77717 29.985" |
3. | 10°5576.671 | 77°1153.821° |38, | 10°S432.478° | 771T29.926'
&, | W0'5516.33° | 77UBB |39, |10°5436.83° | 77 129,555
5. | 10"5574.001" | 77156496 | 40. | 10°S436.347" | 77°IT27.108°
6. | 10°5513.293" | 77°1152.552° | 41. | 10'54'37.705" | 77°1T26.251"
7. | 10°S510,747° | 77°1157.305" | 42. | 10'5442.558 | 77"1129.038"
L g T iossBake | TTNIST0a) 43, 105445167 | ZPIT28.8T
9. | 10552.324° | 77NI1S7.744" | 44, | 10°54'50,033" | 7711'26.729"
10. | 10°5458.563" | 77°120.735" | 45. | 10°54'4B.966" | 77°11'23.645
‘I 1. | 10°S454.611° | J791S7.119" | 46. | 10°5452.859" | 7771123.935
12, 10°54'54.296° | TT11'52.064" | 47. | 10°54'58.585" | 77'11°26.694"
13. [ 10°54'52.763" | 771194, 954" | 48. | 10°54'59.806" | 77°11°21.948"
14, | 10°54'45.356" | 7711451767 | 49. | 10°55'5.033% | 771121457
a7 =40 : T ; B S0G°
15. | 10°54'47.74" | 77°11"40.354" [ 50, | 10°55'5.53%" ?rﬂl?.sw
M ARY 50 CHAI !
SEAC -TN SEAC- TN
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16. 10°54'45.002° | 771146397 | 51, | 10°55'4.923" | 77°11"14.613°
17. | 105439846 | 77°11'44.554" | 52, | 10°557.981" | 771114219
18, | 10'5438.922" | 77"11'47,703" | 53, | 10’55 8.A87" | 771118282
ll'l. 1054367377 | T71146.019° | 54, | 10°55'10.779" | 77°1116.348"
20. [ 10°5429.763° | 7771145 684" | §5. | 10°S511.808" | 77°1123 45"
21, [ 10°5429.848" | 771148.509" | 56. | 10'55'13.567" | 7771123152
22. | 10°54'23.938" | TT11M9.448° | 57. | 10°554.103° | 7771126.809°
23, [ W0SA21507 | TrN4B R | 58, | 10'5513.685° | FIIZIA
26, | WS415350 | 77N47.926° | 59, | 10°5518.996" | 771131398
25, [10S413.087° | 771745317 | 60 | 10°5516.846° | 77113275
26. | 10°S415.034" | 771139681 | 61, | 10SSNA1Z" | 77132491
27, | W0'S414.661° | 771136.598" | 62. | I0PSS11604° | FFITI0.515
|28, | 10°54'6.961" | 77370327 63, | 10°S54.78° | 77UI130.495"
29, | 105441 | 7735471 | 64, | 105516280 | TS 78S
30. | 10°54'5.128" | 77°1128,604 | 65. | 10°5456.838° | TTI128.854°
. [105414.436" | 771126989 | 66, | 10552.964° | TTIG0AT
32 [ 10541649 | 77127.421 | 67, | {0S56.957 | 7FTI35.235
33. _ 10'S418.391° | 77" 11'29.081° ﬁil. 05518645 | 7HM1T40.11°
34, | 10°5422541° [ T80T | 69. | 105521 416° | T7IT40.532
35. | WS422307 [ 773050 | 70. | Tssazion | TiTarene |
Not applicsble
2 | Proposed Bullt Up Area It I Infrastructuse SQMT
development project
Not applicable
total developable area it
370.59 Acres (150.036 Ha)
3 Total no of Saleable DU'WVilas which inciudes industrial plot No.
| (#3unlts), Other Common,

| Facllities, Commwrdial acthvit
Greenbalt, Road, i‘lr.l'ﬁ [

hﬂ% ARY
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\Water Driiin, OSR and much
other infrastructure facilithes
Maximum height of the |
Max Height — [Height of taliest bullditig —18:2m (dnce if Is 4
' block) disvelapment al Inidusirial
parl/SEZ)'
No of Building Blocks (Residential + o  Industrial Park ~Bawed on o
. Community fisclities) | inchatrial Units
| » indistrial Park — Based on o
8 [HameRa Ingastrial Unity '
Construction phase - 100 Mot ~N '
7 | Expecied Population o
Operation phase - 9378 Not |
8 |Totl Cost of Project | INR, 259.70 CR
\Proposed  “Development of Industrial |
\Park at Varapatti Village. Sulur Taluk
| Coimbatore Districr, Tamil Nadu™ over an
Extent of 150,036 Ha (370.5% Ages) by
M. Srate  Industries  Promotion
9 |PreaciActiay: Corporation of Tamil Nady Limited
';mﬁcnn.
Type of Industries: Aerospace and
other Non EC eategory Industries |
AREAS
10 | Perminiible Ground Coverage Ania (xx%b) - SaMT |
1 |Proposed Ground Coversge Area (xx%o) - SQMT |
12 | Permissible 751 Arma () - o
13 | Proposed F1 Ares i - o ]

"2 {:Mmf
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i i Dﬁier Non Ffl Annni ln:itdlnghmnmﬂ

| area e
15| Proposed Tatal Bult Up Ares ! SQMT
WATER
16 | Tom Water Requirement | som kLD
17/ | Feesh witer requirement 2761 KD
1B | Trested Water Requirament 2312 kLD
_ i O bl S —
19 |Wastewster Gereration (Sewnge-338 & KLD
- | Effluent-1984)
| §TP-350 & ETP-
20 | Propoted Capacity of STP & ETP — KiD
(by individual
Uniis)
_II _.IT_!'I‘IIH! Water Avaiiable for Reuw - 2312 il KLD
22 | Treated Water Recycled KD
[ [simphox trwated water 1o be diharged iy
23 | Municipal Sewer with Priar permission, if NIl KLD
ary
RAINWATER HARVESTING
24 | Rainwater Harvesting - Recharge Pits 42 No.
25 | Rainwater Harvesting Sumys Capacity - M?
| PARKING
25 Totsl Parking Required & / Bullding Bye Will be provided by ECs
| Lawi Inclivicual unlr
| Bickoud Totkl Femiog within the plot as .
! l silled (I IR
1L,
%
ARY 2 o«m
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27 | Parking in Basaments Nil |I
GREEN AREA
Overall GB 129.23
Proposed Green Area (Minimum 15.0% of secres (52.321 Ha)
Acres {Ha)
glot aren) {34 .87 %)

28 Total area 37039 Acres | Acres (Ha) |
Ewisting trees on plot 44 Noi
Number of frees to be planted 96252 Nos
Number of trees 1o b transplantid/cut 25 (Cut) Nos

SOLID WASTE MANAGEMENT |
Total Solid Wate | |

2% 4220 TPD
Genaration

30 | Organic waste 2532 - TPD

Individisal Industries will wgregate the
wasle and crganic wane will be
compaited and uwd as manyre for green
5 Mode of Trestmisnt & belt development within thetr premises of =
Disposal §$IPCOT.
Inorganic wastes will be sold 1o TNPCB
authorized mecyclers by Individual
inciustries.

Quantity of Sludge

32 | Generated from STP & - KG/DAY
Dirposal

35 Quantity of E-\Waste E-waste such used PC. equipmant, wunr..lmf'.
Ceneration & Disposal controller, efc) will be generated fpom the |

(i

e
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propousd units In [P, The sarne will be
disposed through TNPCE Authortzed E-
waste Viendor by Individus! units as per E-
wasle Management Rules 2022 and lts
amendments thereo!
Hazardous wasles generated from '
allotted industries will be managed
Quantity of Harardous them and It will be stored in designat
34 | waste Generation& - areas within their premites and disposed st LPD
Disposal {per Mazardous waste (Management
Trarabouridary) Rulés 2016 and |t
[amentdments thereal
POWER / GREEN POWER
31 Total Power Requirement 33 MVA
Individus! Indust
35 | DG set backup nah ries will hawe thelr _
| own power back up
36 | Noof DG Seis " Ne.
57 | Solar Panels — Roof 50% of total roof area
ﬁi“ 9%
Hol Water Requirement - 5
g 'E_Huﬂﬂchﬂmhpﬁhr
Paneds
Population detalls:
POPULATION
|
Resicential DUs | PORIDU i
| POPULATION
ITulal Saleable D'
Total [ :
| I - [in
m%am . CHARW
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Nonh Residential
| €LUB houte (Emplayees et ) Aea | 1
| Chiby Industrial Employees sars | - 9378
Commerclal , .
Facility Management Staff - | - '
Total 9378 | - 9378
;r\ﬂiil:uﬂ . -
' Resiclential L .
T:ttm.ft:ufrmmlty Hall . " . :
Total Visitars . B
Tota! Population '| 9378 ) o378 1
o o]
CER Cost | Rs. 250 Lakhs
7 | Massive alforestation in Sulur Tatuk, covering al
‘Governmaent owned premises like sehaols, honpitals
Detaily of CER Activithes officat, road avenues i
Action Plan: will be implemented within 1 year from
the date of imue of fC,
RECOMMENDATION OF THE COMMITTEE

The Committos discussed The matter and mcommended a grant of environmenial
dearatice for the project proposal as above and subject to the standard conditions a5
per the Annesure 11 of this minutes & normal conditions stipulated by MOEF &CC,
in addition to the following spedific conditions:

SEAC TN
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1. The construction shall comply with Gresn Bullding norms and shall get milnfmum
IGBC Gold rating.

2, The project proponent thall in-house onty non - ELA attracting indudtried alane
(Aerospace and Defenie Components manufacturing and other non EC category
induitriss) ax par ELA notificaticin oy smendad.

3. Hany Category A or B type of indistry m notified in the EIA Noliication 2006,
as amendaed s proposed In the SIPCOT, the concerned Induitry/Froponent shall
apgly for Envirorimental Clearance a3 per F1A Notification 2006, a1 amended.

4. The projec! proponent shall start ertablishment only after complete alienation
of Patta lands. Govt. Paramboke lands & water bodies within the propodsed 1ite
In concurrence with the competent authority.

5. The project proponent shall obtaln necessary perminion if any water bodies
withinferound the proposed site from the Competent Authority.

6. The project proporent shall ensure that non - EIA attracting Industries to be in-
housed thall treat the effiuent generated by providing adequate individual 2LD
followsed by reject management systern and thall reuse the treated effluent for
the procen activity.

7. The project proponent shall ensure that nan - EIA attracting Incustries to be In.
howsed shall treat the Sewage generated by providing adequate indnndua! STP
and shall reuse the trested sewage lor the tollet flushing & green belt/gardening
s commitied.

8. The project proponen! shall ensure that non - EIA attracting Industries to be In-
houed shall provide adeguate elevated closed ares sarmarked for collection,
legregation. storage & dispos! of wates geEherated within the premises as per
provisians of Solid Waste Management Rules, 2016. E-Warte (Management)
Rules, 2016, Plastic Waste Management Rules. 2016 as amended. Bio-Medical
Waste Management Rules, 2016 as amended. Harardous asd Othar \Wastes
(Management and Treniboundary Movement) Ruler, 2016 a5 amended,
Conifruction and Demoiition Waste Mansgement Ruler. 2016, & Batteries
(Managenient and Handling) Rules, 2001,

M%mv (¥ CHAI :i*
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9. The project proponent shall prowide & maintain adequate storin water
management & rain water harvesting structiires as committed for the project 4ite.

10. The proponent & the Inchiitries 1o be Inhoused thall periodically condud and
mbmit fice safety study, emergency evacuation plan. rsk anesment study,
occupsational heilih safety study for the worst case seenatio in regard to exiiting
wafety meswrevstandard operaling procedipes adopled for the proceny
equipmentiutllities for cperation & maintenance and the storage areas of
products, rew materaly, solvent, fuel, ete. in the different operating rooe of thi
plant st leadt orice in 8 year 1o regularly identify safety fragile areas within the
plant which requires regulas monitoring snd the proponent shall submii the same
along with timeline for implementation of the sald recommendations 1o (he
coiwerned departments.

1. The proponent & the Indusiries to be in-haused shall ersung 10 provide adequate
capacity of DG set (fandby) for the proposed STP 0 as ensure continued and
efficient oparation.

12. The PP thall ensure that 333 of the 1otal land srea It maintained as green ares.

13. §TE thall be initalled on 10-year BOOT bashi, so that the construction and
maintenance are combined In one sngle respontibility,

14, The project proponent shall prowide entry and exit points fot the OSR atea. play
amea as per the norms for the public usage and as comenitted, The PP shall
construct & pond af appropriate size In the sarmarked OSR land in cotultation
with the locl body. The pond hould be modelied Tike a temple tank with
patapel walls, steps. ete. The pond s meant to play three hydraulic roles, namely
(1} 85 & florage, which acted as fnwurance againt low rainfall pesiods and alto
recharges grourciwalter in the surroutiding area. (2) a3 a fiood control measure,
preventing 1ol sratibn and wastage of runoff waters during the period of hesvy
ralrifall, and (3} as & device which was ceuciol to the overall eco-system,

15. Project proponent is advited 1o explore the ponibility and gesting the cement in
a-clased container rather through the plastic bag to prevent dust emisdand at the

time of loading/unloncing.
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16. Project proponerit should ensire that there will be no use of “Single we of
Plagic™ (SUP).

17. The propohent thould provide the wificient electric vehicle charging points as
per the requirements at ground level and allocate The sale and suilable place in
the prermises for the ame.

18. The projec proponent should develop green belt ih the township as per the plan
bmitted and also follow the guidelined of CPCB/Development suthority for
green belt m per the nosm.

19. Project proponent should invest the CSR amourit as per the proposal and submit
the compliance report regularly to the concerned authority/Tirectorate of
envirommant.

20. Proponent should submit the centified compliance repart of previous/present EC
along with action taken report to the Regional office MofF Lko/Director of
Environment and other conceming authonity regulary.

21, Proponent shall provide the dual pipetine network in the project for utilization
of treated water of STP for different purposes amd also provide the manitonng
mechanism for the same. STP [reated water not 10 be discharged outiide the
prember without the permission of the concerned authority.

22. The project proponent shall provide a measuring device for monitorng the
various tources of water woply namely freh water, trested warste water and
harveited raln water,

43. The propotent should provide the Mol with STRs owner/oncemed
capantment for getting the STPs treated water for comtruction use.

Agenda No:495-12

(File No:11197/2024)

Proposed Canstruction of Industrial Bulldings at $.Nos. 4672, 46/3, 46/4, 46/9, 46/10,
46/11, 4613A, 46138, 46/13C & 46/14, 46/15, 55730, 55/48, 55/582, 55/68. SENA.
56/181, 56/1C1, 56/2. 56/4, 56/5. 56/6, 56/7, 56/8, 56/9, 5610, 56/11, 56/12A1 &
S56/13A  of Athur Villsge. Fonneri taluk. Tiravallur District, Temil Nadu by Mr, R
Pandurangen and Ms. P Prerma - For Environmentsi Clearance.
(SIAVTN/INFRA2/492665/2024 Dated: 22/08/2024).

MEM;L;HHAH 80 ch&:
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The groposal was placed in the 4957 SEAC Merting held on 06,09.2024. The project
propanent gave 8 detalled pressntation. The detalls of the project fumished by the
propanent are avallable In the webdie (pariveshunic.in).
The SEAC noted the following:
. The Proponent. Mr. R. Pandiringan and Ms. P Prema has spplled for
Ewircnmental Clearance for the Propoted Cominuction of Indusirial Bullding
st S.Now 46/2. 4673, 46/4, 46/9. 4610, 46/11, 46/13A, 46/138, 46/13C & 46/14,
46715, 55/38, 55/4B, 55/582, 55/68, 56/1A. 56/1B1. 56/1C1, 56/2, 56/4, 56/5,
56/, 56/7, 56/8, 56/9. 56/10, 56/11. 56/12A1 & 56/13A of Athur Vilkage.
Porner taluk., Tiruvallur District, Tamil Nachi.
2. The pro@ect/activity I covered under Category “82% of liem B(s) “Building and
Conitruction Projects” of the Schedule 10 the EIA Notification, 2006.
3. The saliernt festures of the proposed project as follows:

Category of Project ‘Schedule 8(a), Category B2
Proposal Number SIATNANFRAZ/452665/2024

Name of the Propanent Mr. R Pandurangzn and M. P Prema
Name of the Consultant Green Envirocate Privat Limitad
Date of Application 22/068/2024

Estimatid Project CoAt {Rs. in crore)  |Rs. 32.12 Crores

Green Bullding Norm Committed _liEIC GOLD

B, PROJECT SUMMARY

5. | Description Total Quanticy Num
Ne.
B1. GENERAL
1 |Plot Area 40.741.52 SQMT
2 Latitude & Longltude of all Comers _T.m Latitude 'lnndmdl__
of the Site . 1FI5T1.31°N, | BOFL60TE
2 TINS90PN | pUIIISE
H m

MEMB ARY 0 cM
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| 3. 137158.83°N | BO'92 AG'E
4, 13"15'5.85"N | BO"92.93"F
5, 137154,09°N | BO9'3.48°E
6, 13753.57°N | BO"9'3.42°EF
7. 137153.39°N | BO"9'4.60°F
B. | 13153.85°N | BOO4.EV'E
9, C13MSLITN | BO9BITE
0. 13N5B4I"N | B0 81
Proposed Built Up Anea 23.177.51 SOMT
Total no of Saleatile DUVl | - No,
Max Haight - (Height of tallest 15.85 M
block)
No of Bullding Blocky (Blogk-l, |2 Mos.
Block - 2)
Max No of Floors Ground Floor + Merzanine No.
Floor
Expecied Population (Population | 615 Not.
+ Vititors + Secutity Staff )
B2. AREAS
Permisuble Ground Coverage Ares - QMT
[0x¥s)
Proposed Ground Coverage Ares 22.815.25 SQMT
156 9¢)
Permisiible P51 Ares (o0 61,112.28 SOMT
Proposed FSI Arca 23.177.51 sQMT
Othier Novi FSI Areay - induding sE-rr
baement area ate.
Frnpnu:_l_'!:ﬂnl Built Up Area ) 2317751
ARY 51
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B3. WATER
I | Total Water Requirement a7 mp
hi "Fl"l.!lh wiler reguirement 23 Imﬂ
3 Treated Waler Requirement 24 |KLD
4 | \Westewater Generation 25 'XLD
(5 | Propoted Capacity of STP 30 KD
ﬁ_ Treated Water Avaliable for Reuse | 24 KLD
7 | Treated Water Recyded 12 (Flushing) KLD
12 (Gresnbelt) _
a Surplus treated water 1o be KLD
discharged In Municipsl Sewer
with Prior permivion. i apy ;
B4. RAINWATER HARVESTING
1 Raitnwater Harvesting < Recharge |- Na,
Pits
2 | Rainwater Marvesting Pond 600 W
Capacity
B5. PARKING
| | Tofal Parking Requiced a1/ 330 ECS
Bullding Gye Laws
2 | Proposed Total Parking 330 £CS
3 | Parking in Basements - | sQmMT
1 Proposed Green Asea (Minimum . | 6111 Sq.m SOMT
15 % of plot area)
2 |Total area #0741.52 Sq.m SQMT
3 | Existing trees on plot 8 ;i nos
ME TARY 2 CHATHMAN
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“ Number of tresi to be planted 530 nos
5 Number of tress 1o be
trandplanted/out
B7. SOLID WASTE MANAGEMENT
1 Total Sotid Waite Generatjon 0179 ™D
2 | Organic waste 0.0716 TPD
3 |Inorganic waste 0.1074 ™D
4 Mooe of Treatment & Disposal | Organic - Treated In OWC and
!Lﬂﬂi at manure for Cardening
| Inorganit - Authorised recyclers |
5 | Quantity of Sludge Cenerated. |2 KG/DAY
From STP & Dliposal .
é Quantity of E-Waite Caneration & Et‘.l.-l TPA
Disposal |
7 | Quanity of Mazardous waste -Sptntall-ﬁ.?'.‘.i TPA
Ceneration & Dispasal
B8. POWER / GREEN POWER
I | Total Power Requiremens 1000 KVA
2 | DG set backup 2 No. % 250 KVA - 20m KVA
3 No of DG Sets 2 Nois,
#  |Solor Panels - Roof Coverage |50 %
5 | Hot Water Requirerment - | KD
Of which met by Salar Pinels
6 | Construction Phase
Bia ot Capital Cost: Rs. 10.25 Lakhs
Operation Phase
- Capital cont: Ra. 58 Lakhs f
MEM ARY ) c
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Recurring cost: Rs. §.29 Lakhs Annum

7 CER Cost & Detalls of CER Activities

Action Plan: will be implermented within 1 year from the date of lisue of EC.

5. Budgetary
NO Description Allocation In
Re.Lakhs
1, | Governmert Higher Secondary School, Athur,
320m, SW
. Digital Clags Roomy, Books & Journals
. Wiater Supply
. Tree Pluntation 16
. Development of Sportt facilities
| Cyde Shed
|"2. | Government Higher Secondary 5chool, Sholvaram-
1.61 Km, SE
. Digital Class Rooms, Books & Journali
. Water Supply 1
. Tree Planiption
. Dovelopment of Sports faciiities
. Cycle Shed
Total 2
C. POPULATION
Revidential _ - -
Tots! Saleable Dus | - ;
Total . . .
Non Residential 559 Nos n "
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CLLUB houe (Employees etc )

Club

‘Fadlity Management 3taff
Total

Viltan

Resldential

Club'Community Hall

[Mairenasnce Staff)

Total Visitors

Totul Population

The Committee discupred the matter and recommended a grant of environmental
clesrance for the project proposal as above and sibjedt fo the standard conditions ay
per the Annexure Il of this minutes & normal conditions stipulated by MOEF &CC.

in addition to the following speciiie conditions:

'Additional Conditions:

1. The construction shall comply with Geeen Buliding norms and shall get minimim

IGRC Gald rating.

2.50% ol the roof area should be covered with Solar parels, Provision of hot
wratar thall be met through solar water heaters.

3. The PP shall acopt Permaable pavement design to harvest rslnwater,

4.Tl'ltlirﬂllﬂpmpnmﬂuﬂpm&ﬁ-!ﬁwhﬁﬂuﬂpﬁmfmtheﬂﬂlm&pm
area &5 par the norms for the public umge and a5 commitied, The PP shall
canstruct @ pond of appropriate size in the earmarked OSR land in coniliatian

with the local body, The pond should be modelied ke a

tank with

pﬁnpﬂuﬂhmunﬂmmﬂh.mﬂup&rlwhﬁmu 1o 5, namely

Kodiy

SEAC -TN




10.

1.

12.

157

(1) as & storage. which acted a3 insurance againg low rainfall periods and alwo
rechiarges grotindwater in the surrounding area, (2] as 2 flood control measiine,
preventing 1ol erosion anid wastage of runofl watert dusing the period of heavy
rainfall, and (3) aca devies which was cruclal to the averall eco-system.

. STP shall be Installed on 10.yesr BOOT badl, o thal the conwruction and

maintenance are combingd in one tingle neiponilbiiity,

. Project proporient i advised 1o explore the posbillty and gatting the cement in

o closed container rather through the plastic bag 1o prevent dust emisdion at the
tima of loading/unloading.

. Project progonant should emure that there will be no ume of “Single e of

Plastic™ (SUP).

. The proponent should provide the sufficient elecrric vehicle charging poinis s

per the requioacnents atl ground level and alfocate the safe and witable place in
the premises for the sume.

. The project proponient should davelop green belt in the townihip as per the plan

submitted and also follow the guidalines of CPCR/Development autharity. for
green belt ax por the nommi.

Project proponent showld imvest the CSR amount ai per the proposal and subsmit
the complionce report regularly 1o the concemed awthority/Dirstomte of
environment.

Proponent should submit the centified compliance repert of previous/present EC
slong with actlon taken report to the Regional office MoEF Liko/Director of
Environment and other concerning authornity regulady,

Propanent shall provide the dual plpeline network in the project for utllization
of trsated water of STP for different purposes and alio provide the monitoring
mechankim for the ame, STP imated water not 1o be dicharged outside the
premises without the permissian of the concerned authority,

The projed proponent thell provide & mesiuting device for monitoring the
various saurces of water wpply namely fresh water, treated wadte witer and
harvested rain water. 2

SEAC TN SEAC-TN
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M. The proponent thould provide the Moll with STPY' ownerjooncermed
department for getting rhe STPs treated water for constraction use,

15. As agreed by the project peoponent, the CER cost s Ra. 32 lakhd and the amoun!
shall be spent for the following activitler as committed within a perlod of | yesr
from the date of lssue of EC,

3 Budgetary Allocation in |
NO - Re.lakhs
1. Government Higher Secondary School, Athur, |
320, SW

| . Dightal Claax Rowms, Books & Joumals

|« \Water Supply
. Tree Plantation 16 |
. Development of Sports facliries
. Cycle Shed

21 {';:nm_'rmnt Fﬁgﬁm;;;m
Sholvarerm1.6) Kin, §SE
. Digited Class Roorrs, Books & Jogrnals
. Water Supply | 16
. Tree Plastation
- Devetopment of Sports facBities
. Cycle Shag

Total 32

Agenda No. 495 - 13
File No.10908/2024

Proposed Expansion in Construction of Multi-Storled Buflding at S. Nos. 701/1A, 70118,
70172A, TOV/2B, 7021 (P1), 702/1A, T02/18, T0ZNC, 702D, 70272 and 76172, T.5.
Nos. 172, 1/3 & T.5. No.2 Block No. 20 of Madhavaram Village, Madhavaram Talui,
Thiruvaliur District, Tamil Nadu by MJs. Alliance Villas Pvi. Ltd - For Environmental
Clearance. (SIA/TN/INFRA2/472936/2024, dated: 15.05.2024)

The propasal wai placed in the 495* meeting of SEAC hield on 06.09.202#8) The detalls

5 ARY 9 CHAI
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of the project furnished by the proponent are glven in the webiite (parfverh,nic.in),
The SEAC noted the following:

M

SEAC -TN

1. The project proponent, M/A. Alllance Villas Pvt Ltd has wubmitted an application
weking Envirorimental Clearance for the Propowed Expansion in Construction of
MulikStoried Buliding at §. Nos. 70114, 70118, 701/2A, 70V28, 70215t}
TO2/1IA, TO2/1B, 7020C, 7O2/1D, 702/2 and 761/2. TS . No. 12, 12 AT 5 No.2
Biodk No. 20 of Madhavaram Village, Madhsvaiar Taluk, Thirovallur Bistriet,
Tarnll Nadi

2. The project/activity is coversd under Category "B* of ltem 8{a} "bullding &
Construction Projects” of the Schediule to the BA Notification, 2006.

3, Earlier. the proponent has submitled an application seeking Environmental
Clearance vide Proposal No.SIA/TN/MIS/291065/2022 dated 30.08.2022
{Offline No 9469),

4, SEAC noted, through Goagie maps and the photographs submitted by the
proponent and also detalls contsined in the complaint letter, that the PP has
commenced conttruction of at leait two framed structures, not covered by the
previot: EC and hence decided 1o lswe Termy of Reference under violation
category to proporal.

5, fubiequently, ToR Under viclalion category wit lued fo the project piroponent
vide Lr.No, SEIA-TN/F. No. ME9/Viclation/ToR 1632/2023 dated.22.112023,

6. Subsequently. the proponent submirted a request to conider the proposal uniier
noniclation category wbmitting evidended for the same.

7. The SEAC. In the 474" meeting held on 07.06.2024. accepted the request of the
proponent basad on the detaili and documents submiited,

8, Subreguently. the Authority in it's 746" meeting held on 07.08.2024, derided
to accept the deciion of SEAC to comider the propesal under non-vinlation
category. |

9. Meanmwhile, the proponent has submitted g freth application seeking EC under
nonwviclation category. It I8 placed for appraisal in this 495" SEAC meeting.

10. The talient featiires of the propasal are as folloves:

ARY 0E




160

Categocy B2
Category of Project Sector 8 (a) - Building and Coratruction
Projecis
Proposal Number SIA/TN/ANFRA/472936/2024
IHH: of the Proponent M/, Alltance Villas Private Lid.
‘Name of the Consultant Eco Tech Labs Pva. Led.
Dete of Application R |1s/05/2024
Eﬂmmmmhmi Rs, 104,44 Crores
Green Bullding Norm Commilted IGBC GOLD B
S e =
51 No. Description Total Quantity Uit
GENERAL
. |Plot Ares ' Existing: 19702 SQMT
Afrer Expanslon: 19789.13
3. |latituce & Longitude of afl Comers of (5 | Latitude longinade |
the Slie } No
1. [137@S3ISIN | 80712%55.20'
2. 13"B5459N | B0"12'55,88°F
3. [13"E57.02N | BOTI2S668'E
4, |13"@S6.84'N | BO"I3D BIT
[5. [13°85395'N | BFI30.62°F
6. |13"854.26'N | BOTI2'S7.I5°E
‘ 7. |1 85259N | B0125645E
3. |Proposed Ruilt Up Ares Existing: 77200.00 SQMT
f!'.lﬂl'l’ Expansion: B6517.54 |
4. [Totol no. of Saleable DL'WMIllac Existing: 328 . Now
MEMES ARY 4o CHAl i
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'l After Expansion: 556
| 5. | Max Height - (Helght of tallest block) Existing: 56.9 M
6. |No. of Bullding Blocks (Residential + Existing: 4 Nod,
Cammunity facilities) After Expansion: 4
7. |Max Mo, of floon | Eisting: 18 No.
After Expansion: 18 _
8. |Expected Population (Repdential + | Existing: 3596 iHm.
Ficating) Afer Expansion: 5020
9, Project Adivity: Existing:

M8 Group Development contlsting 4 Blocks —
Block 1 - (Residential Tower 1 - B+S{pt)/G(pt)
+ 18Flcon, Retdentlal Tower 2 -
B4SIpN/GI) 4 18 Floon, Residential Toiwer 3
- BHS[pt)/Cipt) + 1B Floots, Residential Tower
4 - BS{pt)/Gipt) + 15 Foor with Cambined
Bassment, Stilt floors, Tnt floor and 2nd floor
itunﬂu aof 328 Dwelling wunits, Block 2 -
| (Kadyanamandapam - B+C+6 floorns), Block 3 -
{Club Howw B+ G = 3 Noon), Bladk 4 - ($cnpol
Builkding - G + 2 fioon),
High Rie Residentisl Cum Commetdal
Bullding consiiting of 4 Blodks with Extended
Lower Baiement Floor for Block A & D
(Parking & STP) and Upper Basement Floor for
AB & D (Parking, STP & Sumipi)
L Rlock - A [Residence) St 418 Floon With
556 Dwwelling Units, n i
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i, Blotk-8 (Club House) Ground + 4 Floor |
(Swiraniing Pool, Party Hall, Gym, Tultion
Centers & Co Working Space).
lit, Block: € Club House (Shop) Ground + 1
Floor: |
v, Blodk - D (Convention Center) Ground + 7
Flaors
i — i
10, Permissible Ground Coverage Area  9.122.64 SQMT
JIW
1L | Proposed Ground Coverage Area | 511191 SQMT
(3196)
12, | Permissible FST Area 9587238 SQMT
13, | Proposed F51 Ares 64902.07 SQMT
14, | Other Non FS| Areas - indluding 2161547 (636.94 Non-Fil + SQMT
batsement area etc. 2097653 Parking)
15. | Proposed Total Built Up Ares ' Existing: 77200 sQMT |
 After Expansion: 96517.54
WATER REQUIREMENT
16. | Water Requiremant During 20 KLD
Conttriction Phase
17. | Source for 16 above ' Private Water Tanker
18. | Mode of Dispossl Septic Tank with Soak Pit.
Operation Phase
19 | Total Water Requirement 400
20. | Fresh watsr requirement 245

m
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21. | Treated Water Revuirernent 155 KD
22, | Wasewater Ganeration 368 rﬂD
23. | Propoied Capacity of STP 430 KID (370 KLD -1 No. 460 | KID
KLD - 1 No.)

24. | Trested Weter Available for Reuse (350 KD
25, | Trested Water Recycied 15 KD
26. [Surplus  treated water fo  be 195 KLD

discharged In Municipal Sewer with ‘

Prior perminlon, if any ,

WATER RECHARGE
27. | Rainwater Harvesting - Recharge Pits |20 | Not,
28, | Rainwater Harvesting Sump Capacity |100 Y
PARKING & TRAFFIC MANAGEMENT

29. | Total Parking Required as per 558 Cari, 290 Two Wheelers, | ECS

Buliding Bye | ‘

Laws
30, | Proposed Total Parking 666 Cart, 290 Two Wheelers. | ECS
31, | Parking in Bawments €52 Cary. 170 Two Wheelers. BCS
32. | Width of Adjacent Public Road 24 m
33. | Number of Ertry and Exit provided 2 ™

on approach road

GREEN AREA |

34, | Proposed Gresn Ares (Minimium 256854 SQMT

15,0% of plot srea)

Total area o7e93 SQMT

Existing tress on plot Nl

Number of tress to be planted 400 W Not.

f
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Number of teeed 1o be Nil
transplanted/cut
SOLID WASTE MANAGEMENT
35. | Tota! Solid Waste Generation 2.024 TPD
36. | Organic waste 0.81 PO
37. | Motk of Treatmen & Disposal T — Crrganic Waite | TPD
Converter ard used as manure Tor
ZArGEning.
" 38. | Quantity of Studge Generated from |15 kg/day - will be used ot manure | KG/DAY,
STP & Disposal for green belt
| 39, | Total Power Requirement Exliting : 4000 KVA
L Atter Expansion; 5717
| 40, | DG sat backup 1400 KVA KVA
41. | DG Set: ' Nos.
No, snd apacity of the DG st 1 No. -500 KVA, 2 Nos. - 400 KVA,
INg. - 100 KVA
Fuel and its Quantity; High Speed Diew! & 0.8 TPA
42. | Solar Panels - Roof Coverage 50 %
POPULATION
43. | Residenrial 2550
44, | Comvntion Center 2190
45. | Total Visiton: 255
46. '?Mllnlmlru Stalf 25
47, Total Population 5020
| EMP & CER DETAILS
[ 48. | EMP Cont ' .
ARY 163
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Capanl Cost — 10.85 Lakhs,

Recurring Coit - 3.7 Lakhis per Yeae,
Puring Operation Phase —

Copital Cast - 175 Lakhs.

Racurring Conl — 33.88 Lokhs per Yeor.

L

[ 49. | CER 100 Lakhs

| 50. | SEAC Recommandation Recommandgad

; 51. | Standanrd Concfitions Annesure [l

| 52, | spedfic Conditions Stipulated below

m:mmmmuﬂtmmmmwm.pwrmmm
ervviranmental desrance subject 10 the tandard conditions ai per the Annesatre 1l of
this: minutes & norimal conditions ipulsted by MOEF &CC, in addition 1o the
following specific conditions:

Additional Conditioin:

1. The conruction shall comply with Green Bullding norms anid shall get minimum
IGBC Cald rating.

2. STP & ETF shall be installed on 0-year BOOT bas, so that the construction and
maintenance ore combined in one single reponiibiity.

3. The projeqt proponent shall provide entry and £xit points for the QSR ama as
per the noams for the public winge and as committed. The PP shall construct a
pond of appropriate e In the sarmarked OSR land in consultation with the
lacal body, The pond thould be modelled llka a tample tank with parapet walls,
steps, #tc. The pond K meant 1o play three hydrsulic roles, namaly (1) 21 a
storage, which acted 8 instrance againit low rainfall periodi and also recharges
groundwater in the subrounding areg, (2] &4 2 Nlood control misasure, preventing
soll erpsion dnd wattsgs of runoff waters during the period of Heavy rainfall,
and (3) at a devdce which was crucial 1o the overall eco-system.
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4. Projeat proponent Is advised 1o explore the pousibility and getting the cement in
a cloted container rather through the pladtie bag fo prevent dust emisiions at the
time of loading/unicading.

5. Project proponent sholld ehsire that there will be no wse of "Single use of
Plastic™ (SUP}.

6. The proponent shoiild provide the suflicient electric vehicle charging polnts as
per the regquirements at ground level and allocate the safe and sultable place in
the premisss for the sarme.

7. The project proponent should develop green bell in The projoct prea as per the
plan submitted and aho follow the guidelines of CPCE/Development autharity
for green belt as per the norms.

8. Project proponent should invest the CSRACER amount as per the proposal and
submit the complignee report regulery 10 the concerned suthority/Directorate
of envirohmant.

9. Propanent should submit the certified compliance report of previaus/present EC
slong with action taken repoet 10 the Reglonal affiee MoEF&CC/Director of
Environment and other conteming authority regularly.

10, Proponent shall pravide the dual pipeling netwock In the project for utilizatian
of treated water of STP/ETF for different purpotes and alio provide the
monitoring mechaniom for the same. STR/ETP treated water not 1o be discharged
oiitilde the prambies withowt the permitdon of the concemed suthiority.

1. The profect proposent shell provide o meagiring device for monitoting the
viricus sosrces of water wupply namely freth water, treated waste water and
harvested raln water,

i2, The PP shall explore roplacing DG sets with gas powered generators,

13, The PP shall strive to achieve Net Zero waste.

1%, The PP shall implement the necessary pollution control technologies.

14, The company shall comply with all the emdronmental protection meassres and
safeguards propased fn the documents submitted, All the recommendations
made In rhe EIAVEMP In reipea of environmental mansgement, and risk
mitigation measures relating to the project shall be implementsd] |
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16. Risk and Diaster Manzsgement Plan slong with the mitigation measures should
be prepared and Impleémeritad.

I7. A separate Enviranmental Management Cell (having qualified person with
Environmental Science/Environmental Engineeritg/specialization in the projisc
area) equipped with full-Nedged labortory facilities shall be wer up to carry out
the: Environmerial Management and Manitoring functione. EMC hesad shall
report directly to Head of Organlzation/ Managing Directon/CEO mr per
company hierarchy,

18. Ambient air quality monitoring (AAGM) sation shall be set up as per italutory
reguirement. The locstions of ambiont air quality monitadng stations shall be
decirled in consultation with the Tamil Nadu Poltution Control Board and it ihall
be ensumd that maximum numbers of stations to be Installed in the up wind
direction and same thall be connected 10 CARE AIR centre In TNPCB for onling
monltoring.

19. PP shall sensitize and create awareness among the people working within the
project area as well as ity mirrounding aren on the ban of Single Use Plastic In
order to ensure the complisnce of Notification published by MOEFCC on
12thAugun, 2021 A report along with photographs on the mepsures taken thall
also be induded in the themonthly ompliance report belng submittsd 1o
concerned aihoriry.

20. Oc¢cupational Health Centre for wirveillance of the worket’s health shall Be et
up. The health date thall be used in deploying the duties of the workery All
workers & employess shall be provided with reguired safety Mity/mask far
perional protection,

21, The Proponent shall furnish an undertaking that thiry will abide by the conditions
by the conditions / recommendations mentioned in the EMP report lurnithed by
them,

22, As agreed by the project proponent, the CER con & Re100 lakhs und the amaunt
shall be spent for the following activities at committed within a period of 1 year
from the date of itiie of £C,
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Copital cost
5. No CER Acthvity Alloeation
(in Crores )
Improvement of school  Infrestructure, sanitation faclity. library,
Drinking water treatment plant. wilar lighting & imart claw (LED 03
Projector with computer). fumiture, development of sporti Tacilities.
Greenbelt development, additional classrooms for schootls mentioned
below:
1. Kadirvedu Governtmant High School - 1.37 ken, W
2. Govermment Higher Secandary School, Madhavaram — 1.69 kem,
NE
Erwironimental consetvation meaiurs 1o point Calimere - "B” Block 0.3
Total Cost Allocation 1 Crove

Agenda No. 495 - 4
File No.3162/2024

Proposed Expansion of Existing Information Technology Park at 5.F, Nos, 240 (Part),
248 (Part) & 249 (Part) of SIPCOT Information Technology Park, Siruseri Village,
Thiruporur Taluk, Kancheepuram District, Tamil Nadu by M/s. Hexaware Technologles

Urmilted — Regquest to releass Bank Guarantee — Reg.

Thie propotal wit placed In the 495 miseting of SEAC held on 06.09.2024. The detally
of the prisject furnished by the proponem are ghven in the wabiite (parivedh.nic.in).

The SEAC notad the following:

I. EC under viclation category was issued to the project proponent. M/

Hexawnre Technologies Liresiteed vite

Lr.No SEIAA-

TIN/F.NO.3162/EC;5422/8(bl5422/2022 dated.31,10.2022. for the Proposed
Expansion of Existing information Technology Park at 3.F. Nos, 240 (Part), 248
{Part} & 249 (Part) of SIPCOT Information Technology Park. Siruseri Village,

Thinmporur Taluk, Kancheepursm District, Tamil Nadu.

2. The project/activity was covered under Category "B" of ltem Blq) "Building &

Conitruction Projects” of the Schidule 10 the BIA Notification,
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3. Ther violation EC was iisued after the submislon of Re.12.20 Lakhs i the form
of Bank Guarantee to TNIPCE by the PP for carrying ou the activitles prescribed
under Ecological Damage Remedistion. Natiral Resouros Augmentation &
Community Resource Augmientation

4. Now. the proponent has submitted o recjusit o recoitmend the reloase the Bank
Guarantee submitted 1o TNPCE stating that he his carrled out the sctivities
prescribed  under  Ecological Damage Remedistion, Natural Resurce
Augmentation & Community Resource Augmentstion as per EC
cated.31.10,.2022.

The Committee, after detalled deliberations. declded ta obtain the following frotm the
projEct proporent to comider hivher request:

I} The PP shall fumish Certified Compliance Report from Regionsl Office of
MoEF&CC as per MOBFECC Notiication 5,0,804(E) doted.14.03.2017.

On receipt of the wame. further deliberations will be done.

Agenda No: 495-15

Flle No: 6723/2019

Environmental Clearance under Viclation Category ssued to Thinu, Y, Pondural for the
construction of Commerclal Bullding Complex without obtalning prior Environmental
Clearance at 5F No. 31, 32, 34/1, 35. 37 in Padl Village, Ambattur Taluk, Thiruwallur
District, Tomil Nadu - Represertation from the PP for refund of Environment
Compensation

Environment clearance under Violation Category as pitr MOEFGCC Notifications dated
14.03.2017 & 0B.03.2018 was isued to Thiru. Y. Pondural for the conttrugtion of
Commerclal Bullding complex without obtaining prior Environmental Clearsrice at §F
No, 31, 32, 341, 35, 37 In Padi Village. Ambattur Taluk, Thinnallur Disrict, Tamil
Nadu vide T.O Lr.No. SEIMA-TN/ F.6723/EC/Bla}/B79/2022 dated 23.12.2022 on
compliance of the following conditions and mubmission of acknowledgement for the
remittance:

L The amount prescribed for Foological remediation (R 74 13Lakksk
natusal resotiree augmentation (Re29.65 ki) & community resource
augmentation (Re.#4.48 Lakhs), totaling Re 148.25 Lakhs, Hencé
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dedlded to divect the project proponent to remit the amount of Re. 148.25
Lakhs i 1he form of pank guarantee to Tamil Nadu Poltution Control
Soard and rutunit the acknowiedgement of ihe tame 1o SEIAA-TN. The
fundy shall be wiilired for the remediation plan, Netursl resodres
dugmenistion plan & Communily nresource sugimentation plan 8y
indicared i the EIA/EMP report,

4. The proyect proponent thill carry DUt the works SEIENed under ecological
damage. natral resource  augmentation  and  community  reiource
augmentation within a perod of siv months. If not. the bank guarantee
wall be forfeited o TNPCR without firther notice.

4. The amount committed by the Project proponent for CER (Rs. 148.25
Lakhy) shall be remirted in the form of DD to the benefidasy for the
activities committed by the proponent. A copy of receipt from the
Beneficiary thall be sutwmitted to SEIAA-TN.

It is pertinent to note that the Principal Bench of NGT. New Delbi vis order dated
7.07.2015 In OA.N0.27 of 2015 directed,
“The profxT proponsil (0 pay 5% of Progect cost (Ri7.4125 Crores) &
Emdironmental Compenation fov restoration & restitition of the Environment
and ecology ar well ay towardy their Bability arising from impacts of the Negal
and imauthonired consfructions arried out by thein. They shall deposit thiv
amount atf the fing instance, which shall be sibieer 10 further adiustrment.”
As directed by the Honble Court, the PP has rémitted 5% of Projec cost (Re7.4125
Crores) as Envinoamental Cotmpensation to TNPCE
Now the PP vide letter datud 31.07.2024 has (tated the following. smong offier things:
in compliance fo the Hon'ble National Green Tribunal’s order, an amount of
Ri. 7.41,.25.000/~ was siready deporited. That apart. as atseived by SEAC, the
Ecological  remediation  charges  (Re74.83Lakk).  rarursl resource
tugmentation charger (R 22 65 lakhs) & communily resource augmentanon
charges (R.44,.48 Lakh), rotaling Rs 14825 Lakhy, for the Ecological damags
ncurred due ro non-obitainment of Prioe Environmental dearance. war
directed upon me to be st end In addition o wm of

f
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Ri. 128 25,0000- wear directedt 10 be pald 1o GCC as CER. Mence. | have done
ihe same and the same sums up fo Re. 3.24,17.0000 + Re. I 5000068 =
Rr. 4. 74 17,0000 It shall b noted thnt the ashount depodted by me. & firdt
dnstancs, v much higher than what war ayessied by SEAC As pech | am
enditied fo refund of the excess amouint depodted
1 therefore request your good sell to refund the compensation amount of Rx.
7.41.25,000/, which It paid o the Tamil Nady Pollulion Control Bogrd, ot
the final penally amount had been slready been paid after the ascessmant by
SEAC,
Hence the subjedt was taken fior dhaussion In this 496~ meting of the SEAC held on
06.09.2024. The SEAC discussed in length on the above regueit made by the PP and
dedded that the PP shall approach Hon'tie Tribunal and seek relief in this matter,
Agenda No: 495-16
{File No: 9591/2022)
Proposed Expansdon of Steel Rolling Ml & inclusion of Stesl Melting Shop In the
existing Steel Rolling Mill st 5. F, No. 4/285, 4/2B6, 5/1A, 5/2, 5/3, 5/4. TA, 712,
29NAIA, 29/1A3, 29/1A2A & 29/2 of Sannadupudukud! village, Kayathar Taluk,
Thoothukkud! District, Tamil Nadu by M/s. Alwaryam Steels Private Limited - For
Terms of Reference Surrender. (SIAVTN/AINDI/M07089/2022, Dated: 29.11.2022)
Earller The propotal was placed in the 346" SEAC meeting held on 12.01,.2023.
The project proponent has given a detalled presontation, The detallr of the project
furnlthed by the praponent are given in the welnite (pardvesh.nlc.in).
The SEAC noted the following:
1. The Project Proponent, M/s. Alswaryam Steals Private Limited b applled for
Termi ai Reference for the Propased Expansion of Szeel Rolling Mill & inciusion
of Sieel Melting Shop in the existing Steel Rolling Millat 3. F. No. 4/285, 4286,
SNA. 5/2. 573. S/A. TA. 772, 29NAIA. 291A3. 20N1A2A & 2972 «f
Sannadupudukudi village, Kaysthar Tadluk | Thoothukkud District, Tamil Madu.
2. The project/activity Is covered under Categary “B17 of Item 3(a) “Metallurgical
Industries (Ferrous & Non-Farrows)™ of the Schedule 1o the EIA Natification,
00K .
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Based o0 the presentation made by the proponent and the documents fumished, the
SEAC decided to prescribe TOR for the preparation of Detalled EIA repart slong with
Public Hearing. The Detailed EIA thall Inclide yiandard Toll along with the following
additional ToR.

Subsguently the proposal was placed in the 591 Authority meeting held on 10.02.2023,
The authority noted that this proposal was placed for sppralial In this 346 mesting of
SEAC heid on 12.01.2023. After detalled dijcussions, the Authority scoepts the
recommendation of SEAC and dedided to grant Termi of Refersnce (ToR) along with
Public Hearing for preparstion of detalled EIA reporr subject 10 the conditiont as
recommended by SEAC & nomal conditions:

L In view of the above ToR iswed Vide - Letter No SEIAA-TN/F.No,9591/2022/
3(a)/ToR- 1340/2023 Dated:10.02 3023
Now the proposs! was placed in the 495" mesting of SEAC held on 06.09.2024.

I. Now, the project proponent My, Alswaryam Steels Private Limited vide letter
dated 18.06.2024 hat requested for simender of ToR obitained vide Letter
No SEAA-TN/F.No.9591/2022/ 3(e)/ToR- 1340/2023 Datect:10.02.2023 and
exemptich frotn  oblaining Ernviconmental Clearance. The PP decided to
wirrender ToR stating & foliows:

We mne sbmitted a Termy of Reference (TOR) propoml vige
SIA/TNANDI/407089/2022, Dated: 29.11.2022 for the Proposed expansioa
of Sreal Roliing Ml & inclusion of rteel Meiting shog in the Stey Rolling Mill
ar the abowve wid location towardy manufacturing of My Billets - 1.68.000
TPA, Steef Rods & Stroctural Componenits — 93,000 TPA & Strp Coils — 72.000
TPA, This expangon wiss submitted considering our future expardion for nox!
I0- 15 years. Subsequently SEIAA har gravited Termy of Reference (ToR)
approval for the sald proposal,

Meanwdille, MoEFECC have publised an amendment to the FIA Notification
wiich states “decondary Metallsial Procesing induitry with  process
favolving melting (GavBleariclty based Fumacei) of Non-toxic mone than
60,000 TPA [0.06 MTPA) up fe 1.20.000 TPA (0.12 MTPA) shafl

m%w 111 c
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under B2 eategory whersin Public heaving & FIA wtudy it not. required for
Obtaining Environmental Clearance.
Therefore, Convidering the Time & Financla! Congralnt, we would like fo
furrender the ToR irsued for our expension proposal and planning to submit
& new propois! seeking £C on expansion of Stiel Ralling Mill & Stes! Melting
shop in the above said location towards manufacturing of MY Billets & Steel
RodeSrructural Components less than [.20,000 TPA capacty”™.

4. The SEAC noted thol ar per MoEFS&CC Notification 5.0, 2215(F) dated

07.06.2024, Note [iii) of Column (4), Part (Ii) states that..

(i) Processes involving meiting of nontoxic mezals,

Fusl in the Category B2  Category Bl
furnpace

1Solid orliquid | = 0,03 MTPAto < 0.06 = 0.06 MTPA
fuel MTPA

2Casfuelor  Z006MTPATo < 0.12 2 0,12 MTPA
electricity MTPA

Thie SEAC noted that Secondary Metallurgical Processing Industry with proced
Involving melting [(Cag/Electricity based Furnacss) of MNontoxic more than
60.000 TPA (0.06 MTPA) up to 120,000 TPA (0.12 MTPA)" falls unde: B2
Category wherein Public hearing & EIA study if not requiired for Obtalning
Environmenial Clearance.

3. As prementind by the PP during presentation

Rewvision proposed - (After
EC Exemption given under
MoEF&CC  Notlification
{June 2024))

| | eaig |
1 JCTE
Product
No Obtained ﬁm
' (Feb.2022) '
| 2022)
| " 1.68.000
Lo | s wies |
TPA
hﬁ%ﬂ? 112
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Stesl Rod
15.000 93.000
2. | & Sructural
TPA TPA
Componen| .
57,500 TPA
MS
3. | Sheet/Strip | 9.000 TPA g
' T TPA
Cail |

In view of the aliove, the SEAC confirmad that based on the facts submitted by the PP,
the proposal Is exempted from oblaining Epvironmental Clearance a1 per the
atorementioned MoEF&CC Notification and decided to recommend to SEIAA to accept
the proponent’s requedt for withdrawsl and surmender of the eaclier lssued ToR dated:
10.02.2023 ay per the provisions in the ELA Notification, 2006 s amended and the
proposl may be clossd and recorded In sccordance with the law,
Agenda No: 495 - 17
(Flle No: 10206/2023)
Propased Expansicn of Stesl Melting Shop & Rolling Mill located at $.No, 329/2, 3, 4,
5, 7 of Vellolagundam Village, Vazhappadl Taluk. Salem Disrict by M/ Sree
Jeysmurugan Alloys Privete LUmited - For Terms of Reference.
(SIA/TN/MIN/435680/2023. Dated: 10.07.2023)
Earlier the proposal was placed for approisal in this 406™ SEAC meeting held on
01.09.2023. The detaily of the project fumished by the proponent are given in the
website parivesh,nic.inj,
1. The project proponent. M/e Sree Jayomurdgan Alloys Private Limited has
applied for Terms of Reference for the Propoted Expantion of Stesl Melting Shop
& Rolling Mill logcated &t §, No, 329/2, 3, 4, 5. 7 of Vellalagundam Village,
Varhappadi Taluk, $alem Détrict, Tamil Nadu,
2. The project/activity b covensd under Scheduile 3{0). Metallurgical Induitries
[Ferrour & Non-Ferrous) of the Schedule 1o the EIA Notification, 2006,
3. The proponent had obtained CTO from TNPCR vide ) ordér no.
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2204244865565 under Alr Act and Comient Order No, 2204144865565 under
Water At Dated: 12,07.2022 for the Manufacuring of 28080 TPA of MY
Billet/MS$ Products i Sectloni. Squares, Angles. Rounds, TMT Rods with an
Induction furnace with panel board cpacity 4450 KW and melting capacity of
28800 TPA with valldity up to 31.03.2023.
4. Earlier the proposal way placed in 406 SEAC'mﬂn; held on 01.09.2023. The
Committee dedded to defer the proposal and take up for discuwion in the

encling meieting,
During the meeting, the Committee noted the following provinomn from MoEFSCCs
Notificationy & O.Mi:
. Notification issued by MoEF&CC from time to tims
1. As per EIA Nottfication 2006 5.0, 1533 (E) Dated: 14.09.2006. under 3(a) in the
ichedule,
] <) i3 g/ =)
“Fiaj | Metalurgical | 2] Primary Sponge iron Crerwral
Indistries metalhrgical marufactoring | condition shall
(fermous & ndustry < 200 TPO apply for
All ' ron
[ b} l:::;fl froen - ::rrn:duﬂng. .
' rnetaliurgical
epecIng procing
2 200TPD
inkdustry
c)Secondary
matallurgical ) All toxic and
processing hesvy metal
incistry producing units
All toxic and < 20,000
heavy metal tennevannum
producing uAlls | 3 All othes
= A0 non ~foxic
| fonnit fannum ocondEY
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' i meetallurgical
| .
| proceaing

| Indiugtrissy

> 5000 |
| tonnev/anmm

Z. As par Notification 5.0, mﬁ?mnmm.!lm.mm para (iv) of Para
v
(iv) againg jtemn 3(a). in column (5], for the entres, the following entries shall
be fabstituted, namely: _
"General condition thall apply.
MNote:
(i} The recycling industries units registered under the HSM Rules, are exempted.
(i} In case of secondary, metaliurgical processing Industrial units, those projects
imvolving operation of fumaces only, mich as induction and electtic arc furmoce,
wibmerged arc-fumace, and cupola with capacily mone than 30,000 tonnes per
annurm [TPA) would require environmental clearance,
(i) Piant /'units other than power planti (glven againit entry no. I(d) or the
schedule), baved on munidpal solid warte (non- harardous) are exempled,
3, As per the MoEF&CC Notification 5.0. 3250 (E) Dated: 20.07.2022,
“All the randalone re-rolling units or cold rolling units. which are In =xistenas
and In operstion as on the date of this notification, with vafid Consent ro
Exabish (CTE and Conserw fo COperste (CTCY from he concerned state
pofiution confrod board or the unlon terrifory poliiiion control commilies. as
the care inay be. shall apply oniine for grant of Tenm of Reference ar per ltem
Ala) of the mwmid notifcation and thall be exempied from the requirement of
pubiic consultatron:
Pravided that the application for the grant of ToR shall be made within
& perfod of one year from the date of this notification.”
I. Observations of SEAC
 As per EIA Notification 2006 5.0. 1533 {E} Dated: 14.09.2006, ?«mm

MEMBER SECHETARY 115 CHAI
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-foxic secondary metallurgical procesing Indusries >5000 ronnei/annum
would require environmental dearance.

« As per Notification 5.0. 3067 (E) Dated: 01.12.2009, Metallurgics! processing
indugrrial units, thode proleas imvolving operation of fumacs only. fuch us
induction and electric arc furmnace. wibmerged arc-furnace, and cupola with
@podly moce than 30000 tonnes per annum [TPA) wolld regulne
ermAronmental dleararce.

s The unit way #stablithed in the year 2010 & the detalls of cabacity & CTO are

51 follows:
UNIT ' Date of Capacity Dateof | Expanilon
‘Entablishment cTo
 Mielting Unit AT . I'iﬁ;nﬁ : 27082012 | Ni
| 21600 TPA
Additionol | 03.01.2019 Ingots- | 12.07.2022 | Nil
Rolling Wit | 28080 TPA |
| Rods -
| 28080 TPA

. ﬁnurrltw.ﬁinnpmiﬁnnwﬂhthewﬁdm ;dmamumdﬂnm the
TNPCE for the Manufaciurng of MS Bitlet/MS Producti as Seclions, Sauares,
Angles, Rounds, TMT Rods of production gquantity of 28080 Tors/Annum with
M. 5. Billats as on intermediste product.

s The proposed activily Imvolves manufacturing of MS billets/ingots which k
captive 1o the rolling unit and producet steel products viz Sections, Squarer,
Angles, Rounds. TMT Rods which requires EC av per EIA Notification, 2006

¢ MoEF&CC Notication $.0. 3250 (E) Dated: 20.07.2022 provides time
relaxation only to exliting sandalone steel rerolling units, But the aurrent
proposal involves manulfacturing of billets/ingot which If captive 1o the rolling
unit and produce stesl produtts vie Sections, Sgusres, Angled, Rounds, TMT

Raodi.
As per EIA Notification 2006 5.0, 1533 (E) Dated: 14.09.2006. All other nen
~toxlc wcondary metallurgical procesing industries >5000 1 num
J -I
e =
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wold require environmenial cearance since 2006,
Henee the SEAC |2 of the opinlon that the project activity falls under violation category
as the PP had failed to apply and obitain prior EC a1 per EIA Notifleation 2006 for
opernting the industry which howses both steel melting plant snd seel rolling plant
withiln the sarhe pramilied,

Therefore, based on the above facts, SEAC decided to grant Terms of Reference under

violation eategory along with Public Hearing 1o the proposal. mbjest 1o the following

TORs, it addition to the standard terms of reference for EIA study and detajls ssued

by the MOEF & CC (Annexure 111} 10 be Included In the EIA/EMP report along with

assesment of ecclogial damage. remediation plan and natural end community

resource augmentation plan and It shall be prepared 8y an Independent chapter by the

sccredited consultants, Terms of Reference lssued are sblect to the outcome of

the final orders of the Hon'ble High Court of Madras In the matter of W.P,(MD)

No. 11757 of 2021.

Subsquently the proposal war placed In the 658 Authority meeting held on

26.09.2023 & 27.09.2023. The authority noted that this proposal was placed for

appraisal in this 346™ meeting of SEAC held on 12.01.2023. SEAC decided to grart

Terms of Reference under viclation category slong with Public Hearing 10 the

proposal. sublest to the following TORs. in addition (o the standard terms of neference

for EIA study and details ssued by the MOEF & CC (Annexure 1) to be induded in

the EIAEMP repart along with anessment of ecological demage, remediation plan and

natural and community relource augmentation plan and it shall be prepared as an

independent chapter by the sccredited consultants. Terms of Reference hisued are

subject to the outcome of the final ordens of the Hon'ble High Court of Madras

I the matter of W.P.(MD) No. 11757 of 2021.

After detailed discussions, the Authority sccepts the recommendation of SEAC and
degided (0 grant Ternmd of Reference [ToR) under violstion category along with Public
Hearing for undertaking E1A study followsd by the EMP report along with sssesiment
of ecological damage. remediation plan and notursl and comemunity reource
sugmentation plan and It shall be prepared a an indepencent chapier by the uccredited

Mm‘r iTh, Q—Nﬂﬁ*
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coruitants subject to the conditions 81 recommended by SEAC & normal/itandard
conditions stipulsted by MoEF&CC In addition 1o the following onditions:

In wview of the asbove ToRl lisued \Vide - Letter NoSEIAA-
TNY/F.No, 10206/ SEAC3 (s )/ToR- 1576/2023 Dated:27.09.2023.
Now the proposal was placed in the 495* meeting of SEAC held on 06,09.2024,

1. Now. the project proponent M7s. Sree Jayamarugan Allays Private Limited vide
letter dated 09.07.2024 has rquested for surrender of ToR obtained vide Latter
NeSEIAATNGF No, 10206/5EAC/ 3(a)/ToR- 1576/2023 Datod:27.09.2023 and
exemption from obtaining Ervironmental Clestance. The PP decided 1o
wrrender ToR dating as follows:
"W bavw swbmitted a Termu of Reference (ToR) proposal vids
SIAMTNANDI/433680/2023, Dated: W.07.2033 for the Proposed axpantion
of Steel Rolling Mill & indusion of resl Melting thop in the Stewl Rolling Milt
at the sbove wid focation fowands mancfacturing of My Billers - 1.30.000
mmmanmw:mm-r.ﬁ;wrmmmmm
whmitted convidlering our future expsntion for next 10- IS year.
Subsecpaently SFIAA hos granted Tenms of Reference (ToR) under wiotation
calegory approval for the sid proposal.
Mesmwihile. MoEFECT have publivhed an amendiment o the EIA Notification
wiich states “Jecondary Metallurgicsl Procesiing indistry with procsss
Involving melling (CavElectricty bawd Furmnoes] of Non-roxdc move than
E0.000 TPA (0.06 MTFA ) upro 1.20.600 TPA (0.12 MTPA) shail be appraired
varder B2 category wherein Public hearing & EIA itudy ir not required for
Oblaining Environmental Clearance.
Therefore, Comidering the Time & Financial Conrtraints, we would like fo
wirrender the ToR lued™
2. The SEAC noted that &1 per MoEFSCC Notiication 5.0, 2215(E) dated
07.06.2024, Note (i) of Colutnin (4], Part [Il) ftates that,,
(i1) Processes involving mwlting of nontosde metals,

Fuel in the furnace  Category B2 Category B1 Ilh
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1.500d or i fel | = 0,03 MTPAto | = 0.06 MTPA
b < 0,06 MTPA

2.Gas fusl or elediricity | = 0.06 MTPATo | = 0.12 MTPA
’ < 0,12 MTPA

The SEAC noted thar Sscondary Metallurgioal Procening industry with process
involving meiting (GauvEBlectricity based Fumaces) of Non-toxic more than
&0.000 TPA (0,06 MTPA) up 1o 1.20,000 TPA (0.12 MTPA}" falls under B2
Category wherein Public hearing & EIA study is not required for Obtaining
Eenvironomgntal Clearancn,

3. As presetited by the PP during presentation

I Existing LS _ ._m proposed -
s | /CTE Bxpantion paper EC  Exemption
Product
 Obtained | Sought given under MOEF&CC
I | MSBiety | 28080 . i 57,500 TPA
TPA TPA
| MS Products
as Sections
Squares. 28.080 1.25.000
2 57.500 TPA
Angles. TPA TPA
Rounddi,
TMT Rods,

I view of the above, the SEAC confirmed that based on the facts submitted by the PP,
the proposal It exempted from obitaining Environmental Clearance as per the

afprementioned MoEF&CC Notification and decided to recommend 1o $EIAA To accept

ﬂ‘!’ thie proponent’s request for withdrawal and sumender of the earller (isued ToR daterd:
27 oM Fex

j"?:ﬂ;ﬂ m:min par the providfons In the ElIA Notification. 2006 at amended and the

ph-upmsﬂ may be clojed and recorded in accordance with the law,

MEMBEI SECRETARY 119
SEAC -TN




181

Agends No. 495-18
(Flle No: 9176/2022)
Propased expansion of grey and ductile iton catings mamufactiring at §.F Nos. 256
Part, 270 Part of Pappankippam Village, Gummidipoond! Taluk. Tiruvallur District,
Tamil Nadu by M/s Danblock Brakes Indla Put Lid - For Environmental Clearance.
(SIA/TNANDI/435843/2023, Dated:12,07.2023)

Emlier the propasal was placed in 410" meeting of $EAC kelg on 22.09,2023. The
detajls of the project fumished by the proponent are svailable i the webste
{parivesh.nitin):

L The project proponert M/s Danblock Braked India Pvt Ltd has applied for
Ervitanmenital Clearance for the proposed expansion of grey and duciiie lron
castings manufacturing at 5.F Nos. 256 Part, 270 Part. Pappankuppem Village,
Gummidipoondi Taluk. Tiruvallur District. Tamil Naduw.

2. The projea/activity s coversd under Category "BI” of ltem 3{a) “Metallurgical
Indusries™ of the Schedule to the FIA Notification, 2006,

3. ToR |nued vide - Letter No. SEIAA-TN/F . No.9176/SEAC/(3a)/ToR 1252/2022
dsted 07.09.2022,

4. Public hearing conducted on 09,05.2023,

5. The mditing unit i manufacturing Grey and Duetile lron Casting in thelr plant
ipread over 15.54 Agres,

6. The unit i+ proposed 1o expand the manufacturing of Geey and Ductile lron
Casting from the existing quantity of 25,000 TPA 10 95,000 TPA.

Basad on the presentation and details fumnished by thee projec proponent, SEAC dedded
to defer and call for additional particulars as follows.

I, As per MOEF&CC Office memarandum vide FC-T1/119/2020-FC Dated:
17.052022, the propoted ilte attracts NEWL dearance a1 per the provisions
contalned In para 5 of the above-mentioned OM. Hence. the proponent shall
sibinit NBWL Clearance as dated in the ToR inued parfier,

2. The PP shall concluct energy audit of the existing facliity through an m:mdhud

BEE consultant and sibmit the neport alang with the aaion

fi-f.-
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recomimnendations made by the consuliant.

3. The PP shall furnish point wise ToR compliance.

4. The PF furnith an action plan for elther produce 50% of its energy consumption
of bilsy gre=n energy from TNEB or tombination of both,

5. Ther PP shall furnith protectivie measires 1o strest Tugltive emisshon,

6. Thée PP thall complete all plantation and shall fumish photographs and video
prool In this regard.

7. The PP furnish an action plan for adopting IT1 inh Gammidipoandi to improve ity
software and hardware infrastructure.

B. PP shall idenrify local youth in thet sres-snd impaet dill training and also discuss
with local panchayat and furnish an action plan to meet its commitrment. with
reference to points ratied In pubdic hearing,

9. The PP shiall furnish RoA of STR/ETP.

Hence, the proponent i5 advised to submit the additional documents/ [nformation as
sought above within a period of 30 doys falling which your proposal will automatically
get deligted from the PARIVESH portal.

Neow the proposal was placed In the 435 meeting of SEAC held on 06.09.2024,

The SEAC nated that The PP has made rearesentation vide letter dated 11,07.2024. The
PP has requedted o gulde the further process of Enviromunenial Clearance and stating
&1 follown, "Based on the MoEFSCC Olfice Memorandum fuel in the furnace gas fusl
or ¢lectricity B2 Category i > 0.08 MTPA 1o < 0,12 MTPA and El category ls >0,12
mipa. Since olt EC Expandlon caparity |1 95,000 TPA and wing electriclty fuel, Hence
kindly comsider our request and guide the further protess of our Environmental
Clenrance”.

Bated on the presentatict and detalls furnithed by the projed proponent, The SEAC
noted that the PP has proposad for EC Expansion capacity of 95,000 TPA by using
Thee SEAC noted that as per MoEFSCC Notification 5.0, 2215(E] dated 07.06.2024,
Note (Ill) of Column (4) & (5} states that...

um%w 121 cmuﬁ
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Yecondury Metallurgical Procening industry with process involving  melting
(CayvEleciricity based Fumaces) of Nowv toxic more than 60,000 TPA (0.06 MTPA)
uplo 1,20,000 TPA (012 MTPA)"
"W The Stondalone ralfing or re-rofling or extruion or plerciag or foeging or drawing
unity not inolving any type of melting or pickling aré evempled™
shadl be appesiied under B2 categony wherein Pubilic hearing & EIA study i not requind
for Obraining Ervironmental Clearance, ”
Henwewer, At per MoEF&CC Office enemorandum vide FC-11119/2020-FC Dated:
17052023, the propoed fite attracts NBWL deardnce a1 pet {hé provisions contilhed
in para 5 of the abovementioned OM. Hence. the propoment shall wibinit NEWL
Clearance earlier.
Hence, the propanent i advised 1o submit the 2ddinional documenty informatian ns
sought in 4107 mesting of SEAC held on 22,09 2023 sbove within a pertod of 30 days
failing which your proposal will automatically get dellsted from the PARIVESH portal,
Agenda No; 49519
(File No: 10007/2023)
Proposed Expansion of Existing Foundry Unit at $.F. Nos. SI/1A, 5118, 53/1A, 53/2.
58/, 58/2, 59/2A. 59/2B, 60, &1/2, 57/1A. 54, 55/3 of Oorattukuppal Village,
Madukkaral Taluk, Colmbetore District, Tamil Nadu by M/s. Bradken Indla Private
Uimited - For surrender & withdrawal of Terms of Reference lsssed earllar.
(SIA/TNAINDI/M424697/2023, Dated: 06.04.2023)
The: proposal was placed In this 495" rmseting of SEAC held on 06,09.2024. The
defaili of the peoject furnished by the proponent are given in the webgte
{parivestynicin).
The SEAC noted the following:
1. Earfier, the project proponent M/ Bradien India Private Limited Har obtained
Terms of Reference alomg with fublic Heoring vide Lr No. SEIAA-TN/
F.No. 10007 /SEAC/3(a)/ToR-1482/2023 dated; 22,06.2023 for the Propored
Expansion of Existing Foundry Unit at &.F. Nos. 51/1A. 51/1B. 53/1A. 53/2. 58/,
58/2. 59/2A. 59/28, &0, §1/2, 57/1A. 54, 5573 of Dorattukuppal Village,
Madubfearal Taluk, Coimbatore District, Tamil Nadks under c&r “B1" dind
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Schedule S1. No. 3(a) - "Metallirgicsl Indutries (Ferrous & Non-Ferrous)™ of E1A

Notification. 2006,

2. Now, the project proponen! M/ Bradien indla Private Limited vide letter dated
12.07 2024 & 0B.08,2024 has requedted for wrrender of ToR olitained vide Lr
No. SEIAA-TN/F N, 1D0DT7/SEAC/3 [a)/ToR-1492/2023 dated: 22.06.2023, The
PP decided to durrender ToR stiating s follows:

"Based on MoEFSCC Notiication 5.0, 2215(E) dited O7.06, 2024, we plan
ror surrencier the ToR iuued ar e said expancion propoul Was conicernscd

o fulure prospedt.,

W don't have the plan of expantion to 80.000 TPA, we request 1o acept
the wirrendar of ToR and acknowledye the ame.
Wi afso commit that if we propone to expand our plant more than 60,000
TPA. we witl apply for EC freshly with a new propossl, =
3. The subject was placed In the 748* Authority meeting held on 13.08.2024, After
detalled discussions, the authorlly decided to forward the PP reguest for
surrender of ToR issued earlier to SEAC for remarks and recommendations.
During the meeting, the PP requested for withdrawal and surrender of ToR obtalned
vide Lr No. SEIAA-TN/F NG.100G7/SEAC/3(a)/ToR-1492/2023 dated: 22.06.2023
considering the increased threshold limits & current market condltions and to get
consent for Phase | expansion alone fe. full wilization of exiting plant with followling

capacity.
| Revision proposed -
cro | ECExpemiion  (After EC Fxemption
o {April 2023) | Notification dt. 7* June
2024)

¥ e S 29,700 TPA | 80,000 TPA | 54,000 TPA
[Metting]
2. Compasite Mill Liners | 27,000 TPA | 50.000 TPA 27,000 TPA
S
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‘The SEAC noted that as per MoEF&CC Notification $.0. 2215(F) dated 07,06.2024,
Secondary metallurgical indlestry (1) of Column (4) itates that...
“Procees involving melting of nontoxie metals
Fuel in the furnace Category 82 | Category 81 ‘

1. Solid or liquid fuel 2003 MTPA 2006 MTPA
to

< D.06 MTPA ‘

| 2 Gar fusl or sleciricity 2 0.06 MTPA ‘ > 0.12 MTPA

| fo

< Q.12 MTPA

i

In visw of the above, the SEAC confirmed that besed on the facts submitted by the PP,
the proposal it exempted from obtaining Environmental Cleorance as per the
aforementionead MoEF&LCC Natification and declded to recommend 1o SEIAA 1o aecept
;QL ihe propanent’s request for withdrawal and surrencer of the earlier liued ToR dated:
e

1122 ok a1l
710032023 as per the provisions in the EIA Notification, 2006 a1 amended and the
g P e

4 proposal may be cloted and recordad in sccordance with the law.
Agenda No. 495 - 20
Fila No: 11204,/2024
Proposed Ordinary Earth Quarry leae over an extent of 1.66.75 Ha of Government
Land af §. F. No: 114 (Part), Gunamangalam Village, Ulundurpet Taluk, Kallakurichl
District, Tamll Nadu by M/1. AF) Apodates - For Enviranment Clearance.
(SIA/TN/MIN/493600/2024 dt 22/08/2024)
The proposal was placed in this 495th meeting of SEAC held on 06.09,.2024. The
detalls of the project fumlihed by the proponent are available on the PARIVESH
web portal (parnveshonic.in). The project proponent made a detafled presentalion
The SEAC noted the following:

1. The projed proponent. M/s. AF) Associates has applied seeking Environmntsl
Clearance for the proposed Ordinary Earth Quarry lesse over an extent of
1.66.75 Ha of Government Land at §. F. No: 114 (Part), Gunamangalam Village,
Ulundurpet Tahik, Kallakurichl District. Tamil Nadu,

M[%’lﬂ 124
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2. The project/sctivity I covered under category B2 of lem 1 (a) *Mining of
Minerals Projects” of the schedule ta the EIA Notification, 2006, a3 amended.
3, Soll analyys report dated 0B.08.2024,

; File 11204 B2 ]
No.  SIA/TN/MIN/493600/2024 L i(a) ]
Sallent Features of the Propotal J
1. Name of the Owner/Firm | MVs. AF) Assodlates _
Type of quarrying (Ordirary/ | |
2. | Rough Storisf Sand/ Granite/ | : | Ordinary Eaith
Lirmestone)
3. | SF Now of the quarry site : | & (Part)
4 | Village irl which dtusted : | Guramangalam
5. | Taluk in which situsted <[ Ulundurpet
& | Disiri in which fitusted o | Kallakurichi
7. | Extera of quarry (in ha) . AR (N Y
1114, 0Hectares)
. [ Latifude & tongitude of all | | I1°4T14.77N 10 1PAT27 38N
comers of the quarry ite TOA4'36.95°E 1o 79"14'39 H2'E
. | Topo Sheet No. ;| 58 - M/D2
10. | Type of mining ;| Opencatt Semii Mechanized Mining
Details ot Environmentsl e R
sattivg ¢ | Oussudu Lake Bind Sanctuary- 50.01km-
NE
| NBWA Clearance/
=, Comervation Messurs ; [Wetipetictia
13, Detaili of Previous History ¢ | It iv-a Fresh Quarry
14, | CCR. I Applicable : | Not Applicatie
" Life of Praject 1| 90 Days
15, | Lease Period : | 90 Dayt
'Mining Plan Period :I-iii::m -
MEM ARY 175
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!Hﬂql’iﬁnnﬂﬂ: 3 Ordinary Earth

Geological Resourees m'
(RoM)

16,675m?*

g, | Mineable Resoviroes " (RoM) |- 10.000m'

Proposed Production m*

10,000 m*
| (RoM)

Annual Pesk Producion Inm? | . »

“Madmum Depth in meters | - 0.6m (BGL)

17. | Depth of water table : 12m- 15m

Man Power riquirerment per
day:

18. 07 Mos

Witer reguitement:
1. Diinking & Domestic
2, Dust Suppression
3, Green belt

19. | | 1:2 KLD

20. | Power requirement TN

Preclie area communication
21. | approved by fhe District .
_ Collector, Dept. of G&M

Hoc, Mo. 123/2024/Mines. dated:
09.08.2024

 Mining Plan approved by
22. | Deputy Director, Depit. of
CGeology & Mining.

Roc. No. 123/2024/Mines, dated:
"113.08.2024

500 cluster letter fsued by
23. | the Deputy Director, Dept. of | @
Ceology #nd Mining.

Roc. No, 123/2024/Mines, dated:
20.08.2024

| VAD Certificate Regarding
24, | Structures within 300m : | 18.08.2024
Radius

- :;"c““f PR :iuamm~
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26.| EMP cost (in Re. Lakhs), +T Ry 117 Lakh
27. | CER coft (in Rs. Lakbs), | Re. 2.00,000/-
28. | SEAC Recommendation | ¢ | Recammended
Annual Peak production of Ordinary
55, | Recommendation Quanilte | Eanh
iy | 6000
" Depth - 0.6m BGL
30, Standard Conditions | Annexure- |
| 3 W1 IYEDOREA, Cpii e 1| ¥ES NO
than 40m.
32, | 1131 sbove s YES " special Conditions i
33, M thiE proposed ares [Ocated :‘¥EF NO
resr Reserve Forest
34. | If 33 above s YES + | Spwcial Conditlons I
35. | Other Special Conditions BT

Based on the presentation and documents furnished by the project praponent, SEAC
dedded to recommend the proposal for the grant of Environmenta! Clearance for the
anrwal peak production apacity not exgesding 10000 m' of Ordinary Earth by
maintaining the ultimate depth of mining upte 0.6m BGL for the project life of 90 days
from the date of lease execution and subject to the standird conditions as per the
Annexure | of thit minuter & normal conditlons ttipulated by MOEFACC, in addition
to the following specific conditions:

I, The PP thall mark the DGPS referance pillary painted with blue & white eolour
Indicating the cafety burrier of 7.5 m (0 be left under thiy Rule 13 (1) of MCDR.
1988 within the lease boundary and protective bunds, before abtaining the CTO
from the TNPCH.

2. The PP shall instad] the tall wind sheets around the lease boundary directing the
structures located nearby and waer shall be sprayed frequently (o armest the dust
poilution.

3. The PP rhall ensure that the losded trucks are covered with o 1 lin cover to

MEMBFT Ly 527 “MH
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avold the spillage & durt pallution while transportation.

4. The PP shall carry out the required number of plentations ss committed in the
EMP without deviation before obtaining the CTO from the TNPCB,

5. The PP shall not carry oul drilling & blasting operations I the proposed quary.

6. The PP thall install 3 “Blo-toller” 2nd Rest shelter fisslity for the perions employed
in the mine before abtalning the CTO from the TNFCE,

7. The PP shall carry out the operation only diring the day-light houn with ety
precautiondry meatures beitig atiopled while excavating In the wet/mturated
areas.

B. As accepted by the Projec Proposent the CER cot of Rs, 2,00,000/= to the
Government Schools at Cunamangalam at Pillur Villages ar commined before
obisining CTO from TNPCE.

Agenda No. 495 - 21

File No.11205/2024

Proposed Ordinary Earth Quarry lease over an extent of 3.86.75 Ha (Out of 75.54 Ha)
(Govt Poramboka land) st 5.F.Noy, 139 (Part) of Kanaivar Village. Ulundurpet Taluk,
Kallakurichi District, Tamil Nadu by M/s. AFJ Associates - For Environmantal Clearance
(SIAVTN/MIN/A93654/2024 d.22.08.2024)

The proposal was placed in the 495® meeting of SEAC held on 06.09.2024, The detalls
of the project fumnithed by the proponent are given In the webslte [parivesh.nic.in),
The SEAC noted the following:

1. The project proponent, M/s. AF) Assodates hoi applied for Ervironmental
Clearance [or the Proposed Ordinary Earth Quarry lease over an stent
of 3.86.75 Ha (Out of 75.54 Ha) [Gowt Poramboke land) at §.F.Nos, 139 (Par)
of Kamaiyar Village. Uluncurpst Taluk, Kallakuricni Distrier, Tamil Nadw.

2. The project/activity s covered under Category “B2” of Itemn T(a) "Mining of
Minerals Projects™ of the Schedule to the EIA Notification, 2006.

3. The propanent has submitted a il test report obtained from Dept. of Chuil
Engireering. Govt. College of Enginezring. Dharmapuri vide Le.No./GCE/ DRI/
CIVILSOIL2024/ C-171 deted 08.08.2024, As per the report. the tptal 9% of
sand In'the woll ample ir 13.90%.
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4. The sallent features of the proposal are a3 follows:

1120572024 82
File No 49365472024 Category )
:ﬂ Salient Features of the Proposal
M/, AF) Asociater,
Ne. 8, Ground floor, 2+ Crass Street,
i | Name of the Owner/Firm t| Jswshar Nagar. Ksvery Nagar,
Reddlarpalayam,
Puducherry — 605 005,
2. | Type of quarryitig :| Ordinary Earth Quarry
1 | 5.F Now of the quatry site 11139 [Part)
4, | Village in which sitlisted :| Kanalyor
5. | Taluk in which situsted 1| Ulundisrpet
& | Distriet in which sttunted 1| Kallakurichl
7. | Extent of quarry [in ha.) 11 3.86.75 Ha
8. Lititede & Lorgitude of all ' 4136 14"N to 11"31"34.24°N
comen of the quarry sits | 79713 12.43%E to 79713724.53°F
9. | Topo Sheet No, 1| 58 - M2
10. | Type of mining :| Opencast Seml Mechanized Mining
| Detalls of Envirormental | Sirupakiam RF - 1.73km - NW
Setting. Qussudu Lake Bird Sanctuary- 62.20 kin- NE
- NEWL Clesrsnca/ 1 Not Apslicabie
Conservation Meanures '
13 | Details of Previous History :| it 1y 0 Fresh Quarty
14. | CCR f Applicabls :| Not Applicable
Life of Projects. 2| 90 Days
15. | Leass Pariod +| 90 Dayx
Minlig Plan Perlod :| 30 Dayy

SEAC-TN
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As
Mining Plan Detalis JAepeopred | dified by SEAC
Mining Plan _
Geological Resources m Ordinary Earth -
(Rom) | - 38675
Ordinary Earth §
16. | Minable Resources m* (RoM) B
= 20,000m*
Ordiriary Earth I .
Annual Peak Procluction in m*
' - 20,000m?
0.6m below ground
Maximum Depth in meters :
level l
17. | Depth of water table 1 12m = 15m
Man ¢juirement '
18. PO TR ol (A 2T
day:
| Water requirement: 1.2 KLD
. 1. Drinking & Utilized Water | | 0.2 KLD
" | 2. Dust muppresion " 0.5 KD
| 3. Gresn Balt 0.5 KLD
| 20. | Power requirement &} 3330 liters of dhesel will be utilited |
Preci commiunication ] B
. i peiimey Roc. No. 122/2024/Mines. dated: |
|l | approved Dy the 3 9,
Callector
| Mining Pian approved by the
22, |Amnw Drrector, Dept.of | :/ Roc No. 122/2024/Mines. dated: 13.08.2024 |
 Geology & Mining.
| 500m cluster letter lsuedby | |
the Asslstant Direcror, Daps.
23. , :| Roc No. 122/2024/Mines, dated: 20.08.2024
of Geology and Mining with .
MEMB 130
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VAQ Certificate Regarding
24, | Structures within 300m :| 14,08 2024
Radius
35, [Froma Con (exchiog NP | | o &isiooan
cott)
126, | EMP con (in Ry, Lakhy), Ry, 2.29 Lakhs
127, | CER cont (i Rs. Lakh), #s, 50,000/-
E — 30 'p‘-Hr.l mbiett to thi.'
y following upper limity,
28, | EC Recommendation | Annual Max RoM In| 20,000m of ordinary |
m earth
1| Max Depth in mirs | 06 below ground level
29. | Standard Conditions ;| Annexiire 1
It the depth recammenced
72 | move than 40m. ) N
31. | If 30 above & YES 1| Special Conditions Il
| ls the proposed drea located .
32, aab fosres Eorens 1| YE§ NO
33, | I 32 above s YES 1| Spacial Conditions 111
34. | Other Special Canditions 1| Ax stipulated below

Based on the precsntation and documents furnished by thie project proponent, SEAC
decided to recommend the proposal Tor the grant of Environmental Clearanice for the
production guantity of 20.000m* of Ordinary Earth & the ultimate depth of mining up
to 0.60m below ground level, subject 10 the following condiiions and it shall be valid
for the project life of 90 days from the date of lease execution as lald down in the
mining plan approved:
1. The PP shall mark the DGPS reference plitars painted with blise & white colour
indicating the safety barrier of 7.5 m 1o be left under the Rule 13 (1) of MCDR.
1988 within the lease boundary and proteciive bundy, before obtaining the CTO
from the TNPCB, l
2. The PP shall Install the tall wind sheets mround the less ng the

v . X
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siructured located neatby and water shall be sprayed frequently 1o arrest the dus
pollution,

. The PP shall eniure That the loaded trucks ame coverisd wWith & tarpadlin eover (o
avold the willage & aust pallution while traniportation.

. The PP shall carry out the recuiired number of plantations a5 committed In the
EMP without deviation before abtaining the CTO from the TNPCH.

. The PP shall not carry ot drilling & blasting operationt in the propoded quarry.

6. The PP shall install 2 ‘Bio-toilet” and Rest shelter lacility for the persons employed

in the mine before obtaining the CTO from the TNPCE.

« The PP shall carry out the operation only during the doyJight haun with safety
precautionary maasunes being adopted while excavating in the wet/saturated
aresy.

8. As atcepted by the Project Proponant the CER cost of Rs. 50,000/ and the

amount shal! be ipent fior the activitiey as commiltted towards Panchayat Unjon
Middle School, Kanalyur Village before obtalning CTO from TNFCB.

Agenda No: 495- 22
(File No: 11206/2024)
Proposed Ordinary Earth quatry lease over an extent of 3.34,12Ha &t 5.F.No, 61 (Part)
of Gunamsngalam Village, Ulundurpet Taluk, Kallakurichl District, Tamil Nadu by M/s,
AFJ Assodates - For Environmental Clearance.
(SIATN/MIN/493624/2024, Dated:22.08.2024)
The proposal was placed In the 495" meeting of SEAC held on 06.09.2024. The details
of the project furnithed by (he proponent ore avallable In the website (parivesh.nicin).
The SEAC noted the following:

1. The Projecs Proponent. M/ AF] Asioclates has applied for Environments!

Clearance for the Propoted Ordinary Earth quamry lease over an extend of
3.34.12Ha a1 S.F.No, 61(Part) of Gunamangalam Village, Ulundurpet Taluk,
Kallakurichi District, Tamil Nadu,

2, The propousd quarry/acivity i coversd under Category “B2" of ftem i(a)
"Mining Projects”™ of the Schecule to the EIA Notiication, 2006,
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cormers of the Quarry tlte

File SIA/TN/MIN/493624/2024, 1ta)
L .
o Safient Features of the Proposal
1, Name of the Owner/Firm My, AF), Anociates,
| N8, Ground Floor, 2+ Cross Street. Jawahar
Puduchierry- 605005,
2. | Type of quarrying (Otdinary | ‘ Ordinary Earth Quirry
Stone/Sand/Granite/Limestone)
'_?_ §.F Nos. of the quatry ste |? 61 [Part)
4. | Village in which situnted | ;| Guramangalam
5. | Talukin which situated | ;| Uluncurpet
6. | District in which situatied <[ Kallakusichi 1
7. | Extert of quarry (in ha,) :| 3.34.12Hectares [Out of 29.12.0Flectares)
B. | Latkude & Longitude ol all 11405 1LA4'N to 11°41'0.10°N

| 76°14'49.36°F to 79"14°58.07"F

9. | Topo Sheet No. :| 58 - 02
0. | Typ= of mining i| Opencast Semi Mechanized Mining
1. | Details of Environmerntal Pandur RF-2.40km-NE
Stting. ; Qussuichd’ Lokie Bird Senctiuiary- 61.25km- NE
12, NBWA Clearance/ ' Mot Applicable
! Conservntion Meares
" 13 | Details of Previeus History <\ 1t iy m Fresh Quarry
14, | CCR if Applicable :| Not Apgplicable
15. | Life of Project :1 90 Days
Leain Period =1 90 Dayr
Mining Plan Period ' 90 Days
6. Mining Plan Details ! As per spproved Mining Plan
|
|
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Geological Redources m’
[RoM)

33.413m*

Minable Resources m* (RoM) '

: 20,000

Anrual Peak Production inm’ -

-

20,000m’

Maximum Depth |n meters |«

D.6m BGL

7.

| Depth of water table

¢l 2m - 15m

18.

dar |

07 No

18,

\Water requirement:
1. Drinking & Domeitic
2. Dust Suppresiion
3. Green belt

1.2 KD ’

I NIL

|Precise oreas communication,

2. Roc. No. 124/2024/Mihes, dated: 09.08.2024 |
approved by the Diurda :I
Collector, Dept, of G&M

22, Mining Flan bppravec by | | Roc. No. 124/2024/Mines, dated: 13.08.2024
Assigant Director, Dipt, of |
Ceology & Mining. |

33, 500m clutter letter fsued by | | Roc No. 124/2024/Mines, dated: 20.08.2024
the Assistant Director, Dept. of |
Ceology and Mining.

24,[VAO Centificate Regarding | | Letter dated :14.08.2024
Structures within 300 Radias |

25.1 Project Coit [excluding EMP | | Ra. 6.95.000/- *
cont) i

26. | EMP cost (in Rs. Lakhs). 1| Fis. 2.29 Lakhs

27.| CER cost {in Rs. Lakhs). :| Rs. 50,000/

28.| SEAC Recommendation, 1| Recommended

29, | Recommended Quontite: | Validity 90 days
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Ordinary Earth
= Mox Tetal I o 20.000m"
:| Ansigal Max in m? 20.000m*
:| Max Depthin mirs | 0.6m BGL
30. | Standard Condition) :| Anrexure |
3L | [y the depth recommended Jiio
more thim 40m,
32| If 31 above iy YES t{ Special Conditiom 11
| "33 | Ts the propowed ares located [
near Rewerve Forest
34, I 33 abave ks YES :| Spedal Conditions 1l
335, | Other Special Canditions i I

Baved on the presentation and documents furnished by the projedt proponent, SEAC
decided to recommend the proposal for the grant of Environmental Clearance for the
production quantity of 20,000 m' dMEﬂhiMuﬁimﬁnﬂhdmﬁJm
tpto 0.6m below ground level subject to the following conditions and it shall be valld
for the project life of 90 days from the date of lease execution as laid down In the
mining plan approved, subjedt {0 the tandard conditions as per the Annexure | of
this minutes & normal conditions stipulated by MOEF &CC. In addition 1o the
foliowing specific conditions:

1. The PP shall rridrk the DGPS reference pillats palnted with biue & white colour
Indizating the safety barrier of 7.5 m to be leit unger the Rule 13 (1) of MCDR.
1988 within the lesse boundary and protecthve bundj, befare cbtaining the CTO
from the TNPCH.

2. The PP shall install the rall wind iisets sround the lease boundary directing the
structurel located rearby and water thall be sprayed frequently 10 arrest the dust
pollution.

3, The PP shall envure that the loaded truks are covaned with a tarpaulin cover to
aveid the illage & dust poltution while transporistion,

4. The PP ihall carry out the required number of plartations s
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EMP without devistion before obtsining the CTO from the TNPCB.

5. The PP ihall riot @try cut drilling & blading operations In the propowd quary,

&. The PP shall Initall 2 *Bio-follet” and Rest shelter facllity for the persont employed
in the mine before obtaining the CTO from the TNPCB.

7. The PP shall earry out the operation only during the day-light hours with salety
precautionary measures being adopted while excavating in the wet/iafurniind
Areas,

B. At accapted by the Project Proponent the CER cost of Rs. 50,000 and the
amount shall be spent for the activitles as committed towards Government Alded
Primary School, Gunemangalam Village before cbiaining CTO from TNPCE,

fas A F Lo ]

—
—
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ANNEXURE-I
SPECIAL MITIGATION MEASURES FOR THE QUARRIES LOCATED WATHIN 1 XM |
FROM THE RESERVE FORESTS
1. Since the R.F is located very dose ta the proposed quarry rite, the PP shall
devsiop Gredh Belt [Thick Tree plantation in two to three rows) slong the
boundary of the mins leass aree before abtaining the CTO from the TNPCH.
<. The proporent shall consinict and maintain proper fencirig all around the
boundary of the proposed working quarry adjacent to the direction of the
locatian of the Reserved Forenr before the commencement of the operation
and shall furnish the photographs showing the same before obisining the CTO
from TNPCE,

| a.m#mrm-mmfmmm-mmrﬂm;mmm
generated during the mining operations shall be stored in wparate dumps
positioned In oppostte direction 1o the location of the resrved forest,

4. The PP shall ensure that wich waste/reject dumps thall be properly secured to
prevent escape of material there from in harmful quantities which Ty cause
degradation of environment and to prevent cautation of floods,

5.The PP shell select the slte for dumps on Impervious ground to ensure
minimum leaching effects due to predpitations.

6. The PP shall take necessaty steps that wherever pousible, the waste rock,
overburden eic. shall bie back-flled Into the mine excaviations with a view to
nestoring the land to its ariginal use &) far s poulble.

7. Wherever back-filling of wisie ok In the ares excavated during mining
operations is not feasible. the PP stall take adequate steps In discusdon with
the concemed DFO 1o sultably termace the waiste dumps eniuring the stability
through vegetation to comwolidare the green beit development in the steas
adjncent to the seserved focest location,

H.MWlhdtmnrmﬂthniﬂﬁﬂﬁﬂmmlgaﬂmhurﬂrmhqﬂhe ground
and notie vibeations cuted by blasting operations and movement of HEMM

such by Excavators. Trucks within safe [imit. r
|
MJ: ’
- TN
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$. The PP shail not perform secondary breakags nvoluving the drilling & blasting
in the gquarrying operations and it can be replaced with non-conventional
methods such o5 noise-controlled rock breskers, usage of non-exploshve
expaniive materlaly/chemicals, Hydraulle Splitting based on the witable
scentific studies carried out by any reputed szientific and scadiemic Institutions.

10. The PP shall take adequate steps to conitrol the alr pollution due to fines, dust, |
imoks or gasecus emisiont during the quarrying operationt within
‘Permissibile Limits” specified under the environmental awi.

11. The Quarrying and Mining activities thall be restricted In the Eco-sensitive
Zone of 60 m from the boundary of thie Regerved area and hence the PP shall
not even Indulge in contrincting the haul roads In these areas.

12. No developmeit on existing steep bill slopes or siopes with a high degree of

erosion thall be permitted. Hence, the PP shall not carry out the quarrying on
mq:hmﬂqﬂ!mﬂhn-gﬂd&ﬂtnﬂﬂﬂmﬂthﬂnuﬂhjh@d@ﬂnl|
ercilon on forestland.
3. The PP shall give an affidsvit at the time of feate execution that mﬂwﬂlhl
nntdﬂn;nflmu[uﬂmnmﬂ-dmwﬂlrﬂhmadrmlhﬂ!m
Foiest larids and alto within the Eco- senvitive Zone of 60 m without the prior
unnhmnnnhﬂtate Covernment in case of meserve fored! land & per the
procedires lald down by the State Government,

14, The PP shall not uwe plastic catry bagy within the quarry ara.

15. The PP shall eroune that all the haul roady within the guarky lease shell be
provided with adequste numbser of roed tide drain and thee drains shall hel
kept free form blockage for runoft ditpasals, This run off from the road side |
dralnage thall relate to the natuen! drginage system in the 3rea,

1&.1‘=IﬂPﬁhlldﬂlMMpmﬂdurudmMnEFhuﬁhﬂﬂdhhtH’rnﬂmNﬂ.
0. 1545 dated 25 Jusie 2009 regulsting certain activities jn the ecor
randltive zone to corderve and protect the reserved forest aren from ecological
and ervironmantal polnt of view,

=
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GRAVEL / RED EARTH & PEBBLES QUARRY —~ GENERAL CONDITIONS

I. The proponent shall mandatorily appoint the statutory competent persons |
and commence the quarry operations within the purview of Mines Acr 1952

2. The proponent thall erect fencing all around the boundary of the proposed
aren with gatex for entry/exit before the commencement of the operation
and shall furnkt the photography/map showing the same before obtalning
the CTO from TNPCB.

3. Perennial maintenance of haulags road/village / Panchoyal Road shall be
darie by the project proponent as requined in conngction with the concerned
Gavt. Authority.

4. The Project Proponernt thall adhere to the working parameters of minliy plan
which was wbmitted at the time of EC appraisal wherein yearwite plan wai
mentlened for tofel excavation, No change in basie mining proposal shall be
carrled out without prior approval of the Ministry of Environmant, Forest
and Climate Change. which entall adverse environmental Impacts. aven If it
is & part d{qpprmmﬂnirurqpilnnmdmmmﬂmmufﬁwmbv
State. Govt. In the form of Short-Term Parmit (STP). Query licente or any
other name.

5. Perennial speinkling arrangsment shall be In place on the haulage road for
fugithve dust suppression. Fugitfve emistion measurements thould be carried
out during the mining operation ot regidar intervals

6. The Froponent shall enture that the nolie leusl 5 manitored during mining
operation at the project site for all the rmachinesies deployed and aclequate
notse level reduction mensures underaken accordingly,

7. Proper barriers to reduce nolse level and dise pollution thould be established
by providing greenbelt along the boundary of the quamying site and fultable
working methodalogy 1o be adopted by considering the wind directiain,

B. The purpoie of green belr arotnd the project is 1o copture the fugifive
emiuslons, carbon sequestration and 1o attenusts the nolse generatéd, in
addition to improving 1he assthetic.

ARY 139




201

8, Taller/one yeur old saplings raived In appropeiate size of bags (prefersbly eco-
friendly bags) should be planted In proper spadng as per the advice of local
fores authortieybotanist/horicutturis with regard 16 ite specific choices.
The proponent shall earmark the greenbelt area with GPS coordinutes all
along the boundary of the projéct site with ar Jeast 3 migters wide and in
between Hocks In an organized mariner,

10. Noise and Vibration Related: (i) Appropriate messures should be faken for
control of noiwe levels below BS dBA in the work environment, Workers |
engaged In operstions of HEMM. ete should be provided with ear
plugs/mids, (1) Nolie levels sthould be monliored regularty (on weekly basts)
near the major wlrces of nolse generation within the core zone.

1. The operation of the guarry should not affect the agriculturel activities &
witer bodies near the projedt e and & 50 m safety distance from watef body
should be maintained without arrying any activity. The proporent shall take
appropriste memures for "5l Management™ and prepare & SOP for
periodical de-siltation indicating the pohible slit content and e in caie of
any agricuiiural land exists around the quarry.

12. The proponent shall provide sedimentation tank / settling tank with sdequate
copacity for runcff management.

13. The proponent shall ensure thal the transportation of the quarried granite.
stones shall not cause any hindrancs to the Village peopie/Exining Viltage
Road and shall take sdejusle wlety precautionary measures while the
wehicles aee passing through the schools / hosplial. The Project Proponent
shall ensure that the road may not be damaged due to fransportation of the
quarried granite slones; and traniport of granite stones will be as per IRC
Caidelines with respeet 1o complying with traffic congestion and densily,

14, To ensure wfety messures along the boundary of the quarry ste, seaurily
guaeds are to be posted during the entire period of the mining operatipn,

5. The Project Proponent shail comply with the provisions of the Minies Rules

. 1955 for ensuring fafety. health and welfere of the paople working In the
miines and the surrounding habitants, p |

Q |
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16. The project proponent shall ensure that the provisions of the MMDR Act.

.

18,

21,

1937, the MCDR 2017 and Tamilnady Minor Mineral Concesvion Rules 1959
are compiled by carrying out the quarrying operations In a skiliful, scentific
and systematic manner keepling in view proper wafety of the labour, structure
and the public and pablic works located In that vidnity of the quatrying aren
and In & manner 1o presdrve the environment and ecology of the snea,

The quarrying activity thall be stopped If the entite quantity indicsted In the
Mining plan Is quarried even before the expiny of the quarry lease period and
the same hall be informed 1o the Districr AD/DD (Geology and Miring)
District Environmental Enginesr (TNPCB) by the praponent without fall,
The Projec Proponent shall abide by the annmual production icheduled
specified In the approved mining plan and if any deviation is obsaeved, it will
render the Project Propanent liable for legal action in accordance with
Enwviranment and Mining Laws,

Prior clearance from Forestry & Wld Life Including dearance from committes
of the National Board for Wildlife & spplicable shall be obtained before
marting the quarrying operation, If the project Mte attracts the NEWL
clearance, &y per the existing law from time to time.

<All the conditions impoied by the Asitant/Deputy Director, Geology &

Mining, concerned District in the mining plan sppeovil |etter and the Precise
ares communication letter lssued by concemad Disteict Collector should be
wrictly followed.

That the grant of this EC. & Issisecd froum the envirdnmental angle only, and
does not abiolve the project propotient fram the other statutory abligations
prescribed under any other law or any ather instrument In fores. The wie
and complete responiibility, 1o comply with the conditions lald down in all
other lows for the time-being in forca, rests with the project proponent.

« Ther mining lease holders shall, after ceasing mining operations, undertake re-

grassing the mining ares and any other area which may have been distisrbed
due to thelr mining activities and restore the land 1o a condition which |y fiy
for growth of fodder, flora. fauna ete.

- A1 per the MoEF& CC Office Memanhdum F.No. 22-65/2017-IA.011 dated:

30.09.2020 and 20,10.2020 the propanent shall sdhere EMP rngshed.

SEAC -TN
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ROUGH STONE/JELLY/BLUE METAL QUARRY

1) The PP thall Inform send the "Notice of Opening’ of the quarry te thie Direcior
of Mines Safety. Chennal Region tefore cbtalning the CTO from the TNPCB.
2)The Project Proporient ihall abide by the anniial production scheduled
specified in the approved mining plan snd if any deviation I« observed. [t will

mﬂthuthﬂPmpmﬁitmunmrle@Jnﬂiminnmmﬂ

3) The proponent shall spipoinit this statitory competant peesons relevant {0 the
mmmﬂmﬂuupm:hpmﬂﬂumu!hﬂhmhﬂtﬁ!ﬂd
Metolliferous Mines Regulations, 1961, a5 amendesd from time o time,

4) Within a period one month from the execulion of fease deed, the PP shall
endure that the persons deployed in the quarmy Including ell the contractual
employesutruck drivers shall undergo inifial/perfodical training In the DM
approved GVTC situated ip Trichy / Salem / Hosur.

5] The PP shall construct & garlandd drain of s, gradient and length around the
proposed quarry incorparating garland canal, silt teaps, siltation pand and
outfiow channel connecing 1o & natural draln should be provided prior to
the commencement of mining. Carland drain, dit-trap). slitation pordi and
autliow channel thould Be de-tiied perlodically snd geo-tagged photographt
of the proces: should be included In the HYCR.

&) Monltoring of drairnage water should be carrled out at different ssasons by an
NABL sceredited lib and clear water should only be discharged info the
natural stresm. Ceo-tagged photogrophs of the dralnage snd rampling site
should be submiltted along with HYCR,

7) The proponsnt thall livstall the *$3 [or) G2° type of fencing all around the
benittidary af the proposed working quarry with gate for entry/exit before the
Wt af the operation as recommended in the DGMS. Clreular,
111959 and shall furnish the photographs showing the same before obtalning
the CTO from TNPCE.

g8) The Propenent shafl submit s concepiual "Slope Gability Action Plan’

incorporating the benches & acordble haul roed approved b"'i’?lmm J

)2
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AD (Mines) far the propoted quarry to the DEE/TNPCE at the fime of
obtaining the CTO,

9) Tt PP thall ensire thar the persons employed in the quarry whether
permanent, temporary of contraciual sre undergoing the initinl/periodical
mﬂﬂﬁﬂmM@hthMWﬂHﬂWémpﬂ!m
DGMS Circulnr No. 01 of 2011 belore they are engaged In mining activities.

10)The PP shall ensure tho: e persons empioyed In the qubmy whether
pETMANENT, temparary or contraciunl are provided with sdeqiiate PPEs before
engaged in mining operations,

11} The PP shall meticilouly camry out the mitigation measures as spelt ot In the
approved EMP,

12} Proper barriers to reduce nolve level and dust pollution should be estabilited
by providing greenbelt slong the boundary of The quarrying site and suitable
warking methodology should be adopted by condidering the wind dirsction,

13)The Project Proponent shall ensure that the funes earmarked for
environmaental protection measures are kept in a reparate bank sccount and
should not be diverted for other purposet. Year-wite expenditure thould be
immlucled In the HYCR

tﬂmmhmmt.mnmdamwnflhﬂmthmmd
Panchayat/iocal body.

13) Perennial maintenance of haulage rosdAillags / Panchayat Hosd shall be
ﬂmﬂbvrhrmhqmpnnm:tr:qmmd.lnmﬂmthnwimﬂu
conterned Govt, Authority.

16) Perennial sprinkling arrangements shall be In place on the haulage road for
fugitive dust suppression. Fugitive emition mentirements thould be carred
out during the mining aperation af regular intervaly and submit the
consolidated report to TNPCB ance in six monihy.

17) The Proponent shall ersure that the noise level §s maonitoced during mining
operation st the project site for all the machineries deployed and adeguate
rioise level mduﬂhnm“m“umﬁrﬁmm:mmﬂm

periodic monitaring thall be Included i the HYCR. rla
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18) Proper barrien 1o reduce nolie level and dust paliution sivauld be eitablithed
by providing greenbelt along the boundiny of the quarying site and sultable
working methodology to be adopied by considering the wind ditection.

19) The purpote of green belt around the projed is to capture the fugitive
emissions, carbon segueitration and to attenuate the nolie generated, In
addition 1o improving the aestheticr. A wide range ol indigencous plant fpecied
mumummmmwwumw: species with
dersafmiciderate canopy of native odigin should be chosen. Speces of

mallmedidm/tall trees altenating with shrubs should be planted in & mixed ‘

manner.

20) Tallet/cne year old saplings relsed in appropriste sige of bags (preferably eco-
friandly bags) thould be planted In proper spading & per the sdvice of local |
forest authorities/botandst/Morticulturist with regard to die specific choioes,
The propanent thall carmark the greenbolt area with GPS coordinates all
along the boundary of the project ilte with at least 3 meters wide and In ‘
befween blocks [n an organized manner,

21) Noise and Vibration Relsted: (i) Appropriate messires should be taken for
control of nolse levels beiow BS5 dBA In the work environment. Wotken
wmﬂhaﬂmﬁﬁ%d;mmmmmw‘
plugs/muffy, (i) Nalie levels should be monitered negulsry (on weekly bails)
near the major sources of nolse generation within the core rone.

22)The PP shall carry out maximim of only one round of controlled blatt per
dlf.mhkhdmiftnuﬂﬂﬂmulﬂﬂmWhumhlrdhninpermndwﬂh
maintaining maximum charge per delay In such -a manner that the blast-
indced ground vibration level [Peak Farticle Velocity) measured in the ‘

hnuﬂnmlu'mmﬂumnmﬂﬂmmm not excesd 2.0 mmA
and na fly rock shall travel beyond 20 m fram the site of biasting.
iiiﬂuwﬂuu;lmmmn:lutmmmtngqpnlhmmm:trrbgdmlnnl
‘dwdﬂrdw‘htﬂimdnnﬂnhmidhummkihpddhm
between blaning doys 1o reduce tha emvironmental Impacts effectively I

-r'
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24) If 'Deep-hole large diameter drilling and blasting’ is required, then the PP
shall obtain tpecial permiuion from DOMS,

25)The PP shall grsure that the blasting operations shall be rried oul during a
prescribed fime interval with & peloe notlce to the habitation rituated around
the proposed guarry sfter Having posted the sentrievguards adequately to
confirm the non-expailire of pubilic within the danger zone of 500 m from
the boundary of the quarry. The PP shall use the jack hammer drill machine
fittec with the dust extractor for the anlling operstions sich that the fugitive
dust is controlled effectively at the tource,

26]The PP shall ersure that the blating operations are catried out by the
blaster/Mine Mate/Mine Foreman smployed by him In sccordance with the
provisions of MMR 1961 and it shall not be carried out by the persons other
than the above stalutory pervon i,

27)The proponent hall undertake in a phased manner restoration, reclsmation
and rehabilitation of landy sffected by the quarrying operations and dhall
complete this work before the conclusion of such operations as par 1he
Enhvirohmental Management Plan& the approved Mine Closure Plan.

28)Ground water quality monlforing should be condkicted once in every fix
mouiths and the report should be submitied to TNPCE,

29)The operation of the quarry should not affect the agricultural activities &
water bodivs near the projed site and a 50 in safity distance from water body

thauld be maintained without carrylng any activity, The proponent shall take -

nppropriote measiuser for St Maragemen!™ and prepare & SOP for
periodical desiitation indicating the possible st consent and size In case of
efvy agricuitural land exifly sround the quarry,

30) The proponent shall provide sedimentation tank / setiling taiik whth adequate
capacity for runoff manegement.

31) The propenent thall enmire that the transportation of the quardied graniie
stones shall not cause any hindrance 1o the Village people/Existing Village
Roed and shall zabe adequate safery precautioniry meawres while the
wﬂ&hmmﬂﬁ!hm@ﬂwiﬂm”hmpml.m op
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shall ensure that the road may not be damaged dus to transportation of the
quarred granite sones; and traniport of granite stomes will be as par IRC
Guidelines with respedt 1o complying with traffic congestion and 'denilty,

32)To ensure safety meawres along the boundary of the quarry site, seaurity
guards are to be posted during the entire period of the mining operation.

33)The Projact Proponent shall comply with the provisions of the Mines Act,
1952, MMR 1961 and Mine: Rules 1955 for ensuring safety, health and
welfare of the people working in the mines and The werourding habitants.

34)The project properient shall eniians that the provisions of the MMDR Act, |
1957&the MCDR 2017 snd Taminady Minor Mineral Concession Rules 1959
ate compiled by carrylng our the quarrying operations in e skillful, scientific
and systematic marrier kasping in view proper salely of the labour, snucture
and the public and public works located |n that vidnity of the quarmying anea
and in a mannes 1o presrve the epvironment and ecology of the area.

35)The quarrying activity thall be {topped If the entire quantity indicated in the
Miririg plan i+ quarried even before the expiry of the quarry fease perlod and
the same shall be infarmed to the Distric AD/DD (Ceology and Mining)
Dintdie Environmental Enginesr (TNPCB) and the Director of Mines Safety
(DMS). Chennal Region by the proponant witheut §Sil,

36)The Project Proponent thall abide by the annual production scheduled
spedified In the approved mining plan and i any deviation I+ observed, It will
render the Project Proponent lable for legal acticn In accordance with
Environment and Mining Laws,

373All the conditions Imposed by the Aslitant/Deputy Director. Geology &
Mining, congerned District In the mining plan spprovel lerter and the Precie
area commuinication letter isued by concarned Districl Cotlector should be
strictly followed.

38)Thal the grant of this EC. s luued from the emvironmaental angle only, and
does not abialve the project proponent from the other statutory obligations
prescaribed under any other law or any other Initrument in force, The sole
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=

and complete regponsibility, 10 comply with the conditions lakd down in il |

olher lawi for the Time-being In force, rests with the project proponent.

38)As per the directions contigined in the OM F.No,22-3472018-1A.1) dated 16th
January 2020 isiued by MoEFCC, the Project Proponent shall, undenake me-
grauiing the minlng dres and aty other area which may have been disturbed
dua 1o his mining activities arid restone the fand to & condition which l¢ fit for
growth of fodder. Nora. faunn etc. The compliance of this direction thall be
inclucded in the Holi Yearly Complisnce Report which will be monitored by
SEAC at regular intervaly.

40) The mining lease holden shall, after ceasing mining operations. undertake re-
grassing the mining area and any other ares which may have been disturbed
due ta their mining astivities and restore the land to & condition whiich & fit
for growth of fodder, fiora, louna eic.

F1) AY per the MoEFSCC Office Memorandum F.Na, 22.65/2017-1A.11 dated:

30.09.2020 and 20.10.2020 the proponent thall adhere 16 the EMP a1
camumiiisd,

-
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SPECIAL MITIGATION MEASURES FOR THE QUARRIES LOCATED IN CLOSE
PROXIMITY TO THE WINDMILLS

z 2

Wind Mills located at a distance
of 150 m to 300 m

" Wind Mills located beyond 300 m
Up to 500 m

Appointment of L1 Class Mines
Manager Certlificate of
Compatency under MMR 1961,

" Appointment of 1l Clas Mine: Manager

| Certificate of Competency under MMR

1961,

Spetial precautions are to be taken
during blaming within danger zone
wuch ay posting guards, efe.

Blagt clesign perameten  should  be
mentioned tn mining planfscheme. and
frwhmhmdlwawﬂlpﬂﬂnmlrdng'
engineer. I

Blast design parameters should be
mentioned iy mining
plan/wheme.

The recommendations of wientific
organtsation  nesd be
incorporated  In the  mining
plandicheme belore ity appraval.

to

MCPD and total charge thould be fixed |
such that It should nott excoed 1.3 kg and

| 26.50 kg retpedively.

| Freih wlentific tudy rmay be conducied if |
milne management wants (o |ncrease the
MCPD and total explotive charge above
the quantity of 1.30 kg and 26.50 kg
respectively. Continuous menitoring Ying
wismograph should also be done in sxh
cases by the mine management.

Engoagement of blafting in-charge:
having Diploma/Degree in mining:
engineering day-1o-dny
Blasting.

fioir

Engogement of Blaving incharge havieg |
Diploma/Degree in mining engineering for
day-to-day blasting,

Training of the blasiing crew on
before engaged In operation.

Training of the blarting crew on controlied
blasting peaclices before engaged n
:ﬂ.ﬂﬂlﬁﬂh.

ARY
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Submision of manthly report on
blast design pattern and detalled
explonive consumption sy well as
volume of rock excavation to a
itstutory body viz. DGMS, DM,
PESO or SPCH.

Subminion of monthly report on blast
detign pattemn and detalled explosive
consunptinn & well a5 volume of rock
excavation to & stiastutary body wiz. DGMS,
DMG, SPCE. Report ufumﬁrd'mtd‘
vibratlon need to be added in monthly |
report. ]

8.

:Rﬂ:-oﬂ of  recorcled  ground

vibration need 1o be added in
| monthly repart which shall be sent
o all the statutory body wir
DGMS, DMG, SPCB.

Report of recotded ground vibration need |
10 be added in monthly repart which ihall
be semt ro all the seatutory body wiz
DGMS, DMG, SPCE.

of 25 mm diameter (125 gm
welght per cartricge) shatl be used.
However, ANFO explosives may
8lso be lved as main exploshee
charge,

$mall diameter emulsion cartridge '

Small diameter emulsion cartridge of 25 |
mm ciameter (125 gm  weight per
cartridge] thall be wed, However. ANFO
explosives may also be ued a5 main
explosive charge.

10.

‘Hearonic  (of)  Non-ekcinc
n all the blags for Inhols
exploiive initistion and  surface

hale-to-hole firing,

detonators (Nonel) shiall be used |

MNon-elearic detonaton (Nanel) shall be
wed In all the blasts for in-hole explosive
initiation and surface hole-to-hole firing.

Max. number of holes In a round:

30,

e

| 60, 1

Max. number of holet in a round: 40 to

ARY
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TERMS OF REFERENCE (ToR) FOR GRANITE / ROUGH STONE QUARRY

1. In the cese of existing/opersting mines, a letter obtained from the concerned
AD (Mines) shall be ubmitted and It shall include the following:

(i) Original pif dimeniion

fi) Quantty achicved Vs EC Approved Quantity

{ii) Balance Quantity st per Minsable funerve calculated,

fv) Mined out Depth & on date Vs EC Permitied depth

fw) Detally of illegal/ililch mining

fwi) Violathan in the quany during the past working. '

fwil) Quantity of matéral mined out outiide e mine lease sres

{wifi) Condition of Safety zone/beriches

[ix) Revied/Modified Mining Plan showing the benches of not exceeding &
mi height and ultimate depth of not exceeding 50m,

2. Detally of habitations sround the proposed mining area and latest VAO
certificate regarding the location of habitations within 300m redius from the
periphery of the site.

3. The proponent |s requested 10 <@y out a sunvey and enumerste on thee
structures located within the racius of () 50 m, (i) 100 m. (i) 200 m and (iv)
300 m (v) 500m shall be enumerated with details such a4 dwelling heiudes with
number of ocoupants, whether it belongs to the owner (o) not. places of |
wonhip, Industries, factorles. shedi, efc with indicating the owner of the
bullding, nature of construction, age of the building. rumber of resicents. their
profession and Income, &€,

4. The BP hall submit & defalled hydrological report indicating the impact of
propesed quarrying operations on the waterbodiey like lake, warar tonks, efC
are located within 1 km of the proposed duarry.

5. The Proponent shall carry out Bio diveriity stucdy through reputed Institution
and the same thall B Included in EIA Report.

& “The DFO lettir stating that the proximity disance of Reserve Forests, Protected
Areas, Sanctisarie, Tiger reserve 5. Up to & radius of 25 km from the proposed

e, |
. ARY 150 CHAIR
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!r.

1

13:

- However, In case of the freshivirgin quarries. the Proponent thall whimit a

. The PP shall fumish the affidavit uating that the blasting operstion in the

10,

12.

In the case of proposed leste In an exsting {or old) quarmy where the benches
are not formed (or) partially formed at per the approved Minitg Plan, the
Project Propanent (PP shall the PP shall carry out the kientific stidies 16 aiess
the slope stability of the working benches fo be construcied and exlsting quarry
witll, by Involving ary ofe of the reputed Research and Academic Institutions -
GSIR-Cantral Inctituute of Mining & Fuel Research / Dhanbad, NIRM/Bangalore,
Division of Geotechnical Engineering-IT-Madras, NIT-Dept of Mining Engg,
Surathkal, and Anna Univerdty Chenrigl-CEG Campus, The PP ghall submit a
copy of the aforesaid report indicating the stability status of the quarry will and .
postible mitigation measures during the time of apprairal for obtaiting the EC.

conceptual ‘Slope Stability Plan” for the proposed quarry during the appraisal
while obtaining the EC. when the depth of the working Is extended beyond 30 |
m below ground level.

proposed quarry s camred out by the statutary competent person as per the
MMR 1961 such as Llaster, mining mate, mine foreman. 111 Class mines manages

appointed by the proponent.

The PP shall present a conceptual destgn for @frying ot only controlled
blasting operation Involving line dilling snd muffie blaiting in the proposed
Quarry such that the blag-indiced groiind vibrations are controfled as well as |
ne fly rock travel beyond 30 m from the Blas sdre.

The EIA Coordinators shall otitain and furnich the delsily &f quarry/auarries

opersted by the proponent in the past. either in the fame location or elewhere

In the State with video and photographic evidences,

If the proponent has already cared out the mining sctivity In the propased

mining lease area after 15.01.2006. then the proponent shall furmlsh the

following details from AD/DD. mines.

What was the period of the operation and toppage of the earler mines with |
last work permilt luusd by the AD/DD mines?

| 4. Quantity of mirirals mined o, n :
ﬁ
MEE RY 151 o
M'TN mc-m



213

Highet production achleved In any one year

Dretail of approved depth of minmg.

Actual depth of the mining achicved satiier.

Name of the person already mined in that leases area,

» If EC and CTO already obtained. the copy of the same shall be submitted.
» Whether the mining wat carried out a1 par the approved mine plan {or
EC i issued) with stipulated benches.

15. All corner coordinates of the mine lease ares. tuperimpoied on a High-
Resolution Imagery/Tapo sheet. topographic theet,  geomarphology,
lithology and geolagy of the mining lease ares tholld bé provided, Such an
imagery of the proposed area should dearly thow the land use and ather
ecological features ol the study area (core and buffer 20ne),

16. “The PP shall carry out Drone video survey covering the clustar. green beit,
fencing. €lc.,

[7, The propanent shall furnith photographs of adequate fencng, green belt
algng the periphery Induding replantation of exiting trees & safety distance
betwesn the adjacnt quarns & watar bodies nearty provided as per the
approved mining plan.

I!.Th:FmiMPmpnmﬂrMpmﬁdtﬂndmﬂiﬂlmhmlmmﬂ
minesbis ressrves, planned produdion  capacity. proposed  working
methodology with justifications, the articputed impacts of the mining
operations on the wrrounding environment, and the remedial meaures foe
the same.

19. The Project Proponent ihall provide the Orgenization chart indicating the
appointment of various stalulory officlals and cther competent perions to be
appointed as per the provhiions of the Mines Act’1952 and the MMR, 1961 for
carrying out the quarrying operation scimntifically and sysemnatically in order
{o ersure safety and o profect the environment.

20, The Project Proponent ihall condutt the hydro-geological study coniidering
the contour map cf the watet table detolling the number of gromd'ﬂ

|
=€
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pumping & open wells, snd wirface water bodies such as rivary, tanks, canals, |
ponds, et within | km (radiu) along with the collected water level dats for
both monsocn and non-monsoon ssont from the PUWD / TWAD so a5 to
asieis the Impacts on the wellh due to mining activity. Based on acual
mariitored data, It may cleatly be shown whether working will intersect
grounchwater. Necessary dita and documeritation In this regard may be
provided.

21, The proponent sholl furnish the baseline data for the eiwirorimental and
ecological paramten with regard to surface water/ground wister guality, alr
quality. iofl quality & florafauna including raffic/vehicular movament study. |

22. The Proponent mumwounhzc;m1mimmmdumnﬂﬁng
operations carried out in the quarry specifically with refarence to the specific |

i erwiranment in termg of il health, biodhenity, alr poliution, water
poilution, climate change and food contral & health impacty, Aceordingly,
the Environment Management plan sthould be prepared keeping the
concerned quarry and the wrrounding habitations In the mind,

3. Rain water harvesting management with recharging dezalls along with water
balance [both monscon & nen-monsoon) be submitted,

24. Land use of the study srea delineating fored area. agricuitural land, grazing
land, wildlife ssnctuary, national park. migralory roates of fauns, water
hodies, human settlements and other ecological festures should be mndleatied.
Landd ure plan of the mine lease area should be prepsred to encompan
preoperational, operational and post operational phaset and ubmitted,
Impaa. If any. of chunge of land use should be ghven,

25. Details of the land for itorage of Overblurden/\Waste Dumps (or) Rejects
outside the mine lease. such ar extent of tand area; distance from mine lesss,
Iti land use. RER lisuer, if any, ihould be provided

26. Proximity 1o Areas dedared a1 ‘Critically Polluted tor) the Project areay which
attracts the court restrictions for mining operations. should alio be Indlested
ond where so required. cdearance cerffications from the peeicribed
Authorlties, 4iich a5 the TNPCE {or) Dept. of Geology and "f’?" should be

SEAC TN
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7.

28.
29, A tree Wirvey shidy thall be carriéd out [nod., naitie of the species. age.

30,

. Az part of the sudy of flora and fauna around the vidnity of the proposed

32

33.

secured and fumnithed to the effect that the proposed mining sctivities could |
be considered.

Description of water conservation measures propoted 10 be adopted in the
Project should be given. Defalls of raimwvater harvesting propossd in the
Project, Il any, thould be provided.

Impact on local traniport Infrastructure due to the Project should be indicated.

dlameter ste.) botls within the mining lease applied area & 300m bulfer zone
ang Its mansgement during mining activiy.

A detalled mine doiure pian for the proposed project shall be included in
EIA/EMP report which should be site-ipadic

dte, the EIA coordimator shall strive o educate the local students on the
Importance of preserving local Ao and fauna by hvaluing them in the study,
wharpver potible.

The purpose of Geeen belt around the projest I to capture the fugitive
emissions, carbon sequeitration and to attenuste the nole generated, In
addition to Improving the aesthetice. A wide range of indigenous plant species
ihould be planted a3 given in the appendix-{ In consisitation with the DFQ.
State Agriculture University. The plant species with dense/moderale anopy
of native origin should be chown, Spedes of null/mediumfall trees
alternazing with shrubs should be planted in a mied manner. ‘
Taller/one yesr old Saplingt raiied In approptiste tize of bags. preferably

ecoftiendly bagc should be planted as per the advice of local foredt

autharitiegbotanie/Hortlculturid with regard to fite specific choicer. The

proporient shall earmark the greenbelt sras with GPS coordinates all along the

boundary of the ptoject site with at least 3 meters wide and In between bjocks

Ity an argankzed manner ‘

.Amﬂmmwﬂmmﬂhwwmdu&dh1um

WMMMIﬁdtM-mmdm[w}tm the end of the
lease period. v ﬁ J
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35. A Risk Asssssment and management Plan shall be prepared and Included in |
the EIA/EMP Report far the compilete life of the propoied quarry (o) till the
end of the leaw pailod.

36, Occupational Health Impacts of the Project should be anticipated and the
proposed prevetitive mensures spelt out In detail, Detalls of pre-placement
medical examination and periodical medical examination schediles should be
Incorporated in the EMP. The project specilic occupational health mitigation
measunes with required fadilithes proposad in the mining area may be detalled.

I7. Public bealth [mplications of the Project arid related activities for the |
popalation in the impadt zone shouid be rystematically evaluated snd the
propoied remedial measures should be detailed along with budgetary
allocations, |

38. The Sodo-economic studies shauld be carried out within a 5 km bufler zone |
from the mining activity, Messurer of soclo-aconomic iignificance and |
Influence o the loml ommunity proposed 1o br provided by the Project
Proponent should be indicated. A4 far as possible. quantitative dimenilom
may be given with time frames for Implementation,

39. Details of Itigation pending againt the project, i any, with ditection forder
passed by any Court of Law against the Project ihould be given.

%0, Benefils of the Projeat If the Project i implemented should be spelr out, The |
benefits of the Project shall desrly indieste envitonmental, social, economic.
empioyment patential, etc.

41. U any quarrying operations were carriad out in the propoted quarrying ilte
for which now the EC it jought, the Project Proponent shall fumish the
detalled compliance to EC conditions glven In the previows EC with the site
photographs which shall duly be certified by MoEF&CC, Regional Office.
Chennal {or) the concemed DEE/TNPCE,

42. The PP shall pregare the EMP for the entire [ife of mine and also furnith the
sworn affidavit witing to abide the £EMP for the entire fife af mine.

43. Conesaling any factual Information or submisston of Talse/fabricsted dats and
failune 10 comply with any of the conditions mentioned above masy result in
withdraaal of this Terms of Conditions beides siradting p jons In

the Environment (Protecion) Act, 1986, i n
\l
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Annexure ||
Standard Environmenta| Clearance Conditions prescribed by MoEF&CC for |
Construction Projects.

1, Statutory Compliance:

1. The project proponent shall obtain all necessary clearance/ permission from |
all  relevamt agencies including town planning suthority before
commencement of work, All the conmniction sl be done In accordance
with the locail buliding byelsws

2. The spproval of the Competent Authority thall be obtained lor structural
safety of buildings dire to earthqlates, pdiguacy of firelighling equlpment
elc a1 per Nafional Buikding Code Induding protection messures from
lightning ete.

3, The project proponent shall obgain forest clearance under the proviiond of
Forest (Cantervation) Act. 1986. in caie of the diversion of forest land for
non-fores! purpote involved in the project.

4. The project proponent shall obtain dearance from the National Board for
Wildiife, if applicabile.

5. The project proponent shall abtain Consent to Establish / Operate under the |
provisions of Air [Prevention & Contral of Pollution) Ad, 1981 mdlhll
Water (Prevention & Control of Pollution) Ad, 1974 fram the cancerned
State Pollution Control Board/ Committes.

§. The projed proponent shall obtain the neceiary permission for drawing af
ground water / surface water required for the project fram the competer
suthority.

7. A cantificate of adequacy of avallable power from the agency supplying
power 10 the project along with the load allowed for the project shoold be
obtained,

8. All atbiee itatutosy dearances iich a1 the approvali for storsge of diesel fram

| Chief Controller of Explowwes. Fire Department and Civil Awviation
Depariment shell be ebtained, a5 applicable, by project proponents from
the respective competen! authoritles

J
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9.

10. The project proponent shall follow the ECBC/ECBC-R prescribed by Bureau |

4. Air gquality monitoring and preservation:

L

3,

6. Wet jet chall be providad for grinding and stane cutting.

The proviioni of the Solld Waste (Management) Rules, 2006, e-Waste |
(Management) Hules, 2016, and the Plaitics Waite [Management) Rulos,
2016 shall be followed.

of Energy Effickency, Miniitry of Power sticly.

Notification GSR S4(E) 'dated 25.01.2018 of MOEFSCC regarding
Mandatony Implementation of Dust Mitigation Mieasurer for Construgion
and Demolition Acivities for projects requiring Envirormental Cleararics |
shall be compliad with,

. A management plan shall be drawn up and implemented to contain the

current axcesdance in amblent air quality at the e,

. The project mpmmptﬂullinﬂﬂluwmmmmmnﬂ:mﬁlrdmlﬁy

monitoring for commonveriterion  parsmetars refevant to the  main
poliutards released (e.g.. PMI0 andPM235) covering upwind and downwind
directions during the congruction period.

Contruction site shall be adequately barricaded before the construction
begirg. Dust, smoke & other alr pollution prevention measures shall be
provided for the building at well ac the iite, These ineasires shall include
screens foe the bullding under construction, continuous dust/ winid bresking
walli all around the site far et 3motir height). Plagticftarpadlin sheet
cowen shill be provided for vehicles biringling In tand, cement, musratn and
other comstruction materials prone to. ciixing dust pollution at the sdte as
well a3 taking out debrls from the site.

Sanck, murram, loose 10, cement. ttored on e should be covered
adeguately 10 & to prevent dust poliution.

Unpaved sirfaon and loose soll should be adequately sprinkled with water
1O mippees dust.

All construction and demolition debiris shall be tared at the site fand nit |
mm_‘m the roads or apen spaces outside) before thqruﬁ prapetly |

157 c
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disposet. All dernolltion and construction waste shisll be managed &4 per the
provisions of the Construttion and Demalition Waste Rules 2016.

9. The dieswl generator sety to be ued during constrisction phase shall be low
Sulphur diesel type and thall conform fo Environmenial [Protection)
prescribed for alr and nolie mission tandsrds.

10, The gasscius emilsions from DG set shall be dispersed through stdequate stack
Hielght as per CPCH standards. Acountic encliogure dhall be provided to the
DG it to miligate the nole poflution. The location of the DG s=t and
exhaust pipe beight thall be 21 per the provitions of the Central Pollution
Contral Board (CPCB) norma.

1. For indoor alr quality the venlilation provisiors as par Nationsl Building
Code of India.

3. Water Quality Monitoring and Preservation:

L. The natuml draln systemn thould he maintained for ermuring unrestricied
fiow of water. No conitruction shall be allowed 1o obstruet the natural
drainage through the site, on wetland snd water bodiss, Chedd dams, bio-
swales, landicape, and other sustainable urban drainage ystems (SUDS) are
sllowed for maintaining the drainage pattern &nd to harvest rainwater.

2. Bulidings shall be designed to follow the natural topography as much a
poible. Minimum cutting and filling should be done,

3. Total freshwater iie thall not exoted the proposed requirernant as providsd
In the project detalli.

4, The quantity of freshveater usage. water recycling and rairmwater harvesting
Hiall be meassed and recorded to monitor the water balance as projected
b'f.ﬂ'iﬂ project proponent, The record shall be submitted to the Raegional
Office, MoEF&CC along with Half Yearly Compliance Reports (HYCR)

5, A gertificate shall be obtained from the local body fupplying water,
specifying the total annual water avallability with the local authority, the
quantity of water aiready committed. the guantity of water allotted to the

project under consideration and the balance witer avallable. This should be |
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6.

7.

8

-

0.

.

12,

13.
J T4,

wpecified separately for ground water and surface water sources, ensuring
that there It no Impasdt on other users.

Al least 20% of the open spacet a1 required by the locsl bullding byelavs
thall be pervious. Use of Grats pavers, paver blocks with at least S0
opening. lsndicape ste. wiodld be coniidersd a4 perdous surface,
Instalistion of dual pipe plumbleg for wpplying freih water for drinking,
cooking and bathing #tc and other for wpply of recycled water for flushing, |
kandicape [rrigation car washing. thermal cooling. conditioning ete. thall be
idone,

Ute of water saving devicew fixtures (i, iow flow flushing systerns: use of
low flow faucets tap aerstors etc) for water comservation shall he
Incorporated In the building plan.

Lise of water saving devicev fixtures (viz. low flow Nushing systemu: use of
low flow Faucets lsp serslons efc) for water conmervation thall be
incorporated in the bullding plan.

Water demand during conitruction sholild be reduced by use of premixed
canceete, clring agents and other best practices referned, |
The focal bye-law provisions on rainwater harvesting should be followed. If |
fozal byelnw provision is hot avallable. sdequate provision for storage and
recharge ihnﬂdbufmmmupwﬂtmirﬂuwnfummﬂhmm
Madel Building Byelaws. 2016, Rainwater harvesting recharge pity/torape
tanks chail be provided for ground water recharging &y per the CGWE
T,

A raimwater harvesting plan nesds 10 be derigned whene 1l secharge bores |
of minimum one recharge bare per 5,000 square meters of buit-up aren
and ftorage capacity of minimum one day of tofal freshwater reguirement
thall be provided. In aress whare graund welter recharging is not feasible.
the rainwater should be harvested and ftored for rewse, The ground water
shall not be withdrawn witholt approval from the Competent Authority.
All recharges should be limitzd to shallow aguifer,

No ground water shall be used during corstruction pl'mhdlrgﬁwjm. ;

|
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[5. Any ground water dewatering should be properly managed and shall |
conform to the spprovals and the guidelines of the CGWA in the malter,
Formal approval shall be taken from the CGWA for any ground water
sbitraction or dewatering.

16. The guantity of freshwater usage. water recycling and rainwater harsesting
shall be rmeaiured snd recorded to manhior the water balancs oy projected |
by the project praponent, The record shall be submiiled 1o the Regional
Office, MoEFECC along with Half Yearly Compliance Reports {(HYCR).

17. Sewdge shall be treated in the STP with tertiary trestmant, The treated
eHlizent from STP itall be recycld/re-uted for futhing. AC make up waler
and gatdening, At proposed. not related water shall be disposed into
municipal drain,

18. No sewsge or untreated effluent weter would be dicharged through starm
water draing.

19. Onsite sewage treatment of capacity of treating 100% wastewster to be
instaliecl. The installation of the Sewnge Treatment Plant (STF) shall be |
certified by an independent expert and a repert In thls regard shall be
ubmitted to the Minhiry before the projeet ls.commissioned for operation.
Treated wastewater shall be reuted on site for landicape, flushing. eooling
touser, and other endases, Exce treated water shall be discharged as per
satutory norms notifled by Ministry of Environment, Fored and Climate
Change. Natural treatment systemni shall be promited

20. Periodical monitoring of waler quality of freated sewage shall be conducred,
Mecsesary meauites should bie taken to mitigate the odor problem from STP.

21, Sludige from the orlte wwage trestment, including septic tanks, shall b=
colléctsd, conveyed and disposed m per the Miniiry of Ul'hﬂnl
Development, Centre Public Health and Environmental Engineering
qummnftFHEEﬂ]Mmuﬂmanﬂirmehrﬂﬂ
Syitens, 2013
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I
|

- Concept of passive solar design that minimize energy consmumption In

- Energy conservation measures tike insrallstion of CFLy/ LED for the lighting

4. Noise Monltoring and Prevention:

Amblent nolie levels shall conform to redddentisl aseda/commercis) |
aresfindustrial sreafillence zone both during day and night ac per Nobw |
Pollution {Control and Reguistion) Rules, 2000, Iricretmental pollution loads
an the ambient air and nolee quality shall be dowly monittred diiring
construction phase. Adeguate meanures shall be made 10 reduce emblent alr
ard noiie level durlng construction phase, 5o as 10 conform 1o the stipulated
standard; by CPCB / SPCB,

Nobie level survey shall be carried out as per the preseribed guldelines and |
report in thiy regard shall be submitted to Regional Officer of the Minlstry |
a1 & part of Half Yearly Complianca Report {(HYCR),

» Acaustic enclosunss for DG sets, nolse barders for ground-run bays, ear plags |

for operating personnal shall be implemented as mitigation meamres for
noide impatt due to ground sourcsy.

5. Energy Conservation Measires:

Compilisnie with the Energy Comservation Bullding Code (ECRC) of Buresu
of Energy Efficiency shall be enured. Bulldings In the States which have
notified their own ECBC, shall cotrply mith the State FCBC, |

2. Owtdoor and commaon area lighting shall be LED.
3. The proponent yhall provide solar panels covering a minimum of 50% of

térrace area ar commilted.

bulldings by using design elements. such as bullding orientation. lancicaping,
efficlent building emmlope, appropriate fenestration, incrossed day lighting
detign and thermal mas ete, thall be Incorporsted in the building design.
Wall, window, and roof u-values thall be as per ECBC specifications.

the area outide the building should be Integral part of the project design
and thould be in place before peojea commissioning.

MEM
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6.

?-..-

l!:l

6,

7.

Solar, wind or other Renswable Energy thall be inmralled to meet elecricty |
generation equivalent 10 19% of the demand load or as per the sate level/

local building byelws requirement, whichever Is higher.

Solar power sthall be uted for lighting in the apariment fo reduce the power

load on grid. Separate electric mater thall be installad for wolar power. Solar

water Meating shall be provided to meet 209 of the hot water demand of

the commerdgial anid inititutional bullding o a5 per the requirement of the

local buillding byelaws. whichever [s higher. Residential buildings are alto

recommended fo mest itr hot water demand from iolsr water hissters, as

far as ponibie.

6. Waste Management:

A certificate from the competent: muthority handiing municipal solid waes,
Indicating the existing dvic capacities of handling and their adequacy to cater
1o the MS.\Y. gersrated from project thall be obiained.

Disposal of muck during canitruction phase thall not create any adverse
effect on the neighbouring commimitier snd be disposed taking the
necessary precaution for genecal safety and heslth aspects of people. only
in approved sites with the approval of competent authority.

. Separate wet anid dry bing miust be provided in sach unit shd & the ground

level for facilitating segregation of waste, Solid waite 1hall be segregated
Into wet girbage and inert matedald

Organic waste compoity/ Vermiailture pity Organic Waite Converter within
the premises with & minimum capadty of 0.3 kg /peron/day munt be
instalied.

. All nor-biodegradable waste shall be handed over 1o suthorized recyciers

for which & written tie up muit be done with the authorized recyclers.

Any hazardous waste generated during construction phase shall be disposed
of & per spplicable ruler and norms with recenary approvals of the State
Pollution Control Board.

Use of environmentally friendly isterals i brido. blocks and: other
cotistrisction materialy, thall be required for ot least 2096 of thﬂntﬂxﬂun ll

SEAC -TN
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' material quantity. These include Fly Ash hricis, hotlow bricks, AACs, Fly Ash
‘ Lirmie Gyprum Iocks, Compreised earth blocks. and ather envitonmentally

) 1 friendly materialy,

8. Fly ath shotid be used s bullding material in the condruction as per the
provision of Fly Ash Notileation of September 1999 and améended from
time to time. Ready mixed concrete must be used in blllding construetion,

9. Any waites from comntruction and demolition activities reisted thereto thall
be managed to srictly conform to the Construation and Demolition Rule.
2016.

10. Used CFLs and TFLs should be properly collected and disposad offitert for
mcydling a5 per the prevailing guidelines/ rules of the regulatory sutharity
to avold mercury contamination,

7. Green Cover:

1. Notree can Be felledtransplant unles exigencies demand, Where absotutely
necessary, free feliing shall be with pror permisilon from the concerned
Frgulatary authority, Old trees thould be retalned based on girth and age |
regulations ot may be preveribed by the Forest Depertment. Plantations te
be ensured spacies (cut) 1o ipecies [planted),

2. A minimum of 1 tree for every 80 sqm of land should be planied and
maintained. The existing trees will be cointed for this purpose, The
landscape planning should include plantation of native speziet, The species
with heavy foliage, broad leaves and wide canopy cover are desicable,
Wiater Intensive and/or invasive species should net be Used for landicaping.

3. Whers the treet noed 1o be cut with prior permiction from the concemed
local suthosity, compentatory plantation in the ratio of 1:10 {i.e, planting of
10 trees for every 1| tree that is cut) shall be done and maintained, Plantations |
1o be enured ipedles feut) to ipecei (planted). Aren for green belt
developrnant shall be provided a5 per the detalls provided in the project

| documsrit,

| 4. Topiofl thould be tripped 1o & depth of 20 cm fram the areas for

mmngmmmmmrmhm Hockpiled
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appropeiately In dedgnated areas and reapplied during plantation of the | )
proposed vegetation on iite.

3. A wide rangs of Indigenous plant species should be planted as glven (n the
Appéndin:l. In conmltation with the Governmen! Foreit/Harticadture
Departmants and Sate Agriculture Univeriity,

B. Transport:

l. A comprehemive mobifity plan, &1 pir MoUD bed! praclices guidelins
(URDPFL). shall be prepared to include motorzed, toremotorized, pablic,
and private networks. Road should be dedghed with due congderation for
environment. and safery of users. The road sysem can be devignes! with
these basic onteria.

1 Higrarchy of roach with proper segregation of wehigular and
pedestrian tralfic

b Traffic calming miasiine.

e Proper deilgn of entry and exit points.

d Parking norms as per Iocal regulation.

2. Vahickes hired 1o bring construgtion malerial 1o the site should be n good
condition and should have a pollution check certificate and should conform
to applicable air snd nolie emission endards be operated only during non-
peak hours.

3, A detailed traffic mansgement and traffic decongedtion plan thall be drawn
up to ensure that the current level of service of the rood) within a 035 krns
racius of the prolect ks mointairied and improved upon afer the
implemeritation of the project. This plan should be based on cumulative
impact of all development and incressed habitation being carried out of
poppgdmuwmdambyrthmhnurmmm this 05 K
ridius of the jite In different scenarios of pace end time and the traffic
rishagement plan thall be duly validuied and certified by the Sase Urban
Development depariment and the P.W.D./ competent sutharity for road
sugmentation ond shall alio have their consent to the implementstion ol |

MEMBE i = SEAC-TN
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7 components of the plan which Involve the partidpation of these

gepartimernis.
9. Human Health lyues:

1. All workers working at the construction site and Involved in badh-g
unloading. carrage of corstruction material and construction debrit or
working in amy 2rea with dust pollution thall be provided with dust mask.

2. For indoor air quality the ventilation providgons ax per National Buliding
Code of Indla.

3. Emergency preparedness plan based on the Hazard identification and Risk
Agsessment (HIRA) and Disarter Managemert Plan shall be implemented.

4. Provision thall be made for the houilng of contrudion labour within the |
fite with oll necessary Infrastructure and facilities such as fuel for cooking,
moblle tallets, mobile STP, safe drinking water, medical health care, créche |
etc. The housing may be In the farm of tempormry siructures to be removed |
after the cormpleticn of the project,

2. Occupationnl healith surveillance of the workers shall be donie on a regular |
bali

6. A Firit Aid Room shall be provided in the project both during construction
and operations of the projed.

10. Corporate Environment Resporuibility:

| L. The PP shall complete the CER acthvities. s comminted. before obtalning
cre |

2. The company shall have & well lald down environmental policy duly
approved by the Board of Directors. The environmental poliey should
preseribe ftandard operating proceduures to have proper chiecks snd balirice;
and 1o bring Into focus any Infringementy/deviationsviolation oF the
environmental / forest / wildlifie nosmy / conditiont. The company shall have
defined system of reporting infringsments / deviation / violation of the
environmental / forest / wildife norms ¢ conditiont and / or sharsholders /|

l ﬂmmmmdmmvammmmuwmﬁj

wo oo e

ARY 168

SEAC-TN




227
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submittied 1o the MOEFSCC a1 a part of Half Yearly Compllance Report |
(HYCR).

3. A wparate Envitonmenial Cell both 2t the projedt and dompany hiesd
quarter level, with qualifies personinel hall be set up Undet the control of
senilor Execitive, whid will directly to the Head of the organization.

4. Action plan for implementing Ei'u'lF and environmental conditioni slong
with resposraibility matrix of the company shall 5= prepared and shall be
duly approved by competent authority. The yeor whe funds earmarked for
environmaen(si protection measures shall be kept in wpamate account and
nol to be diverted for any other purpose. Year wise progress of
implamentation of aczion pien thall be repotted to the Minitry/Regional
Office along with the Half Yearly Compfiance Report [HYCR).

1. Miscellaneous:

1. The project proponent thall prominently advertie it a1 le2n in two locat
newipapers of the Distric or State. of whizh one thall be In Tamil language
withis 1sven days Incicsting thal the project hat been scoorded éhvitaament
dearance and the detally of MoEFCTSEIAA welnite where it is displayed.

2. The copies of the erivironiriéntal dearance ihall be subenitted by the projed
proponents to the Headi of local boidies, Fanchayats and Municipal Bodjes
in addition 1o the ralevant offices of the Government who In Turm must
display the same for 30 dayy from the daa of receipl.

3, The pmject proponent thall uplosd the itatus of compliance of the
wipulsted enviroriment deararice condiricny, including resuits of monitored |
data on thelr webdte anid update the tame o0 nhalf ysatly bari

4, The peoject proponent shall nubmit Half Yearly Compliance Reporte [H't‘{lu
an the status of the compliance of the sipulated environmental :nhditlum
o thee website af the Minlsiry of Environmant. Forest antd Clitnate Change

a1 enviranment clearance partal.
5. The projec proponent thall submiz the environmental simement for each
firancial year in Form-V to the concermed State Pollution Control Board a3 ‘
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: prescribed under the Environment (Protection) Rules, 1986, a1 amended |
subsequently and put on the webilie of the company. |
6. The projedt giroponent sHall inform the Authorlty [SEIAA) of the date of
financial closure and final spproval of the projed by the cancermed
suthorities. commencng the lahd dewlopment work and sar of

production operation by the project.

7. The project authorities must strictly adhere 10 the stipulations made by the
$tate Pollution Control Bonrd and the State Goverrnment.

B. The projest proponemt shall abide by all the commitments and
recommendations made in the EIAEMP report and abio during thetr
presentation to the State Expert Appraisal Committes.

9. No further expansion or modifications to the plant shall be carried out

without prior approval of the Authority (SEIAA),
10 Concealing factual date or wbmisslon of falie/fabricated dats may result in |
revocation of this envitonmental clearance and attract actlon under the |
providons of Envirariment (Protection) Act, 1986,

Tl The Authority (SEIAA) may revoke or ispend the dearance |f
implementation of any of the sbove condition it not satidsctory.

12. The Authority reserves the right to stipulate additiona! conditions If found
| necessary. The Company In a time-bound misnner shall implement thew
conditions,

13. The Regional Office of the MobF&CC Minlitry shall monitor compliance of
the ‘stipulated conditions. The project suthorifles should extend full
cooperation to the officer (s) of the Reglonal Office by fumishing the
requiiite dats / infarmation/monitoring reports,

14. The abave condition thall be enforced, inter-alia under the provisions of
the Water (Prevention & Control of Pollution) Act. 1974, the Alr {Prevesition
& Control of Poilution) Adt, 1981, the Environmerit (Protection) Act, 1986,
Hamsrdour andt  Other Wastes (Management and  Transboundary
Movermnent) Rules, 2016 and the Public Uability Insurance Acr, 1991 slong
with thelr amendments and Rifes ond any ather orders paged by the
Hon'ble Suprerme Court of India /High Courts and any other Courr of Law

| relating to the subjset matter,

CRETARY 157
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Appendix -1
IList of Native Trees Suggested for Planting
Na | Scientific Xome Tamil Naene Tamil Name .
1| Axgie mmrmaies Vitvam wdoeat
Zaoaiiojcet
3| Ao kebbeck Vasga: ]
4 | Allsie omars Uni e
| 5 | Baildaria purjmiea Slanthaza ShETET
6| Baulnnis riermomt Aaths e
T | Bauilwinia Sosacmpvs bruvathy & sergd
8 | Budennes gvillem Sattenia st
9 | Borussus Rahellifer Pawu wE AT
10 | Bufes momospdrme Nk amnaram & raEd
11 Bobuy cnba Pavm, Sevvilave o
1} | Calopinglam ingphylium Frarsia e
13 | Cam fistils o akondias STeieiees
14 | Caswa reximrsim Sengondra CrueETEED
15 7 favitme Puas pcasiues s .
oty
17 | Cordiz fichoioms Nanuvah | Baagd.
18 | Crotmm ] Mavalingum Py )
10 | Diluwieg medees i Ura Uzha e =
10| Dillenss pombaryes Sulva, Stnzha  #3 &
F e Farvigali e
I sehiorarylon Vagsna [t
Fi] rampp— halltch T
31 | Hibuseus filisorcy Aattupootaraiy o e en
26| Hokpechin integrifolis Aavil et STE A
4 Poo Maudlin m
] -
— el Nedotmmars 534 SERLBL 596
T30 | Lumestis acidissine Vila suaram ey umd
i =
T Mabmealwpitis  (Sopps S
T35 | Mmrifars hexandra LlaksaiPaalas ‘:;:
D eong Magittatmaoum T
I 35 M = Hadambu &0y
"3 | Mevida pubesceits N e
T35 Morinds citnfoba Veliai Nuna ' _—
35 | Piews e Escha | eEsank
E_ | Poupama puinal Pangaem [T ==
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(40 | Promma moftisnima  Munnm _ymaa

41 | Prona sernatinlia - Nanumoos 3D pawa

42 | Premna iovsenrdoss | Malaoovarms AN Yogs

43 | Prosgps cimervn Vires saram el uyd

4 | Prercarpus marsupizem Vengai Sewis

45 | Purospenume canescons Vennangs Tads | Sesme=sg

48 | Prerogpermasens xylocarpwm Polavu &4

AT | Putheamr rosbungi Kanpals sHuR

£ ] Salvdora perrica Ugaa Maram L

49 | Sapindus amwpmatus Manipungan, oRflUtES

0 | Souon asexs Avock sz

51 | Stebius asper Pesrowm | OFd oo

52 | Strochos mazronar Yeits oy

B _| Strychmos potaran | Thecthang Kottal _ Sgat® Ganion

3 | Seypmin oo Naval M

3 | Terminahia belleric | Thandn b

%0 | Tormumalis arina | Ven marudin S cog

57 | Tooma claare Sendha ventby | 735 Sady

X | Desporis populnes Puvasasu wiirs

3 | Walsurapriliats valsusn ST

60 | Wripitia fchomrs | Veppalai Saren

ol | Prthecellobura dulce Kodulapul FaTisayg
NL%\W o
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Kalavakkam

Thiruporur

Village,
Taluk and
Chengalpet District by Mis

Casa Grande Grace Private

Limited - For Environmenta]

Clearance.

Proposal seeking

Environmenta] Clearance
under Violation Notification
issued by MoEF&CC dated
14.03.2017 & 08.03.2018 for
the constructed Commercial

Building complex at SF No.

31, 32, 34/, 35, 37 in Padj
Village, Ambattur Taluk,
Thiruvaliur District, in the

State of Tamil Nadu by Mr. Y.

Ponduraj

6723

rsubject to SEAC after the recipt of

following additional particulars from the
proponent.

l. Impact of project activity on the
nearby agricultural lands.

2. Details of children’s play area
Proposed shall be furnished.

3. Proponent shall furnish the details
of parking area demarcarted for the
vistors vechicles.

4. Details of in-House Gym facilities
proposed for the occupants.

5. As the residentia housing project is
proposed in a remote area, details of
avialblity of commercial

establishments such as grocery
shops etc shall be furnished.

‘The Authority noted that the subject was

placed in the 311" meeting of SEAC held on
15.09.2022 as follows.

I. The Proponent, Thiry. Y. Pondurati
has applied seeking Environmental
Clearance under violation category
for the Proposed Construction of
High Rise Building at S.F Nos, 31,
32, 34/1, 35, 37 of Padi Village,
Ambattur Taluk,
District, Tamil Nadu,

Thiruvallur

2. In the minutes of the 189t meeting
of SEAC held on 19.12.2020, 199®
meeting  of SEAC held on
07.02.2021 and 725% meeting of

HAIRMAN
SEIAA-TN
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SEAC beld on 13.082021, the|
SEAC has stated as follows.
1. The amount committed by the

Project proponent for CER
(Rs. 148.25 Lakhs) shall be
remitted in the form of DD to
the beneficiary for the activity
committed by the proponent.
A copy of receipt from the
beneficiary shall be submitted
to SEIAA-TN.
In view of the above, the Authority decided
to request the Member Secretary, SEIAA to
communicate the SEAC minutes 10 the
project proponent requesting to furnish the
additional details’‘documents sought by
SEAC and place the proposal in the ensuing
Authority meeting after receipt of the above

details.

4, Proposal seeking Terms of
Reference for the Proposed for
the construction of residential
development in S.No. 90/1,
90/2, 9272, 91/1A2, 91/2B,
91/3B, 91/1A1, 91/1B, 9172A,
91/3A, 92/1, 9572, 94/2B,
95/1B, 94/1B, 95/1A, 99/4,105,
94/2B, 95/1B, 96, 104, 94/1A,
94/2A, 99/3 of
Valasaravakkam Village,
Maduravoyal Taluk Chennai

Tamil Nadu by

District,

9110

The Authority noted that the subject was
placed in the 311 meeting of SEAC heid on
15.09.2022. SEAC  after detailed
deliberations, decided to recommend the
proposal for the grant of Terms of
Reference (ToR), subject to the ToRs in
addition to the standard terms of reference
for EIA study and details issued by the
MoEF & CC to be included in EIA/EMP
report.

After detailed discussion, the Authority
accepted the recommendation of SEAC and

decided to grant of Terms of Reference as

MBER HC/REgY
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3. Detils/documents sought by the Authority in
its 536™ meeting held on 26.07.2022

13.

Recommendations for releasing the
Bank guarantee for the value of Rs
114.62 Lacs (0.5% of the Project
cost) remitted towards Ecological
remediation, Natural resources
Augmentation and Community
resources Augmentation under EIA
Notifications dated 14.3.2017 &
08.03.2018 (violation category) for
the existing commercial complex at
S.F.Nos.31, 32, 34/1, 35 & 37 of
Padi Ambattur Taluk,

Tiruvallur District Tamil Nadu by

Village,

Mr. Y. Pondurai without obtaining

prior Environmental Clearance.

6723

The Authority noted that the subject was placed in
the 395" meeting of SEAC held on 27.07.2023 and
the SEAC noted that in the CCR, it is reported that
the expenditure statement and bills of the funds
spent towards Ecological Remediation Plan
(ERP), Natural Resource Augmentation Plan
(NRAP) & Community Resource Augmentation
Plan (CRAP) were produced by the Project
Proponent during the inspection of the project site
on 17.05.2023 and the works carried out were
verified during the site inspection,

In view of the above, the SEAC has furnished its
recommendation for the release of the Bank
Guarantee submitted by the PP to TNPCB, as the
Project Proponent has fulfilled all the conditions.
The Authority decided to

recommendation of SEAC for release of the bank

accept the

guarantee and to request the Member Secretary,
SEIAA to communicate the same to TNPCB.

14.

File No: 976

Extension of validity of Environmental Clearance issued for the construction of residential buildings
in the name and style of M/s. Smart Value Homes Limited at S.F.Nos. 76B/1, 77/1, 7724, T8/1A,
78/2,78/5, 78/8A, 79, 80/1, 80/2A, 81A/9, 81 A/10 of Keezhakottaiyur Village and S.F.Nos. 131/1A,
131/1B of Mambakkam Village, Tiruporur Taluk, Kancheepuram District, Tamil Nadu by M/s. Tata

Value Homes Limited.

(SIA/TN/MIS/299841/2023)

The Authority noted that the subject was placed in the 395 meeting of SEAC held on 27.07.2023

and the SEAC has furnished its recommendation for the grant of extension of validity of the

Environmental Clearance as detailed below subject to the conditions stated therein.

E CRETARY / ;IEMBER
14 -
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Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment
Authority(SEIAA), Tamil Nadu)

The PROPRIETOR
PONDURAI
Sf Nos 31,32,34/1,35,37 of padi village -600050

ENVIRONMENTAL
CLEARANCE

Subject: Grant of Environmental Clearance (EC) to the proposed Project Activity
under the provision of EIA Notification 2006-regarding

Sir/Madam,

This is in reference to your application for Environmental Clearance (EC)
in respect of project submitted to_the SEIAA vide proposal number
SIA/TN/MIS/175754/2020 dated 30-Nov'2020-:The particulars of the environmental
clearance granted to the project.are as.below.

1. EC Identification No. EC22B038TN151980

2. File No. 6723

3. Project Type New

4. Category B2

5. Project/Activity including 8(a) Building and.-Construction projects
Schedule No.

6. Name of Project Commercial'‘Complex by Y. Pondurai

7. Name of Company/Organization  PONDURAI

8. Location of Project Tamil Nadu

9. TOR Date N/A

The project details along with terms and conditions are appended herewith from page
no 2 onwards.

(e-signed)
Thiru.Deepak S.Bilgi
Date: 23/12/2022 Member Secretary
SEIAA - (Tamil Nadu)

(Pro-Active and Responsive Facilitation by Interactive,
and Virtuous Environmental Single=-Window Hub)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote identification
number in all future correspondence.

This is a computer generated cover page.

EC Identification No. - EC22B038TN151980 File No. - 6723 Date of Issue EC - 23/12/2022 Page 1 of 29



THIRU. DEEPAK S. BILGI, LF.S. STATE LEVEL ENVIRONMENT IMPACT
MEMBER SECRETARY ASSESSMENT AUTHORITY-TAMILNADU

3™ Floor, Panagal Maaligai,
No.l, Jeenis Road, Saidapet,
Chennai - 600 015.

Phone No. 044-24359973
Fax No. 044-24359975

ENVIRONMENTAL CLEARANCE (EC)
Letter No. SEIAA-TN/F.No.6723/EC/8(a)/879/2022 dated: 01.11.2022

Sir/Madam,
Sub: SEIAA, TN- Environmental Clearance under Violation Notification issued by MoEF&CC
dated 14.03.2017 & 08.03.2018 for the constructed Commercial Building complex at SF

Ref:

No.

31, 32, 34/1, 35, 37 in Padi Village, Ambattur Taluk, Thiruvallur District, in the State

of Tamil Nadu by Mr. Y. Pondurai under Schedule 8(a) of Building & Construction

Projects- Issued - Regarding.

(%]

U
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10.

12
13.

TOR issued under Violation Lr.No.SEIAA-TN/F.No.6723/SEAC/ Violation/ ToR-
636/2019 dated 16.08.2019
Site inspection by sub-committee on 03.06.2019
Online Proposal No. SIA/TN/MIS/175754/2020 dt.30.10.2020
EIA report submitted dated: 29.09.2020
Lr.No.SETAA-TN/F.N0:6723/2019 dated: 28.10.2020 (letter to Principal
Secretary to Government, E&F Department, Govt of Tamilnadu to take
credible action against proponent).
Minutes of the 189th SEAC Meeting held on 19.12.2020
Minutes of the 418th SEIAA meeting held on 11.01.2021 & 12.01.2021
Lr. No. SEIAA-TN/F.No0.6723/2019/BG/dated: 19.01.2021
Project Proponent reply dated 29.01.2021
Minutes of the 420th SEIAA meeting held on 04.02.2021
. Minutes of the 199th SEAC Meeting held on 09.02.2021
Minutes of the 433th SEIAA meeting held on 17.03.2021
Minutes of the 438" SEIAA meeting held on 15.04.2021

BER SECRETARY
%/ SEIAA-TN

EC Identification No. - EC22B038TN151980 File No. - 6723 Date of Issue EC - 23/12/2022 Page 2 of 29
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14. Minutes of the 225th meeting of SEAC held on 13.08.2021
15. Minutes of the 464th Authority meeting held on 27.09.2021

16. Project Proponent reply dated 08.10.2021

17. Project Proponent reply dated 29.07.2022

18. Minutes of the 311th meeting of SEAC held on 15.09.2022

19. Project Proponent reply dated 19.09.2022

20. Minutes of the 556th meeting of Authority held on 03.10.2022

21. Project Proponent reply dated 19.10.2022

22. Minutes of the 566th meeting of Authority held on 01.11.2022 & 02.11.2022

Fkkkk

This has reference to your application 3™ & 4™ cited, the proposal is for obtaining Environmental

Clearance to Commercial Building complex at SF No. 31, 32, 34/1, 35, 37 in Padi Village, Ambattur

Taluk, Thiruvallur District, in the State of Tamil Nadu by Mr. Y. Pondurai under Violation Category

B and Schedule S.No. 8(a) under the Environment Impact Assessment Notification, 2006, as

amended.

The Competent Authority and Authorized Signatory furnished the detailed information in

Form I, Form 1A and liquidate enclosures are as Annexures:

Annexure 1

Latitude & Longitude

S. No Description Details
1. Name of the Project Y .Pondurai
Constructed Commercial Building consist of Main Building
(2B+G+10 F), Service Block (B+G+2F) & MLCP Block (2B +
G+4F) by Thiru Y. Pondurai.
2. Location S.F No. 31, 32, 34/1, 35 & 37 in Padi Village, Ambattur Taluk,

Thiruvallur District, Tamil Nadu
13°06*02" N, 80° 11° 25" E

3. Type of Project

Building and Construction projects
Schedule 8 (a): < 1,50,000 Sqm (ie. 42,947.31

Sq.m)
4, Total Area (in sq. m) Total Plot area : 9995 Sqm
I i) Plot coverage area : 4349.36 Sqm

EC Identification No. - EC22B038TN151980 File No. - 6723 Date of Issue EC - 23/12/2022?5/ Page 3 of 29
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! | | ii) Roads & Pavements 3128.07 Sqm
| | iiii) Surface parking area 1312.34 Sgm
| iv) STP/Transformer Yard : 161.15 Sgm
v) Green belt area 1044.08 Sgm
3; Built up area 42947.31 Sq.m
6. | Costof Project Rs. 148.25 Crores
7. | Brief description of the | Constructed Commercial Building consists of 3 Blocks namely
| project Main Building, Service Block and Mechanical Lift Car Parking
Block. Main Building consists of 2 Basements, Ground Floor +
9 Floors plus a Residential Block in 10th Floor (2 BHK — 1 No.),
Service Block consists of Basement, Ground Floor + 2 Floors '
and Block 3 consists of 2 Basements, Ground Floor + 4 Floors.
The total built-up area of the project is 42,947.31 Sq.m
' Expected Occupancies — 5200 Nos.
8. | a) Water requirement During During Operation
KLD Construction
10 KLD Total water: 97KLD
| Fresh water: 35 kLD (For Domestic),
62 kLD (Flushing)
| b) Source Authorized CMWSSB (Fresh water)
Tankers J
9. | Quantity of Effluent /| Sewage Generation - 90 kLD
1 Sewage kLLD
10. | Details of Effluent | STP capacity - 100 KLD
i /Sewage Treatment
| Plant
11. | Mode of Disposal of | Treated sewage Water: 86 KLD
 treated sewage with ' Flushing — 62 kLD
quantity Gardening — 4 kLD
' HVAC -20kLD
12. | Quantity of  Solid Quantity Mode of treatment and
| Waste generated per i Disposal

EC Identification No. - EC22B038TN151980
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day (in Kgs), Mode of
treatment and Disposal
of Solid Waste

a) Biodegradable solid
waste: 0.625 T /day

Converted into manure using
Bio-Methanation plant (as per
SEAC minutes) & utilized for

greenbelt development

b) Non-Biodegradable solid | Sent to authorized recyclers for

waste: 0.417 T /day recycling.
C) STP Sludge — 0.003 Manure for gardening
.i T/day
13. | Power requirement 8000 KVA (TNEB Grid)
14. | Details of D.G. set DG sets of 5 Nos of 2000 KVA with stack height as per CPCB
with Capacity norms
15. | Air Pollution Control | D.G. sets will be provided with Stack and acoustic enclosures
Measures (Stack) as per norms.
16. | Details of Green Belt
i 1044.08 sq.m
17. | Provision for rain Total Annual Runoff (Cum) - 648.59
water harvesting Capacity of the tank required - 123 Cu.m
Capacity of the storage tank provided - 46 cu.m
18. | EMP Cost (Rs.) Capital Expenses - Rs. 161 lakh
'] Operational Expenses (Per Annum) - 25 lakh
19. | CER activities with the
specific allocation of | Rs. 150 lakh
funds
Annexure 2 - Affidavit

The proponent has furnished affidavit in Hundred Rupees stamp paper attested by the Notary stating
that

I, Y. Pondurai has constructed a Commercial Complex at Sf Nos 31, 32, 34/1, 35 & 37 of Padi
Village, Ambattur Taluk, Chennai District, Tamil Nadu. An application submitted by me seeking
Environmental Clearance (under violation category) under the EIA Notification, 2006 is under

scrutiny in the Authority. I am furnishing the following undertaking to the Authority.

ER S ETARY
SEIAA-TN
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I. I commit to SEIAA that the daily fresh water requirement to the tune of 35 KLD during the
entire period of operation will be met from CMWSSB supply

2. The total quantity of treated sewage to the tune of 86 KL.D will be recycled for toilet flushing
(62 KLD), gardening (4 KLD) and HVAC use (20 KLD).

3. The solid waste generated from my project is 1,042 Kg/day, in which 625.20 Kg/day Bio-
degradable waste will be treated in Organic Waste Converter within the site and used as
manure for greenbelt development, 416.80 Kg/day Non-Bio degradable waste will be handed
over to the TNPCB authorized recyclers. The STP sludge (3 Kg/day) generated from the STP
will be used as manure for greenbelt development after dewatering and drying process and |
will dispose the solid waste as committed above without polluting the soil/ground
water/adjacent canals/lakes/ponds etc.

4. 1commit to the SEIAA that | am liable for operation and maintenance of Sewage Treatment
Plant (STP) from the date of operation of the project.

5. I commit to the SEIAA that the storm water drain/trench will not carry any untreated (or)
treated sewage generated from the project.

6. 1 committo SEIAA that an amount of Rs. 150 Lakhs (i.e., Rs. 1.5 Crores) is already handed
over to Greater Chennai Corporation towards development of school infrastructure in my
project area under Corporate Environmental Responsibility (CER) activities.

| am aware that I can be prosecuted under relevant Act and Rules, if | do not adhere to the above

commitment.
Commitment signed by me on 11" day of November 2022, as project Proponent before SEIAA,
Tamil Nadu.
SEAC Appraisal and Remarks:
Proposed construction of commercial complex at S.F.Nos.31, 32, 34/1, 35 & 37 of Padi Village,
Ambattur Taluk, Tiruvallur District Tamil Nadu by Mr.Y.Pondurai- For Environmental
Clearance Under Violation. (SIA/TN/MIN/175754/2018, dated: 28.03.2018).

Earlier the proposal was placed for appraisal in the 189" meeting of SEAC held on
19.12.2020. The details of the project furnished by the proponent are available on the PARIVESH
web portal (parivesh.nic.in). The project proponent gave detailed presentation.

A

SEAC noted the following:

IBER WY
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1. The Proponent, Thiru.Y.Pondurai has applied seeking Environmental Clearance under
violation category for the Proposed Construction of High Rise Building at S.F.Nos. 31, 32,
34/1, 35, 37 of Padi Village, Ambattur Taluk, Thiruvallur District, Tamil Nadu.

2. The project/activity is covered under Category “B” of Item 8(a) “Building and Construction
projects” of the Schedule to the EIA Notification, 2006, as amended.

3. TOR issued vide SEIAA Lr.No.SEIAA-TN/F.No.6723/SEAC/Violation/ ToR636/2019 dated
16.08.2019 under violation category.

Based on the presentation and documents furnished by the Project Proponent , the subcommittee
constituted by the SEAC inspected the site on 03.06.2019 and submitted the report to SEAC. Based
on the inspection report and the violation notifications issued by the MoEF&CC dated 14.03.2017
& 08.03.2018, SEAC classified the level of damages caused by the Project Proponent on the
environment based on the following criteria:

1. Low level Ecological damage:
a. Only procedural violations (started the construction at the site without obtaining EC)
2. Medium level Ecological damage:
a. Procedural violations (started the construction at the site without obtaining EC)
b. Infrastructural violation such as deviation from CMDA/local body approval.
c. Non operation of the project (not occupied).
3. High level Ecological damage:
a. Procedural violations (started the construction at site without obtaining EC)
b. Infrastructural violation such as deviation from CMDA/local body approval.
c. Under Operation (occupied).

As per the OM of MoEF& CC dated: 01.05.2018, SEAC deliberated the fund allocation for
Corporate Environment Responsibility shall be to a maximum of 2% of the project cost.

In view of the above and based on the inspection report & the Ecological damage,
remediation plan and natural & community resource augmentation plan furnished by the project
proponent, the SEAC decided the fund allocation for ecological remediation, natural resource
augmentation & community resource augmentation and penalty by following the below mentioned

criteria, as per category 3, stated above.

BER }EC@RY
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Level of | Ecological natural community CER (% of| Total (% of E
damages remediation resource resource project cost) | project cost) ‘
' cost (% of | augmentation | augmentation .
project cost) | cost (% of|cost (% of ‘
project cost) | project cost) ‘.
Low level 0.25 0.10 0.15 0.25 0.75 |
Ecological l
damage ‘
Medium level | 0.35 0.15 0.25 0.5 1.25 ?
Ecological ‘ l
damage L !
High  level |  0.50 0.20 0.30 1.00 2.00
Ecological ‘
damage .
I | |

The project cost of this proposal submitted in the EIA report under violation is Rs.148.25 Lakh.

The Committee observed that the project of Construction of High Rise Building at S.F.Nos. 31,
32, 34/1, 35, 37 of Padi Village, Ambattur Taluk, Thiruvallur District, Tamil Nadu by Thiru. Y.
Pondurai for Environmental Clearance under violation comes under the “High level Ecological
damage category”. The Committee decided to recommend the proposal to SEIAA for grant of

EC subject to the following conditions in addition to the normal conditions:

1. The amount prescribed for Ecological remediation (Rs.74.13Lakhs), natural resource
augmentation (Rs.29.65 lakhs) & community resource augmentation (Rs.44.48 Lakhs),
totaling Rs. 148.25 Lakhs. Hence the SEAC decided to direct the project proponent to remit
the amount of Rs. 148.25 Lakhs in the form of bank guarantee to Tamil Nadu Pollution
Control Board and submit the acknowledgement of the same to SEIAA-TN. The funds shall
be utilized for the remediation plan, natural resource augmentation plan & community
resource augmentation plan as indicated in the EIA/EMP report.

2. The project proponent shall carry out the works assigned under ecological damage, natural
resource augmentation and community resource augmentation within a period of six months.

If not, the bank guarantee will be forfeited to TNPCB without further notice.

A
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The amount committed by the Project proponent for CER (Rs. 148.25 Lakhs) shall be
remitted in the form of DD to the beneficiary for the activities committed by the proponent.
A copy of receipt from the beneficiary shall be submitted to SEIAA-TN.

Number of lifts provided for shoppers in the mall shall be increased.

. The Project proponent shall operate the STP effectively and continuously so as to achieve

standards prescribed by the TNPCB for treated sewage.

The Project proponent shall operate the ETP for the treatment and disposal of effluent
effectively and continuously so as to achieve standards prescribed by the TNPCB for treated
effluent.

The Project proponent shall utilize the treated sewage for the development of green belt and
toilet flushing after achieving the standards prescribed by the TNPCB.

The project Proponent shall operate Bio-Methanation plant efficiently and continuously for
the disposal of the Organic waste generated from the campus and collecting non-
biodegradable waste regularly and disposal through TNPCB authorized recycler.

The Project proponent shall collect & dispose the hazardous waste through TNPCB
Authorized vendors/recyclers as per the Hazardous and other wastes (Movement and

Transboundary Movement), Rules 2016, as amended.

. The Project proponent shall collect and dispose the E-Waste through TNPCB Authorized

vendors/recycler as per the E-Waste Management Rules 2016, as amended.

. Necessary permission shall be obtained from the competent authority for the

drawl/outsourcing of fresh water before obtaining consent from TNPCB.

. All the mitigation measures committed by the project proponent for the flood management,

Solid waste disposal, Sewage treatment & disposal etc., shall be followed strictly.

. Tapping of solar energy should be at least 10% of total energy consumption Solar energy

usage mainly for the illumination of common areas, street lighting etc.,

. The project proponent shall provide separate standby D.G set for the STP proposed for the

continuous operation of the STP in case of power failure.

. Waste of any type not to be disposed of in any water bodies including drains, canals and the

surrounding environment.

. The proponent should explore the possibility of increasing the quantity of rainwater

harvested at the maximum extent within the campus itself.

. The proponent should increase the green belt area from 10.45 to 15% with more number

ER s;c@nv
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of indigenous species. The proponent shall earmark greenbelt area with dimension and
GPS coordinates all along the boundary of the project site with at least 3 meters wide and
the same shall be included in the layout out plan and the total green belt area should be
minimum of 15% the total area.

18. The project proponent shall submit the proof for the action taken by the state
Government/TNPCB against project proponent under the provisions of Sectionl9 of the
Environment (Protection) Ac, 1986 as per the EIA Notification dated: 14.03.2017 and
amended 08.03.2018.

The subject was placed in the 418" meeting of SEIAA held on 11.01.2021 & 12.01.2021. After
detailed deliberation, the proponent was directed to furnish the bank guarantee to Tamil Nadu
Pollution Control Board as recommended by the SEAC and furnish the copy of the receipt along
with the above details so as to take further action. Based on the minutes of the 418" Authority
meeting letter was addressed to the proponent videLr. No. SETAA-TN/F.No.6723/2019/BG/ dated:
19.01.2021 to furnish the following details;

I. The project proponent shall submit the proof of action taken by the State
Government/TNPCB against project proponent under the provisions of section19 of the
Environment (Protection) Ac, 1986

2. The amount prescribed for Ecological remediation (Rs.74.13Lakhs), natural resource
augmentation (Rs.29.65 lakhs) & community resource augmentation (Rs.44.48 Lakhs),
totaling Rs. 148.25 Lakhs. Hence the SEAC decided to direct the project proponent to remit
the amount of Rs. 148.25 Lakhs in the form of bank guarantee to Tamil Nadu Pollution
Control Board and submit the acknowledgement of the same to SEIAA-TN. The funds shall
be utilized for the remediation plan, Natural resource augmentation plan & Community
resource augmentation plan as indicated in the EIA/EMP report.

3. The project proponent shall carry out the works assigned under ecological damage, natural
resource augmentation and community resource augmentation within a period of six months.
If not, the bank guarantee will be forfeited to TNPCB without further notice.

4. The amount committed by the Project proponent for CER (Rs. 148.25 Lakhs) shall be
remitted in the form of DD to the beneficiary for the activities committed by the proponent.
A copy of receipt from the beneficiary shall be submitted to SEIAA-TN.

Whereas the proponent vide letter received dated 29.01.2021 has stated as follows:

\.-/ - . -
M R SE TARY
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I. In the matter of Principal Bench of NGT order via OA.No.37 of 2015 dated 7.07.2015
directed,
“The project proponent to pay 5% of Project cost (Rupess 7.4125 Crores) as Environmental
Compensation for restoration & restitution of the Environment and ecology as well as
towards their liability arising from impacts of the illegal and unauthorized constructions
carried out by them. They shall deposit this amount at the first instance, which shall be
subject to further adjustment.”
As per the order, the proponent already paid Rs.7.4125 Crores (5% of the total project cost)
to TNPCB as environmental Compensation in the violation case. Receipts of the same is
submitted by the proponent along with the EIA Reports

Description : SEAC recommended amount for | Compensation already paid as
violation in lakhs per the NGT order

Ecological Remediation | Rs.74.13 (0.5%)

Natural Resource | Rs.29.65% (0.2%) Rs.7.4125 Crores (5% of the
Augmentation total cost)

Community Resource | Rs.44.48 (0.3%)
Augmentation

CER Activities Rs.148.25 (1%)
Total amount Rs.296.51 Lakhs (2% of the Total | Rs.7.4125 Crores (5% of the
project cost total project cost)

o Further TNPCB has filed case in J.M.Court, Ambattur as part of the credible action for the
project violation and the case (C.C No.168 of 2016) proof for the same is enclosed by the
.

The subject was placed in the 420® meeting of the Authority held on 04.02.2021 and after
detailed discussions the Authority decided to request MS-SEIAA to forward the Proponent’s letter
dated 29.01.2021 to the Committee for further recommendation of the SEAC.

The subject was placed in the 199" meeting of SEAC held on 09.02.2021. SEAC noted that
Hon’ble NGT in their order has already made an Environmental Compensation and penalty for
Rupees 7.4125 Crores and the proponent already paid Rs.7.4125 Crores (5% of the total project cost)

to TNPCB as environmental Compensation in the violation case. Since, the proponent has already

ER A;E@RY
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paid the environmental compensation cost, the committee has accepted its request for waiving the
environmental cost as stipulated by the SEAC and recommended for Environmental Clearance.
The subject was placed before the 433" Authority meeting held on 17.03.2021. After detailed
discussion, it was noted the Hon’ble NGT Principal Bench & Hon’ble Supreme Court have
pronounced certain orders in which this project is also included as one of the petitioners. Hence the
Authority decided to request the Member Secretary to put up with detailed note in chronological
order along with court cases and its various orders and details of discussions on the other proposals
which are covered under this court case in the ensuing meeting.
The subject was placed before the 438™ Authority meeting held on 15.04.2021. After detailed
discussion, the Authority noted as follows.
I. As per the direction of Hon’ble NGT in O.A.No0.37 0of 2015 & 213 0f 2014 dated 07.07.2015,
environmental compensation was levied for restoration and restitution of the environment
and ecology as well as towards their liability arising from impacts of the illegal and

unauthorized constructions carried out by the project proponent, Mr. Y. Pondurai as follows.

Projects |Environmental] Amount SEAC SEIAA decision based on the
Compensation | remitted Recommendations recommendation of SEAC
5% of the to Ecological |CER as per

project cost | TNPCB
(Rs. Crore) | (Rs.In damage as oM
Crore) | per |01.052018

Notification| (Rsin
14.03.2017 | Lakh)

(Rs in
Lakh)
Mr. Y. 7.4125 7.4125 148.25 148.25 |SEAC in its 199" meeting
Pondurai held on 09.02.2021 waived |
both the amount of ED & ]
f [CER considering

environmental compensation
amount asper request of

| |proponent.
In view of the above, the Authority decided to refer back the proposal to SEAC during the 438"

meeting of Authority held on 15/04/21 to reconsider its recommendation in line with earlier
recommendations of SEAC on the other proposals covered under the Hon’ble NGT order dated

07.07.2015 in O.A.No.37 0of 2015 & 213 0f 2014 and request the Member Secretary, SEIAA to send

ME RS ETARY
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a detailed note to SEAC in chronological order along with orders of Principal Bench of NGT in
OA.No.37 of 2015 and final action taken on the other proposals which are covered under this court
case.
The proposal was placed for appraisal in the 225" meeting of SEAC held on 13.08.2021. The SEIAA
recommended to follow the earlier similar cases for which NGT has given the verdict. After detailed
deliberation the Committee adopted the same recommendations and accordingly Environmental
clearance was recommended with the following additional conditions,
1.~ The project proponent shall submit Bank Guarantee to TNPCB for an amount of Rs.148.25 Lakh
and the same amount Rs.148.25 Lakh will be adjusted in Rs.7.4125 Crore paid with a condition
this amount shall not be claimed at any point of time from the environmental compensation of
Rs.7.4125 Crore paid.
2. The project proponent shall submit an Affidavit regarding CER activities for Rs.148.25 Lakh.
On receipt of the above documents, the committee would further deliberate on this project and decide
the further course of action.
The subject was placed in the 464" Authority meeting held on 27.09.2021. After detailed

discussions, the Authority noted as follows.

I. The Proponent, Thiru. Y. Pondurai has applied seeking Environmental Clearance under
violation category for the Proposed Construction of High Rise Building at S.F.Nos. 31, 32,
34/1, 35, 37 of Padi Village, Ambattur Taluk, Thiruvallur District, Tamil Nadu.

2. In the minutes of the 225" meeting of SEAC held on 13.08.2021, the SEAC has stated as
follows.

e The project proponent shall submit Bank Guarantee to TNPCB for an amount of
Rs.148.25 Lakhs and the same amount Rs.148.25 Lakhs will be adjusted in
Rs.7.4125 Crores paid with a condition this amount shall not be claimed at any
point of time from the environmental compensation of Rs.7.4125 Crores paid.
e The project proponent shall submit an Affidavit regarding CER activities for
Rs.148.25 lakhs.
On receipt of the above documents, the committee would further deliberate on this project and

decide the further course of action.

In view of the above, the Authority decided to request the Member Secretary, SEIAA to
communicate the SEAC minutes to the project proponent requesting to furnish the additional

_—
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details/documents sought by SEAC in its 225" meeting held on 13.08.2021. On receipt of details, it

shall be forwarded to SEAC for further course of action.

The proposal was again placed in this 311" meeting of SEAC held on 15.09.2022. The

Committee decided to direct the project proponent to submit the affidavit regarding CER activities

for Rs.148.25 Lakh as recommended earlier. Accordingly the PP has furnished the same is as

follows.

Budgetary Allocation for Pro_ﬁposed CER Activity

Budgetary |
S. | - Allocation
No CER Activity Proposed (INR in
Lakhs)
Infrastructure Creation and Improvement of Activities in the below schools:
Government High School, Ellaiyamman Nagar, Korattur,
Agraharam, Chennai- 600 076.
1 e Construction of Class rooms in First floor - 2 Nos 50
¢ Installation of RO plant for Drinking Water
o Construction of Water Storage Sump
Government Higher secondary School, Savadi Street, Periyar Nagar,
Vanchi Nagar, Korattur, Chennai- 600 080.
2 ¢ Construction of Lab and Library with furnishings 70
e Renovation and fencing of school compound wall
* [Installation of Parking Shed for bicycles
Ambattur Municipal Middle School, Moorthy Nagar, Padi, Chennai
-600 050.
e Scraping, White washing and Colour washing of the School Block
3 * Fund towards installation of book shelves and purchase of books
. 30
for School Library
e Fund towards furnishing of the primary class rooms with sitting
tables.
e [und towards fixing of grills in the school corridors,
Total Allocation of Funds for CER (in lakhs) 150

As the Proponent has submitted affidavit affirming CER commitment, SEAC decided to reconfirm
the minutes of 189™ meeting of SEAC held on 19.12.2020 & 225™ meeting of SEAC held on
13.08.2021.

SEIAA Recommendations

The proposal was placed in the 566™ meeting of Authority held on 01.11.2022 & 02.11.2022.

ME R SE TARY
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The Authority noted that the subject was placed in the 311™ meeting of SEAC held on 15.09.2022
as follows.

1. The Proponent, Thiru. Y. Pondurai has applied seeking Environmental Clearance under
violation category for the Proposed Construction of High Rise Building at S.F.Nos. 31, 32,
34/1, 35, 37 of Padi Village, Ambattur Taluk, Thiruvallur District, Tamil Nadu.

2. In the minutes of the 189" meeting of SEAC held on 19.12.2020, 199" meeting of SEAC
held on 07.02.2021 and 225" meeting of SEAC held on 13.08.2021, the SEAC has stated as
follows.

I. The amount committed by the Project proponent for CER (Rs. 148.25 Lakhs) shall be
remitted in the form of DD to the beneficiary for the activity committed by the
proponent. A copy of receipt from the beneficiary shall be submitted to SEIAA-TN.

In the minutes of the 556" meeting of Authority held on 03.10.2022, the Authority decided
to request the Member Secretary, SEIAA to communicate the SEAC minutes to the project
proponent requesting to furnish the additional details/documents sought by SEAC and place
the proposal in the ensuing Authority meeting after receipt of the details.

3. The proponent vide his letter 08.10.2021 has furnished the copy of Bank Guarantee
submitted to TNPCB & copy of acknowledgement obtained from TNPCB for the
submission of BG and also affidavit towards commitments of CER to be carried out
as recommended by SEAC.

4. The proponent vide his letter 19.10.2022 has furnished the copy of acknowledgement
obtained from Greater Chennai Corporation towards CER activity over the Demand
Draft of Rs. 1,50,00,000 (Rs. One crore fifty lakhs only).

5. The proponent has submitted the details of court case filed by TNPCB in the Judicial
Magistrate Court, Ambattur vide case Number: C.C.No.168 of 2016, dated 08.02.2017,

against the proponent.

In view of the above, the Authority accepted the recommendations of SEAC and decided to
grant of Post construction Environmental Clearance subject to the conditions as recommended by
SEAC & normal condition in addition to the following conditions:

1. The project Proponent shall carry out the works assigned under ecological damage,

natural resource augmentation and community resource augmentation within a Period

MlﬁéﬁER SECRETARY
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of one year as committed. If not, the bank guarantee will be forfeited to TNPCB without
further notice.

2. The proponent shall ensure that the treated/untreated sewage should not be disposed directly
or indirectly to the nearby water bodies under any circumstances.

3. As per the MoEF& CC office memorandum F.No0.22-65/2017-1A.111 dated: 30.09.2020 and
20.10.2020 the proponent has furnished the detailed EMP, mentioning CER activities as
committed and the CER activities shall be carried out before obtaining CTO from TNPCB.

4. All the construction of Buildings shall be energy efficient and confirm the green building
norms.

5. The proponent shall provide adequate parking facility for all the inhabitants & visitors
including clear traffic plan.

6. The proponent shall ensure that no treated or untreated trade effluent/sewage shall be
discharged outside the premises under any circumstances.

7. The disaster management and disaster mitigation standards to be seriously adhered to avoid
of calamities.

8. The project proponent shall provide the green belt plan for the premises indicating the native
trees planted and to be planted.

9. The proponent shall provide the action taken for reduction of green house gas emissions to
support the climatic action and to make it sustainable building.

10. The project proponent shall ensure that buildings have sufficient ventilation and space for
light and air.

1'1. The project proponent shall furnish the action taken to improve water usage efficiency in the
building.

12. The proponent shall ensure that the building shall provide adequate security and hygiene in
all the basements.

13. The proponent shall ensure that the building should be energy efficient, provide adequate

sunlight, green space for sustainable use and be Eco-friendly.

Part A: Common conditions applicable for Pre-Operation and Operational
Phases
Part B: Conditions for Pre-Operation Phase.

Part - C - Specific Conditions — Construction phase

ME si?eﬁ/iw
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Part — D - Specific Conditions — Operational Phase/Post constructional
Phase / Entire life of the project.

Validity:

‘The SEIAA hereby accords Environmental Cle;_ﬂlce to the above project under the
provisions of EIA Notification dated 14™ September, 2006 as amended, with validity for 7
years from the date of issue of EC, subject to the compliance of the terms and conditions
stipulated below:

Part - A — Common conditions applicable for Pre-construction, Construction and Operational

Phases:

1. The project Proponent shall carry out the works assigned under ecological damage, natural
resource augmentation and community resource augmentation within a Period of one year as
committed. If not, the bank guarantee will be forfeited to TNPCB without further notice

2. Any appeal against this environmental clearance shall be with the Hon’ble National Green
Tribunal, if preferred, within a period of 30 days as prescribed under Section 16 of the
National Green Tribunal Act, 2010.

3. The construction of STP, Solid Waste Management facility, E-waste management facility.
DG sets, etc., should be made in the earmarked area only. In any case, the location of these
utilities should not be changed later on.

4. The Environmental safeguards contained in the application of the proponent /mentioned
during the presentation before the State Level Environment Impact Assessment Authority /
State Level Expert Appraisal Committee should be implemented in the letter and spirit.

5. All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire and Rescue Services Department, Civil Aviation Department,
Forest Conservation Act, 1980 and Wild Life (Protection) Act, 1972, State / Central Ground
Water Authority, Coastal Regulatory Zone Authority, other statutory and other authorities as
applicable to the project shall be obtained by project proponent from the concerned
competent authorities.

6. The SEIAA reserves the right to add additional safeguard measures subsequently, if non-

compliance of any of the EC conditions is found and to take action, including revoking of
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7. A proper record showing compliance of all the conditions of Environmental Clearance shall
be maintained and made available at all the times.

8. The environmental statement for each financial year ending 31st March in Form-V as is
mandated to be submitted by the project proponent to the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company. The status of compliance of
environmental clearance conditions and shall also be sent to the Regional Office of the
Ministry of Environment and Forests, Chennai by e-mail.

9. The Regional Office of the Ministry located at Chennai shall monitor compliance of the
stipulated conditions. The project authorities should extend full cooperation to the officer (s)
of the Regional Office by furnishing the requisite data / information / monitoring reports.

10. “Consent for Establishment” shall be obtained from the Tamil Nadu Pollution Control Board
and a copy shall be submitted to the SEIAA, Tamil Nadu.

11. In the case of any change(s) in the scope of the project, a fresh appraisal by the SEAC/SEIAA
shall be obtained before implementation.

12. The conditions will be enforced inter-alia, under the provisions of the Water (Prevention &
Control of Pollution) Act, 1974, the Air (Prevention & Control of Pollution) Act, 1981, the
Environment (Protection) Act, 1986, the Public Liability Insurance Act, 1991, along with
their amendments ,draft Minor Mineral Conservation & Development Rules, 2010 framed
under MMDR Act 1957, National Commission for protection of Child Right Rules ,2006
and rules made there under and also any other orders passed by the Hon’ble Supreme Court
of India/Hon’ble High Court of Madras and any other Courts of Law, including the Hon’ble
National Green Tribunal relating to the subject matter.

13. The Environmental Clearance shall not be cited for relaxing the other applicable rules to this
project.

14. Failure to comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of the Environment (Protection) Act,
1986.

15. The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same periodically.
It shall simultaneously be sent to the Regional Office of MoEF, Chennai, the respective Zonal
Office of CPCB, Bengaluru and the TNPCB. The criteria pollutant levels namely; PM10,

ER SECRETARY
ﬁ/ SEIAA-TN

EC Identification No. - EC22B038TN151980 File No. - 6723 Date of Issue EC - 23/12/2022 Page 18 of 29



253

PM2.5, SO2, NOx (ambient levels as well as stack emissions) or critical sectoral parameters,
indicated for the project shall be monitored.

16. The SEIAA, TN may cancel the environmental clearance granted to this project under the
provisions of EIA Notification, 2006, if, at any stage of the validity of this environmental
clearance, if it is found or if it comes to the knowledge of this SEIAA, TN that the project
proponent has deliberately concealed and/or submitted false or misleading information or
inadequate data for obtaining the environmental clearance.

17. The Environmental Clearance does not imply that the other statutory / administrative
clearances shall be granted to the project by the concerned authorities. Such authorities
would be considering the project on merits and be taking decisions independently of the
Environmental Clearance.

18. The SEIAA, TN may alter/modify the above conditions or stipulate any further condition in
the interest of environment protection, even during the subsequent period.

19. The Environmental Clearance does not absolve the applicant/proponent of his
obligation/requirement to obtain other statutory and administrative clearances from other
statutory and administrative authorities.

20. Where the trees need to be cut, compensation plantation in the ratio of 1:10 (i.e. planting of
10 trees for every one tree that is cut) should be done with the obligation to continue
maintenance.

21. A separate environmental management cell with suitable qualified personnel should be set-
up under the control of a Senior Executive who will report directly to the Head of the
Organization and the shortfall shall be strictly reviewed and addressed.

22. The EMP cost shall be printed in the Brochure / Pamphlet for the preparation of the sale of
the property and should also mention the component involved.

23. Trees, herbs and shrubs listed should not be disturbed during any phase of the project.

24. Necessary permission should be obtained from PWD/Wetland Authority, Tamil Nadu before
commencement of the project.

25. The EMP cost shall be deposited in a nationalized bank by opening separate account and the
head wise expenses statement shall be submitted to TNPCB with a copy to SEIAA annually

26. The proponent should strictly comply with, Tamil Nadu Government Order (Ms) No.84

Environment and forests (EC.2) Department dated 25.06.2018 regarding ban on one time use
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and throwaway plastics irrespective of thickness with effect from 01.01.2019 under
Environment (Protection) Act, 1986

27. The proponent shall furnish the permission/ NOC of water supply from the competent
authority before obtaining CTO from TNPCB.

28. The Project Proponent has to provide percolation pis-25 Nos and 8 nos of Rain water
Harvesting sump capacity each 5 KL of rain water provided in order to recover and reuse the
rain water during normal rains as reported

29. The proponent has to earmark the greenbelt area with dimension and GPS coordinates for
the green belt area and the same shall be included in the layout out plan to be submitted for
CMDA/DTCP approval.

30. As per MoEF & CC, Gol, Office Memorandum dated 30.03.2015, prior clearance from
Forestry & Wildlife angle including clearance from obtaining committee of the National
Board for Wildlife as applicable shall be obtained before starting the operation, if the project
site is located within 10KM from National Park and Sanctuaries.

31. The Environmental Clearance is issued based on the documents furnished by the project
proponent. In case any documents found to be incorrect/not in order at a later date the
Environmental Clearance issued to the project will be deemed to be revoked/ cancelled.

Part - B — Specific Conditions — Pre construction phase:

1. The project authorities should advertise with basic details at least in two local

newspapers widely circulated, one of which shall be in the vernacular language of the
locality concerned, within 7 days of the issue of clearance. The press releases also
mention that a copy of the clearance letter is available with the State Pollution Control
Board and also at website of SEIAA, TN. The copy of the press release should be
forwarded to the Regional Office of the Ministry of Environment and Forests located
at Chennai and SEIAA-TN.

2. Inthe case of any change(s) in the scope of the project, a fresh appraisal by the SEAC/SEIAA
shall be obtained before implementation.

3. A copy of the clearance letter shall be sent by the proponent to the Local Body. The
clearance letter shall also be put on the website of the Proponent.

4. The approval of the competent authority shall be obtained for structural safety of the

buildings during earthquake, adequacy of fire fighting equipments, etc as per National
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Building Code including protection measures from lightning etc before commencement of
the work.

5. Allrequired sanitary and hygienic measures for the workers should be in place before starting
construction activities and they have to be maintained throughout the construction phase.

6. Design of buildings should be in conformity with the Seismic Zone Classifications.

7. The Construction of the structures should be undertaken as per the plans approved by the
concerned local authorities/local administration.

8. No construction activity of any kind shall be taken up in the OSR area.

9. Consent of the local body concerned should be obtained for using the treated sewage in the
OSR area for gardening purpose. The quality of treated sewage shall satisfy the bathing
quality prescribed by the CPCB.

10. The height and coverage of the constructions shall be in accordance with the existing
FSI/FAR norms as per Coastal Regulation Zone Notification, 2011.

I'1. The basement of the building shall be above the maximum flood level documented by the
Water Resource Department, PWD, Government of Tamil Nadu in consultation with the
CMDA.

12. The proponent shall prepare completion plans showing Separate pipelines marked with
different colours with the following details

i. Location of STP, compost system, underground sewer line.
ii. Pipe Line conveying the treated effluent for green belt development.
iii. Pipe Line conveying the treated effluent for toilet flushing
iv. Water supply pipeline
v. Gas supply pipe line, if proposed
vi. Telephone cable
vii. Power cable
viii. Strom water drains, and
ix. Rain water harvesting system, etc., and it shall be made available to the
owners

13. A First Aid Room shall be provided in the project site during the entire construction and
operation phases of the project.

14. The structural design of the proposed building must be vetted by premier academic

institutions like Anna University, [IT Madras, etc., and the fact shall be informed to SEIAA.
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15. There shall not be any threat to the biodiversity due to the proposed development.

16. The present land use surrounding the project site shall not be disturbed at any point of time.

17. The green belt area shall be planted with indigenous native trees.

18. Natural vegetation listed particularly the trees shall not be removed during the
construction/operation phase. In case any trees are likely to be disturbed, shall be replanted.

19. During the construction and operation phase, there should be no disturbance to the aquatic
eco-system within and outside the area.

20. The Provisions of Forest conservation Act 1980, Wild Life Protection Act 1972 & Bio
diversity Act 2002 should not be violated.

21. There should be Fire fighting plan and all required safety plan.

22, Regular fire drills should be held to create awareness among owners/ residents.

Part - C - Specific Conditions — Construction phase:

1. Construction Schedule:

i) The Project proponent shall have to furnish the probable date of commissioning of

the project supported with necessary bar charts to SEIAA-TN.
2. Labour Welfare:

i) All the labourers to be engaged for construction should be screened for health and
adequately treated before and during their employment on the work at the site.

ii) Personnel working in dusty areas should wear protective respiratory devices and they
should also be provided with adequate training and information on safety and health
aspects. Occupational health surveillance program of the workers should be
undertaken periodically to observe any contradictions due to exposure to dust and
take corrective measures, if needed.

iii) Periodical medical examination of the workers engaged in the project shall be carried
out and records maintained. For the purpose, schedule of health examination of the
workers should be drawn and followed accordingly. The workers shall be provided
with personnel protective measures such as masks, gloves, boots etc.

3. Water Supply:

i) The entire water requirement during construction phase may be met from ground

water source from the source with approval of the PWD Department of water

resources/ may be out sourced.
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ii) Provision shall be made for the housing labour within the site with all necessary
infrastructures and facilities such as fuel for cooking, mobile toilets, mobile STP, safe
drinking water, medical health care, créche etc. The housing may be in the form of
temporary structures to be removed after the completion of the project.

iii) Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. The treatment and disposal of waste water shall be through
dispersion trench after treatment through septic tank. The MSW generated shall be
disposed through Local Body and the identified dumpsite only.

iv) Water demand during construction should be reduced by use of pre-mixed concrete,
curing agents and other best practices prevalent.

v) Fixtures for showers, toilet flushing and drinking water should be of low flow type
by adopting the use of aerators / pressure reducing devises / sensor based control.

4. Solid Waste Management:

1) The solid waste in the form of excavated earth excluding the top soil generated from
the project activity shall be scientifically utilized for construction of approach roads
and peripheral roads, as reported.

5. Top Soil Management:

i) All the top soil excavated during construction activities should be stored for use in

horticulture/ landscape development within the project site.
6. Construction Debris disposal:

i) Disposal of construction debris during construction phase should not create any
adverse effect on the neighboring communities and be disposed off only in approved
sites, with the approval of Competent Authority with necessary precautions for
general safety and health aspects of the people. The construction and demolition
waste shall be managed as per Construction & Demolition Waste Management Rules,
2016.

ii) Construction spoils, including bituminous materials and other hazardous materials,
must not be allowed to contaminate watercourses. The dump sites for such materials
must be secured so that they should not leach into the adjacent land/ lake/ stream etc.

7. Diesel Generator sets:
i) Low Sulphur Diesel shall be used for operating diesel generator sets to be used during

construction phase. The air and noise emission shall conform to the standards

TAA-TN
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prescribed in the Rules under the Environment (Protection) Act, 1986, and the Rules
framed thereon.

ii) The diesel required for operating stand by DG sets shall be stored in underground
tanks fulfilling the safety norms and if required, clearance from Chief Controller of
Explosives shall be taken.

iii) The acoustic enclosures shall be installed at all noise generating equipments such as
DG sets, air conditioning systems, cooling water tower,etc.

8. Air & Noise Pollution Control:

i) Vehicles hired for bringing construction materials to the site should be in good
condition and should conform to air and noise emission standards, prescribed by
TNPCB/CPCB. The vehicles should be operated only during non-peak hours.

i) Ambient air and noise levels should conform to residential standards prescribed by
the TNPCB, both during day and night. Incremental pollution loads on the ambient
air and noise quality should be closely monitored during the construction phase. The
pollution abatement measures shall be strictly implemented.

iii) Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site shall be avoided. Parking shall be fully internalized and no
public space should be utilized. Parking plan to be as per CMDA norms. The traffic
department shall be consulted and any cost effective traffic regulative facility shall
be met before commissioning.

iv) The buildings should have adequate distance between them to allow free movement
of fresh air and passage of natural light, air and ventilation.

v) The background noise levels prevailing at the site already exceeds permissible noise
levels. Hence, the proponent should develop thick greeneries all around the project
boundary in order to contain the noise levels.

9. Building material:

i) Fly-ash blocks should be used as building material in the construction s per the
provision of Fly ash Notification of September, 1999 and amended as on 27th August,
2003 and Notification No. S.0. 2807 (E) dated: 03.11.2009.

ii) Ready-mix concrete shall alone be used in building construction and necessary cube-

tests should be conducted to ascertain their quality.
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iii) Use of glass shall be reduced up to 40% to reduce the electricity consumption and
load on air conditioning. If necessary, high quality double glass with special
reflecting coating shall be used in windows.

10. Storm Water Drainage:

i) Storm water management around the site and on site shall be established by following

the guidelines laid down by the storm water manual.
11. Energy Conservation Measures:

i) Roof should meet prescriptive requirement as per Energy Conservation Building
Code by using appropriate thermal insulation material, to fulfill the requirement.

ii) Opaque wall should meet prescribed requirement as per Energy Conservation
Building Code which is mandatory for all air conditioned spaces by use of appropriate
thermal insulation material to fulfill the requirement.

iti) All norms of Energy Conservation Building Code (ECBC) and National Building
Code, 2005 as energy conservation have to be adopted Solar lights shall be provided
for illumination of common areas.

iv) Application of solar energy should be incorporated for illumination of common areas,
lighting for gardens and street lighting. A hybrids system or fully solar system for a
portion of the apartments shall be provided.

v) A report on the energy conservation measures conforming to energy conservation
norms prescribed by the Bureau of Energy Efficiency shall be prepared incorporating
details about building materials & technology; R & U factors etc and submitted to
the SETAA in three month’s time.

vi) Energy conservation measures like installation of CFLs/TFLs for lighting the areas
outside the building should be integral part of the project design and should be in
place before project commissioning.

12. Fire Safety:

i) Adequate fire protection equipments and rescue arrangements should be made as per
the prescribed standards.

ii) Proper and free approach road for fire-fighting vehicles upto the buildings and for
rescue operations in the event of emergency shall be made.

13. Green Belt Development:
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The Project Proponent shall plant tree species with large potential for carbon capture
in the proposed green belt area based on the recommendation of the Forest
department well before the project is completed.

The project proponent has to develop thick greeneries all round the project boundary

in order to contain the noise levels.

14. Sewage Treatment Plant:

)

1i)

The Sewage Treatment Plant (STP) & Effluent Treatment plant (ETP) installed
should be certified by an independent expert/ reputed Academic institutions for its
adequacy and a report in this regard should be submitted to the SEIAA, TN before
the project is commissioned for operation. Explore the less power consuming systems
viz baffle reactor, etc., for the treatment of sewage.

The Proponent shall install STP & ETP as furnished. Any alteration to satisfy the
bathing quality shall be informed to SEIAA-TN.

15. Rain Water Harvesting:

1)

The proponent/ Owner of the Flats shall ensure that roof rain water collected from
the covered roof of the buildings, etc shall be harvested so as to ensure the maximum
beneficiation of rain water harvesting by constructing adequate sumps so that 100%
of the harvested water shall be reused.

Rain water harvesting for surface run-off, as per plan submitted should be
implemented. Before recharging the surface run off, pre-treatment with screens,
settlers etc. must be done to remove suspended matter, oil and grease, etc. The
Proponent shall provide adequate number of bore wells / percolation pits/ etc. as
committed. The bore wells / percolation pits/ etc. for rainwater recharging should be

kept at least 5 mts. above the highest ground water table.

16. Building Safety:

EC Identification No. -

1)

ii)

Lightning arrester shall be properly designed and installed at top of the building and
where ever is necessary.

The operation of demolition of the existing building should be carried out only during
day time with adequate measures to contain the noise and dust in a way that it does

not affect the residents who are living very close (at about 20m from the project site).
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D - Specific Conditions — Operational Phase/Post constructional _phase/Entire life of

the project:

.
2
3.

12.

EC Identification No.
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There should be Fire fighting plan and all required safety plan.

Regular fire drills should be held to create awareness among owners/ residents.

The building should not spoil the green views and aesthetics of surroundings and should
provide enough clean air space.

The EMP cost shall be printed in the Brochure / Pamphlet for the preparation of the sale of

the property and should also mention the component involved.

. The Project proponent shall get due permission from the wetland Authority before the

commencement of the work.

The project activities should in no way disturb the manmade structures

The Proponent shall do afforestation/ restoration programme contemplated to strengthen the
open spaces shall preferably include native species along with the financial forecast for
planting and maintenance for 5 years.

“Consent to Operate™ should be obtained from the Tamil Nadu pollution Control Board
before the start of the operation of the project and copy shall be submitted to the SEIAA-TN.
The ground water shall be drawn only after obtaining necessary permission from the
Competent Authority.

. Ground water quality to be checked for portability and if necessary RO plant shall be

provided.

. The Proponent should be responsible for the maintenance of common facilities including

greening, rain water harvesting, sewage treatment and disposal, solid waste disposal and
environmental monitoring including terrace gardening for a period of 3 years. Within one
year after handing over the flats to all allottees a viable society or an association among the
allottees shall be formed to take responsibility of continuous maintenance of all facilities
with required agreements for compliance of all conditions furnished in Environment
Clearance (EC) order issued by the SEIAA-TN or the Proponent himself shall maintain all
the above facilities for the entire period. The copy of MOU between the buyers Association
and proponent shall be communicated to SEIAA-TN.

The ground water level and its quality should be monitored and recorded regularly in

consultation with Ground Water Authority.
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13. Treated effluent emanating from STP shall be recycled / reused to the maximum extent
possible. The treated sewage shall conform to the norms and standards for bathing quality
laid down by CPCB irrespective of any use. Necessary measures should be made to mitigate
the odour and mosquito problem from STP.

14. The Proponent shall operate STP continuously by providing stand by DG set in case of power
failure.

I5. It is the sole responsibility of the proponent that the treated sewage water disposed for green
belt development/ avenue plantation should not pollute the soil/ ground water/ adjacent
canals/ lakes/ ponds, etc

16. Adequate measures should be taken to prevent odour emanating from solid waste processing
plant and STP.

17. The e - waste generated should be collected and disposed to a nearby authorized e-waste
centre as per E- waste (Management & Handling), Rules 2016.

18. Diesel power generating sets proposed as source of back-up power during operation phase
should be of enclosed type and conform to rules made under the Environment (Protection)
Act, 1986. The height of stack of DG sets should be equal to the height needed for the
combined capacity of all proposed DG sets.

19. The noise level shall be maintained as per MoEF/CPCB/TNPCB guidelines/norms both
during day and night time.
20. Spent oil from D.G sets should be stored in HDPE drums in an isolated covered facility and

disposed as per the Hazardous & other Wastes (Management & Transboundary Movement)
Rules 2016. Spent oil from D.G sets should be disposed off through registered recyclers.

21. The proponent is required to provide a house hold hazardous waste /E-waste collection and
disposal mechanism.

22. The proponent/ Owner of the Flats shall ensure that storm water drain provided at the project
site shall be maintained without choking or without causing stagnation and should also
ensure that the storm water shall be properly disposed off in the natural drainage / channels
without disrupting the adjacent public. Adequate harvesting of the storm water should also
be ensured.

23. Used CFLs and TFLs should be properly collected and disposed off/sent for recycling as per

the prevailing guidelines/rules of the regulatory authority to avoid mercury contamination.

-
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24. A copy of the Environmental clearance (EC) letter shall be made available to all the allottees
along with the allotment order / sale deed.

25. Failure to comply with any of the conditions mentioned above may result in withdrawal of
this clearance and attract action under the provisions of the Environment (Protection) Act,
1986.

26. The Environmental Clearance is issued based on the documents furnished by the project
proponent. In case any documents found to be incorrect/not in order at a later date the

Environmental Clearance issued to the project will be deemed to be revoked/ cancelled.

ER RETARY
/ﬁ/ SEIAA-TN
Copy to:

1. The Additional Chief Secretary to Government, Environment & Forests Dept,
Govt. of Tamil Nadu, Fort St. George, Chennai - 9.

2. The Chairman, Central Pollution Control Board, Parivesh Bhavan,
CBD Cum-Office Complex, East Arjun Nagar, New Delhi 110032.

3. The Member Secretary, Tamil Nadu Pollution Control Board,
76, Mount  Salai, Guindy, Chennai-600 032.

4. The APCCF (C), Regional Office, Ministry of Environment & Forest (SZ),
34, HEPC Building, 1% & 2™ Floor, Cathedral Garden Road, Nungampakkam, Chennai - 34.

5. Monitoring Cell, I A Division, Ministry of Environment & Forests,
Paryavaran Bhavan, CGO Complex, New Delhi 110003.

6. The District Collector, Tiruvallur District.

7. Stock File.

Signatur Verified
Digitally signe iru.Deepak
S.Bilgi

Member Secret
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